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1 LOK SABHA DEBATES 2 

LOK SABHA 

Wednesday, May 15, 1985/Vaisakha 25, 
1987 (Saka) 

The Lok Sabha met at Elel'efl 0/ 
the Clock. 

[MR. SPEAKER in the Ch(l;r] 

[English] 

MR. SPEAKER: Mr. Ajay Mushran. 
He is not present. Prof. Madhu Dandavate. 

SHRI KAMAL NATH : He has two 
Questions. 

PROF. MADHU DANDAVATE: One 
has been transferred. 

SHRI KAMAL NATH : Every time 
his name figures. There is some manipula-
tion, 

MR. SPEAKER : He thinks that one 
might be transferred; so, he keeps another 
so that it will come, it is a standby. 

SHRI KAMAL NA TH : Is there any 
astrological thing which has something to 
do with this? 

PROF. MADHU DANDAVATE : It is 
duly transferred. It is not like transfer of 
judges. 

ORAL ANSWERS TO QUESTIONS 

[English) 

Import of Electronic Equipment 
and Technology 

*855. PROF. MADHU DANDAVATE: 
Will the PRIME MINISTER be pleased to 
state : 

policy of Government, sophisticated electronic 
equipment and teChnology is to be imported 
on a big scale; 

(b) if so, what will be the extent of 
foreign exchange needed for these imports; 
and 

(c) whether it will adversely affect the 
foreign exchange reserves? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 
The new electronics policy does not envisage 
large scale import of sophisticated electronic 
equipment and technology; 

(b) and (c). Do not arise. 

PROF. MADHU DANDA V ATE : I 
think. the Minister does not want to exert 
himself much. The answer that he has given 
to part (a) of my question is 'No, Sir' and 
to parts (b) and (c) '00 not arise', Really 
speaking. the answer seems to be based on a 
wrong understanding of the statement that 
the bon. Minister has made on the 
21st March, he made a statement in Parlia .. 
ment on the 'Integrated Policy Measures on 
Electronics t. I am asking my supplementary 
on the basi~ of what he has said in that 
statement. He has stated : 

" ... Government have decided that 
there is a need to accelerate t he use of 
electronic equipment such as communica-
tion equipment, including mass communi-
cation, computerised control equipment, 
data communication and data processing 
equipment. A large country such as ours 
cannot afford to continue to i'mport such 
equ 'pment. A ~ such. it is proposed to 
set a target of local production of 
Rs. 10,000 crores in the year 1989-90." 

(a) whethe~ it is a fact that following the Then in the same statr.ment on page 4, 
statement in the House on the electronic . para 10, j t is said : 
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"Import of technology would be 
permitted freely to develop an appro-
priate electronics base in the country." 

So, it is obvious that, if you want to 
have this indigenou~ production of the order 
of Rs. 10,000 crores by 1989-90, you would 
require a prop:!r electronic base. And yOel 

have admitted in para 10 that, for that. you 
will require import of technology; you will 
be required to place orders for import of 
technology. Firstly, I do not understand on 
what basis you have giycn this reply to my 
question. Will you kindly revise your reply 
in the light of the information that I have 
given to you ? 

SHRI SHIVRAJ V. PATIL: After all. 
1cu:ge is·a relative term. The question is that 
of free import of technology in an appro-
priate manner and in appropriate quantities. 
The actual question is whether it is large-
ir,nport of technology. We are saying that it 

. i~ no~ large, it is appropriate. 

PROF. MADHU DANDAVATE ; It is 
very clear that, when we want to go in for 
Rs. 10,000 crores worth of production, the 
equipment that will be required to create an 
electronic base wHl be quite large. You can 
have the jumble o~ words, whether it is 
actually large or not, but it will be large 
enough. 

SHRI SHIVRAJ V. PATIL: If the 
question is put, 'I will answer with data and 
figures. 

PROF. MADHU DANDAVATE : The 
second part of my questian is this. It is 
already admitted in the statement that certain 
components will have to be imported. I do 
not wlnt to read out that paragraph again. 
He hu'\ alre.ldy carefully gone through the 
statement since he has presented to the 
House. If these components are going to be 
imported, I may point out that there are a 
number of places where some of the compo-
nents are being manufactured. For instance. 
in Orissa, the capacitor that in requircd is 
already manufactured by some manufacturers. 
All of them arc now under the impression 
that since {here is going to be an import of 
components, the indigenous production is 
likely to suffer and their licences are going to 
be withdrown. Therefore,l want an assurance 
from the hon. ~inister. Even if you are 
going 10 import the components an'] since 
now in the budget the duty on these QVID po .. 

nents is already exempted, probably there 
win be more attraction for electronic menu .. 
facturers who require these components to 
import tbem rather than take them from the 
indigellous manufacturers_ Will you make 
some arrangement to see that the indigenous 
manufacturers of these components in India 
do not suffer at the ends of the imported 
components ? 

SHRI SHIVRAJ V. PATIL : The basic 
philosophy and the policy adopted is to 
give all encouragement to the electronic 
industry. First of all we have to understand 
that electronics is a knowledge-intensive area 
characterised by rapid innovations and 
obsolescence. So it is necessary for us to 
keep pace with the development of the 
technology in electronics in other parts of 
the world. So in the policy we have provided 
that if the technology is indigenously availa-
ble, we will make use of that technology. If 
it can be developed within an acceptable span 
of time, we win develop it and use it. If it is 
not possible to develop the technology within 
the acceptable period of time, then it becomes 
necessary for us to get the technology from 
wherever it is available and to give encourage-
ment to the electronic industry in our 
country_ That is our basis philosophy. Here 
we shall have to provide materials. We shaH 
have to provide components. We shall have 
to provide capital goods for the development 
of the electronic industry in the country and 
so we arc trying to create the infra-structure 
necessary for the developmcnt of materials, 
components and the capital goods and also 
if necessary, to provide these ~ things. For the 
time being, if the material is not available, 
we will import. If the components also are 
not available, we sh'lll have to import them 
and provide them to the industry.But it is our 
intention to see that the indigenous develop-
ment of the components does not suffer. We 
are aiming at a production in the vicinity of 
Rs. 10,000 crores by 1990 and for that 
purpose, whatever is necessary will be done. 
But at the same time we want to see that 
the indigenous technology, indigenous 
industry developing materials and components 
does not sutTer. That is our policy. 

PROF. MADHU DANDAVATE: Only 
one suggestion to the Minister-that is should 
not happen like Maruti where only 28% is 
indigenous and cverything-else is actual1y 
imported. Even the tyres and tubes are 
imported. Only the air inside is not il1lported. 
Tbtt il 'What baa bappene4 in Maruti. 
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SHRI SHIVRAJ V. PATIL : I would like 
to bring to the hon. Member's notice that 
what is exempted in the Budget is the excise 
duty on the component. 

SHRI SAIFUDDIN CHOWDHURY: 
As per the policy on electronics placed in this 
House free impol·t of technology will be 
undertaken -for the base to be prepared. 
Now in another clause it is said that indige-
nous research will also be encouraged. In 
view of that I want to know. A large sum 
of money is going to be invested in this field. 
Have you earmarked a certain percentage of 
that which will go to encourage indigenous 
research in this field? Then when you arc 
going in for imports, how the decision will 
be taken? If it is left in the hands of the 
private sector or the bureaucrats, 1 have every 
doubt that indigenous research wilJ sufTer. 
There are organisations of scientists working 
in different fields. Will they be consulted and 
their opinion given due weight before going 
in for import of technology ? 

SHRI SHIVRAJ V. PATIL : It IS 

estimated that in the Seventh Five Year 
Pain the outflow of foreign exchange for 
import of technology will be in the neigh-
bourhood of Rs. 110 crores. But for the 
kind information of the hon. Member I 
would like to say that in the Fifth Five Year 
Plan Rs. 154 crores were spent on Rand D. 
In the Sixth Five Year Plan, the amount 
which was spent on electronic Rand D was 
to the tune of Rs. 469 crores. Rs. 110 
crores, we are going to spend on import of 
technology in the Seventh Five Year Plan. 
These are tbe figures which I am giving of 
the Sixth Five Year Plan. The Seventh 
Plan has not yet been finalised and it is not 
possible to give the final figures. But even 
in the Seventh Five Year Plan equipment 
will ' be necessary for giving sinews to the 
laboratories for the development of 
technology in the electronic fi !ld; we are 
going to spend an amount in the vicinity of 
Rs. 400 crores for giving equipment for the 
development of technology in our labora-
tories. That itself will go to sh,?w how 
much importance we are attaching to the 
indiginous development of technology. 
There are certain organisations which have 
been set up for the development of techno-
logy. One of the organisations is the Centre 
for Development of Telematics; we caU it 
CEDOT. Then there are org't,nisations which 
are Tcchnolosy De'l'elopment Councils. 

Then there is the National Radar Develop-
ment Council; there is the National M icro-
Electronic Council; there is the Centr,e. for 
Development of Material Electronics. These 
organisations are meant to develop the 
systems, are meant to develop the com-
ponents, are meant to develop· the materials, 
are meant to de velop the manpower 
necessary for the indigenous development 
of technology. So, we 8;re looking at the 
problem from all angles and we are trying to 
see that we do not suffer on that count. If 
we go on continuing with imports, it is not 
good. So, we are giving all attention, 
providing all the money that is necessary for 
all the infrastructure that is necessary for 
the purpose. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI) : If I may add a little bit to that 
because it is on the policy, what has hap-
pened in the past is that we have tried to 
develop ev~rything right across the board 
from small components to large finished units, 
and invariably we have lagged behind what 
is happening in some oth~r countries. 
Except for very few areas, we have not been 
able to keep up with the frontline technology. 
And as we go further, technology is 
advancing very. very rapidly and it is going 
to bl! more and more difficult for us to keep 
up this race. What happens is this. First 
we want to buy something. They do not sen 
it to us. You cannot buy it, yOU cannot 

,buy it. So, we try to develop it. The 
minute we develop it and we are on the verge 
of getting into production, they suddenly 
say, "Y ou can buy it" . Then our own 
development cost is wasted. Our production 
costs are higher because it is a new develop-
ment and they have making it for some 
years. So, it frustrates our own process. 
We have changed the basic policy slightly. 
What we have said is that we must look 
ahead, may be ten years, may be 15 years, and 
we must think today of what the frontline 
technology will be at that time. It might be 
something which is not even a vaiJabJe today 
or not even on the drawing boards today. 
But we must think ahead of that. We must 
identify certain, what we are going to call, 
~machine areas' and thrust along those 
areas. We want to improve the technology. 
When we talk of technology, I am talking 
on a broader concept. not only of electronics 
but we might want to improve, for example, 
the seed of rice, we might want to improve 
fortiliser, we miabt want to improve lome. 
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thing else: and We concentrate on these 
'machine areas' so that ten years from now, 
we are the most advanced country in that 
area irrespective of anything else. Because 
we will have to concentrate along these lines, 
we will have to reduce our efforts on some 
of the other lines. This is the basic change. 
I thought I would just explain that. 

SHRI S. KRISHNA KUMAR: In the 
electronic policy statement made on 21st 
March, a balance is admitted to be struck 
between the vitally needed imported techno-
logy and development of indigenous 
technology. A certain apprehension has 
been voiced by scientists in so far as import 
of technology i~ freely allowed, especially to 
build up i1n·house technology in industries. 
Sir, the industries will take the easier course 
to import technology rather than invest in 
Rand D in the country. With reference to 
hon. Prime Minister's statement just now 
there was recently a report in the Hindustan 
Times that though the hon. Prime Minister 
gave stringent instructions that silica for the 
National Silicon Factory be attempted to be 
manufactured in the country, viz. indigenous 
technology sbould be given a chance but 
before it can be manufactured simultaneously 
the foreign lobbies or" those who are 
interested in import are pushing their own 
project. As the Prime Minister said the very 
indigenous technology can be frustrated. 
When it comes to implementation the power 
of the foreign lobbies cannot be under-
estimated. I would like to know whether 
detailed operational guidelines have been 
issued the concerned department like the 
Ministry of Industrial Development? 

SHRI SHIVRAJ V. PATIL : It is a very 
important question and detailed policy 
guidelines have been formulated by the 
Government and they are available in Jhe 
technology statement issued by the Govern-
ment of India in 1983. There are two-three 
issues involved here-the import of goods and 
import of technology. technology developed 
indigenously and procurement of technology 
from outside. Now, the interests here 
conflict. Should we continue to import the 
goods from outside and not the technology ? 
That is a question. If we are asked to 
import the goods we would say if it is 
necessary we will do that but if we can 
satisfy the local demand by im porting the 
~bnolO1Y aDd inlportina ,000s we will Dot 
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import goods but we will import the 
technology. 

The second question relates to the 
interests to develop indigenous technology 
and interests of those who would like to have 
technology from outside. Rightly it is put 
before the House by the hOD. Prime Minister 
that when we try to develop something it 
becomes available from outside and it becomes 
meaningless to develop it as well as not to 
get it. We arc going to have a perspective 
planning. We are planning for 15 or 20 
years hence and we will be developing those 
technologies - mission-oriented technologies. 
All these aspects are clearly understood and 
clearly mentioned in the Technology state~ 

ment which is issued by the Government. 

As far as silica is concerned it is the 
policy of the Government to develop the 
technology in the laboratory; to develop the 
technology in the industry also and only 
after we come to the conclusion not to have 
it or have it the decision can be taken in 
this respect. 

[Trans/at ion] 

Facilities to Sportsmen 

*856. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Ministe( of 
YOUTH AFFAIRS AND SPORTS be 
pleased to state : 

(a) whether the Indian Olympic Associa-
tion has submitted a report to Government 
recommending facilities for the sportsmen 
and if so, whether this report has been 
accepted; 

(b) the main recommendations made in 
this report; and 

(c) the time by which Government 
propose to give special concessions to the 
sportsmen by accepting those recommenda-
tions? 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSIONS AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DBO) : (a) No such report has been received. 

(b) and (c). Do not ari5c. 
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[ Translation) 

PROF. NIRMALA KUMARI 
SHAKTAWAT : Mr. Speaker. Sir, the hone 
Minister has repJied that the report has not 
been received. I want to know what your 
national sports policy will be in the near 
future and what facilities will be provided to 
the sportsmen. 

My second question is whether Govern-
ment are thinking of creating a special 
national sports fund to help those former 
sportsmen in their old age who have 
dedicated their whole life to sports so that 
they may face no difficulties in their life 
because we know of several players like Dhyan 
Chand and Vinoo Mankad who had to face 
many difficulties in their life. What do 
Government propose to do in this connec-
tion? 

[English] 

SHRI K. P. SINGH DEO: Sir, my 
colleague Mr. laichandra Singh on 10th and 
17th April has answered these three 
questions here on the Floor of the House. 
One is on the National Sports Policy which 
was laid on the Table of the House last year 
on August 21 and in the Seventh Plan that 
is being taken into considl!ration. As far as 
what we are going to 'do with the sports the 
entire thing is enuLTIl!rated in the Sports 
Policy which has been placed in Parliament. 
If you want, I will have to go into the 
whole depth of it. {will give the Question 
No. It is 368 of 10th April, 19~5. For 
the sportsmen who have done yeoman 
service to the nation, for outstanding sports-
men, the Government has formed a Fund 
known as the National Welfare Fund for 
Sports which is exactly for people who have 
been outstanding sportsmen, who have 
rendered service to the country and for their 
rainy day, and during the time when they 
~equire assistance" there is this National 
Welfare Fund for. sportsmen. Would you 
like me to enumerate the objects, Sir? 

MR. SPEAKER: That is all right. 

[ Translation] 

PROF. NIRMALA KUMARI 
SHAKTAW AT : I may submit that sports 
talents are not only confined to universities, 
but they are available in rural areas also. I, 
therefore, want to know from the hOD. 

, I 
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Minister whether Government propose to 
take any special steps to encourage such 
sportsmen. 

I would also like to know whether 
Government have thought of any plans to 
prepare these sportsmen for the 1992 Olympics 
to be held in our country. 

[EngUslz] 

SHRI K. P. SINGH DEO : As for as 
rural sports tournaments are concerned~ there 
are schemes by which Government does help 
the sports councils and the sports federations 
as well as the lOA. In fact it gives grants 
for holding tournaments in blocks, districts 
and State levels. As far as the coming inter .. 
na tional even ts are concerned this has to 
the done in consultation with the lOA 
because the Indian Olympic Association is 
be nodal body which deals with sports in 
international events. Government acts as a 
catalyst and gives financial assistance. If you 
want, I can read out all the various things 
which have already been done. 

[Trans/ati on] 

MR. SPEAKER: You may lay it on the 
Table. 

[English] 

SHRI K. P. SINGH DEO: I will send 
her the answer. 

[ Translation1 

PROF. NIRMALA KUMARI 
SHAKTAWAT : The fact in that there is 
no arrangement for the sportsmen in the rural 
areas. 

[English] 

SHRI K. P. SINGH OEO : I said 
'ca talyst' in the sense that Government does 
not interfere in sports. These are controlled 
by Indian Olympic Association to which the 
National Sports Federations are affiliated. 
Therefore they are the ones who are in control 
of development of sports as well as the 
control of sports. We only act as a catalyst 
and help them with the facilities. 

[ Translation) 

MR. SPEAKER : It is all right. We 
shall do it collectively. Once it wu 
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mentioned that there should be playgrounds 
in the schools. It may be difficult il1 the old 
schools but in the new schools.and the schools 
in villages these must be provided. 

fEnglish1 

I think as sportsmen you will pursue it 
with the Sports Minister. 

KUMARI MAMTA BANERJEE: Have 
the Government any proposal to hold in 
1992 the Olympic Garnes in India? If yes, 
may I know, whether the Govermnent are 
think.ing to distribute the venue in different 
cities like Delhi, Bombay, Madras and 
Calcutta ? I am speaking especially for 
Calcutta, because Calcutta is a sports lovers' 
city. Under the ruling of Left Front 
Government the condition of the city has 
become from bad to worse. There is no 
development work. If the Government 
desires to hold some venues in Calcutta then 
the Calcutta City will develop. OUf Prime 
Minister has already announced that he will 
restore Calcutta. So, what is the Governmet's 
proposal and reaction regarding this '! 

SHRI K. P. SINGH DEO : I will confine 
myself to 1992 Olympics games. Here 
Government does not organise the Olympic 
games or any such thing. It is the Indian 
Olympic Association which is a registered 
sociery under the Societies Registration Act 
which is an affiliate of the International 
Olympic Committee which does it. It is one 
of the objectives of the Indian Olympic 
Committee. It is having full and complete 
jurisdiction over all matters pertaining to the 
participation of India in Olympic and other 
sames. There is has to be the Indian Olympic 
Committee which will have to take up the 
matter with the lOCo If it is assigned to 
India in 1992 then only we can help the lOA 
to have these games in 1992. 

THE PRIME MINISTER (SHRI RAlIV 
GANDHI) : Sir, I might answer the second 
part of the question. If the State Government 
stops playing games, I am sure the city would 
develop much faster. 

SHRIMATI GEETA MUKHERJEE 
Sir, I seek a clarification on that. 

MR. SPEAKER : Certain things are 
understood and not clarified. 

SHRI SAIFUDDIN CHOWDHURY: 
Sir, it is not sportsman like. 

MR. SPEAKER: It is to be understood. 
Take it in a sportsman spirit. (Interruptions) 

Species-of Birds and Animals Faclog 
Extinction 

*857. SHRI BRAJAMOHAN 
MOHANTY : Will the PRIME MINISTER 
be pleased to state : 

(a) the species of birds and animals which 
are on the verge of extinction in India and 
their principal regions of habitation; 

(b) the number of such species; 

(c) the steps taken to prevent such 
extinction; 

(d) whether any new breeding programme 
of such species is proposed to be undertaken 
and if so, the details thereof; 

(e) whether there is any proposal of 
bringing comprehensive statutory changes to 
protect wild-life; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) and (b). 
Many species of wild anima1s and birds 
found in India are rare or their status in the 
wild is threatened. However, none of these 
are on the verge of extinction. 

(c) and Cd). Does not arise. 

(e) and (0. Comprehensive legislation for 
the protection of wild animals and birds and 
matters connected therewith or ancillary or 
incidental thereto was enacted in 1972, called 
the Wild Life (Protection) Act, 1972 (No. 53 
of 1972). Proposals to amend this Act have 
not yet been finalised. 

SHRI BRAJAMOHAN MOHANTY : 
Sir, the hon. Minister's answer indicates that 
many species of wild animals and birds found 
in India are rare or their status in the wild 
is threatened. But my question was whether 
they are facing extinction or not. It was 
reported that 71 species of mammals and 17 
species of reptiles are facing extinction. 
However, I forget that. Now, in the case of 
those species which are bing rare, I would 
like to know whether any attempt has been 
made to count musk deer. Emotionally our 
country is very much attached to tbis species, 
musk deer. The entire 'Ramayana' is inter .. 
woven around it. 
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THE PRIME MINISTER (SHRI RAlIV 
G AND HI) : There is a list of species and 
suo-species of wild animals listed in 
Schedule I of the Wild Life Act 1943. In the 
List musk deer is included and it is protected. 

SHRI BRAJAMOHAN MOHANTY : I 
would like to know whether any attempt has 
been made to count musk deer. 

AN HON. MEMBER: No, no. 

MR. SPEAKER; Why not? Tigers are 
counted. 

SHRI RAJIV GANDHI : This is a 
specific question relating to musk deer and 
not the extinction of the .species in general 
and I think a separate Question should be 
put for that and we will check up and answer 
that. 

SHRI BRAJAMOHAN MOHANTY: 
Regarding the 11roposal to amend the Act 
which has not yet been finalised, I would like 
to know what the broad features of the 
proposal are for amending this Statute. 

SHRI VIR SEN: The proposal are: 

(a) providing a statutory basis to the 
Indian Board for Wild Life; 

(b) inclusion of flora under the Act; 

(c) extending the scope of the Act to 
cover Ecological Board; 

(d) pending trade in rare and threatened 
species of wild life and operations 
thereof; and 

(e) making a penal provisions more 
stringent and effective. 

SHRI HAROOBHAI MEHTA Will 
the Minister kindly let us know whether some 
wild species of animals once believed to be 
extinct are appearing again in some parts of 
India in the shape of certain agitationists 
sucking the blood of minorities and backward 
classes? 

SHRI VIR SEN: This information is not 
available with me. 

SHRI DIGVIJA Y SINGH : I am 
interested in four species, two animals and 
two bird~. They are on the verge of extinction. 
I want to know what is happening to them. 
One is Saoaai in KeibiJooi Jon& National 

Park in Manipur. There are 21 animals. 
They rae on the verge of extinction. Second 
is the pigmy bog in Darrang. We are: .not 
sure whether they are extinct or not. Some 
say they are not, some say they are 
extinct. With regard to the species of birds, 
one is Pitta in Andhra Pradesh; it is also not 
certain whether they are extinct or not. The 
second is the pink-headed duck in Upper 
Assam. It is the bird of Assam, and probably 
not more than 50 breeding pairs are there. 
I aln interested to know what is being done 
to see that these four species do not Ket 
extinct within the next few years? 

SHRI VI R SEN : A plan of action for 
wild life protection has been formulated and 
under this plan, what the hon. ~1cmber has 
said may also be taken care of. 

SHRI P. NAMGYAL : J do not agree 
with the reply the hon. Minister has given. 
I would like to add one more species of birds 
to which the hon. Member Shri Digvijay 
Singh has already stated. I would like to 
know whether it is not a fact that only two 
pairs of birds cal1ed black-neck cranes have 
been found in the Ladakh region. They are 
almost on the verge of extinction. Out of 
them, one bird is reported to have been killed 
by some para-military forces last year and 
now there are only three birds. What steps 
the Government going to take in the absence 
of any sanctuary or anything for protection of 
these birds which are on the verge of 
extinction ? . 

In reply to another question No. 861 
listed in the business for today, it has been 
stated that there is no sanctuary in Jammu 
and Kashmir State. Has' Government any 
proposal to set up a bird sanctuary to pr()tect 
such birds in the region? 

SHRT VIR SEN : It is reported that 
thirteen pairs of black-neck cranes have been 
found since last year. As far as the question 
of establishing a sanctuary is concerned it 
is within the purview of the State Governm~nt 
and it is for them to do that. 

SHRI R. P. DAS : Due to the pollution 
and unkind hunting and poaching, the rate 
of extinction of different species of animals 
and plants has become faster than what it 
was in the past. In view of such conditions 
existing in India, what sfeps has the Govern-
ment. _taken to arrest the fast deteriorating 
condItion of the wild life in this CQUDtr,)' ? 
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SHRI VIR SEN :' The Wild Life Protec-
tion Act bas al ready been enacted by the 
Parliament and it is under this Act that the 
activities of poachina etc. are controlled. 
Punishment is also provided in that Act. 

Indira Gandhi International Air 
Terminal Complex in Deihl 

*858. SHRI SOMNATH RATH : Will 
the Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state: 

(a) whether the work on the proposed 
Indira Gandhi International Air Terminal 
Complex at Delhi has been started; 

(b) if so, the amount proposed to be spent 
on this project; and 

, Cc) the time by which the above air 
terminal complex is expected to be com-
pIe ted ? 

THE MINISTER OF STATE IN TJ:iE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) The work on International Terminal 
Complex Phase J, which is a part of Indira 
Gandhi International Airport at Delhi, was 
commenced in JUNe, 1981. 

(b) An estimated amount of Rs. 95.00 
crores is proposed to be spent. 

(c) By the end of 1985. 

SHRI SOMNATH RATH: I would like 
to know whether the target date for the com-
pletion of the project-Indira' Gandhi Inter-
national Terminal Complex is 2nd October 
1985. If so, will the hon. Minister see thl1t 
it is completed on the scheduled date? An'i 
what is the capacity rate of the propos,~j 
terminal complex to handle passengers 
annually and also at the peak, hour? 

[Tran.vlation] 

SHRI A'5HOK GEHLOT ; Mr. Speakrr. 
Sir, the han. Member has mentioned 
October. We also want that this 
should be completed by October. 
That is why we are making efforts 
to complete it by the end of the year so that 
the Air Complex, which has been nametl 
after our great leader Smt. Indira Gandhi, 
can be inaugurated on 19 November. Th ,j 

is what we are making efforts for. 

So far as it" capacity is concerned. it VliHi 

be 2,520 passengers at the peak hour 

and 33 lakh passengers win pc 
benefited every year. This will be its 
capacity after it is completed. 

[English] 

SHRI SOMNATH RATH: Sir, is it a 
fact that this airport terminal is going to be 
one of the best air traffic terminal in the 
world? If so, will the Government revise 
the estimates and make special provisions for 
security and safety arrangements for the VIPs 
in the proposed Air Terminal Complex? 

[Trans/ation] 

SHRI ASHOK GEHLOT : Mr. Speaker, 
Sir~ as the hon. Member has said, it will 
rca1Jy be a modern airport. All f(.lcilities 
will be provided here. So far as the security 
point of view is concerned, this point is taken 
into consideration, while an airport is cons w 

tructed. I think the air-bridge will be cen-
trally air-conditioned and sophisticated air-
bridge will be used. Jt is being equipped 
with all the modern facilities. 

[English] 

SHRI K. RAMAMURTHY : Mr. 
Speaker, Sir, this international airport at 
Delhi is going to be one of the very 
mOdert1ised airports in the world. AlsD. it is 
very much in the fitness of things that it 
should be named after OUf Late Lamented 
Prime Minister. Shrimati Indira Gandhi. The 
Minister has also assured that it will be 
declared open on the birthday of our late 
Prime Minister. Shrimati Indira Gandhi. 
Some time back, I read in the newspaper 
regarding a row over the air-bridge which is 
being contracted for supplies from Japan.' 
Some of our scientists have advocated that 
indigenously also. we can construct this air-
bridge. I would like to know whether that 
row is Over or whether it is still existing? 

[Trmlslathm} 

SHRI ASHOK GEHLOT : Mr. Speaker, 
Sir, the orders have been given as per the 
prepared plans. It is being constructed on 
that basis. There is no question of making 
any changes in it. 

[English] 

~'PolJutio" bv Korafti Thermal Power 
Station, N l~H)ur" 

*859. SHRI BANWARI LAL PUROHIT: 
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Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government are aware that 
due to smoke, dust and other wastage of the 
Koradi Thermal Power Station, Nagpur 
(Maharasbtra) incidence of a large number of 
diseases among human beings like blindness, 
paralysis, etc. is growing; 

(b) if so, whether Union Government 
have made any survey in the near about 
localities of the Koradi Thermal Power 
Station, Nagpur, in this regard; 

(c) if so, detail's thereof; and 

(d) the remedial steps contemplated to 
safeguard the lives of the human beings 1 

THE MINISTER OF STATE iN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) No, Sir. 

(b) and (c). A survey was conducted by 
the National Environmental Engi~ering 
Institute, Nagpur on the emissions of the 
plant and their effect on ancient air quality. 
The survey revealed that the concentrations 
of sulphurdioxide are generally low and that 
concentrations of suspended particulate 
matter fluctuated seasonally being highest in 
summer and lower in winter. 

(d) Electrostatic precipitators and effluent 
treatment plants have been provided to mini-
mise the discharges of effluents. 

[Translation] 

SHRI BANW ARI LAL PUROHIT : 
Mr. Speaker, Sir, it is a very important ques-
tion relating to my constituency. The hon. 
Minister has tried to answer such an impor-
tant question very lightly for which I am 
sorry. I want to remind the hon. Minister 
that two months back the hon. Minister had 
come to Nagpur to attend a conference and 
at that time I had drawn his attention 
towards this problem.. All the officers con ... 
neeted with this issue were present there. 
During the discussion, I had requested the 
hon. Minister that the question was very im ... 
portant and a solution should be found out 
at the earlier. At the time of his catching 
the plane for his return journey also, I had 
drawn his attention to this problem. But. 
the answer given by the hon. Minister now is 
very disappointing. In spite of drawing the 
attcotion of the hon. Minister and his officers~ 

his answer is-'No, Sir.' It is very regret· 
table. The people of my constituency have 
been struggling against this problem for the 
last ten years. It affccts the people gradually. 
The smoke emanating from it affects the 
eyesight of the people gradually and it makes 
the children paralytic. The social workers 
of the area got a survey done by a team of 
doctors. The doctors have reported that the 
smoke emanating from the thermal power 
station daily is paralysing the children and 
affecting their e~es. 

The hon. Minister has himself accepted 
in his reply that the concentrations increase in 
summer and due to this increase, such condi-
tions are created. J had asked this question for' 
the purpose of a solution of this problem. 
Now I want to ask of the hon. Minister the 
capacity of the precipitators instaJ1ed there 
and the highest percentage of concentrations 
in summer? Also, does it not affect the 
health of the people living there ? If so. 
what steps do you propose to take in this 
direction? Kindly, answer it thoughtfully and 
sympathetically. 

MR. SPEAKER 
been precipitated! 

Precipitators have 

SHRI VIR SEN : The hon. Member bas 
said that the discharges from 'Power Station· 
cau~e blindness and paralysis. Scientifically, 
there is no such evidence that these effluents 
cau,;c paralysis. Even on the basis of common 
sense, it docs not seem correct that these dis-
charges can cause paralysis or total blind-
ness. 

So far as precipitators are concerned, 
thcC\e efficiency is very good. These are of 
99.5 per cent efficiency. But these are cer-
tain old precipitators whose maintenance is 
not good. These have not been serviced but 
even then they are working. We are tryinl 
to replace them with new ones but it will 
take some time because when an order hal 
been placed, it takes some time when tbey 
are delivered. 

SHRI BANW ARI LAL PUROHIT : 
What are the highest and the lowest in per-
cen tages summer ? 

SHRI VIR SEN : 1 t has been measure(1 
and found to be be!w~n 2000 t(l 1000 hut 
that is for old units. In the new units it is 
450 ,to. &SO particles per tbousand. 
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[English] 

Diplomatic Reco8DitioD of S.W.A.P.O. 

*860. SHRI S. M. BHATTAMt : 
SHRI NARAYAN CHOUBEY : 

Will the Ministe.r of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government of India have 
decided to give diplomatic recognition to 
S.·W.A.P.O.; 

(b) whether South Africa set up a puppet 
Government in Namibia on the date of NAM 
m~et on Namibia in New Delhi, in violation 
to the decision of the Security Council; and 

(c) how many other Third World 
Countries have given diplomatic recognition 
to SWAPO ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOM1C ENERGY, SPACE AND 
ELECTRONICS (SHRI SHIVRAJ 
V. PATJL) : (a) The Government of India 
has decided to accord full diplomatic status 
to the SW APO representative in New Delhi. 

(b) According to reports, South Africa 
announced 'on April 18, 1985 the setting up 
of an Ulnterim Administratiop" in Namibia 
in violation or UN Security Council Resolu-
tion 435 of 1978. 

(c) To the best of our knowledge only 
Iran has so far announced diplomatic recog-
nition far SWAPO. 

SHRI S. M. BHATTAM : In view of the 
fact that a puppet Government has been set 
up by South African Government, does the 
Government of India propose to hold the 
Security Council responsible for it because 
it goes against the spirit of the Security 
Council Resolution which i~ formally passed 
by them? 

SHRI SHIVRAJ V. PATIL : In NAM 
Conference. this announcement was made 
and the issue was discussed at length, whether 
it should be taken up in the Security Council 
or not will be dec,ded only after consulation 
with others and if it is feasible, possible and 
useful. 

SBRI S.M. BHATTAM : Only Iran so 
fil r has recognised the Government ill 

Namibia. What efforts are now being made 
by the Government of India to secure sImilar 
recognition from other countries and the 
third world countries? 

SHRI SHIVRAJ V. PATIL : The ,very 
step taken by the Government in. according 
recognition giving full status to the represen-
tative in India goes to show 
that Government of India is 
very keen and it is expected that 
the other Governments also will do the same 
thing because this kind of recognition will 
give a moral support to the just case in 
Namibia. 

SHRI EDUARDO FALEIRO : As early 
as 1978 the United Nations Security Council 
had passed a resolution which is No. 435 
demanding and urging that South African 
troops should be withdrawn from Namibia 
and there should be fair and free elections 
in Namibia including SWAPO which is 
legitimate and only representative of the 
people of Namibia. What steps does the 
Government of India contemplate at tho 
h.wel of the Non-Aligned Movement and 
other international forums for enforcement 
of the Security Council Resolution No. 435 
and also to get diplomatic recognition of 
more countries? What, as a government, 
have you done and what about other 
countries? There are thousands of refugess 
from Namibia in Zambia and Angola; they 
need medicines, clothing, food and facilities 
for their children. What is the Government 
of India doing to give them assistance at the 
bilateral level? What steps do you contem-
plate for supporting their cause at the inter-
national forum ? 

SHRI SHIVRAJ V. PATIL·: As we all 
know that an extraordinary ministerial 
meeting of the coordinating bureau of non-
aligned countries on Namibia was held on 
April 19. 1985 in India. The issue was 
extensively discussed. The intention was to 
create the public opinion and to bring a 
moral pressure, the pressure on the South 
African Government and to see that the 
Pretoria Government realises the opinions of 
the world countries and take steps. In view 
the international situation, the United 
Nations is also not having the machinery to 
implement its resolution; the' resolution is 
there and the United Nations is also trying 
to create public opinion and asking other 
governments to take certain steps asainst the 
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South African Government to see that the 
. justice is done to the Namibian people. But 

in -the international situation that is prevalent 
in tbe world these are some of the steps 
which can be taken. But in consultation with 
that Government if some other ateps can be 
evolved for enforcing the Resolution of the 
Security Council it can be seen. But these 
are the things which are being done now. 

SHRI PRIYA RANJAN,DAS MUNSI : 
I would like to know from the hone Minister, 
in view of the fact tliat there are a number 
of countries in the world which are not even 
recognising the very existence of Namibia's 
struggle, whether he will take the initiative, 
through our Foreign Office and their offices 
abroad, to get into touch with mass organisa-
tions to mobilise them to defend the struggle 
for independence by SW APO and also to 
persuade them or bring pressure on other 
Governments in this regard? 

SHRI SHIVRAJ V. PATIL : As I have 
already stated the fact that we have given 
full recognition goes to show how keen we 
are in this respect to do what is necessary 
and to see that this can and should be done. 
Whether we should take steps asking other 
Governments to recognise. is a suggestion for 
acceptance but all othc!r aspects can be seen 
and we can take action. 

MR. SPEAKER: Dr. K. O. Adiyodi. 

Expansion of Bird Sanctuaries, Snake 
Parks and Crocodile Farms 

*861. DR. K. G. ADIYODI : Will the 

PRIME MINISTER be pleased to state: 

(a) whether bird sanctuaries, snake parks 
and crocodile farms need to be expanded; 

(b) if so, details thereof; and 

(c) the steps taken ill this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) to (c). In 
accordance with the provisions of the 
wildlife (protection) Act, 1972, the establish-
ment and rnanagement of National Parks 
and Sanctuaries ,is the direct responsibiltty 
of the State Governments. except where any 
State Government leases or otherwise trans. 
fers an area for this purpose to the Union 
Government. 

Thirty sanctuaries and National Parks 
have already been established for birds by 
the concerned State Governments. A state-
ment of these is laid on the Table of the 
House. Expansion and strengthening of the 
existing network of sanctuaries and national 
parks in the country has been suggested to 
all the State Governments. 

Apart from some zoological parks which 
have collections of snakes and crocodiles, on 
seperate snake parks of crocodile farms have 
been established by any of the State Govern-
ments and the question of their expansion 
docs not arise. 

Statement 
,------~----------. -_._._---- ---

S. No. Name State/Union Territory 
--,.~ ... -----, ..... ---" ........ -----_...,.-.-... -~~..._.---

1 2 3 

1. Nagarjuna Sagar Srisailam Sanctuary Andh ra Pradesh 

2. Kolleru Sanctuary And1-)ra Pradesh 

3. Neelapattu Sanctuary Andhra Prade~h 

4. Pulicat Sanctuary i\ndhra Pradesh 

S. Narcondum Sanctuary N.A. Andaman and Nicobar bl'\nds 

6. North Reef Sanctuary N.A. Andaman and Nicobar Islands 

7. Topchanehi Sanctuary Bihar 

8. Sukhna Sanctuary Cbandlprb 
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9. N'alasarovar Sanctuary 

10. Khijadiya Sanctuary 

11. Ratanmahal Sanctuary 

12. Sultanpur Sanctuary 

13. Gobind Saaar Sanctuary 

14. Ghataprabha Sanctuary 

15. Ransanthitto Sanctuary 

3 

Gujarat 

Gujarat 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

16. Adichuncha Nagiri Peacock Sanctuary • 
Karnataka 

Karnataka 

17. Idukki Sanctuary Kerala 

18. Thattakadu Sanctuary Kerala 

19. Gandhisagar Sanctuary 

20. Karera Great Indian Bustard Sanctuary 

Madhya Pradesh 

Madhya Pradesh 

Madhya Pradesh 

Maharasbtra 

Maharashtra 

21. Ghatigaon Great Indian Bu~tard Sanctuary 

22. Karnala Sanctuay 

23. Great Indian Bustard Sanctuary 

24. Keoladeo National Park 

25. lawahar Sagar Sanctuary 

26. Vedanthasal Sanctuary 

, 27. Kraikili Sanctuary 

28. Pulicat Sanctuary 

29. Point Calimere Sanctuary 

30. Kiebul Lamjao National Park 

Rajasthan 

Rajasthan 

Tamil Nadu 

Tamil Nadu 

Tamil Nadu 

Tamil Nadu 

Manipur 
--------_ .. __ ._. __ ._._--,.,-------,--_ .. _--------, .. _-----------

DR. K. G. ADIYODI : In the answer 
given to parts (a) to (c) it is stated that uno 
separate snake parks or crocodile farms have 
been established by any of the State 
Governments." In Kerala there is a crocodile 
park under the Forest Department establi-
shed by the Government and also one snak 
park. is also there. 

I would like to know whethere the 
population of the Nilgiri TAR -which in 
MalayaJam is called Varayad-the world 
population of which is only less than one 
hundred and what the steps tbe Govern-
ment proposes to take to prevent the extinc-
tion of that species. The Nilgiri tart is 
available only in Kerala and in Nilgiris or 
Tamil Nadu. The total population of this 
species is less than one hundred. 

SHRI VIR SEN: Sir, I do not know 
about the particular species which the bon. 
Member is mentioned. But whatever it is 
my submission is that there is a society 
which has been formed which in managing 
the Madras Snake Park and there is another 
in Cannanore district in Kerala in Parassink. 
kadavu. 

DR. K. G. ADIYODI: The total 
population of this Nilgiri Tart in the world 
is only less than one hundred. Is there 
any proposal to prevent the extinction of 
tha t species ? 

SHRI VIR SEN: The quidelines have 
been sent to the State Governments for 
establishing new parks and it is for the State 
Governments to propose tbem. 



SHRI SURESH KURUP: There is a 
well organised snake park in Pappinissery 
in Cannanore District in Kerala. They also 
give treatmen t for sanke bites through 
ayurveda and allopathy systems. The 
former Prime Minister took a very keen 
interest in this. Because of her interest 
the TCMR people had visited the Institute 
which is organising this park, some time 
back. Now they are planning to develop 
a research centre there. Their application 
is already before the Government for grants. 
I would like to know whether the Govern-
ment would provide sufficient grants to 
tbem so that this can be developed as a 
research centre? 

SHRI VIR SEN : Such projects are to 
be undertaken by the State Governments. 
If the State Government makes a request 
for grants, that will be looked into. 

SHRI SURESH KURUP: But that is 
a private institution. 

[Translation] 

SHRI RAM SINGH YADAV: Mr. 
Speaker, Sir, in Rajasthan, there is a bird, 
"Go dawan" which is on the verge of extinc-
tion and illegal hunting is done of this bird. 
I would requelit the hon. Minister that 
either the hunting of this species of bird 
should be banned or some bird sanctuary 
should be established. Will any scheme 
to this effect be prepared? Except Rajas· 
than, this bird is not found anywhere in 
the country. 

SHRI VIR SEN : Such scheme are al-
ready in vogue. The suggestion of the 
hon. Member will be considered. 

[English] 

SH~I ANAND GAJAPATHI RAJU: 
In Yishakhapatnam we have a very big 
park. but no attention has been given to 
develop it. It has remained under-developed 
for the last ten years. Will the hon. 
Minister kindly take some interest in this 
park and develop it so that not only various 
species of animals but also snakes and 
crocodiles can be preserved ? 

SHRI VIR SEN: The hon. Member 
has made some suggestions. We will send 
these suggestion to the State Government 
so tbat they tan take action OD this. 

. ". " ~ , .. 

Oral AIIsw"J 2& 

[T,.anslalion) 

SHRI RAM NAGINA MISHRA: 
Mr. Speaker, Sir, I want to ask a question 
regarding snak.es. 

MR. SPEAKER: You"" want to Ilk a 
que~tion regarding snakes or you are conne. 
cted with snakes? 

SHRI RAM NAGINA MISHRA: Mr. 
Speaker, Sir, I belong to Bihar where thou-
sands of people die due to snake-bite. The 
park which is being developed wiH be used 
for keeping snakes but a comparative study 
should be made to find out which of the 
two schemes will be more beneficial that of 
preparing drugs from snake·poison or 
the other one of killing them. 

MR. SPEAKER: Keeping a balance 
will be more beneficial. It is tbe imbalance 
which lands to difficulty. 

(English) 

Filling up of Posts in IASjlFSjlPS and 
otber Central Services 

*866, PROF. MADHU DANDAVATE • 
Will the PRIME MINISTER be pleased t~ 
state : 

(a) whether UPSC conducts examinations 
for sel~ction of q~a1ified candidates for fiJljng 
up variOus posts In Group A and Group B 
in lAS, I FS, IPS and other Central Services' • 

(b). if so, whether many 'posts in Group 
A services ba ve remained unfilled; 

(c) jf so, the number of such unfiJJed 
vacancies from 1982 to 1985· 

J 

(d) steps being taken to fi11 up thae 
vacancies; and 

(e) whether classification of concerned 
services into Groups A and B is beina 
abolisbed? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL AND TRAIN-
ING, ADMINISTRATIVE REFORMS AND 
PUBLIC GRIEVANCES AND PENSION 
AND IN THE DEPARTMENT OF 
CULTURE (SHRI K. P. SINGH DEO) : 
(a) to (e). A statement is laid on tbe TabJo 
of tbo House. 
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Statement 

FilliJIK up ,0/ POsts in lAS/IPS/IPS 
ana otner Celltral Services 

The Union Public Service Commission 
.coa4pcts annually a competitive examination, 
called the Ci,vil Services EKamination, for 
recruitment to the Indian Administrative 
Service, Indian Foreign Services, Indian 
Police 'Service and Central Services/posts 
.Group ~A' and Group fB'. Before the 
·announcement of the final results, the 
Commission .obtains from Ministries/ 
,Departments concerned with various Services 
.recruitment ~ to which is made through the 
Civil Services Examination, the final number 
of vacancies required to be filled on the 
results of that particular examination. The 
Commission declares the final results in the 
fOAll of a list of candidates, in order of 
merit, taking into account the total 

Year of Exam. Service 

1981 Indian Administrative 

Indian Foreign Service 

Indian Police Service 

number of vacancies .in all the Services 
as reported to them. The Depar"tment 
of Personnel and Training allocate the 
candidates recommended by the Union 
Public Service Commission to various services 
keeping in view the ranks obtained by them 
in the merit list and preferences expressed 
by them for various services. Thereafter, the 
Ministries/Department concerned with 
various Services are furnished with details 
regarding the Candidates allotted to those 
Services to enable the concerned Ministry I 
Department to issue offer of appointment to 
the candidates concerned. 

The number of vacancies reported to the 
Commission for being filled in the Indian 
Administrative Service, the Indian Foreign 
Service and the Indian Police Service on the 
results of the Civil Services Examinations 
held in 1981, 1982 and 1983 and the number 
of candidates appointed are given below : 

Vacancies reported Vacancies 'filled 

Service 145 144 

15 IS 
85 6S 

1982 Indian Administrative Service 156 156 

Indian Foreign Service 12 12 
I ndian Police Service 80 72 

1983 Indian Administrative Service 143 143 
Indian Foreign Service 

Indian Police Service 

The results of the Examination conducted 
. in 1984 are still awaited. 

As far as the other Services are concer-
aed, inronnation regarding the number ot 
oandidatos who do not join a particular 
Service after having been allotted to that 
Service is not centraUy maintained in the 
DepartmC1'1t of Penonnel and Trainina. 

, The Department of Personnel and Training 
allocate candidates to the various Services to 
the extent of vacancies reported to the Union 
Public Service Commission in respect of each 

. Service. However, some candidates do not, 
~or V&fiOuS .ons, join tile Sorvicc to which 

12 12 

96 84 

they got allocated by virtue of their rank and 
preferences. As a result, some vacancies 
remain unfilled. Vacancies remaining unfilled 
in any Service because of failure of some 
candidates allotted to that Service to join 
are taken into account by the cadre authority 
while intimating to the 'UPSC the number of 
vacancies to be filled in that Service on the 
basis of subsequent examinations. 

There is no proporal under the considera-
tion of the Government at present to abolish 
the classification of civil posts under the 
Contral Government into different Groups 
like Group fAt, GtoUP 'Bt, etc • 
• 
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PROF. MADHU DANDAVATE: If we 
look at the figures in the Statement for 1981, 
1982 and 1983 for the vacancies reported and 
vaaancies fil.led in respect of lAS, IPS and 
IPS, fortunately, the vacancies of other 
Services are filled, but why is it that parti-
cularly for the Indian Police Service in 1981 
out of 85 vacancies reported only 65 
vacancies were fitled up, in .1982 out of 80 
reported vacancies only 72 were filled and 
in 1983 out of 96 reported vacancies only 84 
were filled up ? Why is it that in this parti-
cular Service vacancies are remained unfilled? 

SHRI K. P. SINGH DEO : After 
having given the option, they have not joined. 
That is why, the vacancies could not be 
filled. 

PROF. MADHU DANDAVATE : In 
the last para of the Statement it is said that 
there is no proposal under the consideration 
of the Governmbnt at present to abolish the 
classification of civil posts under the Central 
Government into different Groups like Group 
At Group B, etc. Can I know from the hon. 
Minister what is the rationale behind not 
abolishing these two types of groups ? 

SHRI K. P. SINGH DEO : We did not 
feel the necessity to change it. 

PRO.f .. MADHU DANOAVATE: What, 
is the rationale behind it ? 

SHRI K. P. SINGH DEO : Because this 
has stood the test of the time. We do not 
change it for the sake of change. 

MR. SPEAKER: Question hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[E"gl ; sir] 

Expansion of Jabalpur Airfield and 
Introduction of Boeing Air 

Service 

*854. SHRI AJAY MUSHRAN : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) whether Government have formulated 
any scheme for the expension of Jabalpur 
aircraft and construction of buildings at the 
Airport; 

(b) if so, the details t6ercof; 

(c) whether Government have any pro-
posal under consideration for introducing 
Boeing air service to Jabalpur; and 

(d) if so, the likely date by whicb the 
boeing air service will be introduced? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF TOURISM AND CIVIL 
AVIATION (SHRI ASH OK OEHLOT): (a) 
Yes, Sir. 

(b) The Schemes include: 

(i) the construction of a technical 
block -cum -control tower at an 
estimated cost of Rs. 9,.26 lakhs 
which is in progress; and 

(ii) resurfacing of the runway to 
improve its riding quality at an 
estimated cost of Rs. 35.35 lakhs, 
for which expenditure sanction has 
been iss1Jed. 

It is also proposed to extend the terminal 
building and car park and to augment the 
water supply during the Seventh Plan period. 

(c) No, Sir. 

(d) Does not arise. 

US Aid to Pakista.R OR Nuclear. Plaut 

*862. SHRI B.,V. DESAI.: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether attention of Government has 
been drawn to the press reports appearina in 
the Hindustan Times dated 23 April, 1985 
under the heading 'USA ready to help 
Pakistan on Nuclear Power Plant'; 

(b) if so, Government reaction thereto' , 

(c) whether Government are considering 
to change their present nuclear policy in view 
of the Pakistan's decision to go in for nuclear 
power; 

(d) if so, the changes likely to be made; 
and 

(e) if not, the reasons therefor? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEEO ALAM KHA~ i • 

(a) Yes Sir. . . 



31- Written A,.,wtr, MAY 15. 1985 Wrlttln An,w", 31, 

(b) Government is concerned at the 
possibility of Pakistan's nuclear programme 
having a non-peaceful dimension and the 
attitude of certain countries that may have 
tbe effect of encouraging this process. 

(c) to (e). There need be no change in 
India's nuclear policy. Government of India's 
policy continues to be to utilise atomic energy 
for peaceful purposes and to remain abreast 
of all significant technologies towards this 
end. 

Import of Super Mini Computers from 
Norway 

-863. KUMARI PUSHPA DEVI : Wit1 
the PRIME MINISTER be pleased to state: 

(a) whether Government have a proposal 
to buy Super mini computers from Norway; 

(b) if so, the number of such computers 
proposed to be purchased from Norway; 

(c) whether some mini-computers have 
already been purchased from some other 
countries; 

(d) if so, their number and the names of 
the countries from which such computers 
have been purchased; and 

(e} the details thereof' 

. THe MINIST£R OF STAtE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ v. PATIL): (a) and (b). 
Yes, Sir. It is proposed to purchase 3 number 
of such computer~. 

(c) Yes, Sir. 

(d) During 1984-85, clearance for the 
direct import of 76 nos. of mini-cOfnputcrs 
have been given by the Department of Elec-
tronics. These computer systems are from 
USA, U.K., Norway and France. 

(e) These mini-computers to which 
clearance for import have been given by the 
Department of Electronics are of the type 
which are not indigenously available. These 
computer systems cleared are for the follow-
ing applications: 

-R and D Trainina by Acadcmi~ Insti-
tutions; 

-Process Control; 

-Defence and Space Research; 

-Specialised Commercial AppHcations; 
and 

-Engineering applications. 

Free Import of Technology in Elect roules 

*865. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government have received 
any representation against free import of 
technology in electronics; 

(b) whether Indian scientists have expres-
sed concern at this import; and 

(c) what protection is available for 
indigenous Research and Development against 
unfair competition from imported technology? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIV RAJ V. PATIL) : (a) to (c). 
Yes, Sir. Some Indian Scientists have 
expressed concern at technology import in 
one specific case. 'While the Electronics POlicy 
announced on March 21, 1985 permits free 
import of technology, it c1early stipulates 
that such import of technology would be to 
develop an appropriate electronic base in the 
country. Industries would be encouraged to 
establish in-house technology base so that 
repeated import of technologies does not have 
to be resorted to. Import of technology in 
different areas would be in line with the 
Technology Policy Statement announced in 
January, 1983. 

Department of Protector of Emigrants 

*867. SHRI HUSSAIN DALWAI 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) the reasons for transfering the 
Department of Protector of Emigrants from 
the Minis try of E"ternal Affairs to the 
Ministry of Labour; 

(b) whethtr Government are aware that 
by this transfer the passport holders are put 
to great inconvenience as they have, to waste 
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their time in getting requisite endorsement 
from two different places; 

(c) whether Government propose ~o 

brina back both the Deprrtments together as 
before; and 

(d) if not, whether Government propose 
to take suitable steps to ensure coordination 
in both the offiices to avoid delay and incon-
venience to the passport bolders ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHE'ED ALAM KHAN) : 
(a) The Ministry of External Affairs had 
been implementing Indian Emigration Act 
1922 till 15th June 1976. The increase in oil 
revenues of the oi-rich countries of West Asia 
in 1973-1974 led to ambitious plans of 
development of their economics and con-
sequent demand for the import of skilled 
and unskiUed labour from other countries 
including India. 

The Emigration of unskilled labour under 
the Emigration Act, 1922 was highly restric· 
tive and the prescribed procedures time-
consuming. This led to malpractices by 
recruiting agencies. employers, etc. Therefore. 
the Government felt that tbe recruitment of 
labour and its emigration should be strictly 
supervised and regulated. The Government 
established a Special Committee under the 
Ministry of Labour with representatives of 
other Departments for this purpose. The 
supervision of recruitment was done by the 
Ministry of Labour and the procedure relating 
to emigrartion was entrusted to the Protector 
of Emigrants under the adminitrative control 
of the Ministry of External Affairs. Sub-
sequently, in August 1981 the work of the 
Protector of Emigrants was also entrusted to 
the Ministry of Labour. 

(b) The Government have ~een reports 
to this effect. 

(c) There is no proposal at present be· 
rore the Government to do so. 

(d) The Ministries of Labour and 
External Affairs do coordinate their efforts 
to minimiSe delay and avoid inconvenience 
to the applicants for emigration and pass-
ports. 

Ratifiestlon of Seabed Convention 

*868. SaRlO. O. SWELL : Will tbo 

Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) wheth~r India bas ratified the Seabed 
Convention; 

,i' .. 

(b) which of the member nations of the 
UN have subscribed to this Convention and 
which have not; 

(c) whether the Seabed regime wiU be 
established without the participation of some 
countries; and 

(d) the likely date of such establishment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) to (d). India has signed the. U. N. 
Convention on the Law of the Sea 
which c:>ntains provisions for exploration 
and exploitation of resources of the 
international sea-bed area beyond the limits 
of national jurisdiction. but not yet ratified 
the Convention. According to the information 
availabJe with us, ISS States have signed the 
Convention. In addition four entities otber 
than States, namely', the Cook Islands, _tbe 
European Economic Coomunity. Namibia, 
and the Trust Territory of the Pacific Islands 
have also signed the Convention. Out of 
these 159 signatories, fifteen have ratified it. 
They ate, the Bahamas, Belize, Cuba, Egypt, 
Fiji, Gambia, Ghana, Ivory Coact, Jamaica, 
Mexico, Namibia, the Philippines, Senegal, 
the Sudan, and Zambia. Ten member States 
of the United Nations, namely, Albania, 
Ecuador, the Federal Republic of Germany, 
Israel. Pc;:ru, Syria, Turkey, the United States 
of America, the United Kingdon and vene-
zuela have not sisned the Convention. 

Irrespective of the non-participation of 
some countries, the U.N. Con ~ntion on the 
Law of the Sea will come into force twel ve 
months after the date of deposit of the 
sixt ieth instrument of ratification or accession. 
The in'ternational sea·bed re,ime which hal 
been established by the Conytntion will 
become operational upon coming into force 
of tho Convention. 

It is not possible at this stage to indicate 
the likely date of the international sea-bed 
regime beeomina operational. 
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"Pollution in Patal Ganga Flowing near
Panvel (Bombay)"

*869. SHRI R. M. BHOYE :- Will the
PRIME MINISTER be pleased to state:

(a) whether Government. are aware that
the Patal Ganga flowing near Pan vel
(Bombay) is getting polluted and fishes in it
are dying due to discharge of effluents from
the chemical factory;

(b) whether Government are also aware
that a large number of fishermen are getting
ill .and the complaints by the villagers in this
matter .did not have any effect; and

(c) if so, whether Government propose
to pay special attention to remove this
pollution?

THE rRIME MINISTER (SHRI RAJIY
GANDHI): (a) Yes, Sir.

(b) Some cases of nausea were reported
by a private medical practitioner. However,
no such complaints were received by the local
primary health centre.'

,(c) The following steps -have been taken
in respect of {he polluting industries: .

.: :.

(i) The" Hindustan Insecticides Ltd.
-. closed. their-operations from 9 Apri-l

.19.85.to 9 May -1985 'and the treat. - '
ment .plant and outlet: pipe have
been rectified.

(ii) Prohibitory orders have been issued
against the Hindustan Organic
Chemicals Ltd. A pilot plant has
been installed to evolve the special
treatment as required for the

- polluting effluents from one of its
process units while others have been
set right.

(iii) Maharashtra Agro-Industries
Development Corporation has
stopped the discharge of hydro-;
f1uosilicic acid which is now being
sold to the glass manufacturers.

(iv) Pipeline connection has been pro-
vided for safe disposal of treatment
effluents from'the Luaa Industries.,. • • >_.-

Extremists Organisations Abroad

*870. SHRI LAKSHMAN MALLICK :
Will the Minister of EXTERNAL AFFAIRS
be pleased t? state:

(a) whether Government have received
information regarding setting up of a number
of extremists' organisations abroad by persons
of Indian origin;

. (b) if so, the names of such organisations;
and

(c) effective 'measures Government have
taken to counter the propaganda of these
organisations?

THE MINISTER OF STATE IN THE
MINISTR Y OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN) i

(a) to (c). The Government are aware that
certain sections of persons of Indian origin
living abroad, mostly in Western Europeand
North America, have set up organizations
which indulge in extremist and/or secessinist
activities in varying degrees. Following are
some of the organizations, which have COme
to the notice of the Government __: __

1. _ National Council-of Khalistan

2. World Sikh Organization

3. Nankana Sahib Foundation

4. Dal Khalsa

5. Babbar Khalsa

6. Akhand Kirtani Jatha

7. Jammu and Kashmir Liberation
Front

8. All India Sikh Students Federation

9. Dashmesh Regiment

10. Sikh Youth Movement

11. International Sikh Youth Federation

12. Sikh Youth Federation

13. Sikh Students Association of North
America

14. Sikh Association of North America

15.. Sikh Council of NorthAmerica



16. Sikh Students Federation 

17. ,Federation of Sikh Societie9 

18. North America Akali Dat 

19. Internatlonal Akali Dal 

and see things for themselves. This enabled 
us to reach out to a segment of media which· 
specifically {;aters to the needs of Indian 
origin com'munity. ~ weekly video cassette is 
sOent to our Missions containing new variety 
items and reports of a cultural nature. 

(d) Visa system has been introduced for 
20. Guru Nanak Foundation of America foreigners who were hitherto exempt from 

this requirement. Our Missions have also been 
21. Guru Gobin<l Sing~ Foundation asked to scrutinise Visa applications with 

greater strictness. 
22. International 

Organization 
Sikh 

23. Sikh Defence Council 

24. Sikh Cultural Centre 

Solidarity 

25. International Sikh Federation 

26. Panth Khalsa International 

27. Khalsa Diwan Society 

The Government have taken several 
steps to counter these activities. Following 
are some of the major steps : 

(a) Attention of the Government of 
countries concerned has been drawn 0 no a 
continuous basis to the anti-Indian activities 
of the extremists organizations. They have 
been urged to take legal action to curb such 
activities. These Governments have also been 
requested to bar the entry of extremists 
while checking th~ activities of those who are 
within. 

(b) Our Missions have been in' close 
touch with media abroad, including radio and 
television. Considerable amount of audio-
visual and printed publicity material has been 
distributed. There have been clear indica tions 
that these steps have been effective. 

(c) Resident foreign journalists in India 
were given detaHed briefing by the Foreign 
Secretary in June last year. These journalists 
were taken to Amritsar in two batches on 
June 14 and 18, 1984. Half a dozen Indian 
origin journalists resident in Canada, USA 
and UK visited India. on our invitation. They 
were given facilities to travel around India 

(c) The White Papar issued on the Punjab 
Agitation was widely circulated abroad. 

Delay in Functioning ()f Atomic 
Power Stations 

*871. SHRT MOOL CHAND DAGA 
Will the PR1ME MINISTER be pleased to 
state : 

(a) whether Atomic Power Stations at 
Kota and Kalpakkam started production too 
late as compared to the scheduJed time and 
the delay ran into years; 

(b) if so, the reason therefor; and 

(c) whether delay has resulted in accele-
ration of cost of these units '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND 
ELECTRONICS (SHRI SHIVRAJ 
V. PATIL) : (a) and (b). There were delays 
in the completjon of the atomic power 
stations at Kota and Kolpakkam due to a 
number of reasons. The most important 
reason was that the process for making major 
nuclear components in the country was to be 
learnt. Setting up two nuc'car po\.\'er statio~ 
did not mean setting up two nuclear plants 
alone. It involved the evolution of the 
industry for making the components for the. 
nuclear plants. 

(c) A table shC'wing the present sanctioned 
cost and oriBioal sancOoned cost is liven 
below: 
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Station/Unit 

Rajasthan Atomic 
Power Station 
Unit .. } 

R.ajasthan Atomic 
Power Station 

Unit-II 

Madras Atomic 
Power Station 
Unit .. 1 

Madras Atomic 
Power Station 
Unit .. lI 

Sanctioned cost 
Rs. crores 

73.27 
10.3S 

(for modifications) 

102.54 
10.35 

(for modifications) 

118.83 

127.04 

Setting up of a Nuclear Power Plant with 
French Assistance 

*872. SHR'IMATI JAYANTJ PATNAIK: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Governmen t of France has 
offered its co·operation to India in the field 
of nuclear power; 

(b) whether any formal proposal has 
come from France in this regard; 

(c) if so, the reaction of Government 
thereto; and 

(d) whether any nuclear power p1ant is 
proposed to be set up in the country with 
French assistance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) to (d). 
There have been discussions regarding co-
operation between France and India in 
various fields of atomi.c energy including 
supply of nuclear power reactors of the 
prcssurised water type. The latter have been 
preliminary in nature and have not reached 
tbo stase of a formal proposal. 

Original sanctioned 
cost 

Rs. crores 

33.95 

58.16 

61.78 

70.63 

Year of original 
sanction 

(1964) 

(1967) 

(1967) 

(1971) 

Five-Point Action Plan Re. FUDctloning 
of Public Senices CommissloDs 

*873. SHRI K. RAMAMURTHY 
Will the PRIME MINISTER . be pleased to 
state : 

(a) the details of five-point action pJan 
which has been sent to the Chief Ministers 
in regard to improving and strengthening the 
performance of the functioning of Public 
Service Commissions; and " 

(b) the follow-up action taken thereon? 

THE MINIs..TER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART", 
MENT OF CULTURE (SHRI K. P. SINGH 
DEO) : (a) A statement is attached. 

(b) State Governments are to take neces-
sary action. Reports have been received 
from some State Governments in this behalf. 

Statement 

Apart from emphasising that it is axio-
matic that only persons who come up to the 
high standards of integrity, impartial ity and 
eminence in professional or public life should 
bo appointed to tho post or Cbainnan or 



Member of the State Public Service Commis-
siont .aad that tbe composition of the State 
Commissions should be such as to command 
the ,contidence of all sections ~d communi-
ties, the followina five special measures were 
also advised by tbe Prime Minister: 

(i) There should be sufficient delep-
. tion of financial and administrative 
powers somewhat along the Jines of 
the Union Public Service Commis-
sion. 

(ii) Methods of selections are still 
archaic and time-consuming. There 
is clearly a need for much greater 
recourse to modern aids. Wherever 
feasible, computerisation could be 
of great help. 

(iii) The State Governments should 
assist in ensuring that the Commis-
sion is stafT~d at all levels by per-
sons of proven integrity. Special 
screening should be done witb 
regard to those who ha ve to work 
in the confidential branches. 

(iv) The association of sufficient number 
. of experts should be institutionalised 
in all selections. The State Govern-
ments should also take care to 
notify the right number of vacancies 
in advance and should scrupulously 
resist the temptation of asking for 

. supplementary lists later. 
(v) It would be valuable if the Commis-

sions could evolve their own inter-
nal review of methods and techni-
ques and also interact regularly 
with experts and consultants in 
related fields. There is always scope 
for creative innovation. 

Licences to Manufacture Electronics 
Watche .. 

*874. SHRI VIJAY N. PATIL: Will 
the PRIME MINISTE~ be pleased to state : 

(a) whether Government have issued any 
licences to manufacture electronic watches; 

(b) if so, the number of such companies 
wi,th State-wise break-up; and 

MINISTR Y OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHlVRAJ V. PATIL): (a) and (b). 
Yes, Sir. 13 companies have been aiven 
Letters of Intent/Industrial Licences for 
manufacture of digital electronic watches • 
Out of these 2 are in the State of Punjab 
and one each in West Bonsai, Haryaoa, 
Uttar Pradesh, Jammu and Kashmir, Orissa, 
Kerala, Rajasthan, Bihar, Maharashtra, 
Tamil Nadu and Karnataka. Only 4 of these 
units have converted their Letter of Intent 
into Industrial Licence. 

(c) As per the Digital Electronic Watch 
Policy announced as a part of "Integrated 
Policy Measures on Electronics" on March 
21, 1985, Semiconductor Complex Ltd. (SCL) 
would be allowed to manufacture and sell 
10"" cost digital electronic watch modules to 
Digital Electronic Watch assemblers, both in 
the state public sector and small scale units. 
For such assemblen, Semiconductor Complex 
Ltd. is allowed to import large scale integ-
rated circuits, liquid crystal display, quartz, 
crystal display etc . 

Growth of ~ed-SaDderl 

6598. SHRI N. DENNIS : Will the 
PRIME MINISTER be pleased to state: 

(a) whether Governmen't are giving en-
couragement to the growth of red-sanders in 
the country; 

(b) if so, the areas in the country where 
red .. sanders is grown; 

(c) the quantity exported each year and 
the amount of foreign exchange earned there-
by during the last three years; 

(d) whether some cases have come to the 
notice of Government' that this rare precious 
wood is smuggled out of the country involv-
ing loss of crores of rupees; and 

(e) jf so, the steps taken by Government 
to save foreign exchange and check the ille-
sal activities in this resard ? 

fHB MINISTER OF STATE IN THB 
MINIS fay OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, Sir. 

(c) what are the imported components 
that are permitted to be used by these com-
panics? 

(b) R~j·sanders IrONi in c"rtaio areas 
THB MINISrSll OF STA.TS IN THB, of Alldbra Prad=sh aad Tamil Na4t.1. 



(c) The" quantity exported and foreign 
exchange earned .'therefor'during last three 
years·is a& under: 

Year 

1982-83 
(upt'o Feb. 
1983) 

1983 .. 84 

1984-85 

Quantity of red~ 
sanders exported 

(In ·000 k,gs.) 

30.5 

Value 
(Rs. in lakhs) 

2.148 

} Data nre not yet finalized. 

(d) Two cases of slnuggling involving 
1871 kgs. of red-sanders wood valued at 
Rs. 3.674 lakhs have come to the notice of 
the government. 

(e) Directorate of Revenue Intelligence 
anc.l its Held formations who arc directly con-
cerned with anti-smuggling operations are 
taking necessary Incasures to control the 
smuggling. 

Losses in ITDC 

6599. SHRI M. RAGHUMA REDDY: 
Will the Minister of TOURlSM AND CIVIL 
AVIATION be pleased to state: 

(a) whether it is a fact that the ITDC 
has been suffering losses; 

(b) if so, the details thereof for the past 
three years; 

(c) whether despite this loss marketing 
stafl" have been awarded bonus and other 
rewards for their performance; 

(d) if so, the details thereof; 

(e) whether Government propose to 
appoint a COJl1miUee to enquire into losses 
and the causes thereof; 

(f) whether the ITDC operations have 
been,closed dow~ at Hyderabad; and 

(g) if so, whether this will not cause 
hardship to the staff and their families? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AViATJON (SHRI ASHOK GEHLOT) : 
(a) to (d). Since illc~ptioll. lTOe has been 
runnin& at a profit. As the ~ketini Divi .. 

sion forms an irttegral part ·'of the CoI'fJOra.,. ~,' 
tion, the employees of ,this t>iviiion • .like .n 
other employees of tbe ITDC, aTe paid bGl\l'1 
in' accordance with 'the pro~isions of the, 
Bonus Act, '1965 ' as' amended from time- to 
tinle. 

(e) ·Does not arise, in view of repl&' (a) 
above. 

(f) and (8). ITDC closed down it~ 
Ashok Travels and Tours (ATT) Unit at 
Hyderabad in December, 1984 due to conti-
nued losses. ITDC Management has not 
retrenched any employee of this Unit and 
their services are being/will be utilised in the 
Southern Region itself. 

Sweepers Working in Private Houses/ 
Government Fjats in ·Delhi 

6600. SHRI ANADI CHARAN I)AS ; 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Delhi Administration or the 
Municipal Corporation of pelhi have any 
administrative control over the private 
sweepers who work in private houses or 
Government fiats in Delhi/New Delhi and 
do cleaning work; 

(b) whether these two bodies are compe-
tent to take any action against these urivate 
sweepers when they do not perform cleaning 
jobs well and create unhygienic conditions 
in the private houses/Government flats; 

(c) whether NDMe or any otl}er Govern-
ment body has any control over these 
sweepers; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI~ 
MAT! RAM DULARI SINHA) : (a) to 
(d). The Delhi Administration, the Municipal 
Corporation of Delhi.... or the New Delhi 
Municipal Committee have no control over 
private sweep~r$ who work in private houses 
or Govcrnmen,t fiats in Delhi/New' Delhi. 
However, a private sweeper who discontinues 
to do house scvanging without reasonable 
cause or without giving 14 days notice to bis 
employer in the MCD area can be proceeded 
against under section 388 'of the DMC Act 
and a maximum fine of Rs. 10 can be 
imposod on him. This provision OlD be 
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invoked by the DMC Authorities only in
case a written complaint is received from the
person who has engaged or employed a
private sweeper. B'l~ no such provision
exists under the Punjab Municipal Act, 1911
as applicable to N ~:/ Delhi Municipal
Committee.

[Translation]

Dereservation of Posts Reserved for SC/ST
in Central Government Departments in

Rajasthan

6601. SHRI LALA RAM KEN; Will
the PRIME MINISTER be pleased to state;

(a) whether the posts reserved for Sche-
duled Castes and Scheduled Tribes in those
departments which are directly under the
Central Government's control particularly in
Rajasthan are either kept pending or they are
dereserved on the plea of non-availability of
qualified candidate; .

(b) whether Government have received
any complaints in this .regard during the
last .three years; and

(c) if so, the step taken' by Government
'in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND TRAIN-
ING, ADMINISTRATIVE REFORMS AND
PUBtIC .GRIEVANCES AND PENSiON
AND IN THE DEPARTMENT OF
CULTURE >(SHRl K. P.,SiNGH DEO) ;
(a) and (ii). The Department of Personnel
and Training, being primarily the policy for-
mulating authority on the reservations for
SC/ST, have no such information,. as reser-
vations are actually administered by the
appointing authorities in various Ministries
and Departments.

(c) Vacancies in the Government, in-
cluding reserved vacancies, can be filled or
kept unfilled by the competent authority
depending on administrative requirements.
Dereservationof vacancies, however, can be
resorted to only a fter following the steps
specified in relevant instructions on the
subject.

[English]

Policy for Enhancement of Quota of
Guns for Gun Manufacturers

6602. SHRI DILEEP SINGH BHURIA ;
Will the Minister of HOME AFFAIRS be
pleased to state' : .

(a) the policy or procedure for guidance
to dispose of the requests for enhancement
of quota of guns for the gun manufacturers
in the country;

(b) whether 'any requests on the subject
have been received by Government from the
gun manufacturers during the last two years;
and

(c) if so, whether universal year-sticks
were applied in accepting or rejecting such'
requests?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DlJLARI SINHA) ; (a)
While considering the requests for the
enhancement of quota for the manufacturing
of guns, factors like (1) production capa,
city, (2) the' quality of' guns produced-
(3) the economic viability of the units, (4) the
demand for the weapons and the overall
question of law and order and internal
security are taken. into consideration.
Besides, a set of norms has also been laid
down to consider such requests. .' ,

(b) Yes, Sir.

(0) .Individual requests are considered in
tbe light.of factors mentioned. in part (a), of
thereply, '

"CurrentTarlff Rares oCAtomic Power
••.. -.''5'

6603. SHRIMA TI 'PHl!LRENU GUHA:·
Will thePRIME MINISTER .be pleased to"
state;

(a) the current tariff rates for 'supply 'of'
power from the different. Atomic Power
Stations to the State Electricity Board;

(b) what was' the' actual rate of return'
in these Atomic Power Stations during the,
past three years; and

- (c) -the -steps taken proposed- to increase
the rates· of return in the Atomic' Power'
Stations?

THE MINISTER OP' STATEI:N THE
MINISTRY OF' SCIENCE AND
TECHNOLOGY AND' IN THE
DEPARTMENTS' OF OCEAN DEVELOP~-
MENT, ATOMIC ENERGY, SPACE AND'
ELECTRONICS' (SHRI SHIVRAJ' V.'
PATIL) ; (a) The prevailing rate of pow~r
supply from Tarapur Atomic Power Station
is 34.89 p/kwh. . The corresponding, rotes
for Rajasthan Atomic Power Station and
Madras Atomic Power Station Unit-I are
35,49 p/kwh,!ln9-,42,QL,P/ky<1;l r~.sP!!ctiYeJy'.-
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(a) The actual rate of return (provisional) three yeao ars as follows : 
in these atomic power stations during the pats 

1982-83 1983-84 1984-85 

Tarapur Atomic Power Station 
Rajasthan Atomic Power Station 

2.6% 
(-)7.1% 

6.4% 
2.0% 

7.3% 
(-)0.3% 

7.2% Madras Atomic Power Station Unit- I 
(Commercial operation since January 1984) -------------------------------------

(c) The rates of return for the Tarapur 
and Madras Stations are satisfactory. In 
the case of Rajasthan, the long outage of 
Unit-I has adversely affected the rate of 
return. With this unit back on line, the 
rate or return wiJl be better in future. 

Promotional Policy of C.S.l.R. 

6604. SHRI SARFARAZ AHMAD: Will 
the PRIME MINISTER be pleased to state: 

(a) whether promotional policy being 
. adopted by the Council of Scientific and 
Industrial Research for its technical and 
ministerial staff is discriminatory in· 
character; 

(b) if not, whether non-matriculate 
technical staff in the attached/Subordinate 
offices under the administrative control of 
CSIR have/are being assessed after every 
five to sev~n ye:1rs for the high~r gracies 
(even after retirem~nt) whereas ministerial 
staff h!ving graduation/post-graduate quali. 
f\.::ation~ Are not b!in~ c::>n~idered for promo-
tion to the next higher grad ~ after rendering 
ten to fifteen years of service; and 

(c) if reply to (b) above is in affirmltive. 
tbe steps GJv!rnm~nt propose to take to 
remove the arore~aid dis,:rimination in th~ 

promotional policy in resp~ct of employees 
of C.S.I.R. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THB DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY. SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) Technical 
and Ministerial staff of the Council of 
Scientific and Industrial Research and its 
laboratories are loverned by different sets 
of recruitment, assessment and promotion 
rules. 

(b) AU technicat staff aro eligible for 
ac;,;.,~~." ~ It pro'l'l'ltion to th! ne'Jtt higher 
grad, aft~r C) n )t~tio.\ of pro!r;rib!i o'J-n'"')er 
or ye~rs of service bltO~ on tb,ir cJtp,rtiso 

in the trade/discipline irresJ')ective of acade .. 
mic qualifications under the old scheme. 
The qualifications restriction ror assessment 
promotion in respect of existing technicaJ 
employees is not appHcable for assessment 
upto the non-gazetted level in Group I and 
11 in the scales of pay ranging between 
Rs. 196-232 to Rs. 380·560 and Rs. 260-350 
to Rs. SSO-900 respectively under the New 
Scheme implemented with effect from 
1-2-1981 subject to percentage limits by auto-
matic upgradation of lower pos ts. The 
as!llec;sment of retired scientific/technical staff 
after their retirement is permissible only 
where they had become due from a date 
prior to their retirement from or after 
1-2-1981 but had not taken place while they 
were in service under the New Scheme. 

Asse~sm ,nt Scheme is not applicable to 
ministerial staff. However. the fo]JO\Vi!lg 
two schem~s, are applicable for such .staff' : 

(i) Plac~m~nt or non-gazetted staff in 
sp~cial grade after completion of 
It years service subject to 25% of 
the sanctioned strenqth; 

(ii) Ptac'!m!nt of incumbents of isolated 
po~ts to the next approved higher 
scale after completion of 11 years 
service. 

(c) Does not arise. 
Recruitment to Para Military Forces In 

State! 

6605. SHRI BHOLA NATH SEN: Win 
the Minister of HOME AFFAIRS be pleased 
to state the state-wise break-up recruitment 
made during the last two years (1983 and 
1984) in Border Security Force, Central 
Reserve Police Force. Indo Tibetan Border 
Police and Assam Rifles? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA):., A 
statement showing the required information 
is attached. 



Statement 

State-wise break up of Recruitment made In 

SI; - States B.S.F. C.R.P.P. I.T.B.P. Assam Rifles 
No. during the year durin~ the year during the year during the year 

------ ------- ------ ------
1983 1984 1983 1984 1983 1984 1983 1984 

.-----_ ..... .,.., .. .,- ...... -----__.-............. ~.- ---..~-, ... ~ ~ ----............... ~" .. --__....._.........,.-----,--.-~ _.--_ -_-_ ........ _- --
1 2 3 4 5 6 7 8 9 10 

-___,.~ .. ~ ---- .... - ~- ,. 

1. Assam 275 293 236 145 192 ';0 

2. Andhra Pradesh 94 293 261 303 1 NIL NIL NIL 

3. Bihar 298 98 460 337 ~ 5 230 132 

4. Gujarat 857 331 246 2J3 NIL 2 

5. Haryana 217 383 763 310 127 8 101 S8 

6. Himachal 17 44 155 82 175 135 57 3~ 

Pradesh 

7, Jammu and 163 366 179 94 25 24 2 

Kashmir 

8, Karala 184 236 ' 43~ 322 12 3 121 ,312 

, 9. Karnataka 119 547 24~ 141 

,10, Madhya 157 , 550 430 234 36 52 
Pradesh 

11. Maharashtra 128 624 288 86 1 

12. Manipur 210 55 156 121 253 43 

13. Magalaya 17 70 22 99 17 

14. Nagaland 16 29 G 2 560 133 

15. Orissa 118 60 283 155 1 11 3 

16. Punjab 136 90 249 154 42 1 13 18 

17. Rajasthan 48 124 559 197 34 l' 29 22 

18. Sikkim NIL 40 2 9 86 7 " 

19.. Tamil Nadu 122 370 216 236 -=:. 3 ·2 

20. Tripura ~6 213 396 91 182 3 

~14 UUar Praduh 317 l4a 1110 724' 351 328 ' 41' 331 
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1 2 3 4 S 

22. West Bengal 670 1145 616 

23. A.N.I. Land 7 

24. Arunachal 6 51 19 

Pradesh 

25. Chandigarh 

26. Delhi 25 29 295 

27. Mizoram 4 3 1 

28. Pondicherry 7 

Minor Forest Produce 

6606, SHRI ANANTA PRASAD 
SETHI : Will the PRIME MINISTER be 
pleased to state : 

(a) whether National Commission on 
Agriculture held that minor forest produce 
possesses the potential of an economic 
revolution among tribals; 

(b) whether Centre has takeD steps for 
launching a special drive for purchase of 
minor forest produce collectt"d by the tribals 
through cooperatives and State Organisations; 

(c) whether Government propose to set 
up a Committee to suggest a definite strategy 
for minor forest produce regeneration 
procurement, processing and marketing; and 

(d) if so, the details regarding the policy 
of Government in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' ENVIRONMENT AND 
FORBSTS (SHRI VIR SEN): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A Committee on Forest Programmes 
for atleviat ion of poverty had been set up 
and it is on the rei;ommendation of this 
committee that a Minor Forest Produce 
Development Corporation is proposed to be 
set up. 

(d) The policy of the Government in 
th is regard is as under :-

1. To lubstitute intermediaries by institu· 
'10.,1 .HIDI'm .... 

6 7 8 9 10 

242 4 NIL lIS 64 

10 

1 15S 37 

10 -
44 4 37 

NIL SO 28 

S 

2. To augment production of Minor 
Forest Produce. 

3. To introduce systematic and scientific 
methods of harvest ins, collection. 
processing, grading and marketing of 
Minor forest Produce. " 

"Air ancl Water Pollution Control la 
Respect of Paper Industry" 

6607. SHRI SANAT KUMAR 
MANDAL : Will the PRIME MINISTER 
be pleased to state: 

(a) whether any study bas been conducted 
recently on Air and Water pollution control 
in respect of the Paper Industry; 

(b) if so, the findings thereof; 

(c) the requirements for compliance with 
the minimum national standards laid' down 
respect of this industry; and 

. (d) the extent of foreign technology and 
Imports involved in it ? . , 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes. Sir. 

(b) Seven Techno-economically feasible 
effluent treatment systems nave bee 
identified. The cost of waste-water treatmen~ 
has been asses.sed as 5% of ann~aJ turnover. 
Inleralla tho hmits for BCD and .\JaPeD4_ 
.o~ baw __ IIlV ..... " U • 



(1' ,'Mtjcn NIp 'and'1»a1Je'r Mi1'ls (Cal)ac,ity 
above 30 T/day) 

BOD 30'ma/l 

Suspended 'soUds 30 mall 
(2) Mini paper mills (Capacity 30 T /day 

or less) 

BOD 

Suspended' solids 

so ms/l' 
30 mgll 

be ,set up durinl the year 1985 in prj.sa and 
the Centra" assistance given for the purpose 1 

(c) The laying down of the Minimum 
National 'Standanis" for the paper Industry are 
under consideration by State' Governments. 
The requirements for compliance have not 

THE MINISTER. O'P: STATE IN THE 
MINJSTR Y OF SCIENCE AND TECHNO· 
LOGY AND' IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : A target of 
3000 family based biogas plants has been 
proposed by tbe Government of Orissa for 
1985·86 under National Project on Biogas 
Development (NPBD). A sum of Rs. 46.'25 
crores has been provided for NPBD during 
1985-86 for all States including Orissa and 
Union Terri tories. The above amount is 
allocated to the concerned governments and 
other implementing agencies in accordance 
with an approved pattern as given in the 
enclosed Statement I, as central subsidy, turn 
key job fee, promotional cash incentives, 
repair charges etc. Besides, Central assistance 
is also extended for setting up community 
and institutional biogas plants as given in 
Statement II attached. 

. yet been finalised~ 

(d) Tbe technology involved is 
indigenously available. 

8lo-Gas Plants In Orlan 

6608. SHRI CHINTAMANI JENA 
Will the PRIME MINISTER be pleased to 
state tbe number of bio·gas plants likely to 

Statement I 

Central assistance given under National Project lor Biogas Development is as under: 

(1) Subsidy as given below: 

--
Si~ of For North· Amount of Central Subsidy 
Plants Eastern Region (In Rs.) 
(Cu.m.) States, Sikkim For soheduled For For all 

and notified Tribes/Small Scheduled others 
hilly areas and and Marginal Castes 
desert districts Farmers including 

landless labourers 

1 2 3 4 5 

2 2940 2350 2350 1560 

3' 3660 2860 . 2860 1900 

4 4390 3220 3220 2140 

6 5350 3920 2610 2610 

8' 6460 4640 3100 3100 

10 8080 5540 3700 3700 

IS 11440 8150 5430 5430 

It,. l5260' 10960 7300 7300 

25 17640 12280 sl~ 8190 



,(2) Turn .. key job fee at the rate of'Rs. 300 per plant for $etMll& up biops P~iW,ts ,0111 turn ... 
key basis with a mjnimum of two years wa_rranty. 

(3) Pron1otional cash incentives as the rate of Rs. 30 ,per plant. 

(4) Repair charges upto Rs. 500 per defective plant for rectification purpose" 

(5) Funds are also given for organisation of different kinds of training courses. 

Statment 11 

, The pattern 0/ centru/ asslstanc~ lor Community and Institlltional Biogas Platlts ;s as under " 

1. Community Biogas Plants Catital cost-lOO% by Government of Ind~a ~acluding 
cost of con.trolled operation upto a maximum for one 
yar. (Normally for sjx months). ' ' 

2. Institutional Biogas Plants For Central, State or Cooperative Trust Institutions. or 
institutions tied to such bodies, 

Capita] cost upto 75% by the Department and balance 
by recipient organisation - In the case of Charitable 
organisation, higher contribution by the Department 
could also be considered in deserving cases. 

For private' profit-making institutions-331% by 
Government of India. Recurring costs in all cases by 
recipient institutions. 

3. Effluent besed Biogas Incremental cost Biogas System-33% by Government of 
India, 

4. Sewage Gas Plan ts Incremental capital cost 
of the Biogas Generation, 
and Conversion (to 
Power), distribution sub-
systems for Municipalities 
and local bodies. 

50% to 75% by Government 
of India, upto a limit of 
Rs. 25 lakhs per plant recur-
ring cost to be met by the 
State or Local Government 
or be recipient body, 

Resettlement of Displaced Persons of 
Kotla Fcrozc Shah. l\lonumcllt 

6609. PROF. NARAIN CHAND 
PARASHAR : wm the Minister of HOME 
AFFAIRS be pJeased to state: 

(a) whether Government propose to shift 
the displaced persons staying at the monument 
of Kotla FerozeShah. Nt!wDelhi since 1949; 

(b) if so, on W:lat terms and conditions, 
and by which date; 

, . 
. (c) whether Government have any other 

proposal to settle the displaced persons; and 

, (d) jf so, the nature thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARJ SIN HA) : (a) 
Government 118ve not talten a decision in the 
lIlatier', " " , 

(b) to (d). Does not arise. 

Expenditure on Tours 'performed by 
Members of Minorities Commission 

6610. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Members and Chairman 
of the Minorities Commission even after 
several tours. have not submitted reports to 
the Commission in time; 

(b) whether tours and travels by members 
and the chairman of the Commission l'lave 
increased and huge expenditure has ~en 
incurred on that account; and 

(c) if so, the facts thereof and the details 
of tours undertaken either by the Members 
?f by the Chairman du'ring the last two years 
and the purpose of each 1 
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THE MI1NISTER OF STATE IN THE 
MINISr'RY 'OF HOMS AF.FAl~S 
(SHRIMATI RAM DULARI SINHA) : 
(a) Acootding to the ,Minorities Commission. 
tbe . Members and Chairman furnish their 
tour reports to the .. Commission whene,ver 
considered necessary by, them. 

(b) and (e). The number of tours under· 
taken by the Chairman and Members during 
the years 1983-84 and 1984-85 were as 
follows :-

1983-84 1984-85 
- - ,_ -_ ..... - _.-~ .. --------------- - , --,_ - ----.--- . - _.---- -_._ 

1. Chairman 15 16 

2. Member (Ven. 1 1 

. Kushok G. Bakula) 

3. Member (Gyani 20 17 
Sujan Singh) 

4. Member (Shri N. F. 1 3 

Suntook) 
(joined on 2.8.1983) 

5. Member (Smt. Annie 5 8 
Thayil) 

(joined on 6.8.83) 

The tours were undertaken by the 
Chairman/Members to attend to the problems 
of various minority communities. The number 
of tours undertaken were neither excessive 
nor involved huge expenditure. 

[Translation] 

Persons Below Poverty -Line as per 
National Sample Survey 

6611. SHRIMATI SUNDERWATI 
NAWAL PRABHAKAR : Will the Minister 
of PLANNING be pleased to state: 

(a) whether the Planning Commission has 
constituted an advisory Committee ~o assess 
the number of per$ons living below. poverty 
hne as per tb.e 1983 survey of the National 
Sample S'urvey Organisation; 

(b) whether the. Perspective PJanning 
Division of ·the Commission had also assessed 
this nun.ber earlier; and 

: , (c) if . so, hON did the necessity of 
constituting a fresh advisory Committee 
arise 1,.. , 

JHE M1l'lISTER OF ST A: TE IN THB 
MINISTRY OF PLANNING (SHRI K. R. 
NARA YANAN) : (a) Yes, Sir. 

(b) . No, Sir. 

(c) Does not arise. 

[English] 

Agreement with USSR (or Exchange 
of Scientists 

6612. SHRI GURUDAS KAMAT 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government of India have 
recently signed an agreement in the fie1d of 
Science and Technology with the Governmertt 
of USSR; 

(b) if so, the details of the agreement; 
and 

(c) whether that 
exchange of Scientists 
countries? 

agreement envisaged 
between the two 

THE MINISTER OF STATE IN THE 
MINlS1RY Of SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) to (c). 
An Agreement on Science and Technology 
Cooperation was signed between the two 
Governments in October 1972. It provides 
for short-term and long-term exchanae of 
scientists, exchange of documentation and 
information. arrangement of bilateral work .. 
shops, and join research programmes in areas 
of mutual interest. 

A meeting of the Indo-USSR Sub· 
Commission on Science and Technology 
(which meets alternately in New Delhi and 
Moscow) was held in Moscow during 
February 1985. The progress of implemen-
ting the Agreement was discussed at this 
meeting and a Protocol was signed resarding 
the programmes to be pursued dunng the 
next three years. 'It was decided that added 
thrust would be given to a few areas like 
Biotechnology, Catalysis, and Modelling' for 
Meteorological Forcasting. More recently, 
during April 1985, the USSR Academy of 

. Sciences and the Indian 'National S'cience 
, Academy' have also aareed upon a Programme 

. of Cooperation for the 'years 198'';'1990; .. .,... ,.~ 



EXploration Of Miuerall In lacHau Otean 

6613. SHRI MOHANBHAI PATEL: 
Win the PRIME MIN1STER be pleased to 
state : i 

(a) whether the National Inst'itute of 
Oceanography has carried out any investi-' 
gation for the exploration of mineral and 
heavy mineral in Indian Ocean; 

(b) if so, the areas covered so far and 
what are the findings; and 

(c) steps Government propose' to take in 
the matter? 

THE MINISTER OF StATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATlL): (a). Yes, 
Sir. The Department of Ocean Development 
with the help of the National Institute of 
Oceanography of the Council of Scientific 
and Industrial Research has launched a 
sizeable programme of survey of polymetallic 
nodules in the I'ndian Ocean. 

(bl As a result of an extensive survey 
COVeting an area of nearly four million square 
Idlotrletres'in the Central Indian Ocean, two 
mine sites, each 0( 150,000 sq. km., have 
been' identified. These sites fully meet the 
standards which have been prescribed inter-
nationally, such as, the dcnsi ty of nodules 
per sq. km. and the copper, nickel and 
cobalt content of the nodules. ' 

. 
(c) Correcting statement laid on 17th 

May, 1985. (in Part II Debates). 

AmeddmeBt of Rules Regarding Initiation 
of Proceedings Against Retired 

Ofticers 

6614. SHRI RAM SAMUJaA WAN : 
Wilfthe PRIME MINIStER be pleased to 
state : 

(a) wbether ~ with a view to preVent 
Bil6'kS ahd' other institutions from' usil'l& 
retitedl~ilt as ari' excuSe to drop discipUtlary 
action < aaaiilst delbiquent employees, the 
central VijUanco CoanrilisSiorf souaht some 
~"yean' aab' to have the rules' amended 
·'fbt' continuance of initiaUoJ1 of Scull proceed· 
iii",·' eVen after redtemci1t of aD OftIcer, 
tIKI' 

t;HtNii A~ 66 . 
(b) if so, the slIP at which the Ptoposal 

stands at present ? 

THE MINISTBIl OF STATE IN ,THE 
MINlSTkY OF PERSONNEL AND TRAIN. 
lNG, ADMINISTRATIVE REFORMS 
AND PUBLIC GRlEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINOH DBO): 
(a) Yes, Sir. 

(b) The matter is being coMidered in 
tbe Bureau of Public Enterprises and the 
Ministry of Finance (Banking Division). 

Toning up of tbe Working of the Central 
Bureau of Investigation 

6615. SURI BIMAL KANtI GHOSH',: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government have any pro-
posal to tone up the working of the Central· 
Bureau of Investigation so' that it may make 
significant dent on the problem of corrup· 
tions., 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K. P. SI'NO,H 
DEO): (a) and (b). Considering the recom-
mendations of the Estimates Committee of 
the 7th Lok Sabha, n1ade in its 49th and 
65th Reports, Government have appointed a 
Committee beaded by the Cabinet Secretary 
to review the role, functions and, th~ working 
of the Central Bureau' of Investigation, and 
to sugest measures to tone up its workins. 

Grant. to W.st'B'eIIlai '.aa' PUDJab for' 
Development of Sport. 

6616~ SHltr: PRIYA' RANJAN DAS 
MUNSl : Will thel Mitlister of YOUTH 
AFFAIRS AND S'PORTS be pleased: to 
state : 

(8)' whether W",-st Ben,,, Oomnment 
80Ulht any arant, loan or aHiStaDect frOm 
Central Government1duriDI' Sixtn Plan period 
upto 31.Marcb, 1985 for the development of 
sports; 

(b) if so, tbc delaUs tbtreof. ucI ' 



Jc) ~llether ~_t~e ~l\~ .. ~Y pl~D tO~I&i~e 
fi~.",nd.t ·.,sistanqe to ~tates ~d if so, to 
~~t exte~t Punjab and W,~_t ~ensal l~vai1ed 
of tbe opportunity? . 

THE .~INJSTER OF STATE I.N THE 
DEPARTr.l~,~ r OP YOUTH AND SPORTS 
(SHRI R. K. ·J.A.IC'HANDRA Sl~GH): 
(a) to (c). Under the scheme of Grants to 
Stale Sports Councils, grants-in-aid are 
admissibJe to aU States/U.Ts including 
West Bel)lal and Punjab, on the basis of 
proposals .received from them every year. 
Based upon proposals received from the 
Governments of West Bengal and Punjab. 
Grants-in-aid of Rs. 2,·11,212 and 
Rs. 25,81,8S0 were released to them during 
Sixth Plan period. 

Setting up a Mountaineering Institute 
In Deihl 

6617. SHRI B. L. SHAILESH : Will 
the Minister of YOUTH AFPAIRS AND 
SPORTS be l'Jeas~ to state : 

(a) whether Governmont have decided to 
set up a Mountaineerinl Institute at Delbi; 
and 

~b) ~f so, the details thereof ·1 

THE MINISTER OF STATE IN THE. 
DEPARTMENT OF YOUTH'" AFFAIR'S 
AND SPORTS (SHRl R. K. JAICHANDRA 
SJNGH): (a) No, Sir. 

(b) Does not arise. 

Technology Imports 

6618. DR. V. VENKA TESH : Will 
the PRIME MINISTER be pleased .to state : 

(a) whether Qovernment's attention has 
been drawn to the news item appearing in the 
Statesmen~ New Delhi, dated 23 April, 1985 
captioned "Technology imports must be 
seJective"; 

(b) if so, the reaction of Government 
thereto; 

(c) steps taken by the Government on 
different resolutions aclopted at the conven-
tions; 

(d) whether there is ~ny programme to 
identify the waste land areas in different 
States i.n tho country for proper ,devel'QpnlCot 
ttf ...... :rtINf.IIIJ .... 

(e) if so, the details thereof? 
, ' ~, ' , , 

THE MINISTER. OP STATE IN ·THE 
MINISTRY OF SCIENCE AND TECHNO-
LoGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT," ATOM' Ie 
ENERGY, SPACE AND ELEctRONICS 
(SHRI SHIVRAJ v. PATIL) : (a). Yes Sir.' 

(b) The Technolqgy Policy Statement of 
the Government announced in' 1983. . h$S 
already emphasised that Technology Import 
will continue to be selective. 

(c) The recommendations and resolutions 
Qf the Convention are reflected in the 
Technology Policy Statement and Govern-
ment policies and measures and these include: 
stren&thening the Research and Development 
base; utilisation of scientific manpower for 
transfer and improvement of technology: 
support for indiaeno\1S technology; and 
dissemination of information on such 
tcchno)oBY. 

(d) and (e). Government has set up a 
National Wasteland Development Board with 
the object of brinaina wuteland under fuel 
~.~ fodder. 

[Translation] 

House T~x N~tjce. to Allott". unde, 
Rolilol' Scheme by DMC . . 

6619. SHRI VISHNU MODI : WiU 
the Minister of HOME AFFA1RS be pleased 
to state : 

(a) whether it is a fact that the Delhi 
Municipal Corporation has served house tax 
notices on the allottees declared .uccessful 
in the first and second draw of lots under 
Rohini Scheme of D.D.A. 

(b) whether it is also a faci that some 
of these notices ba ve been served on those 
allottees also who have not yet been given 
possession of any plot; 

(c) whrther Delhi Municipal Corporation 
and Delhi Development Authority have any 
scheme under which no house tax will be 
charged until the allottees constructs his 
bouse on the plot; 

(d) whether under these circuDlItauces 
Government propose to condu~t an inquiry 
to aKertain the rc&iODJ as ,to wb), Iwh 
.....,.. ,.,.,"'- .... '.uII 
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(e) if so, the details in this regard and 
jf not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI~ 
MATI RAM DULARI SINHA): (a) Yes, 
Sir. 

(b) to (e). Notices proposing to levy 
property taxes are issued to aHottees of DDA 
plots/Hates on the basis of allotment made 
by D.n.A. but property tax is charged from 
the date of taking over possession. Plot tax 
is chargeable from the date of taking over 
possession of the plot to the construction of 
the building. Hence~ property tax will he 
charged on the plots for the period prior to 
completion of construction of houses in 
accordance with provisions of Sec. 116(2) of 
the n.M.C. Act, 1957. In view of the 
position stated, the question of conducting 
an enquiry into the matter does not arise. 

[English] 

Restriction on Private Aircraft 
being Ilired 

6620. SHRI DIGVIJA Y SINGH: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether there are any restrictions at 
'Present for private aircraft being hired 
or charactered for operation within India for 
promotion of tourism; 

(b) if so, the reasons thereof; and 

(c) whether there is any proposal to set 
up joint sector corporation for promoting 
tourism and feeder services ? 

THE MINISTER OF STATE IN THE 
.MINISTRY· OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (c). No, Sir. 

(b) Does not arise. 

Pak Offer to Americans ahout Karachi 
as Rest and Recreation Centre for 

U.S. Soldiers and Military 
Infra-structures 

6621. SHRI SATFUDDIN 
CHOWDHURY : Wi)) the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether it is a fact that Pakistan 
QQVernmf.tDt have offerod Keracb i for R.st 

" 

and Recreation Centre for U.S. soldiers and 
also engaged.~ in' construCtion .of Military 
infra-structures, likely to be' used by the 
Americans; 

(b) if so, the details thereof; and 

(c) the reaction of Government thereto? 

TAB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN)! 
(a) Government has seen reports to this 
effect. 

(b) and (cl. Government is opposed to 
the setting up of foreign base/facifi ties in any 
country. Governmenfs views in the matter 
h3ve been conveyed to both the United 
States and Pakistan Governments. 

'[ TrailS I at ion J 

Devasthan Department for Historical 
Temp1es 

6622. SHRI MANVENDRA SINGH: 
Will the Minister of CULTURE be pleased 
to state : 

(a) whether Government have. now set 
up "Dl!vasthan" Department for the main-
tenance .~nd protection of historioal temples 
and other major religious r>laces in Raja5tb • ., 
which were the property of the former princes 
and if so, the approximate number of temples 
and major religious places which are under 
this department and the main functions 
thereof; and 

(b) whether such type of department has 
been created in Uttar Pradesh also and if 
so, th::! nam! thereof and if not, whether 
Government propose to create such a depart-
ment for the nlaintenance of ancient temples 
and religious places in Uttar Pradesh and if 
so, by what time and if not, the reasons 
therefor? 

THE MlNISTER OF STATE IN THE 
MIN[STR Y OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE-
f'ORMS AND PUBLIC GRIEVANCES 
AND PENSrON AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K. P. SINGH 
DEO): (a) and (b). No such Department 
has been set up by the Central Government. 
The matter concerns the State Government .. 
However, ancient and historical temples under 
C~ntral prot.~ti~n aro lQ41".· aflor •• 



VAISAt11JA 2', '1907 (SAKA) 

ntatntatned by fhe· Archaeologica' Survey of 
India. . Information ftom the concerned 
States is beiftg obtained. 

[EnKlish] 

Workers and Officers Ratio in lTDC 
Hotels Vis-a-Vis Hotel/Tourism 
Industry in Foreign Countries 

6623. SHRI DHARAMVIR SINGH 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) the strength of workers and officers 
in each of the ITDC hotel, unit, department 
were during the last three years, year-wise 
break-up, details thereof; 

(b) whether any study ha'l been conduc-
ted to compare the same with the ratio of 
worker/officer prevailing in Hotel/Tourism 
industry in advanced countries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURrSM AND CIVIL 
AVIATION (SHRT ASHOK GEHLOT) : (a) 
Information is given at Annexures 'A\ tB' 
and 'C' laid on the table of the House. 
{Placed in Library. See No. LT· 1123/85]. 

(b) No, Sir. 

(c) Does not arise. 

Meeting of NATO's Nuclear Planning 
Group 

6624. SHRI ANAND SING H : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the two day meeting of 
NATO's nuclear planning group heJd in 
Luxembourg in the last week of March, 1985; 

(b) whether NATO's Defence Minister 
in the said meeting endorsed the U.S. strate-
gic defence initiative popularly known as the 
'Star Wars' programme; and 

(c) if so, the details of the programme 
and what steps have since been taken by 
Government in the light thereof in' the interest 
of World peace ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN): 
(a) to (c). Yes" Sir, the Joint Communique 

issued on the conclusfon of the meeting of 
the NATO Defence Ministers on March 27, 
1985 describeq the Strategic Defence Initiative 
as designed to establish whether r~cent 
advances in technology would offer the 
prospect of significantly more effective defence 
against ballistic missiles. It supported US 
rt!search in these technologies as being in 
NATO's security interest' and stated that 
it should continue. The Ministers welcomed 
the US invitation to its allies to participate 
in this research programme. The Government 
of India is seriously concerned about the 
grave danger of an extension of the arms 
race into Outer Space which has so far 
remained free from deployment of weapons 
of mass destruction. The world is confronted 
today with the prospect of such weapons 
targetted at space from earth and deployed 
in space itself. The Delhi Declaration 
adopted by the Six-Nation Submit on 
Nuclear Disarmament in January this year 
cans for Outer Space to be used for the 
benefit of mankind and not as a battle-
ground for the future. It called for the 
prohibition of the development, testing, 
production, deployment and use of all space 
weapons. An arms race in space would be 
enormously costly and have grave destabili-
sing effects. It would also endanger existing 
arms limitation 3:nd disarmament agreements. 

Indian continues to play an active role 
in the UN and at the Conference on Disarma-
ment in Geneva in furtherance of this 
objective. 

[Translat ion J 

India's Agreements wHh l\lexico 

6625. SHRI MAHENDRA SINGH 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to' state the details of agree-
ments entered into with Mexico by 
India during the course of visit to lndia by 
the President of Mexico and the fields in 
which these countries have agreed to extend 
mutual cooperation and work together? 

1HE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
Durmg the visit of the President of Mexico 
to India in January, 1985 the following 
Agreements were entered ioto between India 
and ~1exico : 



(1) Programme of Cultural and Educa-
tional Exchanges for the years 1985-87, 
providing for mutual cooperation between the 
two countries in the field of Education. offer 
Of Scholarships, Cooperation in th¢ field of· 
Art and Culture, .and exchange of visits of 
experts in various fields; 

(2) Protocol to the Agreement on Coope .. 
ration in Science and Technology between 
the Government of the Republic of India and 
the Government of the United Mexican 
States, in the field of Bio-Technology, provid-
ing for mutual cooperation in various areas 
of Hio-Technology including Fermentation 
Technology, Enzyme Technology. ~foJecular 

Biology and Genetks, Plant Tissue Culture 
for increased agricultural prGductivity and 
Tcchnologic~ll innovation of Biological 
processes. 

(3) Memorandum of Understanding on 
Industrial Cooperation, providing for mutual 
coopeJ alion and interaction in various fields 
including Steel, Petroleum, Power and Engi-
neering Industries, Bio-Technology, Electro-
nics and Chemicals and Pharmaceuticals. 

(Engli~h] 

Anomaly in Fixation of Seniority of 
Assistants 

6626. SHRI GANGA RAM : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the seniority of Assistants 
who have been transferred from one Ministry / 
Department to another Ministry jDepartmcnt 
against the select list vacancies under the 
zoning scheme dated 29 December, 1983 has 
been fixed/protected in accordance with their 
relative seniority in their respective U.D.C.'s 
Grade as is being done in the case of direct 
recruit Assistants who are also appointed 
against the select list vacancies; 

(b) if not, the reasons for such anomally 
between the~e two categories of Assista nts 
when both of them are appointed against the 
same select list vacancies; 

(c) the procedure for fixing the seniority 
of officials mentioned in part (a) above; 
and 

(d) the steps proposed to be taken to 
remove this anomaly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 

Wr.ltlen 1'4",,,,,,, . 68 

TRAINING, AJ)MINI.STRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K. P. SINGH 
DEO) : (a) to (c). According to sub-rule (6) 
of Rule 13 of the Central Secretariat Clerical 
Service Rules, 1962, SO per cent of the subs-
tantive vacancies in the Assistants' Grade 
in any cadre shall be filled by direct recruit-
ment on the results of competitive examina-
tions held by the Union Public Service Commis ... 
sion for thi"s purpose from time to time and 
the remaining vacancies shall be filled by the 
substantive appointment of persons included 
in the Select List for the Assistants' Grade 
in that cadre. Select List for the Assistants' 
Grade in any cadre is prepared from officers 
of the Upper Division Grade in that cadre 
who have rendered not less than 5 years 
approved service in the grade and are within 
tbe range of seniority, in the order of their 
seniority in that grade subject to the rejection 
of the unfit. ]f officers within the range of 
seniority are not available in a cadre, officers 
of U .D. Grade serving in other cadres who 
are within the range of seniority are trans-
ferred for inclusion in the Select List of the 
deficient cadre under the Zoning Scheme. 
The int'!r-se seniority of directly recruited 
Assistants and of officers included in the 
Select List, on their substantive appointment 
in Assistants' Grade, is fixed according to 
the quotas of substantive vacancies in the 
Assistants' Grade reserved for direct recruit-
ment and the app()intments of persons 
included in the Select List respectively. In 
this scheme of things, fixing of seniority of 
Assistants included in the Select List in a 
cadre on transfer of officers of U. D. Grade 
vis-a-vis direct recruit Assistants, who do not 
figure at all in the Select List, does not arise. 
As a corollary thereto, the question of there 
being an anomaly in tbat regard also does 
not arise. 

(d) Does not arise. 

Transfer of I.P.S, Officers on Promotion 
to I.G. Rank from Delhi 

6627. SHRI SIDHA LAL MURMU : 
SHRI KESHAORAO PARDHI : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether some senior I.P.S. Officers 
post~d in Delhi were transferred on promo-



tion to I.G. rank out of Delhi in the month 
of Maroh/Aptit 1985;· 

(b). if so, the particulars of such officers 
with thier new postings; 

(c) whether they have been relieved of 
their charge in Delhi Police and they have 
taken over charge where they were trans-
ferred; and 

(d) if nott the reasons therefor and when 
they will be relieved from Delhi Police and 
a~ked to join at their new places of postings ? 

THE MINISTER OF STATE ·IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) No, Sir. 

(b) to (d). Do not arise. 

Demands of Students of Aircraft 
Maintenance Engineering 

6628. SHRI SAIFUDDIN 
CHOWDHUR Y : Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state : 

(a) whether the students of Aircraft 
Maintenance Engineering of Jamia Milia 
University are demanding recognition of their 
course and a fulfledged BE course of the 
Udiversily; 

(b) whether the students are dissatisfied. 
with the present Exam systeln under D.G.C.A. 
and also financial burdened due to heavy fees; 
and 

(c) if so, whether Government propose 
to take effective steps to raise it to the level 
of Degree and r~move all difficulties presently 
faced by them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) Yes Sir. 

(b) Government are not aware of the 
disstisfaction of tbe students with the present 
system of examination under the Director 
General of Civil Aviation and the financial 
hardships due to the heavy fees. 

(c) No such proposal is at present under 
consideration of the Government. The 
'University should look into tbe difficulties 
that the st·udcnts rbay be facins and take 
appropriate action; 

Imposition of Restrictions of Issue of I 

Residential Permits to British 
Nationals of Indjan Origin 

6629. SHRIMATI INDlTMATI 
BHATTACHARYA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whcth!r Government of India have 
imposed restrictions on issue of residential 
permits to British nationals of Indian origin 
and birth; 

(b) if so, the details thereof; 

(c) whether such British nationals of 
Indian origin and birth seeking residential 
permits for temporary stay in India without 
relinquishing British citizenship are required 
to transfer all their assets in Britain andl 
or to repatriate the balance heJd by thefl1 in 
UK Banks; 

(d) the details of the Government orders ~ 

and Circulars in this regard; and 

(e) the reasons why such restrictions are 
considered necessary'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME. AFFAIRS 
(SHRIMATI RAM DULARI SINHA) 
(a) No, Sir; 

(b) Does not arise. 

(c) to (e). Information is being collected 
and will be laid on the Table of the House. 

Promotion of UDCs and Assistants 1£1 
Ministry of Home Affairs 

6630. SHRI GOLAM YAZDANI 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether all the UDCs promoted to 
the Grade of Assistant on Jong- term basis 
with effect from the 29th December, 1983, 
under the provisions of the Department of 
Personnel and AR o. M. No. 5/7/83-CS-1l 
(ii), dated 29-12-1983, . have been allowl!d to 
be included in the Select List of Assistants' 
Grade for filling up of gen !ral vacancies for 
the year 1983 vide Department of Personnel 
O.M. dated 10th January, 1985; 

(b) if so, how many UDCs of the CS 
Cadre of the Ministry of Home Affairs were 
promoted to the Grade of Assistant on long-
term basis from 29-12·83 anG whether aU of 



them have been included in the Select List 
of Assistants' Grade for the year 1983 under 
the aforesaid provisions; and 

(c) if 110t, the time by which all those 
Assistants, who were promoted to this Grade 
on long-term basis from 29 .. 12-1983, will be 
included in the above said Select List ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). Thirty UDCs who were within 
the zone prescribed for temporary promotion 
to the Assistants' Grade under Deptt. of 
Personnel and Training O.M. dated 29-12-83 
were promoted with effect from 29-12-83, 
on long-term basis to the Assistants' Grade. 
None of them has been included in the 
select list as they are oot covered by tht? 
zone prescribed for the purpose under Deptt. 
of Personnel and Training O.Ms dated 
29-12-83 and 9-1·85. They will be included 

, in the select list subject to the availability of 
vacancies when the zone for select list is 
extended to cover them by the Dcptt. of 
Personnel and Training. 

Direct Supply of Gro\:ery Items in 
Kendriya Bhandar 

6631. SHRI HAFIZ MOHAMMAD 
SIDDIQ : 'Will the PRIME MINISTER be 
pleased to state : 

(a) whether it is a fact that requirements 
of aU the grocery items are not submitted by 
the branch stores of the Kendriya Bhandar 
and some of the suppliers go round them 
obtaining the requirements and supplying the 
goods; 

(b) if so, whether there is any proposal 
to discontinue this practice; 

(c) if not, reasons thereof; and 

(d) the items, requirement/supplies of 
which are obtained/made by the suppliers 
direct to the branch stores '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K. P. 
SINGH DEO) : (a) Yes, Sir. 

(b) No, Sir. 

(c) The main reason for obtaining such 

suppJy is that some of the items reqtW:~' 

immediate supply to the branch ,terM JUl4, 
some of them get damaged during storage in 
the branches. For such item direct supply by 
suppliers ensure quick 'supply, replacement of 
damaged goods and also savings in transport 
cost to the Society. 

(d) The items of direct supplies are eggs, 
wholemeal Atta in Consumer pack, locally 
made washillS soap. Agarbatties, condiments 
and local made biscuits. 

Implementation of Five nay Week in 
Central Government Offices 

6632. SHRI V. SOBHANADREESWARA 
RAO: 
SHRI MANVENDRA SINGH: 

Will the PRIME MINISTER be pJeased 
to refer to the reply given to Unstarred 
Question No. 44 on 13 March, 1985 regard-
ing introduction of five day week in Central 
Government Offices and state : 

(a) whether Government have decided 
to implement a five day week plan for the 
employees in Central Government Offices; 

(b) if so, the details thereof and the date 
from which this pJan wiJJ come into force; 
and 

(c) the number of working hours per 
week at present and in the proposed five day 
week plan? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINGH DEO) : 
(a) and (b). The matter in all its aspects is 
still under consideration. . 

(c) In all Central Government Offices 
doing work or Secretariat nature, the aver8.lc 
working hours per week, with every s~nd 
Sa1urday in the month closed, works out to 
371' hours. In the five day sch~me ~nd~r 
consideration, the existing working hours are 
proposed to be maintained. 

Industrial Disputes Pending Against 
the Ma nagement of ITDC 

6633. SHRI SODE RAMAIAH : Will 
tho Minister of TOURlBM AND CIVIL 
A VIATION be pleas~d to state ; 



(a) the number of industrial disputes 
pending against the management of ITDC in 
various Tribunals/Labour courts, High Courts 
and Supre~e Courts; 

(b) the financial liabilities involved in 
tl)~se cases; 

(c) the legal expenses incurred (including 
the staff expenses), hiring of lawyers, con-
sultations fees paid during, the past three 
years; 

(d) the total compensation so far paid to' 
employees as " consequences of court awards;' 

(e) whether responsibility for such 
infructuous expenditure has been fixed; 

(f) whether any attempt has been made 
to resolve the disputes ol;lt of the courts; . 

(8) if so, the details thereof; and 
(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) As on 31-3-1985. 95 Industrial Disputes 
between the ITDC Management and Workers/ 
Unions of ITDe were' pending in verious 
Tribunals/Labour Courts/Supreme Court. 

(b) It is not possib1e to assess the 
financial liabilities involved in these cases as 
these depend on the decision/award of the 
Courts in each case. 

(c) Legal expenses including fees paid to 
tax-consultants, auditors and other advocates 
are given as under: 

Year 

1981·82 
1982-83 

1983-84 

Expenditure incurred 
(Rs. in lakhs 

2.92 
3.26 

2.61 

(d) The estimated amount of compensa-
tion paid to the {TOe em ployees towards 
the implementation of a wards given by 
various Courts was of the order of Rs. 1.76 
lakhs during th~ last 3 years (1982-83 to 
1984-85). 

(e) No action is called for against any 
employee of the ITDC. 

(f) to (h). The Corporation always 
elldeavours to settle disputes mutually and 
takes necessary steps for speedy disposal of 
4>enclina industrial disputes .. 

" , 

Written Answer$ '4 
Allotment of Tenements to Displaced 

Persons in West Bengal on Permanent 
Basis 

6634. SHRI INDRAJIT GUPTA: Will 
the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether Government's decision of 
1974 that 324 double-roomed tenements in 
the Behala Rehabilitation Colony, Calcutta-
60, tor displaced persons from erstwhile East 
Pakistan, would be transferred on a perma-
nent basis to the eligible aJ1ottees, has not yet 
been implemented; 

(b) if so, the reasons for this inordinate 
delay; 

(c) whether the allottees have requested 
that the cost of the tenements for sale be 
fixed at an early date, and any other out-
standing dues be recovered from them in 
instalments; and 

(d) Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
Yes, Sir. 

(b) to (d). The tenements could not be 
transferred to the allot tees because the Behala 
Township Development Cooperative Society 
filed a writ petition in the High Court and .. 
obtained a stay order. After the vacation of 
the stay order ~ instructions were issued to the 
State Government in 1981 and 1982 indica-
ting the procedure to be followed for recovery 
of dues from the allottees. The Deputy 
Secretary, Refugee, Relief and Rehabilitation 
Department of West Bengal Government is 
vested with powers to execute transfer 
documents in favour of D. P. allottees in 
Behala Colony .. Recently, the State Govern .. 
ment have written to us seeking clarifications 
on some points. These are being examined. 
We have received a few representations from 
both, individuals and Association for 
expedi ting the transfer of these te1lements. 

Redrafting of Forest Maps 

6635. SHRI PRATAP BHANU 
SHARM,A-: Will the PRIME MINISTER 
be pleased to state : 

(a) whether Government are considering 
the redrafting of forest maps jointly with the 
State Governments in the near future; and 



" ." ! , 

15 Writ ten Answers 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Forest 
maps are being continually redrafted in 
assodation with the State Governments. 

(b) The Forest Survey of India carries 
out this work in association with the State 
Governments, using Setellite Imagery, Aerial 
Photography and ground check. 

Fifth Indian Antarctica Exp~ditjon 

6636. SHRI V. SREENIVASA PRASAD: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether any ship has since been 
acquired for the Fifth Indian Antarctica 
Expedition (1985 ·86) proposed to be taken 
to the South I'ole on chartering basis; 

(b) whether the procurement of Ice-
Breaker has been completed; 

(c) if so, the details thereof and the 
terms and conditions of chartering of vessels 
o1edc or to be made for the expedition; 

(d) the countries or shipyards abroad 
ffonl where the otfers for chartering facilities 
have so far been received with details of 
charges, period for which the offers are made 
individually; and 

(e) wheth.!f su~h kind of ship/ice-breaker 
cannot be developed in Indian shipyards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ v. IJATIL) : (a) No, Sir. 

(b) No, Sir. 

(c) and (d). In vjew of the reply to parts 
(a) and (b) above, the question does not 
arise. However, an enquiry was floated 
through the chartering wing of the Ministry 
of Shipping for location of a SUitable ship to 
be chartered for the Fifth Indian Antarctic 
Expedition. The offers received are being 
scrutinised. 

(e) The possibility of developing a 
suitable lce- breaking ship in an Indian 
6bipyard will be examined w~i1e finalisiDi the 
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proposal for the acquisition of such a 
ship. 

Vayudoot Services in Orissa 
6637. SHRI SRIBALLAV 

PANIGRAHI: Will the Minister of 
TOYRISM AND CIVIL AVIATION be 
pleased to state: 

(a) the places covered by Vayudoot 
Service in Orissa; 

(b) whether there is any proposal to 
extend the Vayudoot service to places Jike 
Jharsuguda, Sambalpur and Jeypore etc.; 

(c) if so, the details thereof; and 

(d) whether there is any proposal sent 
by Government of Orissa to this effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : (a) 
Vayudoot has air1 inked Bhubaneshwar and 
Rourkela in the State of Orissa. 

(b) and (c). Subject to development of 
the necessary infrastructure and economic 
viability of operations, Vayudoot has plans 
to provide airlink to Jharsuguda and Jeypore 
during the Seventh Plan period. 

(d) Yes, Sir. 

Appointment of A Minority Commission 

6638. SHRI RAJKUMAR RAI: Will 
the Minister of HOME AFFAIRS be pleased 
to state; 

(a) whether he is aware that a deputa-
tion of the Hindu Rashtriya Sangalhan 
Punjab nlet the Prime Minister on 
8 February, 1985 and demanded appointment 
of a minority commission to inquire into the 
killings of Hindus during the last four 
years; 

(b) whether Sangathan have also 
demanded ban on flow of foreign m'oney 

. into the country; and 

(c) what action has since been taken in 
this regard or proposed to be taken by 
Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): (a) 
to (c). In the mcmorandl.lm datoc1 8.1.198' 
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submitted to the Prime Minister, the 
Sangathan bas raised various issues which 
have been taken note of. 

"Pollution Caused by llindustan Organic 
Chemirals in Raiged, l\1aharashtra" 

6639. SHRi D. B. PATIL: Will the 
PRIME MINISTER b~ r1eased to state: 

(a) whether complaints regarding air 
pollution as well as water pollution caused 
by Hindustan Organic Chemical (H. O. C.) 
Plant at Rasagani in Pan-vel Tehsi), Distt. 
Rajgad Maharashtra State, have been received 
by Government; 

(b) whether the manaeement of H. 0 .C 
has been prosecuted, by the District 
Magistrate of Raigad Distt.; 

(c) if so, the details thereof? 

THE MrNISTER OF STATE IN TIlE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) Case has been filed by the District 
Magistrate, Raigad under Section 188 of 
T. P. C. in the court of J. M. F. C. Panval, 
DisU. Raigad, against the factory on 
25.5.1983. The case is subjudice. 

"Water Pollution Caused by Industries 
in BangaJore" 

6640. 'SHRI NARASINGRAO 
SURYAWANSHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether nearly two lakh people in 
and around Bangalore suffer from dysentery 
due to the consumption of vegetables grown 
in polluted waters, containing toxic material 
of Varishabhavathy valley; 

(b) if so, the reason why 83 small, 
medium and big industries hoth Government 
and private were permitted to disc~argc 

their effluents into the valley before treat-
ment; 

(c) whether the grown grass here was so 
much contaminated that even the animals 
refuse to eat; and 

(d) jf so, the alternatives adopted . to 
remove these bottlenecks ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) According 
to the Karnataka Pollution Control Board, 
the cases reported in the major hospitals in 
Bangalor city do not show any increase in 
the incidence of dysentery from 1983. 
Lack of personal hygiene of food handlers 
is reported to be the main cause of 
dysentery. 

(b) Out of the 79 industries situated in 
the area and discharging their effluents into 
the Vrishabavathy Valley, 15 have put up 
their own treatment plants, and 31 industries 
let their emu~nts into sewers of Bangalore 
\Vater Supply and ScwarJge Boun.l for 
further treatment. The Karnataka State 
Pollution Control Boa rd is t~1k ing steps for 
the installation of treatment plants in 
respect of the remaining 33 industries. 

(c) Such a report has not come 10 the 
notice of the State Board. 

(d) Does not arise. 

Confiscation 01 Minority Properties in 
Bangladesh 

6641. SHRI AJOY BISWAS: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Bangl~desh Government 
have moved to confiscate the minority 
properties in the name of enemy properties; 

(b) whether Government have taken up 
the issue with the Bangladesh Governmc.nt 
with a view to stopping the implementation 
of the Enemy Properties Act in Bangladesh; 
and 

(c) if so, the reaction of the Bangladesh 
Government ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF .EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : (a) 
Government have no information to this 
effeet. 

(b) Government have on several occas-
sions, arid at various levels~ taken up with 
the Bangladesh Government the question of 
vesting of properties belonging to Indian 
nationals and their cosharers in Bangladesh. 

(c) Government have been assured that 
the orders issued in August 1984 by the 
Bangladesh Government stopping the further 
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vesting of such properties, or the transfer of 
properties already vested, will continue to 
remain in force. 

Activities of Smugglers and Anti·Sodal 
. Elements in Gorakhpur 

6642. SHRI llTENDRA SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether reports of large scale activi-
ties of smugglers and anti-social elements in 
the Gorakhpur Area of Uttar Pradesh near 
the Nepal border have been received by 
Government; 

(b) if SOl the details in this regard~ 

and 

(c) steps taken by Government to 
apprc'~cnd the culprits and to check the 
activities in future as well ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMA TI RAM DULARI SINHA) : (a) 
to (c). According to available information 
Indo*Nepal Border continue to be vuinerClble 
to smuggling activities. The value of the 
contraband goods seized within the jurisdic-
tion of the Gorakhpur Customs Division 
during the year 1984 and 1985 (up to ~.1arch) 

is furnished below :-

Year 

1984 

1985 

Value of goods seized 

(Rs. in lak hs) 

38.00 

18.00 (provisional) 

The driv~ against smugglers has been 
intensified. Appropriate anti-smuggling 
measures have been taken by the Govern-
ment to check smuggling activities in general 
across the land borders. The trend and 
pattern of smuggling is. also kept under 
constant review and suitable anti-smuggling 
measures, both short-term and long-term, 
are taken in close co-ordination with the 
concerned Centra1 and State Government 
authorities. Activities of anti-sociaJ clements 
fall within the sphere of law and order 
which is a Stete subject. 

Agreement Treaty over Utilization of 
Space 

6643. SHRI VlJAY N. PATIL: Will 

tfle PRIME MINISTER be pleased to 
state : 

(a) whether we have entered into an 
agreement or treaty over the utilization of 
space in the outer space for the location of 
our satellites; and 

(b) if so, the details of the terms arid 
conditions of such agreement or treaty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMEN~ ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SIIRI SB]VRAJ v. PATIL): (a) and (b). 
1 here is no specific agreement or treaty for 
the utilization of Space in the outer Space for 
the Im:ation of near earth orbiting satellites. 
However, in general, activities in Space are 
governed hy 'Treaty on Principles Govern-
ing the Activities of States in the Exploration 
and use of Outer Space including the Moon 
and other Celestial Bodies (1967)'. 

Concerning the geostationary satellites, 
however, their frequencies as well as their 
orbital location need to be cordinated on the 
basis of the radio regulations and procedures 
laid down by International Telecommunica. 
tions Union. In this regard, the Govern-
ment has signed 'Memoranda of 
Understanding' (MOO) separately with the 
USSR, Indonesia and Inte1sat for satisfactory 
co-existence of the satellite networks of India 
with those of these organizations. The 
terms and conditions of these MOUs define 
the technical characteristICS including the 
orbital pO'iition~ for INSAS-] satellites as 
well as those of the USSR, Indonesia and 
lntelsat in the Geo-stationary satellite orbit 
are of interest. 

Rural Electrification in Madhya Pradesh 

6644. KUMARI PUSHPA DEVI : Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether steps have been taken by 
Government for the development of non-
electrifkd villages in Madhya Pradesh under 
the Integrated Rural Energy Scheme of 
20- Point Programme; 

(b) w~~t her such programme have been 
taken up Jomtly by BHEL and Department 
of Non-Conventional Energy Sources; 

(c) if so, the number of vilJaaes in 



Madhya Pradesh where such programme has 
been undertaken; and 

(d) the details thereof? 

THE MINlS'mR .OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND 
ELECTRONICS (SHRI SHIVRAJ 
V. PATIL): (a) to (d). An Integrated 
energy project was taken up in August, 1984 
by the Department of Non·conventional 
Energy Sources in ·the non-electrified 
village, Pipaliya Phandekhan in Bhopal 
district of Madhya Pradesh which has been 
executed by BHEL. The project has been 
completed an(! includes the following 
systems: Improved chulhas, solar cookers, 
water pumping wind-mms, solar photovoltaic 
powered streetlights, solar photovo)taic 
operated television and radio, solar photovol-
taic pump, and enegy plantations. A 
Community Centre has also been constructed 
in which the television and community 
radio have been kept. 

In addition the department of Non-
Conventional Energy Sources has installed 
solar street lighting units in the foJlowing 
villages in Madhya Pradesh : 

1. Orcha, Dastar District 

2. Kalapipal, Ujjain 

3. Gopalpura, Ujjain 

4. Naldi, Ujjain 

5. Darbha, Bastar 

6. Jhal, Raigarh 

7. Jaghat, Sidhi 

8. Khamardeeh, Sidhi 

Special Central Assistance during 
Sixth Plan 

6645. SHRI GIRIDHAR GOMANGO : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(p) S~ial Central Assistance relea~ed 
during the Sixth Five Year Plan 10 the 
States and Union Territories for Triba) Sub 
Plan and Special Component Plan.. Year-
wi.t In4 the rundl provld.d from State 
lOC\or ,htrtot, 

. (b) the State-wise funds provided by the 
Central 1M inistries and -Departments for 
their schemes and programmes for tribal 
areas, Ministry-wise and year-wise during 
the Sixth i Plan period; 

(c) the institutional finance provided for 
individual beneficiary schemes and 
programmes and families covered by different 
programmes, programme-wise; and 

(d) Centrally sponsored -schemes extended 
in Tribal Sub-Plan areas during each year 
of the Sixth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): (a) The 
Special Central Assistance allocated during 
the Sixth Five Year Plan to States and UTs 
for Tribal sub-Plan and Special Component 
Plan is as follows: 

(Rs. in crores) 

TSP SCP 

1980-81 70.00 100.00 

.1981-82 ·85.00 110.00 

1982-83 95.00 120.00 

1983-84 110.00 130.00 

1984-85 126.62 140.00 

Funds quantified by States and UTs 
during the Sixth Plan period as flow to 
Tribal sub-Plan totalled about Rs. 3495.00 
crores for Tribal sub-plan and Rs. 3644.00 
crores fOI1 Special Component Plan. 

(b) The funds quantified by various 
Ministries for Tribal sub-Plan areas during 
the Sixth Plan are shown in the statement 
attached. 

(c) It, is estimated that the centribution 
of institutional finance in tribal programmes 
during the Sixth Plan period might be of 
the order of Rs. 800 cr,)rt;s approximately. 

(d) The following Centrally Sponsored 
Schemes were in operation durin& the Plan 
period: 

(l) Post-matric ~cholarship schemt! 
(2.) Book Bank Scheme 
(3) Cpathing and Allied Scheme 
(4) ""Atets for ST Girls 
(,) R .... rc:h In" Tralnloa 
(6) Aid to V ~~'''J''ry Orllniaatloa •• 
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Bio-Gas Plants with Government 
Assistance 

6646. SHRI SHANTl DHARIWAL: 
Will the PRIME MINISTER be pleased to 
state : 

(a) the number of bio-gas plants set up 
in the country with Government loans and 
grants during 1984-85; 

(b) the number of bio-gas plants, out of 
them, operat ing at prescnt; 

(c) the reasons for which the rest of the 
bio-gas plants remain out of order; and 

(d) whether Government propose to 
make available additional assistance for 
repairs 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPART~1ENTS 

OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) A total 
of 1,80,430 family based biogas plants have 
been set up in the country during 1984-85 
under the National Project for Biogas 
Development. Besides, 70 community 
and institutional hiogos plants have 
also been commissioned during the 
year. While subsidy is given by 
the Government, loans are provided by 
comm~rcial and cooperative banks. 

(b) and (c). No reports indicating non-
operation of biogas plants installed during 
1984·85 have been received from State 
Governments and Khadi and Village 
Industries Commission. A few reports have, 
however, been received from individuals 
which have been referred to the concerned 
implementing agencies for inspection, 'report 
a nd comments. Community and institutional 
b10gas plants set up during the year are 
functionillg satisfactorily. 

(d) Under 'Repair Scheme', grants, 
upto Rs. 500 per defective plant is being 
given for rectification of family based biogas 
plants. Higher grants are also given for 
repairs on case to case basis. 

Bird Sanctuary in Thol Lake of Mehsana 
District in Gujarat 

6647. SHRI R. P. GAEKWAD: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Thol Lake in Kadi Taluka 
of Mehsana District in Gujarat has tbe 
potential of being developed into birds 
sanctuary; 

(b) whether rare species of birds like 
Flemingos are being observed at tbe Thol 
Lake; 

(c) whether steps have been taken. to 
stop pollution from industrial effluents 
before the lake is declared as birds sanc-
tuary; and 

(d) if so, whether a decision has been 
taken by the State Government in this 
regard? 

THE MINISTER OF STATE IN THE 
M.INISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, Sir. 

(b) A variety of water birds including 
flamin goes have been observed at the Thol 
lake. 

(c) and (d). Control of pollution in tbe 
lake is primarily the responsibility of the 
State Government. No decision is reported 
to have been taken in this regard so far. 

Maintenance of Low Cost Hostels in 
Orissa 

6648. DR. KRUPASINDHU BHOI: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether maintenance of low cost 
hostels in Tribal Sub-Plan areas of Orissa 
has been affected due to paucity of funds; 
and 

(b) if so, the steps being taken by 
Government for smooth funning of these 
hostels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Detailed information is likey to be 
available with the State Government as 
"Maintenance" is a State item. 

(b) The Government of India provided 
an amount of Rs. 320 lakhs out of the 
Special Central Assistance for improvement 
of education in Orissa during the yea" 
1984·8'. 



Fires in 'G:bana Sanctuary, Bharatpur 

6649. SHRI KAMAL NATH : Will the 
PRIME MINISTER be pleased to state: 

(a) whether Ghana Sanctuary in 
Bharatpur had three major fires in the last 
three months; 

(b) if so, the causes thereof; and 

(c) the estinlated loss on that account? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, Sir. 

(b) One fire is reported to have been 
caused by a cigarette but thrown by a 
careless tourist while the other started from 
the periphery of the national park and was 
apparently caused by a careless grazier. The 
cause of the third fire has not been ascer-
tained. 

(c) In the first fire incident which 
occurred on 18th January 1985, about 70 
hectares of gra5,S land was burnt while the 

. tree growth in the same area got scorched. 
] n the second fire which broke out' on 26th 
February 1985, dry grass over about 290 ha. 
along with some dry fallen wood was burnt 
and some trees standing in the area were 
scorched. In the third case on 31st March 
1985, gra5s over about 250 ha. got burnt 
and the crowns of a few trees in the area 
got scorched. . 

Management of Lord Natraja Temple 

6650. DR. VALLAL PERUMAN: Will 
the Minister of CULTURE be pleased to 
state : 

(a) whether Union Government have 
any proposal to take over the management 
of Lord Nataraja Temple at Chidanlb;uam 
in Tamil Tadu; and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K. P. SINGH 
DEO) : (a) No, Sir. 

(b) 0008' not ariso. 
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Distribution of Agricultural Land under 
20-Point Programme in GuJarat 

6651. SHRI AMARSINH RATHAWA: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the number of landless persons to 
whom agricultural land has been distributed 
in Gujarat under 20-point programme during 
the year 1984-85; and 

(b) the target fixed therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARA Y ANAN) : (a) and (b). Targets under 
the programme of distribution of ceiling 
surplus land to landless persons are fixed in 
terms of the area to be distributed. As 
against a target of 12000 acres in 1984-85, 
the achievement in Gujarat was 12943 acres. 

(Trails/at ion] 

Renaming of J.P. Stadium 

6652. SHRI NIRMAL KHATRI: Will 
the Minister of YOUTH. AFFAIRS AND 
SPOR TS be pleased to state whether Govern-
ment propose to rename Indraprastha Indoor 
Stadium after the former Prime Minister, the 
late Smt. Indira Gandhi? 

THE MINISTER OF STATE IN THE 
DEPARTMENT' OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH) : The Indraprastha Stadium has 
already been renamed "Indira Gandhi 
Stadium·' after the former Prime Minister 
lete Smt. Indira Gandhi. 

[English] 

Commissions on Communal Riots 

6653. SHRI C. MADHA V REDDI : 
SHRI M. RAGHUMA REDDY: 

Will the Minister of HOME AFFAIRS 
be pleased . to refer to the repJy given to 
Unstarred Question No. 473 on 25 July, 1984 
regarding recommendations of ludicKd 
Commissions on communal riots and state: 

(a) whether Government have since 
taken steps to formulate any action pro-
gramme based on the recommendations of 
those Commissions; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). A number of Commissions of 
Inquiry were set up from time to time by 
various State Governments and by the Central 
Government to enquire into communal 
disturbance under Section 3 of the Commis-
sions of Inquiry Act, 1952. Central 
Government and the respective State 
Governments ha~ taken action on the roports 
of the Inquiry Commissions appointed by 
them under the provisions of the Act. Reports 
of the Commissions had been laid on the 
Tablec; of the concerned Houses alongwith 
action taken Memorandum by the concerned 
State Governments. 

These Commissions of Inquiry had made 
certain recommendations for controlling 
communal violence and for promoting 
communal harmony. On the basis of the 
recommendations contained in the reports of 
Inquiry Commissions and the suggestions 
n1ude by the National Integrations Council, a 
set of guide-lines for dealing with communal 
situations was compiled. This Compilation 
was sent to all State Governments and Union 
Territory Administrations for guidance and 
suitable action by them. 

The late Prime Minister had herself 
rcview"d the communal situation and for-
mulated a IS-Point Programme of action. 
These points were forwarded to State 
Governments who have taken necessary 
action. The Central Government keeps 
constant watch on the nature of being taken 
by the State Governments on the suggestions 
of the late Prjme Minister. 

Setting up of a New Intelligence Agency 

6654. SHRI DINESH SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Prime Minister has set 
up a new intelligence agency under his 
supervision; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIM~TI RAM DULARI SINHA) :' (a) 
It if not true that a new Intelligence agency 
has been established. 

(b) Does not arise. 

UpUftment of Tribals In Kerala 

6655. SHRI SURESH KURUP: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government have made 
any assessment ahout the aC!lievements 
made so for in the Upliftment of tribals in 
Kerala; and 

(b) if so, the details thereof and the 
amount of funds allocated for tribal 
development d,uring the Sixth Plan period 
and the actual amount spent by the 
Government of Kerala with year-wise 
break-up? ' 

THE MINISTER OF STATE IN THE 
MNISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
and (b). Tribal development Programmes 
in Kerala are reviewed Periodically with 
State ropresentatives and during Annual 
Tribal sub-Plan discussions in the Ministry 
of Home Affairs and Planning Commission. 
Selected field visits by officers are also 
made. The Kerala Tribal Research Institute 
has evaluated tribal sub-Plan programmes 
of Attapady Idduki, NiIambur and Wynad 
I.T.D.Ps. In addition, the Institute has 
been advised to undertake evaluation of 
cooperative structure in Wynad 
ITDP and programmes of primitive 
tribal groups. The Special Central 
Assistance for tribal developement allocated 
to' the State during the Sixth plan period 
with year-wise break-up and expenditure 
reported are : 

(Rs. in lakhs) 
---_ .. _----------------. 

1980-81 

1981-82 

1982-83 

1983-84 

1984-85 

Allocation 

57.00 

48.00 

56.00 

62.51 

Expenditure 

64.82 

47.98 

50.00 

62.39 

64.01 49.90 
(upto sept. 1984) 

MandaI Commission Report 

6656. SHRI SATYAGOPAL MISRA 
Will the Minister of HOMB AFfAIRS ~ 
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pleaeed to State . the steps taken by 
Government for the implementation of the 
recommendations of the MandaI 
Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF nOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
The Second Backward Classes Commission 
(MandaI Commission) was appointed on 

'1-1-1979 and submitted its Report on 
31-12-80. The MandaI Commission report 
was referred to the State Governments but 
there has been no clear unanimity of vjews 
among the States. The rocommenda tions of 
the MandaI Commission and the list of 
other Backward Classes drawn up by the 
Commission have been examined in great 
detail. It has been decided that as the 
MandaI Commission has brought into the , 
list a number of Communities/classes 
who do not really qualify as backward 
whereas it has left out some other 
Communities/classes which are rocognised 
as socially and educationally backward, the 
list prepared by the MandaI Commission 
may be published and suggestions and 
objections with reference to the entries in 
the list may be invited~ The modalities for 
eliciting public opinion are under considera-
tion of the Government. 

Refugees from Assam Lhing 
in West Bengal 

6657. SHRI ZA INAL ABEDIN : Will 
the Minister of HOME AFFAIRS be pleased 
to State: 

(a) the number of Assam refugees not 
yet taken back by the Assam Government 
and living in camps in West Bengal; 

(b) the reasons as to why they have 
not been taken back to Assam; 

(c) whether Union Government has 
been bearing full expenditure for sustenance 
of these people in the camps in West 
BengaJ; and 

(d) tf)e course of action Government 
propose te take for settlement of the iS5ue 
at an early date ? 

THE MINISTER OF STATE IN TH,E 
MINISTRY OF HOME AFPAIRS 
(SHRIMATI RAM DULARI SlNHA): (a) 
and (b). Repatriati~n of Assanl evacuees 
from West Bengal to Assam has been going 

'on in consultation between the State 
Governments of West Bengal and Assam. 
According to the State Government of 
West Bengal, 2264 Assam evacuees, were 
left in camps maintained by the Govern-
ment of West Bengal in March, 1985. 

(c) The Government have been fully 
reimbursing the expenditure incurred by the 
State Government of West Bengal on 
providing r,elief to Assam evacuees who 
came to West Bengal as a result of 1983 
disturbances. 

(d) Both the State Governments have 
b .!en recently advised to expedite the 
programme of repatriation by mutual 
consultation. 

[Trans/at i 0111 

Irrigation. Power and oth~r S ~'hcm('s 
held up due to Non-Felling of Trees 

6658. SHRI VILAS MUTTEMWAR: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government are aware 
that due to not a1Jowing felling of trees 
under the Forest Act, 1980 many irrigation, 
power and other schemes in Maharashtra 
are held up; 

(b) whether a large number of 
Government money is involved in the 
schemes so held up; and 

(c) if so, the steps taken by Govern-
ment so far to provide benefit of these 
schemes to the people and to ensure their 
completion ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONtv1ENT AND 
FORESTS (SHRI VIR SEN) : (a) to (c). 
Only four proposals of irrigation/hyde1 
projects and eight proposals .relating to 
other works in Maharashtra have not been 
finalised, mainly because the information 
and data required for giving clearance under 
the Forest (Conservation) Act, 1980, was 
not received from the State Government 
in accordance with the prescrided procedure. 

[English] 

Manufactllre of Colour T.V. by Kits 
AU.,th'd by ET and 'tOC 

6659. SHRI A. K. PATEL: Will the 
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PRIME MINISTER be pleased to refer to 
reply given to Unstarred Question No. 4794 
on 24 August, 1983 regarding violation of 
undertaking given by the T.V. Manufacturers 
and state :' 

(a) the . particulars of manufacturers of 
Colour Television who were allotted CTV 
Kits by ET and TDC subject to. the retail 
price ceiling who' have now been prosecuted 
at MRTP Commission for violation of the 
said undertaking; and 

(b) the number of CTV Kits actually 
lifted by each such manufacturer; the brand 
names, serial numbers or other distinguishing 
marks on the picture tubes allotted to each 
Company; and the brand/trade marks, serial 
numbers or other distinguishing marks on 
other components of such CTV Kits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND TN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PAT1L): (a) Notices 

of Enquiry (Restrictive Trade Pracdces 
Enquiry 138 of 1984) dated ·21 .. 12·1984 were 
issued to 44 TV manufacturing firms/com-
panies/proprietorship concerns engaged in the 
business of manufacturing. importing and/or 
selling of TV sets as listed in the attached 
statement-I by the MRTP Commission under 
Section 19(A) (0 and Section 37 of the Act 
and Regulations 58· and 58A of the MRTP 
Regulations, 1974. 

(b) The quantity of CTV Kits of tiifferent 
types lifted by the above CTV manuhu;turing 
firms is indicated against individual firms in 
the enclosed statement-B. The ITT Kits were 
supplied with Toshiba Colour Picture Tubes, 
the Samsung Kits were supplied with Samsung 
Colour Picture Tures and Gold Star Kits 
supplied with Gold Star Picture Tubes. It is 
not possible to give the serial number of the 
picture tubes or any other distinguishing 
marks and similar information in respect of 
other components of such kits, since'such kits 
were supplied in thousands as they were 
received from the suppliers. 

Statement-I 

List of TV manufacturing companies proprietorship Coffcerns engaged in the 
business of nWl1ufacturi ng, importing and/or selling TV Sets to whom 

Notice of Enquiry dated 21-12-1984 (Re.striCfive Trade Practices 
Enquiry No. /38 of 1984) issued by tlte M RTP Commission 

under Section 10(a) and Secfion 37 of the Act and 
Regulatioll 58 and 58A of the MRTP 

Commission Rrgulations, 1974. 

1. Mis Bharat TV Limited, 
lS-B and 17-B, Technocrafts, 
Industrial Estate, Balangar, 
Hyderabad-S00037. 

2. M/s Buywel Corporation, 
Annapurn~ Hotel Buildings, 
Namapally Station Road, 
Hyderabad-500001. 

3. Mis Hi-beam Electronics Pvt. Ltd., 
No. 12. 1st Main Road, Gandhi Road, 
Madras-600020. 

4. M/s Dynavision Limited, 
4, Padmanavha Nagar, Adyar, 
Madras-600020. 

S, Mis Velwyn TV Industries. 
140/1. V.M. Estate, 
R01UIpatt.b. 
Madrls .. 600014. 
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6. MIs Superna Vision Pvt. Ltd., 
Type 2/24~ Dr. V.S. Instronics Estate, 
Madras-600041. 

7. MIs Harmony, 
154, Usman Road, 
Madras .. 6000 17 . 

8. The National Radio Electronics Co. Ltd. (NELCO) 
Mabakali Caves Road, Chakala, Andheri, 
Bonl bay ·400093. 

9. MIs Bush India Limited, 
P.O. Box No. 4127, Sukh Nagar, 
N.S. Patka r Marg, 
Bombay-400007. 

10. Mis Sudarshan Electronics and TV Limited, 
D-24, Udyog Sadan No.2, MIDC, 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Opp. ESlC Hospital, Andheri (East) 
Bombay-400093. 

MIs Venus Radio Service, 
10, Anuraj Shopping Centre, 
Daftary Road, MaJad, 
Bombay·400064. 

Mis Cosmic Radio, 
23 -C, Mahal Industrial Estate, 
Mahakali Caves Road, Andheri (E). 
Bombay-400093. 

Mis Cosmic Stereo Equipments Pvt. Lt< 
1, North Stand, Wandhedea Stadium, 
'D· Road, Churchgate, 
Bombay-400020. 

Mis Jamnadas Rutonsi Pvt. Ltd., 
Parekh House, 
14, Mama Parmanand M arg, 
Born bay -400004. 

COSTRONJCS, 
41, Navketan Industrial Estate. 
Mahakali Road, Andheri (East), 
Bombay .. 400093. 

MIs Eastern Radio Co., 
M.O. Road, Vile Parle (East), 
Bombay .. 4000S7. 

Mis Pioneer Radio Crafter, 
ItO-E, Mayor Building, 
Senapati Bapat Marg, 
Opp. Dadar (W. R1y), 
Bombay-400028. 

, 
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18. M/s Kualit:;· Traders, 
90-B, Ookhale Road, Naupada. 
Thana-400602. 

19. MIs Weston Electronics, Pvt. Ltd., 
43-A, Okhla Industrial Area, 
New Delhi· 1 10020. 

20. MIs Beltek Electronics, 
A-SOt Naraina Industrial Estate, 
Phase-I 
New Delhi ·110028. 

21. MIs Televista Electronics Pvt. Ltd., 
239, Okhla Industrial Area, 
New Delhi-l 10020. 

22. MIs D.P.L. India Limited, 
M.G. Road, Banglore. 

23. MIs Arvee Electronics, 
Shop No. S, Plot No. 43, 
Community Centre, East 'of Kailash, 
New Delhi-l1006S. 

24. M/s Rhthum Corner, 
E-3, South Extn. Part·n, 
Ring Road, New Delhi. 

25. M /s Alpna Radios, 
1900, Chandni Chock, 
Delhi-ll0006. 

26. Mis Nayyar Television Pvt. Ltd., 
SO-D, Kamla Nagar, 
Delbi-llOOO7. 

27. Mis Video Electronic8, Pvt. Ltd., 
Plot No. 8/2, Site No.4, 
Industrial Area, Sahibabad, 
Ghaziabad (U.P.). 

28. M /s Mahajan Electronics, (Regd.), 
89-90, Raja Garden, Ring Road, 
New Delhi-llOO15. 

29. VIDYUT 
Seth Sharilal Market, 
Silliguri (West Benga1). 

30. MIs Unique Electronics, 
Shop. No. 16, Central Market, 
Lajapat Nagar, New Delhi. 

31. MIs Pradeep Radio and TV Ce-ntre, 
18 .. D, Mohan Singh Market, 
R.K. Puram, Sector· VI, 
New Delhi. 



32. MIs Indd-orien, 
Vikas Mara, Sbakarpur, Delhi. 

33. Mis Paul Rad$QS, 
24-D,.MolJan Sinah'Market, 
Sector No. VI. !t.K.· Puram, 
New Delhi. 

34. Mis Video Technical 'Pvt. Ltd., 
A-54, 14th Cross, 3rd Main Road, 
2nd Stap, Poenya Industrial Estate, 
Baoplore. 

35. Mis Poornima Electronics, 
No. 72, 4th Main Road, 
Sripuram, Kumura Park West, 
Baoplore. 

36. MIs Quilon Radio Service, 
28/931, Mahatarna Gandhi Road, 
Trivendrum-695001. 

37. MIs Solid State Sales, 
Statutue Road, 
Trivendrum -69500 1. 

38. MIs Sree Panchampukhi Steel and Electronics, 
Opp. Sudarshan 35 mm, 
Hyderabad -500020. 

39. MIs S.C. Shah, 
158, Mount Road, 
Madras-600002. 

40. MIs ELPROS, 
5, Bridge Road, 
Adyar, 
Madras-600020. 

41. MIs T.V. Home, 
43, Sir C.P. Ramaswamy Iyer Road, 
Abhiramapuram, 
Madras-600018. 

42. MIs laishankar Commercial Corporation, 
84, Buar Road, 
Royapettah, 
Madras. 

,- .. 43. MIs Quaser Electronic;; Private Limited, 
B/20/21, Nandjyot, Industrial Estate. 
Sared Pool, , 
Kurla Andheri Road, 
Bombay-400072. 

44. Mis T~V. Palace, 
130, 2nd Floor, 
Lal Bash, 
BaDlalorc-'600l7. 
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Statement .. II • "-. \ 

Number 0/ crY Kits actually Ii/ted by the manufacturers 10 whom the Notice 0/. 
Enquiry dated 21-12.1984 under RTP Enquiry No. 138o/1984·wre 

i$Sued under Section 19 (a) (i) and Section 37 o/the Monopolies 
a~d Restrictive Trade Practices Act~ 1969 and 

Regulations 58 and 58A 0/ the Monopoli es 
and Restrictive Trade Practices 
Commission Regulations, 1974. 

S.No. Name of the TV Manufacturers Brand 
Name 

ITT Kits Samsur. Gold 

1 2 

1. MIs Bharat TV Limited, 
15-B and 17 .. B Technocrafts, 
Industrial. Estate Baianagar 
Bangalore a 50000 1. 

2. M/s Buywel1 Corporation 
Annapurna Hotel Building 
Nampally Station Road, 
Hyderabad. 

3. Mis Hi-beam Electronics 
Private Limited, 
No. 12. 1 st Main Road. 
Gandhi Road, 
Madra£-600020 •. 

4. Mis Dynavision Limited. 
4, Padamanavha Nagar, Adyar, 
Madras-600020. . 

S. Mis Velwyn TV Industries 
140/1, V.M. Estate, 
Royapettab, Madras a 600014. 

6. Mis Superna Vision Pvt. Ltd. 
Type 2/24, Dr. Y.S. Instronic 
Estate, Madras-600041. 

7. MIs Harmony, 
154, Usman Road, 
Madras .. 600017. 

8. The National Radio Electronics, 
Company Limited (NELCO), 
Mahakali Caves Road, Chakla , 
Andheri, Bombay-400093. 

9. Mis Bush India Limited 
P.O. Box No. 4127, Sukh Nagar, 
N.S. Patkar Mara, 
Bombay-400Q97. 

3 

Bharat 

Soldaire 

Dyanora 

Dyanora 

Not known 

Bush 

Kits Star Kits 

4 5 6 

Nil 2627 Nil 

Nil Nil Nil 

2034 Nil Nil 

456 Nil 1790 

238 Nil 210 

24 Nil Nil 

Nil . Nil Nil· 

Nil Nil Nil 

Nil 829 940 . 
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10. MIs Sudarshan Electconics and TV 
Limited, D-24, Udyog Sadan No.2 
MIDC, Opp. ESIC Hospital, 
Andboti (E) Bombay. .. 400093. 

11. MIs Venus Radio Service 
10, Anuraj Shopping Centre, 
Daftry Road, Malad, 
Bombay-400064. 

3 

12. Mis Cosmic Radio Cosmic 
23-C, Mahal Indl. Estate, 
Mahakali Caves Rd., _Andheri (E) 
Bombay-400093. 

13. Mis Cosmic Stereo Equipments 
Pvt.· Ltd., 1, North Stand, 
Wankhade Stadium, 
'D' Road, Churchgate, 
Bombay, 

14. Mis lamnadas Rutonsi Pvt. Ltd., 
Parkash House, 14 Mama 
Parmanand Marg, Bon,bay-400004. 

15. COSTRONICS 
41, Navketan Industrial Estate, 
Mahakali Road, Andheri (W) 
Bombay-400093. 

16. MIs Estern Radio Company 
M.G. Road, Vile Parle (E), 
Bombay -400057 , 

17. MIs Pioneer Radio Crafter, 
110-E, Mayor Buildins, Senapati 
Bapat Marg, Opp Dadar, (W. Rly) 
Bombay -400028. 

18. Mis Quality Traders, 
90-B, Gokhale Road, Naupada, 
Thane ·400602. 

19. MIs Western Electronic Pvt. Ltd, Western 
43-A, Okhla Indl. Area, 
New Delhi-l 10020. 

20. Mis Beltek Electronics, Beltek 
A·gO, Naraina Indl. Estate, 
Phase-I,. New Delhi. 

21. Mis Televista Electronics TeJevista 
Pvt. Ltd., 239, Okhla Indl. 
Estate, New Delhi ... l1oo20. 
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Nil Nil Nil 

Nil Nil Nil 

100 Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

1371 3680 Nil 

5486 1580 . Nil 

2734 1185 2494 
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22. Mis B.P.L .. lndia Limited, - . Nil ·Nfl Nil 
M.O. Road, Banaalore. 

23. M/s Arvee Electronics~ Nil Nil Nil 
Shop No. S, Plot No. 43, 
Community Centre~, ,East of 
Kailash, New Delhi-l1006S, 

24. MIs Rhytm Corner, Nil Nil Nil 
E-3, South Extn., Part·I1, ./ 

New Delhi. 

25. Mis Alpha Radios, Nil .NiI Nil 
1900, Chandni Chowk, 
Delhi-llOOO6. 

26. MIs Nayyar Television Pvt. Ltd. Nil Nil Nil 
50-D, Kamla Nagar, 
Delhi-l 10007. 

27. Mis Video Electronics Pvt. Ltd. Crown 
Plot No. 8/2, Site No.4, 

Nil 2361 896 

Industrial Area, Sahibabad, 
Ghaziabad (U.P.) 

28. Mis Mahajan Electronics (Rgd.) Nil Nil Nil 
89-90 Raja Garden Rjng Road, 
New Delhi-llOO15. 

29. Vidyut, Nil Nil Njl 
Seth Shrilal Market, 
Silliguri (West Bangal). 

30. Mis Unique Electronics Nil Nil Nil Shop No. 16, Central Market, 
Lajpat Nagar, New Delhi. 

31. M/s Pradeep Radio and TV Centre Nil Nil Nil 18-D, Mohan Singh Market, 
R.K. Puram, Sect.-VI, 
New Delhi. 

32. Mis Indo-Orient Nit Nil Nil Vikas Marg, Shakarpur, 
Delhi. 

33. Mis Paul Radios, Nil Nil Nil 24·D, Mohan Singh Market, 
Sector No. VI, RK Puram, 
New Dolhi-ll0022. 

34. MIs Video Technical Private Not known 100 Nil Nil Limited, A.54, 14th Cross, 
3rd Main Road, 2nd State, 
Peenya Indus.trial Estate, 
Banploro, 
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3.S. Mis Poornhna' Electronics, Poomima 100 Nil Nil 
. No •. 72, 4t1\ Main Road, 

Sripuram, Kwnara Park Wast 
Banplore·S6000 1. 

36. M/s QUilOD, Radio Service, Nil Nil Nil 
28/931" Mahatma Gandbi Road, 
Trivandrum-69S001. 

37. MIs Solid State Sales Nil Nil Nil 
Statute Road, 
Trivandrum-69S00 1. 

38. M/s Sree Panchamukhi Stee] Nil Nil Nil 
and Electronics, 
Opp. Sudarshan 35 mm. 
H:yderabad .. 

39. Mis S.C. Shah, Nil NU Nil 
16.8 Mount Road, 
Madru~600002. 

40.' MIs T.V. Home Nil Nil Nil 
43, Sir C .. P. Ramalwa~y, 
Iyer Road. Abhiramapuram, 
Madras-600018. 

41. Mis BLPROS Nil Nil Nil 
S, Bridge Road, Adyar 
Madras· 600020. 

42. MIs laisbankar Commercial Nil Nil Nil 
Corporation 
14, Bazar Road, Royapettab 
:ttfadras-500014. 

43. MIs Quaser Electronics Pvt. NELCO 96 Nil Nil 
Limited, B/20/21, Nandjyot (Thru NELCO) 
J ndustrial Estate, 
Sared Pool, Kurla, 
Andheri Road, Bombay-400027. 

44. MIs T.V. Palace, Nil Nil Nil 
130, 2nd Floor. 
La! Bagh Road. 
Bangalore .. 5.60027. 
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Follow-ap Step. to tbe NAM Declaration 
1n Namibia 

·6660. SHRI SATYENDRA NARAYAN 
SINHA: 
SHRI S. M. BHATTAM : 

Will the Minister of EXTERN AL 
AFFAIRS be pleased to state : 

(a) whether he proposes to take any 
follow-up steps to the NAM declaration in 
Namibia adopted in Delhi on April 21, 1985; 
and 

(b) if so, details thereof ? , 

THE MINISTER OF STATE IN THE 
M1NISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) and (b). The Extraordinary Ministerial 
Meeting of the Coordinating Bureau of 
Nonaligned Countries on Namibia held in 
April 19-21. 1985, mandated the Chairman 
of the Coordinating Bureau in New York to 
personally convey to the UN Secretary 
General the deep concern of the Movement 
of Nonaligned Countries at the continuiflg 
failure to bring about independence of 
Namibia and the latest attempts of Protoria 
to create a fait accompli. The matter has 
been brought to the attention of UN Secre-
tary General. 

The Dec1aration adopted at the Meeting 
mandated India to request an urgent meeting 
or the UN Security Council to resume consi-
deration of the question of Namibia and to 
give effect to the Council's resolutions on 
this regard particularly Reso]ution 435 (1978). 
Consultations are underway with regard to 
the precise timing of such a meeting. The 
Extraordinary Ministerial Meeting had invited 
several Nonaligned Foreign Ministers to 
participate in such a meeting of the Security 
Council. Meanwhile, at the initiative of the 
nonaligned members of the Security Council, 
the President, on behalf of members ,of the 
Security Council issued a statement condcm~ 
ning and rejecting the unilateral action by 
South Africa, directed towards an internal 
settlement outside Security Council Resolu-
tion 435 (1978), as unacceptable and declaring 
the establishment Qf the so~called "interim 
Government'~ of Namibia to be null aod 
void. Through the Pre~idential statement, 
members of the Council reaflhmed the 
primary and direct responsibility of the 
United Nations for Namibia. 

India as Chairman of the Coordinating 
Bure1!u of NAM is in touch with the UN 
Secretary General, representativC)s or the 
Chairman of the OAU as wen as the Presi-
dent of the UN Council for Namibia and 
SWAPO to coordinate effects on expediting 
the attainment of independence of Namibia. 

Indusion of Peruvannan Community In 
the List of SCs 

6661. SHRI V. S. VIJAYARAGHAVAN : 
Will the Minister of HOME AFFAIRS be 
pleased to state, : 

(a) whether Government have received 
any representation from the Peruvannan 
community for its inclusion in the list of 
Scheduled Castes; 

(b) if so, the decision taken thereon; 

(c) whether Governm~nt propose to 
revise the list of Scheduled Castes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI- I 

MATI RAM DULARI SINHA) = (a) 
Representations have been received from the 
Peruvannan community for its inclusion in 
the list of Scheduled Castes in KeraJa. 

(b) to (d). The proposal to include 
Peruvannan community in the list of Schedu-
led Castes in KeraJa along with similar other 
proposals are being considered in the context 
of the proposed comprehensive revision of 
the lists of Scheduled Castes and Scheduled 
Tribes. Further, any amendment in the 
existing lists of Scheduled Castes and Schedu-
Jed Tribes can be done only through an Act 
of Parliament in view of Articles 341(2) and 
342 (2) of the Constitution. 

[Translation] 

Killing of Human Beings by Tigers 

6662. SHRI HARISH RA W AT: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of tigers which are 
repotted to have killed human-beings during 
the last two years in different national wiJd 
life parks and their nearby areas in the 
country; 

(b) the total number of tigers which 
have been declared man-eaters; 

(c) the park-wise number thereof; 



VAtsAlt1l'A !S. "toT (SAKA) 

h , (d,)' " ~tber ,theft, ~,' been cotf"8erabJe 
Inc_ In 1he' indd~tl or tllOn, ' of human 
\)dlolS b~ ~.; 'and' , , 

" <e) . It 10, die step' p,ropoled ,to be 
talc_ to dea' ,with, tltis protalom ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMB~T AND 
FORESTS (SHRI VIR SEN) : (a) to (e). 
Informadou'is 'beiDa collected from States 
and will be Jaid on the table of the House. 

Sportl 'ederatlons 
6663. SHRI K. P. UNNIKRISHNAN : 

Will the Minister of YOUTH' AFFAIRS 
AND SPORTS be pleased to state: 

(a> the number of All India Federations 
recoaniscd by Government in the field of 
atbletics aDd various sports and PI1les, with 
their names, names of their present office 
bearers and official headquarters with 
addresses, and fUDotions assianed to them by 
Government; 

(b) the policy with regard to recognition 
of such bodies and grants and assistanc~ 
given, if any. to such bodies since. 1980; 

(c) whether Government are aware that 
there are rival claimants to most of tbese 
bodies if so, their names and details; and 

(d) whether Government have any pro-
posal to unify these bodies and see that 
democratically-elected bodies are evolved 
composing largely of sportsmen and those 
senuincly intereated in sports ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINOH) : (a) A list of 47 recognised 
National Sports Federations giving details of 
their names. present office bearers, addresses 
etc. is laid on the table of the House. 
[Placed In Library. See No. LT-tl24/85J. 
Government does not assign functions to 
national sports federations which are autono-
mous bodies not under the control of 
Gover~ment. 

(b) 'The O~mment considers requests 
for recoanition of only those sports bodies 
1bat ItO of AlllDc1ia character and cater to the 

noOd •• portsmen at An Jbdt~, leVel i~d .tso 
rulfil the foDowilll conditions : 

0) bodies that are resis'fered under the 
Societies Registration Act 1!60 for 
at least 3 years: 

(ii) that have State units in at least ,heJt 
the States/UTs of the country; . 

(iii) which have organised national 
championships (or at least 3 years; 

(iv) that have bad their accounts audited 
for at least 3 years. 

Financial assistance given by the Central 
Government to Sports Federations/ Associa-
tions since 1980·81 is as given below: 

(Rs. in lakhs) 

1980·81 48.97 
1981 .. 82 73.83' 

1982 .. 83 73.08 

1933·84 86.2S 

1984-8S 106.50 

(c) and (d). Government are aware that 
cf.5ce bearers in t.ll notional sports federa-
tions are elected and that rival ,candidates 
are inherent in the process of election. 
Government have no proposal to interfere in 
the intornal affairs of tbe national sports 
federations. 

Corruption In Police Force 

6664. DR. O. S. RAJHANS· : 
DR. 0. VIJAYA RAMA RAO : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Prime Minister bas 
recently announced to call a drive against' 
corruption in the police foree; , 

J' • 

(b) whether Government propose to 
constitute a secret ce11 to check the corruptiQll:. 
preVailing in the police rorce; , 

(c) if so, dot oils thereof; and; 

(d) other mea.ures GO"Cl'nment propose 
to take In this ngard to make "the police 
fol'Qe eft\Qitftt 1M without any corruption '1 
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" "",THlt, ~lNISTER. OF STATE IN 
tHE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
,(a) ,In his address ,to the Annual Confe-
rence of Directors Oeneral of Police and 
Inspectors General of Polj~ ,on 18.4.1985, 
the Prime Minister emphasised the need for 
Itmultttiftl the police foree' from' interference 
by politic1an as well a~ from politics within 
.the force. The Prime Minister also observed 
tbiu whenever cases of'corruption in Police come up, action must be very fast, demonst-
rtlbly penal and the messaae should be very 
clear that corruption in tbe ,Police would 
not be tolerated. 

(b), No, Sir. 

(c) Does not arise. 

(d) "Polies" being a State subjf!ct, the 
measures in this regard are basically the 
responsi.bility of the State OQvernments. 
National Police Commission had made 
certain'recommendations in this regard and 
its reports have been sent to the State 
Governments for taking necessary' action. 

Administrative Tribunals 

6665. SHRI E. AYYAPU, REDDY 
Will tho PRIME MINISTER be pleased to 
state : 

(a) whether creation of administrative 
tribunals was provided for in the Constitu-· 
tion and if so, whether these are functioning 
now; and 

(b) if nof, whether Government would 
take suitable action against those wilfull 
responsible for this delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE· 
FORMS AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K.P. SINGH DEO) : 
(8) and (b). Article 323~A of the Consti· 
tution inserted vide the Constitution (F6rty 
second Amendment) Act, 1976 lays down 
that the Parliament may, by Jaw, provide 
for, establishment of an administrative' 
tribunal for the Union and separate 
administrative tribunals for each or for two 
or more States. By virtue of these provisions, 

the ,Ho1,1Se passed tb~, .AdmiDis~ive 
TribuDals Bill, l~~S on ~c.~. '2?~ , JaO~a., 
1985 and it received the assent' of' ihol 
President of the 27th FebrUary, J~'S'~ 'Acllorl' 
to set up tho,Central AdDlhtistrative;Trflttlnal 
in terms of the pt.O¥isiOD&l ,of,tlle 'Admiai .... 1" , 

tive Tribunals Act is in progress. The 
question of any deJa)' does ,~uot' IriW. 

Scrappi_, of Ca.IDISlioaer of .Pelt.e 
.. Brite .. III Deihl 

6666. SHRI RAM BHAOAT PASWAN : 
SHRI BALASAHEB VIKHE 'PATiL : 

Will the .Minister of HOME AFFAIRS 
be pleased to state : ' 

(a) whether Government propose to 
scrap the commissioner of Police, system in 
Delhi and introduce the old system I 
with the I .. G. being the Head and withdraw 
judicial powers from p,'}lice· so that tbo, 
police officials do dot take undue advan",! 
of those judicial powers; aad 

(b) if so, the details thereof? 

" .. THE MINISTER OF STATE -IN Tim 
MINISTRY: . OR ' - HQtdE- AFFAIRS 
(SHRIMATI RAM .DULARI SINHA):. 
(8) No suob prol'OIaI is undo!' considera-
tion ot the Goveftlment. 

(b) Does not arise. 

CollaboratJon Pact wjth German 
Democratic Republic 

6667. SHRI EDUARDO FALEIRO: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether Government efi~erea illtb 
collaboration pact recently with Genila~ 
Democratic Republic; and 

(b) if so, the details of the same and 
the fields covered by it ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF EX:TERNAL AFFAIRS 
(SHRI KHURS~EED ALAM KHAN): 
(a) and (b).' There is no Ct>lJaboration pact 
as such entered into recently with tbe 
German .Democrat,ic·· Rep",bJic'~ by tbe 

., .. 01 _.' 'oJ ~ 
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VAISAKHA.25, ~901 (SAKA) gt,ltten ..4nawe" It a 
Government of India. We are also not 
aware of aareemcnts on economic collabora-
tion enter~ lnto lecqntly ~ween the 
Govt. of India and the German Democratic 
RepubHc Oovt. of India-bas recently. approved 
economic collaboration in tile lignite wining 
,ptoieft in Gujuat be_ween G"j~at .Mineral 
Development Corporation .and MJs. TAKRAF 
of the German Democratic Republic. 

Ule of Third Degree Methods by 
Police PenoDDel 

6668. SHRI DEBI GHOSAL: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Central Government 
have issued any instructions to the State and 
Union Territory Governments regarding 
steps to be taken against police personnel 
found guilty of using third degree methods; 
and 

(b) jf so, details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME· AFFAIRS 
(SHR~MATI RA14 DULARI SINHA): 
<a) Yes, Sir. 

(b) Instructions have been issued to 
State Governments Iu nion Territory Adminis-
trations from time to time to impress upon 
the Police personnel the need to shun the 
use of third degree methods by Police during 
investigation of cases. The State Governmentsl 
Union Territory Administrations have been 
advised that Supervisory Officers should 
eq.sure that th~ police force under their 
command behaves' in a human manner. 
Eaquiry by senior officers may be instituted 
in cases involving allegations of police 
excesses of serious nature. Emphasis may be 
laid on adoption of scientific methods of 
investigation. The State Governments/Union 
Territory Administrations have also been 
•• ed to make it clear that Police personnel 
found Quilty of using third degree methods 
would render themselves liable to . examplary 
Moishmcnt. 

Publication of Nealon_I Sample Sa",,. 
Report 

6669. SHRI 'S. M~ BHAITAM : Will 
the Minister of PLANNING.be p1easod .to 
state: 

(a) whether the National Sample Survey 
report was submitted to Government and if 
so, when; 

(b) whether the results are analysed and 
published; and 

(c) whether the copies of the report will 
be made available to Members of Parliament? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARA Y ANAN): (a) to (c). National 
Sample Surveys are conducted on a 
continuing basis in the form of survey rounds 
on different subjects. The .National Sample 
Survey Organisation in the Department of 
Statistics publishes the results of the surveys 
and analytical notes thereon through its 
quarterly journal 'Sarvekshna', after the 
survey results are studied by :the Organisa-
tion's Government Council. Copies of the 
journal are, thereafter, also placed in tbe 
Parliament Library. 

States Ranking in Implementation of 
20-Point Programme 

6670. SHRI R. PRABHU: Will the 
Minister of PLANNING be plcas~ to 
state: 

(a) whether the States have been given 
specific ranking in the implementation of 
20-Point Programme; and 

(b) if so, the full details of the rank 
allotted to the varIo",s ·Stat,s 4uring each 
of the tast 3 years? 

. THE MINISTER 'OF STATE 'IN THE 
MINISTRY OF PLANNING (SHR[ K.. R. 
NARA Y ANAN) : (a) Yes, ,Sir • 

(b) A Statm~nt giviqg the ranking 
achieved by different' States during 1982-83, 
1983·84 and 1984-85 is. attached·. 
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Statement 
Ranking 0/ Slalts in tire perf()rmance o/20.Polllt Pro"_I'",e 

--"'--------------------~--~------~------------~----------Best Performance Group (100%) 

Maharashtra 

Tamil Nadu 

First Performance Group 
(Between 90% and lOO/~) 

Rajasthan 

Gujarat 

Second Performrnce Group 
(Bet"'een 80% and 90%) 

Himachal Pradesh 

Uttar Pradesh 

Haryana 

Andhra Pradesh 

Punjab 

Kerala 

Manipur 

Karnataka 

Third Performance Group 
(Between 70% and 80~,{) 

Orissa 

Assam 
Bihar 

Madhya Pradesh 

Fourth Performanee Group 
(Belo" 700/0) 

Sikkim 

Tripura 
MeahaJa)'8 

West Bengal 

Nagaland 

Jammu and Kashmir 
...... \r' .,:., ,."."',, ,', _ ... ,'''' ,_',., ... " • ....,....... "." "; "_,_",_, __ ,, . ' ", .. . .. ".~ 

Rankiop in 
1982·83 1983~84 
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Atomle PoWer Stations Durlna 
Set'ea. Piau 

6611. SHRI M. ARUNACHALAM 
Will the PRIME MINISTER be please4 to 
State: 

(a) whether arrangements are made for 
gettina. uninterrupted and reliable supply 
or fuel' for the atomic power stations in the 
country; 

(b), :on completion of the above 
proposals, the overall deficiency of power in 
the cuuntry; and 

, 
(c) what proposals are made to meet 

100 per cent requirement of power in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENE.RGY~ SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, 
Sir. ,. 

(b) and (c). As the Seventh Plan 
Proposals are still under the consideration 
of the Government, decisions regarding the 
power Programme (nuclear, hydel and 
thermal) during the Seventh Plan period are 
also yet to be taken. However, in order to 
improve th: generation and power availabi-
lity in the country, several measures are 
being taken, on a continuous basis, to 
accelerate the programme of commissioning 
of new generation capacity and to improve 
the capacity utilisation of power plants. 

Treatment to Women Suspects in 
Police Custody 

6672. SHRI JAGANNATH PATTNAIK : 
SHRI N. DENNIS: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) wbether Government have adopted 
some procedure regarding treatment meted 
out to the women suspects while .they are in 
police custody; and 

(b) if so, the details in this regard? 

THB MINISTER OF STATE. IN THE 
MINISTRY ,OF HOME :AFFAIRS 
(SH8.IMATt . RAM DULARI .81N·HA.) 
(a) Yo., 'ir •. 

(b) law itself contains some spacial 
provisions raQuiring the police to deal with 
woman durin. the course of jn~stjaatiOD. 

Section S 1 (2) of the Criminal Procedure 
Code lays do~n that whenever it is necessary 
to cause a femele to be searched, the search 
shall be made by another female with 
strict regard to decency. Similarly, Section 
160 Cr. P. C. forbids the investigating 
police officer to record the statement of 
women for purposes of interrogation at 
any place other than the place where 
the women resides. Laws relating to the 
cases of molestation and rape of woman 
in police custody have been made stringent. 
The Indian Penal Code, the Code of Criminal 
Procedure and the Indian Evidence Act were 
amended through the Criminal law (Amend-
ment) Act, 1983 (Act No. 43 of 1983) to 
provide adequate protection to t'he victim of 
rape and deterrent punishment against the 
offenders. ' 

The Police Manuals of the States and 
Union Te~ritories contain clear instructions 
to the police regarding interrogation, arrest, 
search and custody of women. Broadly, 
certain Police Manuals embody that women 
should not be arrested except under exep-
tional circumstances by an officer below the 
rank of Assistant Sub·Inspector of Police 
should not be detained longer than is 
necessary for the production of the bond or 
sureties; and should be released on bail or 
remanded to judicial custody immediately. 
No applications for remand to police custody 
shall be made without the special order 
of a gazetted officer who shall be personally 
responsible for taking necessary for the safe 
and decent custody of the prisoner; It further 
enjoins that no woman in police custody 
shall be lodged even for a night in a police 
station except in una voidable circumstances 
and under those unavoidable circumstances 
she must have a female escort. 

Non-Payment of Salary to Teachers 
in African Countries 

6673. PROF. K. V. THOMAS : Will 
the Minister of EXTERNAL AFF~IRS be 
pleased to state : 

(a) whether it bas been brought to the 
attention of Government that tbe Indian 
teachers workinl in some African count-ties 
like Nigeria are not gettina their salary for 
tbe la~t QI10 year. au4 



.(b) if ~o, ~ Ulkel) ,tp ,belp them ? 

THE MINISTER OP STArn IN THE 
MIN,t'S'TRY OF EXTBRNAL AFfAIRS 
(5'HRI KHURS'HEED ALAM KHAN) : (~) 
and (b). Government have received reports 
of teachers in Nigeria, including Indian 
teachers, not receiving their Salaries for 
some months. Our High Commission h~s 
taken up the matter with the Nigerian 
Central and State Governments. 

Promotion of 81's to List IF' 
E:seeutife by D.elhi Police 

6674. SHRI KESHAORAO PARDHI : 
SHR.I SIDHA LAL MVRMU : 
SHRI VILAS MUTIEMW AR : 
DR. V. VENKATESH : 

'Will the Minister of HOME AFFAIRS 
'be pleased to refer to the reply given to 
Unstarred Question No. 2496 on 10th April, 
1985 regarding promotion of Sl's to List 
'F' (Ex.ecutive) by Delhi Police and 
state : 

(a) the reasons for promoting only 60 
.:andidates out of the panel of 130 Sub· 
laspectors prepared on 31 May, 1981 for 
drawing up promotion List 'F' (Execu,tive) 
after conducting a limited Departmental 
Examination and interview in ternlS of the 
provisions of the Delhi Police (Promotion 
and Confirmation) Rules; 1980; 

(b) whether the above penal has been 
scn)pped 4lfter promoting only 60 
candidates; 

(c) whether a D.P.C. was caned and 
some fresh candidates were promoted as 
Inspectors; 

,(d) if so, reasons an,d justification for 
~Ilinl the D. P.C.; and 

(e) wben the remaining 70 candidat~s 
of the scrapped panel are proposed to be 
promoted ? 

THE MINISTER OF STATE IN THE 
MJNlSTRY Of liOME AFFAIRS 
(SHRJMATI RAM DU~ SlN»A) : (a) 
to (d). As a result of Departm,ental Teal, 
which was held in March, 1981 under rule 
17 of tbe Delhi Police ;(Pr.omotion and 

'Confirmation) Rules, 19&0, nama of tbe 
:J18 Sub.lupectors WOI1I bI'.oulbt ·on 
promoticm Lilt 'F' ,(Bxecu.ti\'C) , w;.e~f. 
12-S-81, wbereas the CleciliG1l ill aspect 0{ 

21 ~. WlIU"O:tQ'I. :MJWJ.Wced on 
final isation of lCIIopactmental enquiries} 
criminal action against them. Names of 13 
of these candidates were subsecauently 
included in the paM) on finalisMtOll of 
departmental enquiries/acceptance of 'tbeir 
repre~e.ntatjons et~. Tl)us ill ,all 1 a 1 Sub· 
InSPeCtors were a4mj~~4 t() list 6ft 
(Ex,ecutive) w.e.,. 12·'-81. Out of ,~ 
96 Sub·lnspectors were given proQlotion to 
the rank of Inspectors. Before the others in 
the'panel could be oe.idcrod·for premotion, 
on .a civil writ petition No. '1-'86 fJf J981 
filed in the Delhi High CoDlt . by ,cae 
candidate of sane~1 category, tbe Hon. 
High Court of . Delhi vide its judpmcnt 
dated 27·9·84 held that:the panel' for 118 
persons in the list issued on 13-15.;81 for 
filling up 60 vacancies could not be "utilised 
to reguh.rly fill \II' posts .of Inspootors 
bey~nd 60 without qain preparing a pan~l 
afresh for fillinl beyond 60. In coa,pliaoce 
with the directions of Delbi Hip COQ!1, 
tbe 'F' list issued on 13-5 .. ,81 taad to be 
restricted to filling up only 60 vaca~.s 
and promotion beyond 60 was treated as on 
ad-hoc basis . 

For prepariOg a fresh ptloeJ (or filling 
up vacancies bey®d 60.·M .dir~ted .by the 
Delhi High Court, the DPC met on 6tb, 
8 th and 11 th Mar.ch, 1985 and prepared ,.~ 
fresh P.8ne) f.or .promotion list CFt 
(Executive). 

(e) In view of the judgement ,de]iv~red 
by the Delhi High Court, the remai.ning 71 
candid.ates of the panel prepared in 1951 
cannot be promoted. 

South African Refusal to Withdraw 
from Namibia' 

6675. DR. O. VIJAYA ~A RAO : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to .t~tc : 

(a) whether India as a member of the 
Uuitod Nations :aad Gtairmao.ef .1M lNAM 

. ')V.ould propOJe ! to dae .United Heti ... s 0fIQC 

"gain to rCCOlDnl.Ond mandatory : IQCt" 
against South Africa under CbaI*r -V·II.lor 
UN Charter on South Africa's role in 
Namibia; 

(0) .' whether 60YlfamiAt also ptePose a 
wotld-wide media campailn to··~_ 
international '~iea aaaintt ........... 
South Afri~ rof\lSll &0 witll*lW' ·';In. 
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Namibia in difiance or the U. N. resolution; 
and ' 

(c) if so, the details thereof? 

THE MINTSTER OF ST ATB IN THB 
MINISTRY OF EXTBJ\NAL AFFAIRS 
(SHRI KHURSll~ED ALAM KHAN) : (a) 
Yes, Sir.' 

The Seventh Non-aligned Summit expressed 
deep rear~t that the Security Council bad, 
time and again, been prevertted from imposing 
such sanctions due to lack of unanimity amooa 
the Permanent Members of the Security 
Council.' At the forthcoming meeting of the 
Security Council India will request on behalf 
of the Non.aligned Movement that the 
Non-aligned should continue to press for all 
measure&' against the South African racial 
regime, including sanctions under Chapter 
VII of the Charter. 

(b) and (c). At the recently concluded 
Extraordinary Ministerial Meeting of the 
Coordin'ating Bureau of Non-aligned Countries 
on Namibia, the Bureau invited the UN,. in 
the context of the observance of its 40th 
Anniversary, to appropriately reflC'ct 
consideration of the question of Namibia in 
the proaramme. of activ~des to be undertaken 
so that unjv.ersal sQPport can be mobilised 
for the Nasn1bian cause aDd tbe struulc 

against apartheid. The Bureau urged for 
Comprehensive mandatory sanctions against 
South Africa, pending which all countries 
should be urged. t.O ,abide scrupulously uy 
relevant UN resolutions and decisions and 
to impose voluntary sanctions. The meeting 
also called upon Parliamentariant, noli-
governmental organisations, representativ.es 
of the media, academics and intellectuals and 
people world over to raise their voice severany 
and collectively in support of the Namibian 
cause. 

Funds for lO-Point Programme in West 
Bengal 

6676. SHRI GADADHAR SAHA: win 
the Minister of PLANNING be pleased 
to state the details of funds allocated to 
West Bengal for speedy implementation of 
20-Point Programme during 1980-85 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARA Y ANAN) : The Revised 20-Point 
Programme was announced on 14-1-1982 and 
its implementation was taken up under the 
annual plan 1982·83. A statement giving the 
appr9ved outlays on each of the points under 

, implementation in West Bengal for the years 
199~S3t 198~ .. 84 and 1984-85. is attached . 

. Statement 

2O-Point Programme-West Bengal 

Outlays 

(Rs. lakhs) 

Item 1982-83 1983·84 1984·85 

1 2 3 4 

Irrigation 3750 5103 4015 

Pulses and Oilseeds 6) 51 NA 

IRDP and NREP 2000 1863 1555 

Land Reforms 817 819 700 

M inimul'il Wages 5 NA NA 

BofttW' Laboar 
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1 2 3 4 

Scheduled Castes/Scheduled Tribes 1227 132S 700 

Water Supply 820 790 700 

House Sites and Construction 225 200 175 
Assistance 

Slum Improvement 400 429 250 

Power 16335 14101 11600 

Afforestation 39 27 480 

Health 260 450 400 

] CDS Blocks 500 436 350 

Education 2341 2590 2000 

Village and Small Scale Industry 11 S8 755 600 

Total 29940 289845 23525 

News-Item Captioned "More Tripora 
Area Disturbed" 

6677. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HOME AFFAIRS be 
plea~ed to state : 

(a) whether attention of Government has 
been drawn to the news-item "More Tripura 
areas disturbed" appearing in the "Hindustan 
Times" of 17th April, 1985; 

(b) if so, whether there is any rroposal 
to bring more areas affected by extremist 
activities under the Disturbed Areas Act and 
jf so, details thereof; and 

(c) what permanent measures are pro-
posed to be taken to deal with extremists in 
the country '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 

(a) Yes, Sir. 

(b) and (c). The matter is being 
examined by the Government. In order to 
deal with the extremists and to maintain law 
and order, security measures have been 
tightened, combing operations in th~ 

affected areas have been taken up 
and strict vigil is being maintained. The 
strength of security forces in the extremist 
affected areas has been augmented where 
necessary. 

Persons below Poverty Line as per 
National Sample SU"cy 1983 

6678. SHRIMATI SUNDERWATI 
NAWAL PRABHAKAR : Will the Minister 
of PLANNING be pleased to state: 

(a) the number of persons below poverty 
Hne as per the 1983 Survey of the National 
Sample Survey Organisation; 

(b) how far this number varies from the 
number shown in the mid-term appraisal of 
Sixth Plan; and 

(c) in case there is wide variations, the 
reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF' PLANNING (SHRI K. R. 
NARA Y ANAN) : (a) The results of the 
Household Consumer Expenditure Survey 
conducted by the National Sample Survey 
Organisation in 1983 ha ve not yet been 
finalised. It is, therefore. not poaaiblo to 



VAISAItH4 ~. \rgoV.(SAKA) 

indicate at this stage the number Qf ~r$'\lls 
below the poverty )inc as per the National 
Sample;.S~.Y'iQcaani .. t.i.QQ S~y tiJl 1983. 

(b) and (c). Does not arise. 

I U. IS. tPropagaada .. oat Area Along 
4i"chi~(;I"tC"r·Near·.LadMth 

6679. SHRI NARAYAN CHOUBEY: 
Will .t~.e .~.iQ.~r _9fB>.\tERNAL .AFFAIRS 
be p]~~~.4 to ,S,tale : 

,(a) .wlMther any map pubtished in United 
States of America show the area along the 
Siachin Glacier sector near Ladakh to be 
belol)ainJ ~o Fflkjstan; and 

(b) jf so, the action taken by Government 
to count~r the false United .States pro-
pasanda? 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SliR.I lKHURSHEED ALAM KHAN) : 
(a) and (b). ,Certain maps published by US 
Department of State have shown incorrect 
depiction of t.he line of control in the State 
of J~ft'lU ,and Kashmir. Government ha5 
taken up the m.atter with the US Gover.nli~ent 
on .. v~(ious occa.-sicns. 

Proposal for Separate Deptt. of Non-
Resident ·1 ndiaM 

6680. SHRI 'Po A. ANTONY: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether there is any proposal to set 
up a scpar,te d~.par~ment to lQo~ after the 
interests of no.n-resident Indians; and 

(b) if so, the details thereof 'l 

THE MINISTER OF STATE IN THE 
MINISTR¥ OF -EXTERNAL AFFAIRS 
(SHRI KH'URSHEED ALAM KHAN): (a) 
and (b). A Division has been set up to 
coordinate work relating to Non· resident 
lndians. 

Vayudoot Se"ice between Calcutta and 
D.arje~Ullg ,aDd D1tIba 

66St. SH,RI HA"NNAN' MOLLAH: 
Will the .~inister .,of 'TOURISM AND CIVIL 
A VIA TION be p~e~sed '0 state : 

(a) whether Government are aware of 
the .sowing number Qf tourists in 
Darjeelina and "9· .. qf i\li.'"t Mengal; 

(p.) ,whether ·Oe;vwn,ment 'propQSe to 
introduce a V~,udpot servi~e fJ;om Calcutta 
to Darjeeting' and Digh'a to cope with the 
problem; and 

(c) if so, when 1 

TilE 'MINISTER OF STATE IN THE 
'MJNISTRY OF TOURISM AND CI.VIL 
AVIATION (SHRI ASHOK GEHLOT) : (a) 
to (c). Darjee1ing ~nd Digha do not have 
aerodromes and are at a distance of approx. 
30 Kms and 78 Kms from Bagdogra and 
Calcutta respectively, which already have 
adequate airlinks. There is no proposal at 
present to link Darjeeling and Digba with a 
Vayudoot service. 

[ Translation] 

"Thar Desert" 

6682. SHRI KAMLA PRASAD 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Thar Desert is spreading 
as per the views of the expert on environ-
mental protection of Thar Desert and the 
Ad'fisor to the U. N. Environmental 
Programme; 

(b) if so, whether tbis desert is 5p~adiDI 
due to the felling of desert trees -by the 
villagers and the absence of fodder arrange-
men ts there; 

(c) if so, whether Government propose 
to make fuel wook and fodder available to 
the villagers at cheap rates; and 

(d) if not, the reasons thcr~for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b). 
According to the studies of tbe Central Arid 
Zone Research Institute, Jodbpw', no 
conclusive scientific evidenoe is avail~ble to 
show that the Thar Desert is spreading. The 
Opinions differ primarily because of 
terminological controversy. The studies, 
however, underline t-he fact that xerlc condi-
tions within Ute Desert have accentuated due 
to over exploitation of vegetation and laad 
resources for meeting fuel and fo4der. 
rcquireroents~ 

(c) No. Sir, 
(d) 1\ li \\Qt feuible. 
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Central Funds to Rala.tban for Develop-
ment of Tribal Areas 

6683. SURI PRABHU LAL RAWAT: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the total amount allocated by the 
, Central Government for the development of 

tribal areas in Rajasthan during 1982-83 and 
J 983 -84, separately; 

(b) the heads under which it was spent 
and ~he amount thereof in each case; 

(c) whether the allocation of 1983·84 
is more as compared to that of 1982-83; 
and 

(d) if so, the extent of increase under 
each bead? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
The Special Central Assistance allocated by 
the Ministry of Home Affairs during 1987·83 
and 1983-84 to Rajasthan was: 

1982-83 Rs. 636.79 lakhs 
1983.84 Rs. 722.11 lakhs 
(b) The heads· under which the Special 

Central Assistance was spent are : 
(1) Tribal Sub .. Plan (ITDPs) 
(2) Pockets of Tribal Concentration 

(MADA) 
(3) Primitive Tribes 
The expenditure for 1982-83 and 1983-84 

reported by the State Government is 
Rs. 630.50 lakhs and 716.19 lakhs 
respective)y. 

(c) and (d). The anlounts allocated 
under different heads and the variations 
from 1982-83 to 1983·84 are indicated 
below: 

____ .......... _ ...... _._._~. ~ _____ ~ _ __ ..-_._.~M ____ ."~_ 

Head Amount allocated Variation 
1982-83 1983·84 

(Rs. in lakhs) 

Tribal sub.. 410.00 473.11 
Plan (ITOPs) 
Pockets of 206.79 241.99 (+ )35.20 
Tribal Concen-
tration (MADA) 
Primitive Tribes 20.00 7.01 (-)12.99 

636.79 722.11 ( -+,)85.32 

[Enllish] 

Poor F.~lllttes to Pal.epler. on 
, Domestic FUghts 

6684. SHRI MOHO. MAHFOOZ ALI 
KHAN : Will tbe Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state : 

(a) whether attention of Government has 
been drawn to the press report appeared in 
the 'Indian Express' of· 30 March, 1985 
regarding poor facilities provided to the 
passengers on domestic flights; and 

(b) if so, the steps taken by Government 
to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRT ASHOK GEHLOT) : (a) 
Yes, Sir. 

(b) It is the constant endeavour of 
Government and Indian Airlines to provide 
the maximum comfort to passengers. This 
is, however, a continuing process and regular 
reviews are made to effect improvements in 
the passenger amenities. Stray cases of 
inconveniences are looked into at the higbest 
level and remedial action taken. 

Social Fores try Schemes In States 

6685. SHRI K. PRADHANI : Will the 
PRIME MINISTER be pleased to state: 

(a) the name of the States where Social 
Forestry Schemes have been launched; 

(b) whether Government have made 
any review of the performances of different 
States in Social Forestry Programme; and 

(c) if so, the details thereof? 
THE MINISTER OF ST A TE IN THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) Social 
Forestry Programmes are implemented in 
all the States. 

(b) Yes Sir. 

(c) (i) 1.67 million hectares were planted 
in the country as against the 
target of 1.52 million hectares, 
during the Sixth. Five Year 
Plan. In addition, 380 crore 
seedlings have been distributed. 
Statewise details are given in the 
attached Statement. 
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(ii) The survival rates have generally 
been satisfactory. The' quality 
of work is improving. 

(iii) Planting in private holdings and 
community participation is on, 

. the increase. However, much 
more needs to be done to make 
it a fulfledged people's 
movement. 

(iv) -Fuelwood and fodder availability 
has increased although the 

Statement 
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demand is far greater than 
availability. 

(v) Weaker sections of the Society 
have increasing acCess to bene .. 
fits from Social Forestry Pro .. 
gramme undertaken on public 
land . 

(vi) There has been an increasing 
shift, in the case of plantations 
on public lands, from mono-
culture to mixed culture and 
from exotic to indigenous species, 
including fruit trees. 

State/ ur wise targets and achievements under Social Forestry during Sixth Five Year 
Plan (1980-8/ to 1984-85) 

.. -~-'.--- --
State/Union Territory Plantations Seedlings distributed 

(ha) (lakh) 
Target Achievement Target Achievement 

1 2 3 4 5 

l. Andhra Pradesh 103635 108061 2240 3228.79 

2. Assam 14940 28760 140 168.0G 

3. Bihar 57436 89278 750 927.93 

4. Gujarat 124240 119563 5450 6467.97 

5. Haryana 57067 71447 1900 1943.50 

6. Himachal Pradesh 42670 45350 320 256.80 

7. Jammu and Kashmir 42740 24743 190 339.57 

8. Karnataka 59160 69239 3475 3684.98 

9. Kerala 20785 14233 1250 1740.39 

10. Madbya Pradesh 144300 220644 3740 4020.15 

11. Maharashtra 183000 169269 1030 2993.02 

12. Manipur 9306 4160 2.7 33.25 
13. Meghalaya 14070 10735 19 28.05 

14. Nagaland 12060 21333 .47.50 218.15 
IS. Orissa 136100 86771 248 363.07 
16. Punjab 46940 57568 1400 1329.14 

17. R~.stban 103923 79180 724 89'.98 
18, SiWm 52.80 S75S 10 14,OQ 



. , 
1'3:5: W"fftelt'AnswerJ M N.Y J 5; 1985' 

--_. 
1 2 

19. Tamil Nadu 113300 

20. 

21. 

22. 

23. 

24. 
25. 

26. 

27. 

28. 

29. 

30. 

31. 

Tripura 3710 

Uttar Pradesh 86400 

West Bengal 95415 

A and N Islands 800 

Arunachal Pradesh 33000 

Chandigarh 1790 

Dadra and Nagar HaveJi 1000 

Delhi 

Goa, Daman and Diu 

Lakshadwecp 

Mizoram 

Pondicherry 

1500 

1083 

81 40 

80 

Total 1523870 

or 
1.52 million 

ha. 

Encouragement of Social Forestry 

6686. SHRI CHANDRA SHEKHAR 
PRASAD VERMA : \ViIl the PRIME 
MINISTER be pJca~-ed to state: 

(a) whether there is any scheme to en-
courage social forestry in the country; 

(b) if so, the incentives and facilities 
proposed to be given to 1he cropper; -

(c) the deta ils of t he finances being 
provitied for planting eucal~ ptus trees from 
Government agencies and other banks; 

(d) whether Government also provides 
funds for purchase of land for such planta-
tion; and 

(e)' if SOt the detai1s of such assistance, if 
any, by Go\"ernment agencies and banks 
also? 

THE MINISTER OF STATE IN THE 
MINfSl"lty OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) and (b). 
Social tortstry is encouraged. Significant in·· 

3 

157022 

8698 

174144 

74881 

581 

11595 

450 

1659 

786 

758 

13855 

404 

1670922 

or 
1.67 million 

ha. 

4 

747 

. IS 

4852.50' 

1460 

6.50 

8.60' 

2.00 

2.00 

313.00 

30397.10 

or 
304 crOTe 
seedlings 

986.32 

19~1S 

6544.20 

1545.20 

1.29 

11.4-3 

3.30 

22.62 

5.37 

98.45 

0.11 

318.00 

0.55 

38004.12 

or 
380 crore 
stiedfints 

centives/faciIitics provided under the existing 
social forestry schemes vary from State to 
State and are: 

0) supply of seed/seedlings free or at 
nominal cost. 

OJ) cash incentives for ensuring better 
survival of plants. 

(iii) mal,ing the produce availab1cr fo t-he 
individuals/communities, specially 
to weaker sedons o'f the society. 

(c) TfJe- details are being coU~r~(f aftd 
will be laid l?n the Table of the House. 

(d) No, Sir. 

(e) Does not arise. 

Touti.ts Visiting Taj MaW 
6687. SHRI E. S. M. PAKEEIt 

MOHAMED Will the Minister ot 
CUL TUitE' be pleased to __ the: tde.] 
number of tourists visiting Taj, MabaJ 
annually? 
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THE, MiNISTER OF STATJ:, IN THE 
MINJSTRY OF PERSONNEL AND 

I TR.AINING, ADMINISTRATIVU 
RtiFiOltMS AND'PUBLI€ GRJEVANCES 
AND, PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K. P. SINGH 
OED) : The total number of viIJitots of Taj 
Mahal annually is approximately 20 lakhs. 

[ Transhrltdll) 

Pl'actlce of Carrying Ntght Soli on Head 
6688. SHRI BANWARI LAL BAIRWA : 

Will'the Minister of HOME AFfAIRS be 
pleased to state : 

(a) whether the system of carrying night 
soil on head is stiU prevalent in sOme States; 

(b) if so~ the, instructions issued by the 
Cet1tral Government to abolish this evil 
system\ completely; 

(c) whether the Commission for Sche-
duTed Castes and Scheduled Tribes bad also 
made certain recommendations in this connec-
tion in fheir annual report for 1979 .. 80 and 
if so, the action taken thereon; and 

(d) whether Governrrent have formu .. 
lated any national programme for the social 
upliftmcnt of sweepers? 

TaE MINISTER. of STATE IN THE, 
M1NISTltV OF HOME AFFAIRS (SHRT-
MATI RAM DULARI SINHA) : (a) to 
(d). Yes Sir, the practice of carrying night 
soil is still prevalent in various States/U .T.s. 
This Ministry with the limited funds avail· 
able with it under the Centrally Sponsored 
Scheme of 100plem~ntation of peR Act, 1955, 
has taken up 70 selected towns in 15 States 
from 1980·81 to 1984'-85 for liberation of 
scavengers on 'whole-town approach'. Ins-
tructfons/guideIines to various State Govern-
ments/U.T. Administrations have been issued 
for implementation of the scheme. The 
development of SCs including sWl!epers bas 
also been kept in view while formulating 
the Special Component Plan since 1980-81. 

[EftgtVslt1 ' 

Me.soreY rOt Sateguarcttrrg· Property 
and Equilfment of Newspaper 

Establishments 

6689. SHill CHITTA MAHATA: Win 
the Minister of HOME AFFAIRS be pleased 
tQI"_te 

(a). tbe measures taken. by Government 
to safea,uard the prop~rty and equipment of 
newspaper establishments and li:ves of news-
papermen and ~ditors wbo have to discharge 
their independent and fearless role under 
conditions of grave risk; 

(b) whether inspite of the safety measures 
taken by Government tbe editors, and news-
papermen ar~ assaulted and injured by the 
anti-socia) elements; and 

(c) if 'so, the details thereof and steps 
Government propose to take in this regard ? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF HOME A:FF'AJRS (SHRI .. 
MA TI RAM DULARI' SINHA) : (a) to 
(c). A statement is laid on the Table of the-
House. {Placed in Library. See No. LT-
1125/85. 

NAM Expert Committee on Functioning 
of International Monetary aod Financial 

System 

6690. SHRI N. VENKATA RATNAM: 
Will the Minister of EXTSIlNAL AFFAIRS 
be p'Jeased to state : 

(a) the Corporation of the Expert Com-' 
mittee set up by late Shrimati Indira Gandhi, 
Chairperson of NAM to examine the func-
tioning of the existing international monetary 
and financial system, at the time of the Seventh 
Non·aIigned Summit bell' in new Delhi; 

(b) the main recommendations of the 
Expert Committee; and 

(c) the steps taken to jmplem~nt them? 

THE M(NISTER Of" STATE TN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) The composition of the High-Level 
Group of Experts referred to in the question 
was as follows : 

1. Prof. A. M. Khusro-India 

2. Mr. Ariel .. Buira-Mexico 

3. Mr. Amir Jamal-Tanzania 

4. Mr. Idri~, hzairy-Algeria 

5. Mr. AU8Ustin Papic-Yugoslavia. 

(b) The main recommendations of the 
Expert Group were : 

(i) Monetary Issues-Ways and means 
of 'mBins the intematioRal 
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adjustment process more symmetric; appro-
priate changes in IMF conditionality, 
stabilisation of the exchange rate regime; 
a more effective surveillance and policy 
coordination; expansion of international 
liquidity and improvements in the IMF 
Facilities. 

(it) Flnan'clal issues-Substantial increase 
in transfer of development finance to develop-
ing countries, including Official Development 
Assistance, on appropriate terms and 
conditions and strengthening of multilateral 
financing and development institutions. 

(iii) External Debts - Ways and means 
of eleviating the crushing debt burden of 
developing countries. 

(iv) Decision making process-
The decision making process in multilateral 
financial institutions to be made more 
equitable with a greater say for developing 
countries. 

(v) Trade issues-Urgent action to im-
prove the functioning of trading system and 
to ensure consistency between the trading and 
the monetary and financial systems. 

(vi) An International Conference on 
Money and Finance for Development-With 
universal participation, as proposed by the 
7th Summit of the Movement of Non .. 
aligned countries in March, 1983, was 
considered as the most appropriate means 
for effecting a comprehensive reform of the 
existing international monetary and financial 
system. Scope and modalities of the Con-
ference were suggested. 

(c) The report of the Group of Experts 
was transmitted by the late Prime Minister 
Smt. Indira Gandhi in September, 1984, to 
Heads of State/Government of developed 
and developing countries. Ministerial meet-

ings of the Movement or No~-aligned 
countries and the Group of 77 welcomed 
the initiative for· 'setting up of the Expert 
Group. India is in touch wjth both developed 
and developing countries with a view to 
promoting a dialogue on the important 
issues of money and finance. 

WeJfare of Weaker Sections under 
2O-Point Programme iu Tamilnadu 

6691. SHRI N. DENNIS : Will the 
Minister of PLANNING be pleased to state: 

(a) whether under the 20-Point 
Programme, Government have envisaged 
the over all development of the country; and 

(b) if so, the details re~arding the 
schemes as well as the performance in 
implementing them for the welfare of weaker 
sections of the society particularly the 
Scheduled Castes and Scheduled Tribes, under 
the programme, in the State of Tamilnadu ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARAYANAN) (a) the 20-Point 
Programme forms an integral part of the 
plan which envisages overall development of 
the country. 

(b) In Tamil Nadu the schemes relating 
to IRDP, NREP, RLEGP, Distribution of 
Ceiling Surplus Land, Rehabilitation Bonded 
Labourers, Assistance to Scheduled Castes 
and Scheduled Tribes Families, House Sites 
and Construction Assistance for Landless 
Families, Slum Improvement and Housing 
for Economically Weaker Sections are being 
implemented for the welfare and benefit of 
the weaker sections of the society includins 
Schedul~d Castes and Scheduled Tribes. A 
statement giving the targets and the achieve-
ment under these schemes during 1982-83, 
1983· 84 and 1984-85 in Tamil Nadu is 
attached. 

Statement 
Implementation o!20-point Programme-Tam,', Nodu 

1982-83 1983-84 1984 .. 85 
Scheme Unit Target Achieve- Target Achieve .. Target . Achie; 

ment ment ment 

1 2 3 4 S 6 7' 8 
----
IRDP No. of families 228000 271583 225600 277641 22~800 2.33264 

NREP Lakh Mao.a)', 198 475 30S 341 325 ~ 367 
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1 2 3 4 

RLEGP -do-

Land R.eforms Acres 10000 11960 

Bonded Labour Nos. 312 312 

Scheduled Tribes 
Families Assisted Nos. 160060 158006 

Scheduled Tribes 
Families Assisted Nos. 3150 5881 

House Sites 
Allotment Nos. 80000 116603 

Construction 
Assistance Nos. 40000 38302 

Slum Popula- Lakh 
tion Covered Nos. 2.15 2.18 

EWS Roures Nos. 15200 17067 

S 

10000 

1300 

180000 

4200 

175000 

40000 

1.72 

39450 

6 

11412 
2060 

223655 

5978 

211434 

40016 

1.68 

28544 

7 8 

298 314 
5000 5067 
1294 1554 

180000 219913 

5850 11235 

175000 205108 

40000 . 42476 

2.45 2.63 

33702 36081 
------------------------------------------------------ - ----

RI se In J"rice of T. V. Components 

6692. SHRI R. M. BHOYE : Will the 
PRIME MINISTER be pleased to state : 

(a) the TV component manufacturers 
including the public sector Bharat Electronics 
Ltd. have raised the prices of components 
and T. V. picture tubes i1 recently despite the 
budgetary concessions announced early this 
year; 

(b) if so, the details thereof; 

(c) whether this price rise of T. V. 
Components shall raise the price of T. V. in 
the market; and 

(d) the reasons and justification of the 
rise in price of t. V. components and picture 
tube and the steps Government have ta ken 
in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 

MIs. SAMEL Ohaziabad 

Delhi 

TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT~ 
ATOMIC ENERGY, SPACE AND 
ELECTRONICS (SHRI SHIVRAJ V. 
PATIL) : (a) The increase in prices for black 
and white picture tubes can be attributed 
directly to the increase in. the import price 
of glass shells as well as increase of the $ rate 
of exchange which nlore than offsets the 
customs duty concession of 25% announced 
in November, 1984. The prices of picure 
tubes imported through ET and T were 
significantly higher than the locally produced 
picture tubes. The prices of deflection 
components and turret tuners for 
black and white TV sets have gone up only 
marginally due to an increase in prices of 
input materials like metals, alloys and 
p1astic. 

(b) Details of the pre and post November 
prices for black and white picture tubes 
supplied be BEL, SAMTEL and ET and T 
are given below : 

Pre.ent Pri ces 

RS.390 

Rs.4OO 

Pri ees before 
November, 1984 

RS. 410 

RS. 420 



Mis. BEL Bangalore 

Delhi 

E T and T Bombay 

Delhi 

Rs.405 

Rs.420 

Rs.46O 

Rs. 472 

June 
370 

385 

October 
405 

420 

Before December, 19&;1 

RS.497 

Rs. 509 

Similarly prices of deflection ccmpcnents and tuners t-ef('lre and after Novem\;cr, 1984 
are also given below : 

Deflection Components 

Current prices 

Per set with 2048 EHT 

Per set with 2045 EHT 

Rs.97.00 

Rs.95.55 

Before October, INA 
Rs. 92.00 

RS.94.00 

Tuners 

Current price 

Rs.95.00 

(c) Yes, Sir, the prices of Black and 
White TV sets have gone up due to the 
increase in the cost of components, ch~rge 
in the pettern of excise duty with one time 
addi·tiOl'¥ll duty of Rs. 100 peJ' set in lieu of 
BRL fee. ' 

(d) Since thc rise in the price of compo-
nents for black and white TV scts can primarily 
be attributed to the increase in cost of 
imported inputs. these would come down if 
and when the do11er rate reduces. 

Preservation of Historical Places 

6693. SHRI ANANTA fRASAD SE1HI : 
Will tbe Minister of CULTURE be pleased 
to state: 

(a) whether Government have sought the 
information from the States regarding the 
preservarion of places which are important 
from historical point of view but arc compa-
ratively less kno,wn; 

(b) if so, the details thereof; 

(c) whether Government have framed 
any scheme in this regard; and 

(d) if so, the details thereof? 

THE MJNlSTER OF STATE l~ THE 
MINISTRY OF PERSONNEL AND 

Before October, 1983 

Rs.90.00 

TRAINING, ADM1NlSTRATlVE REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINGH 
DEO) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d). A[l.f;ient and historical monu-
ments which are more than 100 years old and 
are of national importance are protected and 
preserved by the Centra1 Government under the 
Ancient Monuments and Archaeological Sites 
and Remains Act, 1958, while the responsi. 
bility in respect of the rctT'aining monuments 
rests with the respective State' G.overnments. 
A scherre also exists for grant of financial 
assistance to registered voJunt~ry organisa-
tions for the preservation of n10numents 
which are less than 100 years old. 

Settl~ment of Cases of Freedom Fighters 
of Himachal Pradesh 

6694. PROF. NARAIN CHAND 
PARASHAR : WiH the Mi nister of HOME 
AFFAIRS be pleased to state: 

(a) the particulars of the Freedom 
Fighters of Himacqal Plade~h, "'~Qse Cil$e 
for the sanction of Freedom Fighters' pensions 
are pending with the Union Government for 
final decision, district .. wise; 
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(b) , tbe reaso'ns tboreOf and whether any 
concertea eitort would be made by Govern· 
meat k) dear tbe~ oastS' at an early date; 
am<1 ' 

(c) tile likely date by which aU the cases 
would' be dlsp,?sed' ofT ? 

THE MINISTBR. OF STATS IN THE 
MlNIST1tY OF HOME AFFAIR.S 
(SHIlIM·ATI' RAMI DULARI SINHA) : (a) 
64' casei .from Himachal Pradesh for grant 
of fteedom fighters pension are pending for 
final deCision. The District wise break-up 
of these cases is as follows : 

Bi1aspur 28 

Simla 8 

Mandi 8 

5irmor 11 

Hamirpur 2 

Kulu 1 

KallBra 3 

Una 3 

Total 64 

(b) and (~). 57 ca$es are pending for want 
of verification report from the State Govern-
ment in respect of claim or suffering of the 
applicant which is essential under the 
provi~ons of the freedom fighters pension 
scheme. These cases will be disposed of on, 
receipt of the reports from the State Govern-
ment. The remaining 7 cases are under 
examination. 

I.A.S. and I.P .S. Cadre Pests In States 

6695. PROF. NARAIN CHAND 
PARASHAR: Will the PRIME MINISTER 
be pleased to state: 

(a) the llumber of lAS and IPS Cadre 
Posts allotted to each of the States/Union 
Territories as on 1st April, 1985; 

(b) Whethet it is proposed to raise the 
quotl -of any at the States in either of these 
two serv ices; and 

(c) it so, the quantum of increase and 
the likely date by whl;b it would be dODe 1 

THE MINISTER OF STATE IN TIrIE 
MINISTRY OF PERSONNEL AND 
TRAINING AND ADMlNISTRATiVE 
~EFORMS, PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K. P. S1NGH DEO) : 
(a) A statement showing the number of IAS/ 
IPS cadre posts in each State/Union 
Territories cadre as on 1st April 1985 is 
enclosed. 

(b) and Ccl. Sub-rule (2) of rule 4 of the 
lAS/IPS (Cadre) Rules J 954 provides that the 
Central Government shall. at the interval of 
every three years fe-examine the strength and 
composition of each cadre in consultation 
with the State Governments concerned and 
make such alterations therein as it deems fit. In 
pursuance of this rule, carde review is car'ried 
out by the Central' Government ordinarily 
Once in three years on the ~a)is or the 
proposals submitted by the State Governmt"nts 
concerned. This is a continuing process and 
the decision to cncadre/decadte a post is 
taken by the C~ntral Government with due 
regard to the requirements of the State 
Governments concerned. 

Statement 

Statemer.t .showing the Numb~" of IAS/ 
JPS Codr/! Posts in efJ(\h Stale/ Uni.(}n 
Territories Cadre as on 1st April, 1985. 

SI. Name of Cadre 
No. 

Number of Cadre 
posts in the 

lAS IPS 

1 2 3 

1. Andhra Pradesh 156 

2. Assam-Meghalaya 107 

3. Bihar 195 

4. Gujarat 101 

S. Haryana 94 

6. Himachal Pradesh 59 

7. Jammu and Kashmir 58 

8. Karnataka 117 

9. Kerala 8S 

10. Madh:xa Pra.deah 197 

4 

90 

59 

98 

67 

44 

29 

27 

61 

S6 

152 
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1" 2 3 4 

11. Mabarashtra 160 104 

12. Manipur .. Tripura 74 42 

13. Nagaland 30 -@ 
14. Orissa 102 62 

15. Punjab 92 55 

16. Rajasthan 121 68 

17. Sikkim 26 8 

18. Tamil Nadu 142 80 

19. Union Territories 104 57 

20. Utter Pradesh 265 176 

21. West Bengal 146 116 

@ Ther.e is no lPS Cadre in Naga1and. 

Inclusion of Baga. Caste in the List of 
Scheduled Tribes 

6696. SHRI CHtNTAMANI JENA 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Bhimija community in 
certain parts, of the country and particularly 
in Orissa. is- included in ~heduled Tribes 
list; " 

(b) whether the Bagat caste on equal 
caste of Bhimija, has not been included in 
the list, if so, the reasons thereof; and 

(c) whether representation has been made 
to Government to include Bagal caste in the 
list of Scheduled Tribe, if so, the steps taken 
by' Government in this respect and by when 
it will be included in the list of Scheduled 
Tribes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
~{~HRIMATl RAM DULARJ SlNHA) : (a) 
Bhimija Community has not been included 
!m the list of Scheduled Tribes in any State 
including that of Orissa. There is, however, 

(another community by the name Bhumija 
which has been specified as Scheduled Tribe 
in some of the States including that of 
Orissa. 

(b) The question of treating Ragal caste 
equal to Bhimija does not arise because the 

community Bhimija has not been ,includ,ed in 
the list of Scheduled Tribes in Orissa." 

(c) Representations have beetl received 
regarding inclusion of Baltal caste in the list 
of Sch. Tribes in Orissa. The, proposal 
a]ongwith similar other proposals are being 
considered in the context of the proposed 
comprehensive reVJSIOn of tbe Usts of 
Scheduled Castes and Scheduled Tribes. 
Further, any amendment in the existing lists 
of Scheduled Castes and Scheduled Tribes 
can be done only through an Act of 
Parliament in view of Articles 341(2) and 
342(2) of the Constitution. 

Inclusion of Kesoria Community in tbe 
List of ses 

6697. SHRI CHlNTAMANI lENA: Will 
the Minister of HOME AFFAIRS be pleased 
to state : 

(a) w))ether Kesoria Comm~nity in 
Orissa has not been included in the list of 
Scheduled Castes; . 

(b) whether Khadal Caste in Orissa and 
Namosudra caste in West Bengal are the 
,Sched uled Castes; 

(c) whether Government are aware that 
Kesoria, Khadal and Namosudra are the 
same caste; 

(d) if so, whether Government would 
consider to include the, Kesoria community 
in the list of Scheduled Caste~; and 

(e) whether Government have received 
certain representation in this respect, if so, 
the action taken by Government and by when 
it will be included in the Scheduled Castes 
List? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMA TI RAM DULARI SINHA): 
(a) No Sir. 

(b) The Community Khadola ,and nOt 
Khadal has been included in the list of 
Scheduled Castes in Orissa and Namtlsutira 
and Namosudra has been included in the list 
of Scheduled Castes i_n West Banga1. 

(c) Kesoria, Khadal 
communities are the 
communities. 

and, ,Nam,sudra 
three , different 

(d) and (e). Representations have been 
received regarding i~c]usion of Kesoria 



community in the list of Scheduled Castes 
i'n Orissa. The'proposal 'along with similar 
other' proposals are being cons-idered in tbe 
context of tbe' proposed 'comprehensive 
revision of the lists of Scheduled Castes and 
Scheduled Tribes. Further, any an1endment 
in the existing lists of Scheduled Castes and 
Scbeduled Tribes can be done only through 
an act of Parliament in view of Article 341 (2) 
and 342(2) of the Constitution. 

Post of Hindi Teather In CSIR 

the State 'Governments/Union Territory 
Administrations in view of the inordinate 
delays in the sanction and disbursement of 
such scholarshiDs by the State Governmentsl 
Union· Territory Administrations; 

(b) if so, the advice given or the decision 
taken in the matter; and 

(c) jf no action taken. the reasons there-
for, particularly when l.I.Ts. have already 
introduced that system with success? 

- . THE MINISTER OF STATE IN THE 
6698. SHRI R. M. BHOYE ; Will the., MINISTRY OF HOME AFFAIRS .(SHRI-

PRIME MINISTER be pleased to state: MAT! RAM DULARI SINHA) : (a) to (c). 
- (a) whether last year, CSIR had redesig- Yes Sir. As per the recommendations of the 

nated vacant post of Hindi Teacher in any Committee on Welfare of Scheduled Castes 
of its Laboratories as Hindi Translator in the and Scheduled Tribes (40th Report. 7th Lok 
same scale of pay; Sabha) as communicated by the Ministry of 

Health and Family Welfare, this Ministry has 
addressed to alJ the State Government/U.T. 
Administrations implementing the Sch':Ille, 
in 1983, to place 50% of the a~ount incurred 
in the previous year at the disposal of 1.1. T's 
and Medical Colleges under the Control of 
the Central Government, at the beginning of 
the year of SC and ST students, so that they 
can get 50% of the total scholarship amount 
at the beginning of the year to continue their 
studies smoothly. 

(b) whether posts of Hindi Teachers still 
exist in two-or three, laboratories only 'and 
that their job requirements as advertised 
include translatio4 work; and 

(c) if so, why these posts of Hindi 
Teachers/Hindi Pradhyapak have not been 
desianated as Translators in the same scale 
of pay in order to have uniformity of posts 
for Hindi work in all CSIR Laboratories 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELQ.PMENT, .t\TOMIC 
ENERGY t SPAtE A:Nl) ELEtnitlNics 
(SHRI SHIYRAJ Y. PATIL): (a) 'No, Sir. 

(b) Yes, Sir. , 

. (c) ~h.e~r Hindi teac~ers a~e ~orking 
In the National Laboratones/lnstltutes. of 
Council of Scientific and Industrial Research,' 
their main .assignrnenr is Hindi teaching and 
transiatl'of work is only an additional 
requirement. 

Post Matrlc Scboianbip to SCs/STs 

6699. SHRI ANADI CHARAN DAS 
Will the Minister of HOME' AFFAIRS be 
pleased to state : 

(a) whether a reference was received by 
his Ministry from the Ministry of Health and 
Family Welfare in 1983 regarding the 
qu~stion of payment of Post .. Matrie scholar .. 
ships by the Central Medical Colleaes to the' 
SC .and S r students in advance 'and later . 
~laimiDIil,r.oimbuneDllDt of ,tbo.,;aJlDO\Ults from . 

Publication of Yojana Magazine in 
Oriya Language 

~7OQ. SHR.I ANADI ellA RAN DAS 
Will the Minister of 'PLANNING he 

, ,1' 
pleased to sta te ~ , 

(a) whether 'Yojana', ,the fortnightly 
news magazine published by Government has 
been scheduled to be published in Oriya 
language from 1985-86; 

(b) in how many languages it is being 
brought out at present; and 

(c) the reasons for not publishing tile 
same in 0 riya language earHer ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PLANNING (SHRI K. R. 
NARA Y ANAN): (a) No, Sir. 

(b) 'Yojana' is beina brouaht out in 
10 lan.Kuages, at present. 

(c) The publication of 'Yojana' in the 
Oriya language is proposed to be undertaken 
during the -Seventh Plan period dependin, 00 
tho'availability of resour-cos. 
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Welfare Proa-ralllllle for Adlvasl 
FamiUes of Orissa 

6701. SHRI ANADI CHARAN DAS: 

(b). Gover.ment of lDdia are 'a~·~ 
lotteries orpoised by S01DC of the S",., aw;l 
specially those oraanised by prlvate- iDstitf,1-
lions have offered lar.ae aJ;Ilouats 'by way of 
()rizes. 

(c) No, Sir. 

Will the Minister of HOME AFFAIRS be 
pleased to refer to recommendation No. 5S 
of Parliamentary Committee on the Welfare 
of SCs and STs regarding I.T.D.P. in Orissa 
which states that in orde-r to save the Adivasis (d) and (e). Certain guidelines wert 
from exploitation of ~ money lenders, farm issued in June 1984 in respect of the State 
traders and middlemen and for their progress, lotteries which fall under Entry 40 of the 
as many as 222 Large Sized multipurpose Union List of the Seventh S~hedu)e to the 
Societies covering 118 blocks in the sub-plan Constitution. The State Governments were 
area are being implemented, and state: ,'. requested to keep in view tM guidelines 

meant for State lotteries while authorising' 
(a) the number of Adivasi families which private lotteries which come under entry 34 

have crossed over the poverty line in Orissa of the State List of the Seventl;l Scbedl:11e. 
particularly in Patangi Block in the District 
of Koraput, Orissa; and 

(b) whether Government would lay a 
list of 100 families who have crossed the 
poverty line with full particul~rs thereof fl 

THE MINISTER OF STATE IN THE 
M1NISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): (a) and 
(b). Since no economic census has been 
conducted in the country" the figures of the 
number of people having crossed the poverty 
line are not available. However, 4,42,248 
Scheduled Tribe families have been economi-
cally assisted in Orissa during the Sixth Plan 
under the poverty amelioration programmes. 

Increase in Prize Amount of Lotteries 

6703. SHRI LAXAMAN MALLICK 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government are aware that 
day-by-day the prize amount of lotteries is 
being increased by the concerned agencies; 

(b) whether- to some extent it bas become 
a competition to raise the 1 st prize and other 
prize~ of the Sta te Lotteries; 

(c) whether any permission of Central 
Government is required for this purpose; 

(d) whether Central Government propose 
to fix any ceiling on such raising of amount 
of State Lotteries; and 

(e) if so. the details in this regard? 

The guidelines suggest a ceilins of Rs. one 
lakh on the first prize in each series in 
ordinary weekly draws and Ri. twenty' five 
lakbs in 12 annual bumper d·raws. 

Cases Registered .. ida 001 Reaardbll 
Corrupt Practices in Nationalised 

Banks 

6704. SaRI BHOLA NATH SEN : 
WiU the PR1ME MlN)STER. be pleased to 
state : 

(a) whether the number of cases relating 
to corrupt practices in nationalised banks 
and cases of possession of tbe dispropoJ:'" 
Honate aStiets by pubtk servants registered 
with CBI has increased during the last five 
years; 

(b) if 90, the details thereof; 

(c) the steps taken by CBl in sUCh cases; 
and 

(d) the number of cases prosecuted in 
courts ami the number of cases pending in 
conviction of the accused 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINiNG. ADMINISTRATIVE RE-
FORMS AND PUl)-LIC G'RIEVANCES 
AND PENSION AND IN THE DEPART. 
MENT OF CULTUR.E (SHBI K. p .. SINGH 
OEO): (a) and (b). Yes, Sir. The umber 
of cases relating to corrupt practices in 

- Nationalised Banks 8f1d eases of poua&ion 
THE MINISTER OF STATE'IN THE of ~isproponk>natc as_ by public sav •• 

MIN ISTR. Y OF HOME AFFAIRS (SHRI· rcl"tetod by tbe CBI dur.. the last fiye 
~A TI RAM DULARI SJNHA): (a) and years i.e. 19iO to 1984 arc .ivCll·bdQw : 
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1980 
1981 

, 1982 
1983 

1984 

203 
233 

281 
34S 

309 

86 
63 
68 

78 
75 

(d) 11llcludiOl t.hose pend,iaI f.rom tbe 
previous YeaI'l, the Dumber of cases sont up 
for trial and the number of cases endmg in 
conviction in respect of the Nationalised 
Banks and cases of disproportionate assets 
against public servants is given below for the 
last five years. 

Year Cases relating to Nationalised Banks Cases relating to disproportionate assets 
No. of cases sent EDding in No. of eases sent Ending in 
up for trial conviction up for trial conviction 

1980 

1981 

1982 

1983 

1984 

64 

,67 

88 

125 

134 

Poachers in Similipal Forests 

36 

32 

31 

36 

41 

6705. DR. B. L. SHAILESH : Will the 
PRIME MINISTER be pleased to state : 

(a) whether it is a fact that poachers are 
playing havoc in Orissa SimilipaJ forests; 

(b) if so, the reasons ~hereof; and 

(c) the action being taken against 
poachers? 

THE MINISTER OF STATE IN THE 
MINlST:RY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) to (c). 
Organised community hunting has been 
attempted in Similipal fOTests in the name 
or' Akband Shikar under instigation of anti-
social elements. The local administration 
has 1?e~n la(geJy able to contain the problem. 
The ~tate Governm,ent has been advised to 
take p~ompt an~ eff~tive measures to de~l 
with the p~ob).em. 

Pam:Hles Assisted to Cross Poverty 
Line in Tamilnadu 

61(l6. SHRI N. DENNIS : Will the 
Minister of P,LANNINO be pleased to state: 

W Ule QUmber of families which have 
so far been assisted in Tamilnadu to CfOSS 
the poverty -linc; aDd 

8 

S 

21 

12 

10 

2 

1 

1 

3 

1 

(b) the number of families which have 
not been abJe to cross the poverty Hne in 
that State '1 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF PLANNING (SHRI K. R. 
NARA Y ANAN) : (a) The number of families 
ass;sted under the I'1tegrated Rural Develop-
nlent Programme up10 March 1985 in 
Tamilnadu is 13.95 lakhs as against a Sixth 
Plan target of 11.31 lakh families. 

(b) An evaluation study of the impact 
of the Programme is heina conducted by ·the 
Programme ,Evaluation Organisation of the 
Planning Commission in 16 States includina 
Tarnilnadn. Their report is awaited. 

"Pollution by Jayashri Chemicals 
in Orl_" 

6707. SUR} SOMNATH RATH : Will 
the PRIME MlNISTER 1» pleased to state: 

(a) whether Govornment are aware of' 
the extent of air and water pollution caused 
by Jayashri Chemicals in Ganjam district, 
Orissa; 

(b) if so, the measures \akeD &0 !Check 
the pollution caused by the above Chemical 
Pladt;aBd 

(c) the details thereof ? 



. THE MINISTER. OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 

. FORESTS (SHRI VIR SEN): (a) Yes, Sir. 
The main problem associated . with the 
industry is water ,pollution but not air 
pollution. 

(b) and (c). The industry has installed 
an effluent treatment plant based on multi-
directional flow filter and activated carbon 
filter. The industry has achieved the stipu" 
lated Minimal National Standards. 

Scheme of Workers' Participation 
in Management 

6708. SHRI RAMASHREY PRASAD 
SINGH: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state : 

(a) whether the ITDC Management has 
introdueed the Workers' Participation Scheme 
in the Management upto Board level; and 

(b) if not, the steps being contemplated 
. in this direction, particularly in pursuance 
of the recent Government policy to encourage 
the workers participation in the management 
of public enterprises for improving industrial 
relations, business interest and for better 
image of ITDC and Indian Tourism? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (b). Workers' participation in 
Managemen~ exists in ITDC through the 
functioning ot Unit Council~ in its various 
units having a ·sMngth of '''mOte· than 100 
employees in pursuance of Government "of 
Indit\'s Resolution No. L-S6025/4/7S-DKI(B) 
dated'-4 Jan 77. Due to multiplicity of trade 
unions, . .I)oprd level representation is not 
considered feasibl~. 

Computerised Mo'DitoriBl·of Public Sector. 
Projettl 

. 6709. SHRI B. V. naSAl: Will the 
PRIME MINISTER be pleased to state :. 

(a) whether a totally new concept of 
computerised monitoring of public sector 
projects has been iutroduced at tbe behest of 
tbe· Prime Minister; 

(b) jf s~. whethe~ this ~ould heJp end 
the era of . i~ordinate delays ~D ~~ ~ lir~~le. 

mentation of public .s.ecto~ prqjects which in-
variably resulted in massivc"cost overruns; 

(c) whether a special cell with modern 
computer facilities has b~n created in tbe 
commission for tbe purpose; 

(d) whether under the new scheme every 
public undertaking is to sUblnit in the first 
three days of every month a ftash report in a 
format to be later fed into the computer in 
the Planning .Commission'; and 

(e) if $0, to what extent the commISSIon 
has been re~iving such· reports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) to (e). 
National Informatics Centre (NIC) through 
their NICNET activities have been catalysing 
c01l;lputerised decision making prOQess in 
Government of India since 1977. Hon . 
Prime Minister has recently stressed on deve-
lopment and utilisation of modern decision 
making tools in Government. One such 
system relates to monitoring of all Planning 
Commission projects which have more than 
Rs.. .100 crores investment. This includes 
almost aU large projects existing in the public 
sector. Another project cover ing the mODi .. 
toring of all 10,000 plan schemes bas also 
been initiated •. 

The information covered in project moni-
toring system includes: information of mile-
stones with respect to their achievements and 
fa.ilure~; . ~ns for ~delays have also·' 'been 
stressed. Also any -shortage in major inputs 
supply as well as any action areas for im-
provement in working is beiol reflected by 
this. system.. . 

The data from· all pr~jects flows month .. · 
wise, and every project;~· coordinator bas to 
supply their monthly information in the 
prescribed proforma provided by NIC. Such 
monthly perfon,nance data after ,·,ettina filled 
are reCeived at NIC after getting them pre-
scrutinised by Planning Commission before 
the end . of first week. Inputs are then fed 
into the query system after punchiD8 and 
properly validating. There are 88 projects 
which are beinl monitored at ; present under 
this system. . .. . -

.. - ~", •• ~, '11' •••• ,~, '~ 
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PrOCflI of making Poly·Crystalllne 
SJllco~ 

6710. SHRIMATI KISHORI SINHA.: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether a scientist working ill the 
National Cbemical Labora~0ry at Pune had 
developed a process of making poly cry-
stalline silicon which is considered an 
advanced process; 

(b) whether he has received, any 
encouragement from Government to develop 
the process into a pilot plant; 

, (c) if so, the date when be was given 
permission to develop a pilot 'plant; and 

(d) whether the funds promised therefor 
were withdrawn; if so, details thereof and at 
what stage is this development at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY .AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND 
ELECTRONICS (SHRI SHIVRAJ V. 
PA TIL) :' (a) PoJycrystalline silicon has 
been prepared on a laboratory scale in 
National Chemical. Laboratory (NCL), 
Pune, from tric::hlQTosi1~, after vjgorous 
purification. ' 

(b) In view of competence and expertise 
gained in the Laboratory, NCL have been 
given all encouragement and financial support 
to develop the process further and to set 
up a pilot plant for developing industrial 
technology. 

(c) Permission to develop a pilot plant 
was given in September, 1983. .... 

(d) Necessary funds have been provided 
and orders for equipment have been placed. 
Rs. 19 lakhs were given ill' the year 19S3-84 
and Rs. 1'8 lakhs in the year 1984 .. 85. No 
funds have been withdrawn. 

However, equipment for purification of 
trichlorosiJane and for conversion of 
polycrystalline silicon and being fabricated 
and wil}, be instilUed during 1985-86. 

Tralalaa iD $teROIJ1'Pb and, Typlol to 
SC/ST In Deihl 

6711'. SHR'I D. B. PATIL: Will ~e 

Minister .of HO~E AffAIRS be pleased to 
state : 

(I) whether training in stenography and 
typing is imparted to· SC ST candidates 
in a Centre in Delhi; 

(b) · if so, tJ;le number of SC/ST candi-
dates' to whom training was imparted in 
stenOSraphy and typing during 1982 .. 83, 
1983 .. 84 and 1984-8S; 

,(c) whether any stipend is given to such 
candidates while imparting such training; 
aDd 

(d) if so, the quantum of such stipend? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI. 
MATI RAM DULARI SINHA): (a) Yes, 
Sir. Training in Stenography and Typing is 
imparted to SC and ST candidates in Delhi 
under tbe schemes launched by the Ministry 
of Labour and the Delhi Administration, 
separate1y, for coaching the candidates belong-
ing to these communities to enable them to 
appear in the competitive examination/selec-
tion tests conducted by various organisations. 

(b) The· number of ca;ndidates' who have 
been awarded certificates by the Ministry 
of Labour after su~ssful completion of 
the trainilll is a& bolow : 

Peri{)d No. of candidates who 
were awarded certifi· 

cates 

March, 81 to Feb. 82 314 
(Vlth phase) 
July, 82 to June 83 
(Vllth phase) 
Nov. 83 to Oct. 84 
(VlIlth phase) 

244 

297 

This includes tbe infonnation" about one 
centre in Ghaziabad also, besides the centres in Delhi. 

The relevant information relating the 
centres run by Delhi Administration is as 
below: 

1982-83 
1983 .. 84 
1984 .. 85 

120 
231 

40 



(c) and (d). Wheteas no stipend is 
being givin by the Delhi Administration, 
Ministry of Labour is ,giving a stipend of 
Rs. 7S per montb •. 

Amount Earmarked ror SC/ST In Deihl 

'6712. SHRI D. B. PATIL.: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether under the Special ~omponent 
Plan for Scheduled Castes and Scheduled 
Tribes, an outlay of Rs. 23.25 crorts had 
been earmarked for Union Territory of 
Delhi; 

(b) if so, whether any target to provide 
economic assistance to Scheduled Castes 
families was fixed; 

(c) if so, whether the target has been 
achieved; 

(d) whether no such target was fixed to 
provide economic assistance for Scheduled 
Tribe families; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SIiRI-
MATI RAM DULARI SINHA): (a) The 
approved size of the Speeial Component 
Plan (1984-85) for the Union Territory of 
Delhi was Rs. 21.35 crores. 

(b) Yes, Sir. 

(c) Yes, sir. It was achieved substantiaJly. 
9192 families out of 10060 families targetted 
for 1984-85, were given economic assistance. 

(d) and (e). As there is no list of 
Scheduled Tribes in Union Territory of 
Delhi, the questions do not arise. 

Mining and Processing of Monazite 
Radio-Active sand Deposits 

6713. SHRI DIGVIJA Y SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the monazite radio· active 
sand deposits in Kerala have been quanti-
fied; 

(b) whether they have been mi.ned and 
processed for making heU urn and other 
materials; 

(c) whether the U.S.A is the only 
producer today of belium; and 
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(d) whether India can also enter the 
world market if this line is developed ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPAR.T-
MENTS OF OC~AN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND 
ELECTltONICS (SHRI SHIVRAJ v. 
PATIL) : (a) Yes, Sir. 

(b) Monazite is recovered from the 
beach sands and further processed to 
I'roduce rare earths, thorium and uranium. 
Arrangements for recovery of helium are 
in progress. 

(c) Although USA is the largest producer 
of helium, it is also produced by France, 
Polland, USSR and Canada. 

(d) The quantity of helium likely to be 
produced from monazite will not be adequate 
even to meet domestic requirements and, 
therefore, the question of entering the world 
market does not arise. 

Availability of Radio Sets to People 

6714. SHRI ANANTA PRASAD 
SETHI: Will the PRIME MINISTER be 
pleased to state : 

(a) whether Government hav~ taken 
steps to make radio sets available to the 
maximum number of people in the country; 

(b) if so, the details in this regard; and 

(c) whether cheap radio sets are either 
not being manufactured in our country or 
they do not find market here on account 
of the foreign radio sets? 

THE MINISTER OF STATE IN THE 
'MINISTRY ·OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS . 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): (a) and (b). 
Government have ta"-en. the foHowinS steps 
to make radio sets available to the maximum 
number of people in the country: 

(I) Broad banding of Industrial lice nee : 

To optimany utilise the investmeftt, 
broad banding licence will be issued for 
entertainment electron'ics coverina radio 
receivers, tape recorders, two-in-ones, 
amplifiers, record pJayers., record changers, 
IV Sets (black and white an~ colour), CCTV 



1~1 ,,,,,,t.,, bN", ' 
Sy.tom, 'but excludia. :those roservcd fot 
unal1 sca.e. 
(II) Availability of IncllaeDeat e •• pone nt' 

a' r_ .... bl. ,r,1ce : ' 
It is proposed to de-reserve some of 

the components reserved for small scale so 
tbat oraanised sector could. manufacture 
them in large volume which will result iD 
reduction of the cost of such components. 
Oil) Abolition of radio licence fee: 

Government have abolished Broadcasting 
Radio Licence (BRL) and Dealers Possession 
Licence (DP~), which will greatly help in 
openlDI up newer market channels specially 
in rural areas. 

(iv) Radio receivers manufactured by 
sman scale units upto the cost or ]ls. 165 
are exempted from excise duty. 

(c) No, Sir, cheap radio sets are being 
manufactured and sold in the countty in 
Jarp quantity. 

Konark TeleTf,loD Llloit. 
671S. SHPJMATI JAYANTI PATNAIK: 

Will the ,PRIME MINISTER be ,leased to 
state : 

<a) whether the KODark Telavisiorl Ltd. 
has sought the permission of the Govern-
ment to implement its expansion programme; 

(b) whether some other additional 
assistance and incentives have been sought 
by the above public seeter enterprise for 
implementing its modernisation and expansion 
programme; and 

(c) what other staps have been taken to· 
provide proper marketing facility for the 
different models of Konark Television and 
more particularly its crv models ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. SPACE AND ELEcrRONICS 
(SHal SHIVRAJ V. PATIL) : (a) and (b). 
MIs Konark Television Limited have been 
a~proved to manufacture 40,000 Black and 
White and 40,000 Colour Tevcvlsion sets per . 
annum. ' 

MIs Koaark Television Limited havo 
informed' that the Stale OovernmeDt ",e 

already approved the'lr expansion project. 
The expanSion project aims at modernisinl 
and increasins the productwn capacity from 
40,000 sets to one lakh sets peT annum. For 
implementation of tbis project they have 
sought assistance and incentives from the 
State Government. 

(c) No marketing facility is given by the 
Central Government to units under tbe 
State Electronics Development Corporations. 
MIs Konark Television Limited have 
'informed tbat during the current financial 
year they have plans to cover unrepresented 
areas in tbe country which could not be 
entered earlier due to limited production 'and 
a Iso strengthen the present marketing set up. 
With regard to tbe CTV sets, MIs Konark 
Te levision Limited have informed that the 
sets produced by them are widely accepted 
as a quality product and hence the company 
may Dot (ace any dif:!iculty in mafketj~. 

CTV sets when tbe demand will be lOod. 

PorellD know how for PromotlDI 
u •• of Solar Elel'D 

6;16. SHI.I HUSSAIN DALWAI : Will 
tbe PRIME MINISTP'R be pleased to state : 

(a) state taken by Government to 
e~courap use of solar enerlY in India; 

(b) whether Government propose to 
take foreign technical know-bow for promot-
ing use of solar energy in day-to-day life in 
India; and . 

(c) the actual plans of the Government 
in that regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND 
ELECTRONICS . (SHRI SHIVRAJ V. 
PATIL) : (a) Government is implementing 
a countrywide programme of research, 
development, demonstration, commercial 
production and utilisation in respect of solar 
energy in India. A variety of systems have 
been developed and have been brought to the 
stage of commercia] production and 
utilisation. These include soJar water heatin. 
systems, solar cookers, solaf driera, timber 
kilns, and solar ItU).S. The produaion and 
U80 of these systems Is beinl CDCOUla,ed 
tbrouab ...... SUCh.* .,.idJt!i. aIInp~ 
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tion from excise duties and sales tax and
other fiscal incentives for manufacturers and
users. Systems based on solar photovoltaic
technology, . such a's water pumping systems,
street and community lighting systems, com-
munity radio and TV sets etc. are also being
demonstrated . and popularised' in 'the
country.

(b) and (c). Government has approved a
few proposals for foreign technical
collaboration in respect of. special solar
collectors, coatings and systems. Such
proposals are examined on their merits and
approvals given where there a technological
or economic advantage to the country.

[Translation] .

Development ~f Tourlsm Industry by
State Governments and Private

r • Sector

6717.; . PROF. NIRMALA KUMARI
SHAl(T AWAT : Will the Minister of
TOURTSM AND CIVIL AVIATION be
pleased to state ~

(a) the details.of the steps taken so far
for the development of Tourism Industry by
the State Government as well as in the Private
Sector; and .

(b)whet~et the number of tourists 'has
increased' due -to -the> efforts made .during·
1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL'
AVIATION (SHRI ASHOK GEHLOT) : (a)
The Development of Tourism Industry in
India a continuous process. Both the Central
and the State Governments have taken several
steps for its development by providing
infrastructural facilities at important tourist
centres, grant of incentives to the private
sector in the form of tax rebates, tax holiday
etc., priority in allotment of building
material, subsidy on rate of interest and
capital incentives etc. The Private Sector on
its own contributed towards the development
of tourism through the construction of hotels,
provision of transport facilities, conducted
tours and promotion of special interest
groups'.

(b) In 1984 the total number of tourists
India received was 852,503 (excluding
Natiopals of Pakistan and ~.an~ladesh) as
Ilg!lIJ}5t 684,731 In 198.3 &h.owJn~t\ deollne Qf

3.6%. This decline in the total arrivals is
ho~ever mainly attributea' to disturbed
conditions in India and in the Region. - ,

Preparation of Sugar .l!!!d ,I<!iW!or
from Rice Bran

6118. P,ROF .. ·NIRM~LAJSqM~~I.
SHAKTAW.{\T : ~ilI the )~ft.IM~.
MINISTER be pleased to state: .

•. • ~ I ~ .y

(a) whether Indian' scientists of the:
Organic Chemistry and Engineering Research
Centre had achieved success in producing
sugar and liquor from rice' bran four years
earlier by setting up an' experimental plant
arid sub'mitted to the Depafimenf a detailed
scheme including' its estimated cost' and'
income to be accrue therefrom;

(b) -if so, the reasons for rejecting .this
technique and whether UNIDO was also'
consulted in this regard; and

- (c) whether Japan has prepared a com-
mercially viable plan to produce sugar" .and .
liquor from rice bran by taking advantage of .
this technique whereas Indian scientists could
not drive benefits 'frorri tliistecim'iqu; ?

TBE MIl'!ISTE~ OF-STA-TE ,IN THE·
MINISTR Y OF SCIENCE AND TECHNO- .
LOGY AND IN THE DEPARTMENTS OF .
OCEAN" :DEV-ELOPMENT," A1"{)MIC
ENERGY, SPA~E AND .-EL-Ef:T-R.-GNIGS:
(SHRI SHIVRAJV. PATIL) : (a) Govern-
ment is no~ aware of any Research c;:e.qtre
having successfully produced sugar and
liquor from Rice Bran. Rice Bran oil is
produced by solvent extraction of .the Bran
and the deoiled Bran is used in animal feed
stuff formultations. ' . " ; , .

(b) Does not arise.

(c) Government has no information of
a process developed by Japan in successfully
producing sugar and liquor from Rice
Bran. '

[English]

_Preservation of .Black Bucks

6719. SHRI SOMNATH RATH :,WiII
the PRIME MINISTER~. ~ pleased to
state :

(a) the names of the places In the
eOl.1ntry ~l,er.e_~ll\ck b\1~l'.5are fpUQ.d:



(b) the number of black bucks Jiving i~ 
the country; 

(c) whether Government have taken 
steps for the proper preservation of bucks 
living in BUlutla, 'Ramunda and Bbetboi 
area in Oanjam district, Orissa; and 

(d) if so, the details thereof ? 

THE MINISTER 'OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) Black 
bucks occur in the wile! in the ~ollowing 
States: 

Andhra Pradesh Orissa Bihar 

Punjab Gujar.at Rajasthan 

Har)'ana Tamil N.adu Karnataka 

Uttar Pradesh Madhya West 
Pradesh Bengal 

(b) A country wide census of Black 
buck has not been conducted so far. 
However, it is estimated that their popula .. 
tion in the country is over 20,000. 

(c) and (d). According to the State 
Government of Orissa, Black buck are being 
fully protected in Ganjam district and their 
population has shown an increase. The area 
near Bhetnoi has been identified for establish-
ing a sanctuary to protect the Black buck 
there. 

I. T. D. C.IHotels in Orissa 

6720. SHRI SOMNA11H, RATH : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) the number of hotels set up by IT DC 
in Orissa so far; 

(b) the name of the places where those 
ilotela have been.Jet up; 

(c) whether ITDC proposed to set up 
some hotels near . the sea beach in 
Orissa; 

(d) jf so, whether the construction of one 
such ITDC hotel at GopaJpur on sea is 
proPftJed to be considered; and 

(~ the programme of Government "in. 
this reaard ? 

, THE MINISTER OF STATE IN THE 
MINtstkY OF TOURISM AND CIVIL 
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AVIATION (SHRI ASHOK GEHLOT): 
(a) and (b). JTDC is operating in Orissa a 
hotel at Bhubaneshwar and a Travellers 
Lodge at Konarak. 

(c) and Cd). The Annual Plan of ITDC 
'for the year 1985-86 does not envjsage any 
scheme for construction _ of a new 
hotel in Orissa. However, under ITDC's 
joint venture programme, ITDC and 
Orissa Tourism Deve)opment Corporation 
Ltd. are jointly setting up a 44 room .. 
3-star hotel at an estimated cost of Rs. 190 
lakhs at Puri near the Sea Beach. 

(e) The Department of Tourism does not, 
itself, construct hotels. 

"Study of Pollution Control in Respect 
of Textile Industry" 

6721. SHRI SANAT KUMAR 
MANDAL : Will the PRIME MINJSTER be 
pleased to state : 

,(a) whether any study had been conduc-
ted at any stage on the pollution control 
(both air and water) in respect of the textile 
industry; 

(b) if so, the outcome thereof; 

(c) the requirements for compliance with 
minimum national standards laid down for 
this Industry; and 

(d) the clement of foreign technology 
and its imports involved and the capital 
expenditure envisaged in the scheme of 
things? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN) : (a) Yes 
Sir. 

(b) and (c). Based on the study, 
Minimum National Standards (MINAS) for 
Textile Industry have been prescribed which 
are given in the statement annexed. 
Accordingly, state boards are pursuing for 
compliance. 

(d) It is possible to adopt necessary 
pollution control measures with indigenous 
technology. The capital expenditure for 
treatment of effluents varies from 0.29% 

. to 1.38% of the product price depending Oil 
tho type and capacity of the plaots, 



Statemeat 

TABLE 1 

Miol .. 1 NatloDalStandard for Synthetic Fibre ID.tUlt.., 

Parameter, Concentration. mall not to excee.cf 

'pH ~.S to'9 

Suspended solids roo 
Biochemical Oxygen Demand, 2,00 C, 5 day 30 

TABLE 1 

Minimal National Standard for Semi Synthetic Fibre IadustrJ 

Parameter Concentration, mgll not to ex~ 

pH 

Suspended solids 

Biochemical Oxygen Demand 20° C, S day 

Zinc 

TABLE '3 

s.~ to 9 

100 

30 

1 

Minimal National Standard for Textile Cotton Industry. 

Parameter 

pH 

Suspended Solids 

Biochemical Oxygen Demand 20° C, 5 day. 

Oil and grease 

Bioassay Test 

Concentration mg/l not to exceed 

5.S to 9.0 

100 

150 

10 

90% survival of test fish in 96 hours 

Air Pollution is Associated with Boiler producing steam for which the 'standards for 
particulate emissions are : 

Boiler size Protected area 

-------- _."_' 

1. Less than 200 MW ISO ma/NM3 

2. 200 MW and above ISO INNS 

Other area. 

Old 

(before 1979) 

600ma/NMS 

Ne. 
(After 1979) 

3SOma/NMI 

15Omt/NYS 



ForeJt aeara •• 0Ner to, x. ...... bile 
, ,Wor.ks Depart.eat 

6722. DR. K. G~ ADIYODI: Will 'the 
PRIME MINISTER be pleased to state : 

(8) wbether fotest clearance order has 
not been' accorded to KellLla Public' Works 
Department (or the take-over of roads which 
were Jaid loDS aso by public and local bodies 
for repair aDd strenathenings; aDd 

(b) if so, the reasons thereof 'I 

THB MINISTER OF STATE IN nIB 
MINISTRY, OF ~NVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) No pro-
posal for forest clearance under tbe provisions 
of the Forest (Conservation) Act, 1980, 
relating to road works in Kerala, is pending 
with the Union Government. 

(b) Does not arise. 

Indo-Nepal Bilateral Coopention 

6723. SHRI B. V. DESAI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the entire gamut of Indo-
Nepal bilateral cooperation as well as 
regional and international issues were 
covered in tb~ first round of official talks 
between Indian 'Foreign Secretary and the 
Nepalese officials on 1 April, 1985; 

(b) if so, the main points of outcome of 
the discussions; and 

(c) to what extent the agreement between 
tbe two countries on these points has been 
reached and led to intprovcme.nt of relations 
between the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI 'KHURSHEED ALAM KHAN) : <a> 
Durins th~ visit of F oreip Secretary to 
Nepal from April 1 to 2. 1985, bilateral 
matten U woU as international issues were 
diacuued. ' . 

(b) The visit of the Foreign Secretary to 
Nepal was 'in implementation of PM's direc-
tive to iive priority to streagtbeaing coopera-
tion with our neiabbours'. The visit was in 
the nature of a goodwill viSit without' any 
set agenda. Poreian SeCretary was received 
by His "Majesty Kina -Birendra and also 
caned on the Prime Minister aDd the Foreip 
M1Ptor of 'N", . " " 

(c) Tflom are GO outitaDdill problems. 
as IUOlt, ,iD our, bilateral relation. with Nepal. 
,Botb 'sides aarc*t tbat relatioBS between the 
t·wo countries were extremely aood and expres-
sed satillaotion "itb tho talks. Poreip 
Secretary also handed over a letters from tbe 
Prime Miaister .of Iadia addreaed to Hi. 
Majesty tbe King of Nepal inviting bim to 
visit India. 

Publlc- Sector Outlay. for SeveDtb Pl •• 
6724. SHRI B. V. DESAI: Will the 

Minister of PLANNING be pleased t9 ata. : 

(a> whether a proposal to scalo down the 
public sector outlay Cer tbe Seventb PlaD by 
about seven per cent was discussed recently 
by the Planning Commission; and 

(b) whether the Planniq Commission 
also decided to review the state sector outlay 
of Ra. 3,20,000 croret approved earlier? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARAYANAN) : <a> No, Sir. 

(b) 'The Approach to the Seventb Five 
Year Plao 1985-90' which was approved by 
the National Development Cowac:iI in July. 
1984 envisaged tbat "over tho five years, 
alll'eaate investment at 1984-85 prices may 
be of the order of Rs. 320,000 crores of 
wbicb public investment would be about 
RI. 150,000 crores. Tbe public sector outlay 
in tbe Seventh Plan would be of tbe order of 
Rs. 180,000 crores at 1984-85." 

The Public Sector Plan outlays, in the 
Centre and the States, are under finalisation. 

Nuclear and Hydel Power Project. 
darl .. Se,eat. Plan 

6725: K.UMARI PUSHPA DEVI : Will 
,the Minister or PLANNING be pleased to 

stat. : 
<a) whetber nuclear pOWer programme 

has Dot been accorded priority durina the 
Seventh Plan period; 

:' 

, (b) \1fbetber PianniDl Commission bas 
also not recommended the execution 01 an)' 
hydel project during Seventb Plan; 

(e) if 10. the ftUODS thetefbr; and 
(II t 

(d) the name of the on aoina nuclear and 
hyder power projects expected to be comple-
ted in Seventh Plan accord ina to 'tho 'assest. 
moDt of dao PlaaDina CommiltioQ 1 



"lIB NINISTSR Of ,BU. IN THE 
MlMIITa Y ·OF PLr\NNDlG . (SIIIU K. R. 

, NAU¥4NAN) : (a) to 1'(4). Tae ·Sevoftth 
:Pko. iDokIdiq 91'0lI'l-- ·fer :h)'ldd .. d 
. aucHOIr pew", is .till ·te be fiIItli_. 

8t_I • ., p .... Uilltary 
'wee. 

6726. SHRIMATI KISHORI SINHA 
DR. B. L. SH·~ESH : 

Will the Minister ·of ·80ME 
AFFAIRS be "leased to state : 

<a} whether para~military personnel 
.v .... le tor Wlpios ·Sta_ to Maintain law 
and order is adcfluate; 

(b) if not, what steps are being taken to 
stre~ tile para·mitRary . forces; atad 

(c) the steps being taken to ensure that 
army is not called in frequently for civilian 
.purpose ? 

THE MINISTER ,OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MA'R IlAM -DULAR' S1NK~' : (8) and 
'(b)'. Tbe State Oowmments are prmarily 
respCMlsUMe for the maintenanoe of law ·and 
,order. TIle CRPF has tIeen :raised for 8'Ssis· 
··tlog ·dIe :StMe OovetarMRts tD \be maiaten-
anee "r die 'Jaw ana order.. _nd.when the 
State A.rmed Polioe ·Uft'its are tIM a4«tuate 
to meet -titdlioo. '''he Cebtral 'Government 
. anaI·yses the quantum of force requirett, rthe 
seriousness and urgeney eM" the situatmn, 
duration for which force is required etc and 
sends CRPF to 'States takifiS irito account 
the aernand received ana the reserves avail· 
able at band. ;rate BSF is meant for 
guarding 'be -bCJlJ!Cier .4.4 -It' when CRPF 
is not available, the reserve coys of BSF are 
'l1titited ror iaw''Bod order dGdes. 'Strenltbeo-
iftI '6f para-miUtary t'erces is ~ed by 
Government from time to time. S battalions 
.of ,C&PF aed 6 ·Oattalioas of BSF were 
.a~oed -by ~~eaHBeQt 4U1liaa 19.83. 

(c) Army assistabCe tOr " aidfna civil 
1>0'" il ~ed 'ito aIf, riD .. leDe emer-
..... ...t "_t :teoifordle~ 'itil"Mnd 
absolutely ___ tal. 

Sa .. of·8eU ...... Nea, , ..... Atomic 
Power StatloD to a Private Party 

6727. PRO.F. MADHU PANDAVATE: 
Will tbe PlUME MIN1S~k ~ ,kISCO to 
,tal. : 

I 

~ ........ ~-~t, ave tak_ llote 
or the sale «''IIIt 'Iud -Mneb is within few 
miles from Tarapur Atomic PQwer .Station to 
a private Party; 

(b) whether a complaint in thi$ regard 
'was investigated by the Maha'rashtra 
L'okayukta and 'the'teport -forwarded to the 
Atomic :Enefay CommISsion; 

(c) whether the ABC _ ,1od1Od a pro. 
test with the Maharashtra Government 
against this ~a'e of land to a private party; 
and 

(d) if wo, the details thereof,' 

THE MINISTER OF STA m IN THE 
MINISTRY OF SCIBNq3 ANp TEellNO· 
LOGY AND IN THE DEPARTMENTS OF 

. OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V ... PATI:L) : (8) Ves, Sir 

(\1) Mo, i8ir • 

(c) and (<1). :Department of Atomic Energy 
ihas taken up the matter witb and Govern-
ment of Maharashtra and a final deeisjon 
by them is yet to be tak~. 

Primiti,e Tribal Population 

6728. SMRl ANANTA PRA-5'AD 
ISETH,I : Wftl the Minister ()f -HOME 
AFFAIRS be pl.sed to state : 

. <a> the details of the identified, primitive 
tribal groups in the country .with . their 
population and area of habilitation; 

(b~ wbedter 1111)' poojm r.eports :for B\1ch 
. .groaps bave;been lft'IPare4; .get 

(c) if so, the details thereof? 

TllB UINJSTER OF STATE ~ TJIE 
MIN,IS~ltY OF HO~ ,AFFAIRS ,(s$l. 
'MAn RA~ J)Y.LUI SINHA) : (a) A 
stateglCDt ia .a~bed. ' 

(b) and ~.). OM of tlle RlebttMd 72 
primitive tribal IJ'OUPS detailed pr.,."",""rts 
on 4.2 .r9~ps ~ve been prepated by the 
Strate Govemme~ts dU~1 the Si~b Five 
Year 'Pla~. ". pr~j~t reports incorporate 
a pe~tive ~lan of action Ifor the overall 
develoPment ..of tbe 11'0\.lPS based' on Da~al 
reio~ endowment of the area, iptitude 
aDd skills,of the ~le r&n~ 'felt nccc1s' ,or tbe 
area. ~bc action plan il iiDP~~ In a 
phalcd maDDer with the ; .. ~ 'faOdf. . 



_.-_._---
SI. 
No. 

State/UT 

1 

1, Andbra Pradesh 

2. Bihar 

Statemeat 

Identified Prl'n/I;~. Tribal GroUilI 

Primitive Tribal 
Group 

2 

1. Bodo .. Gadaba 

2, Bondo Poroja 

3. Gutob Oadaba 

4. Khond Poroja 

5. Parenal Poroja 

6. Thoti 

7. Dongaria Khonda 

8. Kooda Savaras 

9 •. ~Qtia J9lond 

10. Chencbu 

11. Kolam 

1210 kGilda Reddi 

1. Asur 

2. Birbor 

3. Bijria 

4. Sayar 

S. HiHkharia 

,. Malpaharia 

I. Parbaiyas 

t. 6auria Pabaria 

Total 

'I'.t.1 

No. of Houscbotds 

3 

400 

400 

,400 

400. 

500 

226 

900 

600 

900 

2860 

5255 

21563 

1404 

693 

726 

708 

2048 

3743 

9727 

2930 

11809 

33788 .......... 



1 

3. Gujarat 

• 4. Madhya Pradesh 

5. Maharasbtra 

6. Orissa 

" :l 

2 

1. Kathodi 

2. Sjddis 

3. Kolgha 

4. Kotwalia 

S. Pad bar 

Total 

1. Abujhmarias 

2. Baigas 

3. Bharias 

4. Hill Korwas 

S. Saharias 

6, Kamar 

588 

896 

6000 

2S80 

2037 

12101 

2446 

25387 

23559 

13461 

23SSg 

3950 

Total 102362 

1. Mariagond 

2. Katkaria 

3. Kolam 

Total 

1. Birhor 

2. Didayi 

3. Mankidias 

4. Lodha 

5. Bondo 

6. Donpri Kondb 

7. Kutia Kondb 

8. Lanjia Souris 

9. Paudi Bbuyane 

1189 

28255 

11158 

40622 

20 

433 

175 

788 

744 

53! 

1348 

1636 

727 
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10. Soura 1743 

11. Kharils 23089 

12. Juanls 4876 --
Total 36144 ---

7. Rajasthan 1. Seharaia 7000 ---
Total 7000 

---
8. Tripura 1~ Reanp 1293' ---

Tot" 1293~ 

-~ ....... 

9. West Benpl 1. Birhor 1%0 

2. Toto 13S 
3. Lodha 9123 ---TGtal 931' ---

10. Uttar Pradesh 1. Ilajis ,.-
2. Buxa 2000 ---

Total 2074 ---
II. Kernataka 1. lenu Kuruba 1367 

2. Koraga 1285 ---
Total 2652 ---

12. Kerala 1. Cbolanaikans 70 

2. Kada 66 

3. Kurumbas ISO 

4. Kattunaickans 1051 ---
Total 1373 
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13. Manipur 1. Marram Naps 908 --
Total 908 

14. Tamil Nadu 1. Kathunaickans 260 

2. Kotas 260 

3. Todas 240 

4. Irulas 1160 

5. Kuru,nbas 940 

6. Paniyans 1140 

Total 4000 

15. A and N Islands 1. Orea t Andamanese 

,2. Jarawas so 
3. Onges (Estimated) 19 

4. Sentenelese (do) 10 

5. Shompens 18 

Total 102 

Grand Total 287002 
=== 

Grand Total Number of Primitive Groups 72 

New Guidelines for Conducting Lotteries 

6729. SHRI HUSSAIN DALWAI : Will 
the M.inister of HOME AFFAIRS be pleased 
to state : 

(a) whether Government of India have 
finalised new guidelines for lottery system 
prevalcnt in India at present; 

(b) whether Government .propose to 
bring' laudable Charitable Institutions within 
the ambit of the lottery system; 

(c) tre salient features of the new 
guidelinef>; and 

(d) when those new guidelines will be 
hrou~ht into operation '! 

=== 
THE MINISTER OF STATR IN'THE 

MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (d). Lotteries are of two types i.e. 
those organised by the Central/State Govern-
ments and those organised by private indivi-
duals/institutions etc. Certain guidelines were 
issued in June, 1984 for regulating the con-
duct of State lotteries which come under 
entry 40 of the Union List of the Seventh 
Schedule to the Constitution. These guidelines 
envisaged ceiling on the amount of first prizes, 
price of tickets and the number of draws and 
al~o certain checks on the practice and 
procedure of printing of tickets, distribution 
of prizes, holding of draws, etc. Tbe States/ 
UTs have beon requested to ke ~,in view 



these auideli.l;les "bile autborisins private 
lotteries also. 

Barbed' Wire Fente along Mizoram .. 
DBallade.ll BGrder 

6130. SHRl O~ 0 .. SWELL :, Will the 
Ministor of HOMB AFFAIRS be pleased to 
state : 

(a) w~etber Government, have taken a 
decision to errect a barbed wire fence on 
th~ Mizoram-BansIadesb , border to fence off' 
the Chakmas; 

(b) the length of the proposed fence; and 

(c) its estimated cost? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c).. After the Government have 
decided to erect a. barbed wire fence along 
Indo"Bangladesh border to prevent infiltra .. 
tion of fQr~ign nationals, a Technical Com-
mittee was appointed to advise as to how 
and what type of fence should be erected on 
the border. The Committee. recommended 
composite fence for 2700 KMs and single 
fence for 500 KMs all along the border 
covering the States of West Bengal, Assam, 
Megbalaya, Tripura and UT of Mizoram. 
The Committee also recommended that the 
survey should be held before actual construc-
tion of fence is started. The cost estimate 
worked out by the Technical Committee for 
fence covering the entire border was Rs. 207 
crores including escalation' in prices, agency 
and contingency charges. The length of 
Mizoram .. Bangladesh border is about 306 
KMs. It will not therefore be possible to 
estimate the: tdtual lengtll· of the proposed 
fence and its estimated cost for Mizoram-
Bangladesh bor4er ,withou.t actually conduct-
ing a survey. 

Hol4.iD8 .. of E~a.i.natJoJlS for Recruitment 
td'Noir;.Gazetted Posts in the 

NortbotEut 00 SdDday~ 

6731. SHRI O. O. SWELL: Will the' 
PRIME MINISTBIl be p~ascd to state : 

.(a) whether. the StJlf Selection Commission, 
Gauhati. is boldin& examinations for recruit-
ment to non~aazettcd posts i~ the North-east 
on Sundays; 

(b) whetber Government are aware. that 
~ IQajoritl of.thC hill ~people in tbe North-

J ~ , "I 

east are Christians and .they r~sent or abstain 
from these examination on Sundays; and 

(c) whether Government rropose to issue 
instructions that these examinations may not 
be held on Sundays? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 

TRAINING, ADMINISTRATIVE REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINGH 
DEO) : (a) Yes, Sir. 

(b) The Staff Selection Commission 
have not received any specific complaint from 
the candidates to th", holding of the exami .. 
nation on Sundays . 

(c) The Commission have already decided 
in January, 1983 that Typewriting Tests, 
Slenography Tests, Proficiency Tests and the 
Interviews may be held on days other than 
Sundays in the predominantly Christian 
populated areas of the country. 

Fire in Teleprinter Workshop of the 
Calcutta Airport 

6732. SHRI G. G. SWELL: Will the 
M;inister of TOURISM AN D CIVIL 
AVIATION be pleased to sthte : 

(a) whether a big fire broke out in the 
teleprinter workshop of the Ca]cut ta airport 
resulting in widespread damage, injuries to 
employees and suspension of' all flights; 

(b) the cause of the fire; and 

(c) whether there have been similar fire! 
earlier in the Calcutta airport ? 

THB MIN1STER OF STATE IN THE 
MINISTRY OF TOURISM AND ClVIL 
AVIATION (SHRI ASHOK GEHLOT) :: (a) 
A small fire occurred in the teleprinter work-
shop at Calcutta Airport and caused tempo-
rary dislocation of facilities for a few hours 
due to which flights were deCayed. Sotnc 
equipment in the teleprinter workshop and 
cables in the adjoining cable duct were 
damaged. One teleprinter mechanic received 
injuries and was provided mcdkal aid in the 
hospital. 

(b) Investigation into the' incident is in 
prOjtess. It is not possible to indicate tho 
eause of tbe firo at this stage., 

(c) No, Sir. 
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Air India's Relenatlon Oftiee 

6733. SHRI G. O. SWELL: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased 'to state : 

(a) whether the Air India's reservation 
office bas becOme a daily donnybrook; 

(b) the reasons therefor; 

(c) bow he proposes to remedy the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(a) No, Sir. There bas, however, been 
occasional overcrowding in the booking 
office at Scindia House, New Delhi. 

(b) E.rratic power supply and voltage 
variation in Detf.Ji adversely affects the 
computer system as a result of which 
passengers are required to wait till the 
computer response is regained. For sometime 
the situation got somewhat aggravated due 
to the PAN AM strike which resulted in 
diversion of passengers to Air India. 

(c) Economics of opening more satellite 
offices in Delhi is being considered since it 
is felt that this will considerably reduce 
the pressure on the main booking office at 
Scindia House, New Delhi. 

Funds for TSPs 

6734. SHRI GIRIDHAR GOMANGO 
Will the Minister of HOME AFPAIRS be 
pleased to state : 

<a) the criteria adopted by his Ministry 
f-or providing Special Central Assistance to 
tbe States ror Tribal Sub-Plan areas during 
Fifth Plan, Sixth Plan, and Seventh Plan; 

(b) the criteria followed by the States 
and the luideJincs issued by his MinistrY for 
allocating the State Sector outlays for 
Tribal Sub-Plans areas, State-wise; 

(c) the proc:edure followed and the 
guidelines ~ssued for distribution of Special 
Central Assistance by the States, State-wise; 
and 

(d) whether the funds have been increased 
ift tbe Tribal Sub-Plan areas by the States 
and his Ministry since Fifth Plan up to end 
or Sixth Plan in each Annual Plan, jf so, the 
roasons as to why deveJo p merit of tno.1 areas 

and economic upliftment of tbe tribals has 
remained like the normal .development and 
not a spec~al developmen t thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI. 
MATI RAM DULARI SINHA) : (a) A 
formula based on (i) the size of the sche· 
duled tribe population covered by the Sub .. 
Plan areas, (ii) the geoarapbical area under 
tbe tribal Sub-Plan and (iii) backwardness 
of the State is followed in providing Special 
Central Assistance to the States. 

(b) The criteria generally followed by 
the States in quantifying flows from State 
Plan to tribal sub-Plan is the scbeduled 
tribe population percentage to the total 
State Population with weightage to the back-
wardness of the tribal areas. 

'(c) Special Central Assistance is an 
additive to the State Plan efforts and is 
intended to fill critical gaps. The State 
Government has been advised to utilise 
Special Central Assistance more and more 
for family-benefiting schemes. The States 
Governments are generally following these 
guidelines. 

(d) The size of Special Central Assistanc • 
and flow from State Plan to tribal sub-PI an 
has increased from year to year. These haVe 
helped in providing economic assistance to the 
tribal families and improving infrastructural 
facilities in the tribal areas. A special 
administrative machinery for Intqrated 
Tribal Development Project} Aaency areas 
bas also come into being. During tho Sixth 
Plan as against a tarset of coverioa 27.59 
lakh tribal families, the achievement is 
reported to be about 43.58 lakh families. 

Forest Clearanee to Various Proietti 
of Orll.a 

6735. SHRI GIRIDHAR. GOMANGO: 
Will the PRIME MINISTER be pleased t~ 
state : 

(a) the names of the medium aDd major 
Irrigation projects, Schemes (or mininl, rural 
electrification, telephone Jines and other 
proposals sent by Government of Orissa tor 
forest clearance by his Ministry and cleared 
so far; 

(b) the conditions pfescrlbecf tor' 'each 
ecbeme by his Ministry which have to be 
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fulfilled, if ~tb.ey uDdertake ,xe~tion 'of the 
schemes; 

(c) whether his Ministry bas fixed the 
condition for irription projects tbat tbe 
surplus or' irrisated area in comman~ areas 
should be reserved for afforestation not 
less than the subrperaed forest area of the 
ptoject; ~d 

(d) it so, bow the poor landless people 
are going to aet benefit out ot tbe inigation 
projects if large areas which arc going to be 
declared surplus is reserved for the afforesta-
tion thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRl VIR SBN): <a) Names 
of projects and Schemes for which proposals 
under the Forest (Conservation) Act, 1980 
have been received from the State Govern-
ment of 'Orissa and cleared by the Central 
Government are given in Statement I 
attached. 

(b) Attached Statement - II gives the 
main conditions which are generally 
prescribed for different kinds of schemes 
and projects. 

(c) One of the conditions laid down 
while givinS approval to release of forest 
land to non-forest porposes under the 
Forest (Conservation) Act, 1980, is that tbe 
loss of forest land should be made good by 
compensatory afforestation over equivalent 
Don-forest land. In tbe case of irrigation 
projects. the possibility of raisina irrigated 
plantations in the command area is also 
suggested. 

(d) Afforestation and (orestry Pl'08rammes 
are also .aimed at benefitting the poorer 
people in the rural areas. 

S.No. ' 

Statement I 

Name of the Project 

I. Modanalla Minor Irription Proj~t in 
Purl: district. 

2. Rissia Minor Irrigation Project in 
Balasore distrist. 

3. CouttUCtiOll of Tan .... Dam in· Sunder-
prb diltriCt. 

4. 33 KV Transmis.ioD Line 'from Itairkbol 
to Danda Micro Wave project in 
SambaJpur district. 

S. Kamarkbunti minor irrigation project 
in Puri district. 

6. Construction of Micro·wave Tower 
Station and approach road in Purl 
district. 

7. 33 1(V Transmission line (rom Hathi-
bari to Rairakbol in Sambalpur district. 

8. Diversion road from Barkot to Darjin 
in Sambalpur district. 

9. Coconut plantation in Kantilo jungle in 
Cuttack district. 

10. Integrated Water supply to mine workers 
in Keonjhar district. 

11. Construction of reservior in Kalahandi 
district. 

12. Paitaaam minor irrigation project in 
Phulbaoi district. 

13. Bauxite mlN!)1 in 8ambalpur and 
Bolangir district. 

14. 33 KV Transmission Line in Koraput 
district. 

1 S. Pendrewan minor irrigation project in 
Kalahandi district. 

16. 33 KV Transmission Line from Deosarh 
to Taran, and 11 K V Transmission line 
from Ranplbeda to Gohia dam in 
Sambatpur district. 

17. Lathaparbat minor irriaation project in 
Phulbani district. 

18. Parbail minor irrigation project in 
Pulbaoi district. 

19. Domkutcb minor irription project in 
PhulblDi district. 

20. Intearated water supply scheme to tho 
mine worken in Keonjhar district. 

21. Low power T. V. Relay Center in 
S1h1derpih district. 

22i. Constr.tiOll of NH 13 road in 
Sambalpur d\ltm. 



21. Minor irriptiQll. Project in Ganpnt 
~ district. 

24. Latabanji minor irriPtiOn l'l'oject in 
Kalahandi district. 

25. Katikuta minor irrigation project in 
Kalahandi district. 

2'. Khasbahal l minor ittiaation' , ·projeet in 
Kalahandi district. 

27. Construction ,of Aerial ropeway waaon 
"loading compleX ,otc. in Sambalpur 
dbtrict. 

28. Sapua minor irriptioD project in 
Keonjhar district. 

29. 132 KY Single circut transmission line 
from Bhanjangarh to Phulbani district. 

30. Establishment of ordinanqe \ factQry in 
Bolangir district. 

, I ~ J 

31. Thermal power station at Ban~rapali in 
Sambatpur district. 

32. Resettlement or village,rs out of SimpUpal 
Tiger Project in Mayurbhanj district. 

33. Bauxite mining by' MIs. NALCO in 
Koraput district. 

Statement II 

Following main conditions are aenerally 
prescribed wh'ile Biving approvel 'under the 
Forest (Conservation) Act, 1980 for use of 
forestlands for ddfercnt kinds of ~bemea 
and projects : 

1. Irrigation and Hydel Project. : 

(a.). Leaal status should nmain :un-: 
changed. 

(b) Tree felting sboold'be permittN upto 
2 metres/4 metres' belbw1be',fUH tank 
level. \. 

(c) Compensatory atfFotestatiGft, 8hould 
be raised over cq,uivaleDt non:-forest 
area at the cost or the project. 

(d) In cue Forest, Dopar1~t ~ te 
raise irriaa~ plant&tioMioU!'leries 
in the command area, water should 
be sUPPlkkf frw of .... , .. ' .. 
forest DepartiWDtll " 

(c) Trcc plantioa on bodl banks of the 
canal should be done at the coat:: .or 
the project. 

,ef) J\fforesta tion should be undertaken 
in the command area to make I, up 
for _he loss' of torest land, if f~asi"'le. 

(g) In the case of' major projectS. ' the 
safeguard and conditions presCribed 
by tbe Central Department of 
Environment should, be f~Jlowed 
riaidJy. 

2. Roads: 

(a) Legal status of the land should 
remain unchansed. 

(8) Planting.()f trees shwld·, be onder-
taken OIl both sides of the road. 

(c) Compensatory afforestation, should 
be raised on equivalent non.-forest 
land at the cost of the project. 

3. Transmission lines : 

,(a) Only: teIllPQrary usc Qf fOlest land 
should be permitted, for laying tbe 

.' proposed transmission line and the 
legal status of the land should 
remain unchanged. 

(b) the maximum ,width of right-of. 
way' for the transmission line on the 
forest land should be as per lSI 
specifications. 

(c) Tree growth existing within tile 
right .. of .. way bas '0 .be felled bllt 
,aftor ,be striniging werk is completed 
dwarf trees should be plaated k.eop'" 
ing in view the electric clearance to 
be maintained except in the outer 
3M wide strip wbich mould' be .Jeft 
clear to ,permit mainteoame' of, tbe 
transimissioa Ii ... 

(d) For any ~pair ~d maintenance 
work of the transmission line. the 
Pow. A1.Mbo~,(nay" be all()wed 
to fell minimWn Dumber of trees 

I 
below tM' aondusadn, ... ...,. < "warf 
trees,bavc ~n planted" ,iA,Q8DtlJlta-
tion with the local forest officer. 

(e) In the case of tra&J_~oqll~ to 
bo constructed in billy areas,'. wbere 
............ is· ...... ~vllil· 
able, troes abould ~ be ~U$t 



(f) Forest Department shaH plant .. 
10 times the number of trees to be 
felled at tbe, cost of the project. 

I. Mint ... P'eJects : 

(a) Legal status of the forest iaad; 
should remain unchanged. 

(b) Mined over area should be rec'aim~d/ 
restored after mining/quarrying is 
over. 

(c) Compensatory afforestation should 
be undertaken over equivalent non-
forest land at the cost of the project. 

(d) Adequate safeguards to be ensured 
to prevent soil erosion and air aDd 
water pollution in the adjoining 
areas. 

(e) The conditions/safeguards prescribed 
by the Central Departm~ of 
Environment, while clearing the 
project, should be fol1owecl riJjdi).!. 

Agencies for Study or Tribal :Ctllfure 

6737. SHRI GIRIDHAR GOMANGO ': 
Will the Minister of CULTURE be pleased 
to state which agencies and organisatiotis 
have studied the tribal culture so far and 
defined the' culture aBd codified, them for 
reference '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND TRAIN-
ING, ADMINISTRATIVE REFORMS AND 
PUBLIC GRIEVANCES AND PENSION' 
AND IN THE DEPARTMENT Of 
CULTURE (SHRI K. P. SINGH' DEO), : 
A number of institutions and organisations 
of the Central and State Governments includ-
ing the Anthropolo,ical Survey of' India, 
Sangeet Natak Akademi, Central Institute 
of Indian Languages, Tribal Research Institute 
are studying tribal culture in various 8Ipeca.. 
They are engaged in researches into languages, 
folklore, art and in the process have been 
recording many aspects of the rich tribal 
heritage in the country. thus defining it and 
preserving it for our peopJe. 

Hill Are •• Development PrOilramlH : 
duriol Seventh Plan 

6737. SHRI GIRIDHAR GOMANGO : 
WiU thO Minister of PLANNING ~Jeaiod 
to state ; 

(a) whether Government of Orissa, Bihar 
and Madhya Pradesh and other States havin. 
sizeable poniOD of hill areas have submitted 
proposals to b18 'Ministry to include these 
areas under Centrally sponsored Hill Area 
Development Prosramme during Sixth Plan; 

(b) if so, the details thereof and the 
areas included under this prqaramme during 
so far; 

(c) whether the bill area of some States 
have been denied by his Ministry to be 
included under thiS programme because the 
Triball.jSub.plan schemes have b,een extended 
and executed in those areas and Planning 
Commission has agreed to include them 
during Seventh Plan as the concept of Tribal 
Sub·Plan justifies to get these Centrally 
sponsored Hill Areas Development Pro-
grammes; and 

(d) if so, the areas to be included under 
this proaramme, state-wise details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARAYANAN) : (a) Md !(b). No such' 
request has been received from the Govern-
ments of Orissa, Bihar and Madbya Pradesh 
durina the Sixth Plan period~ However, in 
November 1979 tftc Government of Orissa 
had approacbed the ,PJanniAI Commission 
with a request that the fOllowing districts of 
Orissa be considered (or inclusion in the 
Hill Area Development Programme : 
Bolangir, ,DhenkanaJ, Ganj~Jll, ,Kalahandi, 

, Keonjhar, Koraput, Mayurbhanj, Phulbani, 
Sambalpur and Sundarprh, Statement 
containing a list of areas covered under the 
Hill Area Development Programme is 
annexed. 

(c) Most of the areas suggested by the 
Government of Orissa for inclusion within 
tbe Hill Area Development Programme were, 
to a large extent, already covered under the 
Tribal sub-Plan and receiving Special Central 
Assistance thereunder. Hence, these areas 
could not be brought within the 'purview of 
the Hill Area Development Programme also. 

No proposal to extend the coverage of 
the Hill Area Development Programme during 
the Seventh Five Year Plan to areas covered 
under tbe Tribal sub· Plan is under considera-
tion. . 

(el) Does Dot arise. 



Statement 

(:ovl,age 0/ 'he Hill A,eas Development Program",. 

'--------------------------------------------------------~--
State 

1 

I. HIli Area •. 

Uttar Pradesh 

Assam 

.Tamil Nadu 

West Bengal 

II. Westera Ghats Realon 

Maharasbtra 

District 

2 

Dehradun 

Pauri Garhwal 

Tehri Garbwal 

Cbamoli 

Uttar Kashi 

Nainital 

Almora 

Pithoraprb 

North Cacbar 

Karbi Analona 

Nilairis 

• 

Sub· Divisions of Saciar, Xurseona and 

Kalimpons of Darjeeling District 

Dhule (2) 

Nasik (8) 

Thane (5) 

Raiaad (7) 

Ratnagiri (S) 

(Nortb) 

Ratnagiri (5) 

(South) 

J{olhapur (10) 

Sansli (1) 

Satara (8) 

rune (9) 

Ahmedn'lIr (2) 



1 

Kama taka 

Kerala 

Tamil Nadu 

Ooa 

VAISA1CBA 2'.1907 (SAKA) 

Be1aaum (S) 

Cbikmaglur (') 

Coorg (3) 

Dharwar (1) 

Hassan (4) 

Mysore (2) 

North Kanara (9) 

Shimoga (5) 

South Kenara (6) 

Cannanore (3) 

Wybad (3) 

Kozbikode (3) 

(Calicut) 

Malapuram (1) 

PaJgbat (3) 

Triehur (1) 

Erakulam (3) 

(Cochin) 

Idukki (4) 

Kottayam (2) 

Quilon (4) 

Trivandrum (2) 

N ilgiris (4) 

Coimbatore (S) 

Periyar (1) 

Madurai (6) 
TirunavelH (6) 

Ramanatbapuram (3) 

Kanya Kumari (4) 
Goa (3) 

Wrltt,n A",wer, 194 

.... 
---------------------~ Note : In the case of Western Ghats Region Taluka is the Unit of demarcatifN . 

The figures indicated in brackets denote the I'l\lJllbct of Talukas covered'" . 
the district under the Proaramme. . ~Q 
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Merger of Office of Commissioner for 
SC/ST with Commission for SC/ST 

6738. SHRI ANADICHARAN DAS : 
SHRI RAMSWAROOP RAM: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether since the last Commissioner 
dClnitted his office on 23rd November, 1981, 
no appointment has so far been made to that 
statutory office; 

(b) if so, the reasons therefor and how 
far the action is in consonance with the 
Constitutional obligations of the Govern-
ment; 

(c) whether the Commission for SCs and 
STs is also without any Chairman and 
adequate number of members; 

(d) if so, whether there is any immediate 
proposal to bring in a Constitution Amend-
ment Bill for merging the office of the 
Commissioner and the Commission for SCs 
and STs with appropriate authority and 
enlarged functions in consonance with the 
constitutional provision; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). Necessary action was. initiated 
to fill up the post after the retirement of the 
last incumbent of the post of Commissioner 
for Scheduled Castes and Scheduled Tribes. 
The Government has since selected a suitable 
person for appointment to this post and he 
has accepted the offer to join it. 

(c) The PCist of Chairman in the Commis· 
sion for SC'heduled Castes and Scheduled 
Tribes is vacant since the last incumbent was 
sworn in as a Minister of State for Social 
and Women's Welfare on 31st December, 
1984. There are already two Members in 
the Commission for Scheduled Castes and 
Sc~('duled Tribes. 

(d) and (e). No such proposal is pending 
at the moment as the existing arrangements 
are considered to be adequate. 

Production of Utilization Certificates 
of Expenditure by S.O.C. 

6739. SHRI SURESH KURUP: Will 
the Minister of YOUTH AFFAIRS AND 
SPORTS be pleased to state: 

(a) whether utilisation certificates for the 
expenditure of Rs. 3,37,432 have not so far 
been produced by the special orgamsmg 
committee of IXth Asian Games; and 

(b) if so, action Government propose to 
ta ke in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH) : (a) and (b). Out of utiJization 
certificates of Rs. 3,37,432 shown as out· 
standing by S.O.C. in its annual ale for 
1983.84, it has now received utilization 
certificates for Rs. 3,02,366.55. For the 
balance amount, matter is being persued with 
the concerned federations. 

Renting out or Sports Stadia to 
Political Parties 

6740. SHRI SURESH KURUP: Will 
the Minister of YOUTH AFFAIRS AND 
SPOR TS be pleased to state : 

(a) whether the Stadia of IXth Asian 
Games were ever given to any political 
parties; 

(b) if so, the names· of the pol itical 
parties and the numbar of days of occupa· 
tion; and 

(c) the reot received from such parties? 

THE MINISTER OF STATE IN THE 
( 

DEPAR1MENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH) : (a) Yes, Sir. 

(b) and (c). The requisite information is 
given in the statement enclosed. 
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Statement 

s. No.. Name of t~e Stadium Name of the Organisation Period . Rent Rs. 

1. Residential Wing 
Jawabarlal Nehru 
Stadium 

Indian Youth Congress (I) 
Development Centre 
(Allotted by SOC) 

28-5 -83 37,367-00 
to 10-7-83 44 days 

1-8-83 
to 28-8-83 28 day.s 72,735-00 

2. -do- Indian Youth Congress (1) 23-7 .. 84 
Development Centre to 30-7-84 8 days 4,680-00 
(AJlotted by SAl) 

3. Indira Gandhi 
Stadiunl 

All India Congress 
Committee 
(Allotted by DDA) 

6-5-85 1 days 74,500-00 

._-----_._---_. __ ..•. _------------. 
Purchase of Video Equipment by S.O .C. 

6741. SHRI SURESH K URUP: Will 
the Minister of YOUTH AFFAIRS AND 
SPOR TS be pleased to state : 

(a) number of video cameras, video tapes 
and T.V. setsbought by the Special Organi-
sing Committee of IXth Asian Games; 

(b) the total cost thereof; 

(c) how many of them are missing now; 
and 

(d) the reasons therefore and action 
taken in the matter '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH) : (a) and (b). SOC purchased 
5 closed circuit TV cameras, 5 colour TV 
sets,S black and white TV £ets and 500 
video-tapes at a cost of Rs. 3,80,237. ]n 
addition, it received free supplies of 11 video .. 
cameras and 70 video·cassettes from a 
Japanese firm against 'official suppliers' 
status. 

(c) None of the above items is missing. 

(d) Does not arise. 

Constitution of tire AlllndJa Service 

6742. SaRI B~HOLA NATH SEN: 
Will the PRIME MIN1STER be pJeased to 
s~te : . 

• 

(a) whether the Central Government 
made efforts to persuate the State Govern-
ments to agree to the proposals for constitu-
tion of the All India Services viz. the Indian 
Service of Engineers (Jrrigation, Power, 
Buildings and Roads) and the Indian Medical 
and Health Service; 

(b) if so, the details thereof and the 
success achieved in the matter during the last 
three years; 

(c) the names of the States who "have so 
far agreed to the proposals; and 

(d) the reasons as to why some of the 
States continue to oppose the proposals; and 

(e) whether the Central Government Ju-,ve 
any proposal t~ conslitute thc~c services 
covering the States which have already signi-
fied their consent 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO) : (a) to (e). A statement is 1aid on 
the TabJe of the House. [Placed in Library. 
See No. LT-1126/85). 

Imbalance in Promotion to I.A.S. from 
State Civil Service Cadres 

6743. SHRI BHOLA NATH SEN: 
Will the PRIME MINISTER be pleased 'Q 
state ; 



(a) whether there is any imbalance in the 
promotion opportunities for lAS, available to 
the State Civil Service Officers as between 
different State Cadres; 

(b) if so. the State-wise, break up there-
of; 

(c) the improvements, if any, in the 
matter during tbe last three years; and 

(d) the steps taken/proposed to be taken 
to ensure availability of uniform opportunities 
to the State Civil Service Cadres of all States 
for promotion to All India Services ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH 
DEO): (a) and (b). Yes, Sir, the average 
time taken by the State Civil Service Officers 
in different States in getting promotion to the 
Indian Administrative Service varies from 
State to State. Information in this respect, 
as made available by various States in 1983, 
is given in the enclosed Statement. 

(c) and (d). It is difficult to achieve 
complete uniformity in the matter of promo-
tion opportunities for State Civil Service 
officers as between different States. This is 
so because the size of State Civil Service and 
the pattern of recruitment to State Civil 
Service vary from State to State. However, 
the Central Government is anxious to ensure 
as much uniformity as possible in this regard. 
A Committee consisting of Secretaries to 
Government and Chief Secretaries of some 
States is being asked to make, Inter-
alia, an analysis of promotion opportunities 
in various States and to suggest methods to 
correct the imbalances in promotion opportu· 
nities for State Civil Service Officers as 
betwccn different States. 

Statement 

Name of State Time Taken 
---_._------

1 

Andhra Pradesh 

Assam 

Bihar 

2 

10 years 

22 yean 

28 years 

' .. 
1 2 

Gujarat 25 years 
Haryana 17 years 
Himachal Pradesh 13 years 

Jammu and Kashmir 20 years 

Kamataka 12 years 

Kerala 9 years 

Madbya Pradesh 1'7 years 

Maharashtra 18 years 

Manipur 14 years 

MegbaJaya 22 years 

Nagaland 13 years 

Orissa 2S years 

Punjab 23 years 

Rajasthan 22 years 

Sikkim IS years 

Tamil Nadu 12 years 

Tripura. 14 years 

Union Territories 18 years 

Uttar Pradesh 28 years 

West Bengal 25 years 

"Pollution by Industries" 

6744. SHRI CHINTAMANI JENA : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government 'have made 
intensive survey of polluting industries for 
assessing their pollution potential; 

(b) if so, the names of the polJutioa 
industries in different States and Union 
Territories; and 

(c) the measures taken so rar to check 
the pollution caused by industries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHlU VIR. SEN): (a) Yea, Sir. 

• 



(b) As many as 4109 polluting industries 
in different States and Union Territories have 
been so far identifiod. 

(c) The followins measures have been 
taken: 

-Industries are persuaded to i1)stall 
pollution control measures and pro-
secutions have been launched against 
the defaulting ones. 

-Incentives are given for installation of 
pollution control devices and shifting 
of poJluting industries from congested 
areas. 

-Guidelines have been evolved for 
siting of industries. 

-Standards for effluents and emissions 
have been prescribed. As a result of 
these. measures, 1966 units have 
adopted pollution control measures. 

Pre-Sixth Plan Projects 

(d) There is a Monitoring and Informa-
tion Division in the 'Planning Commission 
which :collects infonnation regularly on 
the progress of major projects in selected 
sectors in order to find out what corrective 
measures are requited for reducing delays in 
implementation. 

Institute of Antarctica Studies 

6746. SHRI MOOL CHAND DAGA : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the Institute of Antarctica 
Studies has been set up in the country aDd 
if so, the detail thereof and scope of its 
functions; 

(b) the estimated annual expenditure 
thereof; 

(c) whether the soil or surface and 
minerals same throughout the Antarctica 
region to be studied in the above Institution; 

(d) whether the present arrangement in 
6745. SHRI MOOL CHAND DAGA . Antarctica offices/laboratories is not sufficient 

Will the Minister of PLANNING be pleased as per' the requirements; 
to state: 

(a) the number of projects started before 
the Sixth Plan and which will be completed 
during the first half of the Seventh Plan 
period: showing their names; 

(b) the number of Pre-Sixth Plan projects 
which are schedule to be completed during 
the Seventh Plan period; 

(c) the number of projects which are 
described. as budgeted for 1984-85 but not 
yet sanctioned, showing their names; and 

(d) whether there is any cell in the 
Ministry which monitors or watches the 
development of the projects and takes requi-
site action to avoid delay and escalation due 
to price rise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI K. R. 
NARAYANAN) : (a) to (c). In the absence 
of aoy indication . regarding the minimum 
size of project and the sectors to be covered 
in the answer, and whether information is 
sought for Central sector projects only or 
for both Central and State sector projects, 
it willoot be possible to compile the required 
information. 

(e) . how the work in laboratories there 
and the Institution will be coordinated for 
studies; and 

(f) the procedure being followed by 
other countries who sent teams to Antarctica 
prior to us? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND 
ELECTRONICS (SHRI SHIVRAJ V. 
PATIL) : (a) No, Sir. 

(b) In view of reply to part (a) above, 
the question does not arise. 

(c) The soil and surface in Antarctica 
vary from region to region. Samples of the 
same would be brousht back for further 
studies. 

(d) There is no Institute or Centre at 
present in the country devoted at polar 
research. The data, samples and material 
collected from Antarctica arc heiDI analysed 
by about 20 different institutions from wbero 
the scientists have 10DC to Aotarctica. 



(e) The proposed Centre for Antarctic 
Studies will consolidate the work and the 
different existing laboratories in India will be 
used for supplementing the work done on 
Antarctic samples and material. 

(f) Traditionally, all countries which 
have permanent stations in Antarctica have 
Antarctic Research Institutes including a 
museum, workshops and a library, in their 
res.pective coun tries. 

AHistance for Construction of a 
Stadium in Cottack 

6747. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of YOUTH AFFAIRS 
AND SPORTS be pleased to state : 

(a) whether Government of Orissa had 
sought financial assistance from the Centre 
for tbe Jawaharlal Nehru Indoor Stadium 
under construction, in the Barabati Fort area 
at Cuttack;· 

(b) if so, the amount of Central assis-
tance sought by Government of Orissa; 

(c) the revised estimated cost of that 
stadium; and 

(d) the assistance provided by the Centre 
for the above indoor stadium so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH) : (a) to (d). No proposal for seek-
ing Central financial assistance for construct-
ing Jawaharlal· Nehru indoor stadium at 
Barabati Fort area in Cuttack has been 
received from the Government of Orissa, 

Assistance for Modernisation of 
Barabati Stadium Complex at Cuttack 

6748. SHRIMATIJAYANTI PATNAIK: 
Will the Mjnist~r of YOUTH AFFAIRS 
AND SPORTS be pleased to state: 

(a) whether Government of" Orissa has 
requested his Ministry to provide financial 
assistance to that State for implementing 
the pro&ramme of expansion and moder-
nisation of Barabati Stadium complex at 
Cuttack; 

(b) if so, the amount sanctioned by the 
Centre to the State of Orissa for the above 
purpose; and 

(c) tbe details thereof 1 

THE MlNISTBR OF STATE IN THE 
·DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R.K. JAICHANDRA 
SINGH) : (a) to (c). A proposal for the 
release of Central financial assistance for-
expansion modernisation of Barabati stad ium 
complex at an estimated outlay of Rs. 1.89 
crores was received from the Government 
of Orissa. In March, 1985, .Ccotral financial 
assistance of Rs. 1.00 lakh was sanctioned 
for this project and as sum of Rs. 50,000 
was released as per the then existing pattern. 

Defect in Kalpakkam Atomic Power 
Station 

6749. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Kalpakkam located 
Madras Atomic Power Plant Unit-I has had 
to be shut down for repair or maintenance 
any time during 1984 and the flirst three 
months of 1985; 

(b) if so, reasons thereof; 

(c) whether any specific defects have 
been located in the unit; and 

(d) if so, details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND ELEC-
TRONICS (SHRI SHIVRAJ V. PATIL) : 
(a) Madras Atomic Power Station Unit-l 
at Kalpakkam was shut down for annual 
maintenance from 7-12-1984 to 6-3-1985. 

(b) This was the first shut down after 
the unit was declared commercial in service 
on January 27, 1984. Maintenance activities 
on various equipment of the station were 
carried out duri11& this annual maintenance 
outaae. 

(c) and (d). There is a persistent h.i&h 
vibration problem on one of the bearings of 
the turbine generator. Enaineers of the 
suppliers are assistina in determinina the 
causes alld in arriving at a suitable solution. 

CODltitutlon of National CO.Dell 
of Arts 

6750. SHRI DIOVlJA Y SINH Will 
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the Minister of CULTURE be pleased to 
state : 

(a) when the National Council of Arts 
was set up and what was its constitution; 

(b) whether tht Council exists today, 
if not, is it beinl re .. constituted; and 

(c) if so, what will be the constitution of 
the new organisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 

TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART .. 
MENT OF CULTURE (SHRI K,P. SINOH 
DEO) : (a) The National Council of Arts 
was set up on 19th September; 1983 by a 
Government Resolution. Its Constitution is 
given at in the attached statement. 

(b) Yes, Sir. There is no proposal to 
re-constitute it at present. 

(c) Does not arise. 

Statement 

Chairman 

Vice-Chairman 

Members 

Member-Secretary 

Constitution of Nutiontl/ Council of Arts 

Prime Minister 

Minister or Education and Culture 

1 t Minister of Finance 

2. Minister of Tourism 

3. Minister of Environment 

4. Chairman of Sahitya Akademi 

5. Chairman of Sangeet Natak Akademi 

6. Chairman of Lalit Kala Akademi 

1. Director General of Archa-eological- Survey of 
India 

8. Director of National Museum, New Delhi. 

9. Director of National Library. 

10. Eight eminent persons representing the creative 
arts. research and scholarship. 

Secretary, Ministry of Education and Culture. 

Note : Action is being taken for notifying Minister of State for Culture 'and Secretary, 
Department of Culture as Vice-Chairman and Member-Secretary respectively 
of the National Council of Arts. 

[Trans/ation] 

Constitution of a National Committee 
to Celebrate International Youth Year 

6751. SHRI HARISH RAWAT: Will' 
the Minister of YOUTH AFFAIRS AND 
SPORTS be pleased to state: 

(a) whether high level committees have 
hccn constituted at national Jevel as well as 
at State level to celebrate the lnternational 
Yruth Year· 

" t., .: 

(b) if so, the details of the committees 
so constituted and the functions thereof; 
and . 

(c) whether active youth organisations 
of various political parties have also been 
associated with these committees? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH) : <a> to (c). The Government of 
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India set-up some time ago a Workins 
Group on International YoutH Year (IYY) 
whose functions were to prepare a national 
calendar of events as well as to coordinate 
and review its implementation. Secretary, 
Department of Youth Affairs and Sports is 
the Chairman of the Working Group. The 
Workinl Group, which a non-pC'litical body, 
includes representatives of some voluntary 
organisations working in the field of youth 
activities, other then political parties. 

According to information received from 
the State Government and Union Territory 
Administration, the Governments of 
Maharashtra, Himachal Pradesh, Haryana, 
Orissa, Manipur, UP, Punjab, KeraIa, Bihar, 
Madhya Ptadesh, West Bengal, Goa, Daman 
and Diu, Delhi and Andaman and Nicober 
have set up State level Coordinating 
Committees for International Youth Year. The 
detailed composition of the State level 
Committees is not available. There function 
is to coordinate the observance of the 
International Youth Year in the State/UT 
concerned. 

[English] 

Proposals Regarding Construction Works 
under Forest 

6752. SHRI HARISH RAWAT : Will 
the PRIME MINISTER be pleased to state : 

(a) the total number of proposals received' 
in regard to construction works in Almora 
and Pithoragarh districts of Uttar Pradesh 
during the year 1984-85 for approval under 
the Forest Act, 1980; 

, (b) whether all the proposals have been 
accorded necessary approval; and 

(c) if not,· the number of proposals 
approved and the reasons for not approving 
the remaining proposals? 

THE MINISTER OF STATE ,IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Between 
1-4 .. 1984 and 31. 3.1985, 60 proposals were 
received from the State Government of Uttar 
Pradesh for scheme and projects in Almora 
and Pithoragarh districts. 

(b) and (c). Of these, 27 proposals have 
been approved. In 5 cases the provisions of 
the Forest (Conservation) Act, 1980, were 
not attracted. The remaining 28 cases could 
Dot be finalized because the information and 

data furnished by the State Government was 
incomplete or not in accordance with the 
prescribed procedure and guidelines laid down 
by the Central Governmont. 
[Translation) 

Representation for ·Declarlng Go."aml 
Caste as Backward . 

6753. SHRI HARISH RAW AT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have received 
proposal to declare the people belonging to 
Goswami Gusayin (GirO caste as backward 
class people; 

(b) if so, the time by which the people 
of Goswami (Giri) Caste will be declared as 
Scheduled Tribe; 

(c) whether he is aware that the Govern· 
ment of Uttar Pradesh bas notified this caste 
as backward class; and 

(d) if so, tae reasons for not providing 
such facilities ta them as are being extended 
to backward and Scheduled Tribe people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) to (d), 
The Government do not seem to have reeeive( 
any proposal to declare the people betongin~ 
to Goswami Gusayin (Giri) Caste as othel 
Backward Class. The proposal to dec]ar{ 
Goswami (Giri) cases as Scheduled Tribe 
along with other such proposals are being 
considered in the context of the proposed 
comprehensive r.vision of the lists of 
Scheduled Castes and Scheduled Tribes as 
any amendment in the existing lists of 
Scheduled Castes and Scheduled Tribes can be 
done only through an Act of Parliament in 
view of Articles 341 (2) and 342(2) of the 
Constitution. Government of Uttar Pradesh 
have, however, notified, "Gosain" a5 
ba~kward class. They have further clarified 
that 'Giris' will be considered as belonging to 
the backward class in Kumaon area. 'The 
concessi<?ns and facilities as admissible to 
backward and Scheduled Tribe people would 
be extended to Goswami Gusayin (Giri) onh 
if they are included in the Jist of backwarc 
class/Scheduled Tribes. 

"Pollutlon by Fertilizer Factory of 
D. C. M. Kola (RajaltbaD)n 

6754. SHRI SHANTI DHAlUWAl 
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Will the PlUME MINIST:ER be pleased to 
sfate : 

(a) whether disoharge of industrial effluence 
in the Banganga l'iver .by the fertilizer factory 
of the Delhi Cloth Mills. Kota (Raja~than) 
is ca!lsipg .pO,lluti9D re~ultjl1g in heavy loss to 
agricuJt~ral pro4uction; and 

(b) jf so, the steps taken to check this 
pollu.tion ? 

THE MINJS~ER OF ST ATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) and (b). 
According to the Rajasthan State Pollution 
Conrrol Board. no survey has been carried 
<,ut to a,ssess the effect of pollutants on 
agricultural production. The effluents of the 
factory are being discharged into Kansua 
Nalla (not ,8anganga) which is causing some 
pollution. The industry. has submitted a 
report to the Rajasthan State Board on how 
it proposes to check the pollution. The 
consent to the industry has been refused by 
the Rajasthan Board. The Board is contem· 
plating legaJ proceedings against the Industry. 

Lions in Dara Game Sanrtuary 

.6755. SHRI 'SHANTJ DHARIWAL : 
Will the PRI~E MIN1STER be pleased to 
state : 

(a) the .otal number of lions in Dara 
Game Sanctuary in Kota (Rajasthan); and 

(b) whether the Union Government have 
any programme to develop DaTa Game 
Sanctuary? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) No lions 
are known to exist in the Dara Sanctuary 
neary Kota in Rajasthan. 

, 
(b) The establishment and management 

of sanctuaries is the direct responsibility of 
the concerned State Governments. However, 
some financial assistance by the central 
&overnment is provided under a Centrally 
sponsored scheme for the development 
of selected sanctuaries. During 1984.85, 
an amount of Rs. 55,000 only was provided 
to the State Government of Rajasthan for 
the development of Dara Sanctuary. 

Exploration ~f Mineral Dep~sits in 
. I"-orests 

6156. SHRI SHANT! DHARIWAL 

Will the PRIME MINlSrER be .p)ea$¢d to 
~tate : 

(a) whether there are abunda.nt mineral 
dipo~it.s in' reserved apd unrese(ved fore,st 
areas of the country; 

(b) whether the Jaw relating to forests is 
causing hinderance in the exploitation of 
these minerals resulting in loss of crores of 
rupees in the form of revenue; and 

(c) the steps proposed to be taken by 
the Union Government in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOR:ESTS (SHRI VIR SEN) : (a) Some 
mineral deposits are found jn forest areas of 
the country. 

(b) Yes. Sir. But preservation of environ-
ment is of paramount importance than the 
meagre economic benefits. However 
permission is given wherever feasibJe. 

(c) DOC3 not arise. 

[English] 

Eligibility (or Promotion to Senior 
Level l?osts 

6757. DR. G. S. RAJHANS ; WilJ the 
PRI~lE MINISTER be pleased t.o state: 

(a) whether there are any guidelines that 
meri t [15 reflected in confidential reports 
should be treated as an important factor in 
deciding eligibility for promotion to senior 
levels in Government;· 

(h) whether it is a fact that some 
officers who had adverse/poor entries in their 
eRs during the Jast 5 years' have been 
recently cleared by the UPSC and the 
appointments committee for promotion to 
the level of Joint Secretaries in some of the 
departments like Post and Telegraphs etc.; 
and 

(c) if so, whether any action is contempla-
ted to rectify the mistake taken place in 
selection of the concerned officers as weJl as 
the steps taken to prevent such irregularities 
in future? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL AND 

TRAINING, ADMlNlSTRATIVE REFORMS 
AND PUBLIC GRIEVANCES AND 



f 2'11 Written Answet's MAY 15,1985 r Written Answers 212 

PBNSION AND IN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINGH 
DEO) : (a) Promotions to senior levels in 
Government are made strictly in accordance 
with the provision made in the recruitment 
rules. Merit as reflected in confidential 
reports is an important factor in deciding 
eligibility for promotion to senior levels in 
Governm'ent. 

(b) and (c). As all appointments at the 
level of Joint Secretary and above in any of 
the Departments arc made only after a 
rigorous screening, the question of any officer 
who has had adverse/pool' entries in his 
character rolls during the last 5 years, being 
cleared for appointment to the level of Joint 
Secretary, should not normally arise. If any 
specific instance is brought to the notice of 
Government where an officer with a poor 
record has been cleared for appointment to 
a senior level, this will be looked into. 

Reserved Posts tor SC/ST in I.T.D.C. 

6758. SHRI LAL DUHOMA: Will the 
Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state: 

(a) whether any posts reserved for 
Scheduled Caste and Scheduled Tribe in 
J. T. D. C. have remained vacant under 
category 'A' and 'B'; 

(b) if so, the details of such posts, the 
pay scale of and des ignations; and 

(c) whether reserved quotas have been 
derescrved for General candidates under 
category 'A' and 'B' ? 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
A V1A TION (SHRI ASHOK GEHLOT) : 
(a) to (c). Information is given in the 
attached statement. 

Statement 

Rcscn'cd posts illdicating desigl1atioll, .H'(tle olpay of posts, vacancies dcrescrved/ 
cllrri cd forward dUl'i IIg 1984 

.. ---~~--- .. __ .. _ ... _-------
SI. Designation 
No. 

1 

Direct Recruitment Posts (Part-I) 

Group 'A' 

1. Chief Internal Auuitor 

2. Oy General Manager (Personnel) 

3. Manager (Security) 

4. Dy Manager (Hotel Operation) 

5. Sous Chef 

6. Asstt. Manager (Personnel) 

7. Asstt. Manager (Accounts) 

Group '0' 

Nil 

Scale of pay 

2 

1~OO-2250 

1500-2000 

1100-1600 

1100-1600 

1100-1600 

700-1300 

700-1300 

Total 

Reserved for 
sc sf 

3 4 

1 

1 

1 1 

3 2 

1 

1 

2 

-----
8 6 -----
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1 

Promotion Posts (Pars-II) 
Group ,'A' 

2 3 4 

1. Sr. Manager (Engg.) 

Group ·A' 

1300-1700 1 

1. Sr. Personal Assistant 

2. Personal Assistant 

650-1040 

550-900 

2 

3 

Total 3 4 

While no post in Group 'A' has been dereserved during 1984, 5 POl)ts in Group 'B' 
have been dereserved for general candidates during this period. These vacancies have, 
however, been carried forward. 

Construction of a Stadium at Angul 
in Orissa 

6759. DR. KRUPASINDHU BHOI: 
Will the Minis'ter of YOUTH' AFFAIRS 
AND SPORTS be pleased to state: 

(a) whether Government of Orissa have 
submitted a proposal for construction of a 
stadium at Angul; 

(b) if so, the details thereof; and 

(c) the reaction of Government thereto 
and when the construction work is likely to 
begin? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R. K. JAICHANDRA 
SINGH): (a) to (c). A proposal for 
constructing a stadium at Angul involving an 
outlay of Rs. 20.63 lakhs was received from 
the Government of Orissa in November, 
~ 984. A grant of Rs. 1 lakh was sanctioned 
for the stadium in accordan~e with the then 
approved pattern of financial assistance, and 
first instalment of Rs. 50,000 was released in 
March, 1985. 

Cultural Festivals in Orissa 

6760. DR. KRUPASINDHU BHOI: 
Wlll the Minister of CULTURE be pleased 
to state : 

(a) whether Government of Orissa have 
submitted a proposal for orsaoising the 
cultural festivals at distri~t beadquartJfS in 
Oriua. 

(b) if so, the details thereof; and 

(c) the reaction of Government therdo 
and the stage at whi~h the matter stands at 
pcrsent ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART· 
MENT OF CULTURE (SHRI K. I>. 
SINGH DEO) : (a) No, Sir. 

(b) and (c). Do not arise. 

Role of Army in l\laintaining Law and 
Order 

6761. DR. KRUPASINDHU BHOJ 
Will thc Minister of HOME AFFAIRS be 
pleased to state: 

(a) whl!ther the army has been playing a 
great role in maintallling law and order in 
the country; 

(b) if so, whether the desirability of 
minimising the role of army in maintaining 
law and ordcr has been considered; 

(c) if so, the steps proposed to be taken 
in this direction; and 

(d) the time by which a final decision is 
likely to be taken in the Dlatter '! 

THE MINISTER OF STATE iN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARJ SIf'HA) : (a) 
to (dJ. MainteDaQ~ of law and ordc;( iI tht 



function of the civil authorities, who may 
seek assistance of the armed forces to meet 
certain emergent situations. 'the need for 
minimising the role of army in maintenance 
of law and order is already recognised and 
detailed' instructions exist to the effect that 
assistance of arlny should be sought only 
when absolutaly unavoidable. 

Strength of Indian Forest Service 

6762. SHRIMATI PHULRENU GUHA : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether there is any gap between 
the' authorised cadre strength of the Indian 
Forest Service and the number of Officers 
in position; 

(b) the reasons for the gap; and 

(c) State-wise break up of the Officers in 
position 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF' ENVIRON~1ENT AND 
FORESTS (SHRI VIR SEN): (a) Yes, 
Sir. 

(b) The gap is mainly due to the time 
lag between the sancticn of posts and 
recruitment thereto. 

(c) A statement is attached. 

Statement 

----...--.--------~-------

S\. Name of the 
No. ,adre 

1 2 

1. A'ndhra Pradesh 

2. Assam -Meghalaya 

l. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and· Kashmir 

9",: I&rirrtatt 

No. of Indian 
Fores t Service 
Officers 10 

position ali on 
1.1.85. 

3 

93 

57 

94 

62 

26 

65 

43 

98 

2 3 

9. KeraJa sS' 
10. Madhya Pradesh 235 

11. Maharashtra 116 

12. Manipur-Tripura 30 
13. Nagaland 14 
14. Orissa 77 

15. Punjab 25 
16. Rajasthan 62 
17. Sikkim 12 
18. Tamil ~adu 75 
19. Union Territories' 66 
20. Uttar Pradesh 136 

21. West Bengal 69 

Strength of Home Guards 

6763. SHRI VlJAY N. PATIL: \Viii 
the Minister of HOME AFFAlRS be 
pleased to state : 

(a) the present strength of Home Guards 
in the country, Stale-wise; 

(b) the minimum prescribed training for 
Home Guards; 

(c) the amenities and facilities given to 
Home Guards; 

(d) whether Central Government have 
issued any guidelines for the remuneration 
and various other facilities to be aiven to 
Home Guards; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AfFAIRS 
(SHRIMATJ RAM DULARJ SINHA): (a) 
The present State-wise strength of Home 
Guards in the country is ~liown itt tht 
attached statement. 

(t» 6 weeks basic trairiing. 

(e) (i) Frere uniform and' vJabinl 
allowance. 



(ii) F~~ board/loagttig durin~ 
traibioV, 

(iii) Cash and ot~r awards for 
gallantry and distinguished and 
meritorious service; 

(d) and (e). Yes, Sir. The" f6Ubwlo'g"' 
guidelines have been issued by the Central 
Government; 

2 

16. Maharashtra 

17'. Ntartif,ur 

18~" Meghataya" 

19. M'izoram 

46,692 

3,086 

2 .. S35 
5'89' 

(i) Rates or duty and training 20. Orlss~{ t4~4~:' 

318 

31',450 

18,641 

allowallce; 21. Pondicherry 
(ij) O'eath-cum-injury' benefits to Home 

Guards for sustaining' injury jdeath 
duting traihing/duty;' 

(iii) Ex-gratia grant for funeral expense 
to the family of deceased Home 
Guard; 

(iv) Preference to Home Guards in' 
recruitment to certain Group-C 
and Group- D posts in the Central 
and State Gove'rnments, subject to 
certain conditions. 

Statemant 

Sl. 
No. 

StatejUT Rasised Strength 

2 3 
--_ ..... -------.................... 

1. A and N Islands 550 

2. Andhra Pradesh' 8,022 

3. Assam 17,097 

4. BIhar 53,716 

5. Chandigarh 1.029 
6. Delhi 9~3S0 

7. Dadra and Nagar Haveli 

8. Goa, Daman and ood Diu 375 

9. OUja~at 29,619 
10. Hatyana 12,6(4 

11. Himachal Pradesh 7,868 

12. J. and K. 1,360' 

13. Kamataka 15,359 

14. Lakshadweep 
IS. Mtctbya Pradesh 16i53'1 

2t. Punja1b' 

23. R'ajasthan 

24. S iI<kitn 

25. Tamil Nsdu 

26. Tripura 

27. Uttar Pradesh" 

28. West Bengal 

Total 

9-,551' 

2,265' 

98,833' 

36,993 

4,38,917 

Indo-Norway Cooper.~ioD h. Computers 
Electronh:. 

6764. SHR.I VlJAY N. PATIl : 
SH1{f ANANTA PRASAD SEml : 
SHl{I MUR1JDBAR MANE : 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether Government have failed in 
procuring super' mini·computers' for its 
sensitive sectors including nuclear power 
and Defence; 

(b) whether Norway haa agJftd to' sell 
these computers to India without any condi. 
tion on their use' and souabt an" assurance 
tIlat the k'now .. fiow for'the' computer ~ouJd 
not be' passe<J to a third counhj; 

(c) whether Government has sot· poten .. 
tial for manufacturing these computer 
comt)oftehts ih Jnd'ia~ and 

, " 

~ (d) if so, the result thereof and, jf not, 
tbe reasons therefo.r ? 

THf1 ~JNIST.ER 01'" STATE IN 
TAl! MrrNmltt ()'p Sr;fuNCB ANd 
-reeH.r'lotoOY· A~D ~ tas' DEPARt'..; 
_ts, 0' OCM~ D£V~LOP'!dNT; 
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ATOMIC ENERGY, SPACE AND 
ELECTRONICS (SHRI 
PATJL) : (a) No, Sir. 

SHIVRAJ V. 

(b) There is no formal agreement between 
Norway and India for the sale of super 
mini-computers. However, the Norwegian 
company bas supplied such super mini-
computers. The question of passing know-
bow, to a third country does not arise, as 
no know-bow has been received by the 
Government. 

(c) Government has the potential for 
manufacturing variety of components which 
are electro-mechanical and electronic in 
nature. However, complex electronic compo-
nents such as large scale integrated circuits 
and high precision electro-mechanical 
components are not presently Dlanufactured 
in India. We have already started manufac-
turing some of the low ,speed peripherals 
such as Dotmatrix printers, floppy drives, 
CRT; etc. However the manufacture of 
high speed peripherals like disc drives, line 
printers, Magnetic tape drives etc. is yet to 
start in the country. 

(d) As the know-how required for the 
manufacture of complete super mini com-
puters are not presently available in India, 
efforts are being made to acquire technology 
from abroad. Licences have been already 
issued for the manufacture of high speed 
periphera1s such as Disc drives, Winchester 
drives, magnetic tape drives and Line 
Printers. 

Strengthening of Border Security Force 
agains t Smugglers/Infiltrators 

6765. SHRI EDUARDO FALEIRO 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

. (a) whether Government propose to 
atrenathen the Border Security Force to 
intensify operations aaaiost suml8lers and 
infiltrators; and 

(b) if so, the details thereor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): (a) and 
(b). Anti-infiltration measures an~ strength 
of BSF are reviewed by Government from 
time to time. 6 additional battalions of BSF 
were sanctioned by Government in 1983 
&D4 tbo~ are DOW in operation on IDclo-, 

Bansladesh border. Constant viSil is main-
tained by the BSF at the border. More 
border out-posts have been established with 
the'induction of additional battolions. More 
watch-towers have been erected and 
patrolling over land and riverine routes has 
been intensified. 

Inclusion or Certain Communities rrom 
Goa, Daman aDd Diu in the Lis t or SCcjSTs 

6766. SHRI EDUARDO ,FALEIRO 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the list of Scheduled Castes, 
Scheduled Tribes and Backward Classes for 
the Union Territory of Goa, Daman and 
Diu will be amended so as to include some 
other categories of people who deserve the 
benefits thereof; 

(b) if so, the steps Government contem-
plate in this regard; and 

(c) the recommendations made by the 
Backward Classes Commission under the 
Chairmanship of Shri B. P. mandaI, ex-MP 
in this regard ? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF HOME AFFA1RS (SHRl-
MATI RAM DULARI SINHA) : (a) and 
(b). Scheduled Castes and 'Scheduled Tribes 
are specified under the provisions contained 
in Articles 341 (1) and 342 (1) of the 
Constitution. The list of Scheduled Castes 
and Scheduled Tribes is proposed to be 
amended in respect of States/U .Ts. including 
the Union Territory of Goa, Dama and Diu. 
The list of Backward Classes, if any is 
maintained by the State Government/Union 
Territory concerned. The comments from 
some of the State Governments are still 
awaited. After the comments from all 
the State Government have been 
received and processed in consultation with 
the Registrar General of India the final view 
in the matter would be taken. Further, any 
amendment in the existing lists of Scheduled 
Castes and Scheduled Tribes can be done 
only through an Act of Parliament in view 
of Articles 341 (2) and 342(2) of the Cons-
titution. 

(c) The list of other Blckward Classes 
recommended by the Blckward Classes 
Commission is contained in it, report. a 
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copy of which has already been placed on 
the Table of the House. 

Foreign Tourists Brought'to India 
by Air India 

6767. SHRl EDUARDO FALEIRO: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be bleased to state: 

(a) the number of foreign tourists brought 
to India by air India during the last three 
yea rs, year-wise; 

(b) the Foreign Tourist expected to visit 
India during the current financial year; and 

(c) plans if any, drawn up by Air India 
to boost tourism? 

THE MINISTER OF STATE IN THE 
MJNISTRY or TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(a) Foreign tourist arrivals during the last 3 
years, excluding the nationals of Pakistan 
and Bangladesh, were as given below: 

Year Tourist Arrivals 
- --- ---_- _._---_- _- --- --. -_ -----

1982 860,178 

1983 884,731 

. 1984 852,503 
_---------,,----- -----

The exact figures of foreign tourists who 
came to India through Air-India are not 
available. 

(b) A million tourists are expected to 
visit India during the year 1985. 

(c) Air-India works in close collaboration 
with the Department of Tourism for the 
promotion of tourism. The promotional 
activities include inviting travel writers, 
journalists, TV teams and media representa-
tives to visit India, promoting convention 
tourism, introducing stop-over tours to 
attract those tourists who fly-over India, 
holding seminars on India to educate travel 
agents and other trade representatives etc. 
The Federation of Internationa1 Youth 
Travel Organisation will be meeting in India 
in October 1985 which will give a boost to 
youth travel to India. 

Proposal.for CODversion or Asiatic 
Society Into a 'National University' 

6i68~ SHRf K. ItAMAMURTHY: 

Will the Minister of CULTURE be pleased 
to state: 

(a) the reasons for delay in the 
Conversion of the Asiatic Society into a 
'national university'; 

(b) the norms laid down by the Univer-
sity Grants Commission for this purpose; 
and 

(c) whether the Asiatic Society fulfils 
these norms or not ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORM~ AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEPART-
MENT OF CULTUYE (SHRI K. P. SINGH 
DEO) : (a) The government have no proposal 
to convert Asiatic Society jnto a 'National 
University' at present. 

(b) the University Grants Commission 
has not laid down any norms for this 
purpose. 

(c) Does not arise. 

Reduction in Pension to Widows or 
Central Government Employees 

Arter Seven Years 

6769. SHRI BALASAHEB VJKHE 
PATIL: \\Till the PRIME MINISTER be 
pleased to state : 

(a) whether it is a fact that under the 
scheme for payment of widow pension for 
Central Government employees, the pension 
of a widow gets substantially reduced after 
seven years; 

(b) if so, the present rate of payment 
and the reduction effected under each 
category; 

(c) whether keeping in view the fall in 
the real value of rupee, Government propose 
to ensure that at least the reduction is not 
effected; and 

(d) if so, Government's reaction in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL AND 
TRAINING, ADM1NISTRATIVE 
REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE 
DEPARTMENT OF CULTUIlE (SHIU 
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rK. P. SINGH 'IDEO): ·(a) and (b). l"he 
. f~mily pension becomes payable to tile 
family of a Governw:nent servant. on his de~th 

:.while in service or after retlrement WI t~ 
,monthly pension. 'The family pension IS 

based on the 'pay' drawn by the Government 
servant on the date of death .while.in. service 
or on the date of retirement, as the cas~ 
'may' be, and is admissible at the foUowif\g 
scale :-

Pay range 

,,.-----_.- ~---- .. -_-". _ .. _. _-----_ . .--... ---
%of Pay Monthly FamilY 

Pension 

or 
The amount of pension authorised. to .him 

on his re~irement. which~ver is the I~~t. 

(c) and (d). Government have been 
.sanctioning d~arness relJef ffOm time 'to time 
.' on pension even to the family pension~l'S' 
keepifl$ in view the ri~ in cost of IiviI)g 
index. 

Setting up Energy Parks in Deihl 

6770. KUMARI PUSHPA DEVI: Will 
the PRIME MINISTER be pJe~sed to 

Minimum Maximum state: 

Below Rs. 400 

Rs . .4O() and 
,.bove but below 
Rs. 1200 

Rs.' 1200 and 
abovo 

30 

15 

12 

'100 

160 

R5. 
]00 

160 

250 

~ __ ,"" ______ ,~~ ___ ..____.~ __ ~ ___ ~ ,_ ...... ~~ ___ • '_T __ ~ _____ _ 

However, keeping in view the immediate 
need of the bereaved family, Governme~t have 
allowed 'higher rate of family p~nsiQn for a 
specific period . after the 4eath of a Goven1-
ment servant. The higher rate is not 
~~ible tf·~~j)Cllsionet dios afte~ .attain-
ina ~S ~ars of ale lor~after that .nottOnal age 
had he died earlier, or for more than seven 
years in the case of death of a Government 
servant while in service. 

The rq.tes ,Are .:-

(a) In the case of death while in service 

Twice the amount of normal rate of 
family pension (one and ~ half tjmes tbe 
normal rate of family pension, if compensa-
tion under Workmen's Compensation Act, 
~~23 is ~l$o pai.d) 

or 

Fifty per cent of the 'Pay· last . drawn, 
whichever is less. 

(b) In the ~ase of death after retirement 

Twice the .am~u.nt of Donna I ra,e of 
family pensioll. 

or 
Fifty per cent of ·Pay· draw,n ~t the ~t;me 

of, retirement. 
_~,~ If~; .. " ) 

(a) whether Government have a proposal 
to set up Energy park in Delhi; 

(b) whether such parks are proposed to 
be set up in the rural areas of Delhi; and 

(c) if so, the steps taken to implement 
'. such propcsal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ v. PATIL) : (a) to (c). 
Energy Parks in all the five blocks of tbe 
Union:rerritory of DeJhi are planned .to be 
set :!-l:p.' Non-.conventional :energy -dcvKes 
al1d systems such as solar water fleating 
systems~ solar Photovoltaic systems, bjops 
plants, windmills, etc. will be instalJed for 
dem~nstration and creation of awareness. 
Land has already been acquired for,four 
Parks and fencing been taken up .by the 
Delhi Energy Development A$ency of Delhi 
Administration. 

V8yudoot Senices between Calcutta 
,and Ba).qrghat 

6771. SHRI PALAS BARMAN: Will 
the Minister of ~OURISM AND CIVIL 
AVIATION be pleased to state : 

Vi) whether ,there is any proposal to link 
Calcutta and Balurghat by Vayudoot service; 
and ' . 

, (b) whether. tl¥=re .s tilly prOlJO~1 ~ t9 u~ 
the Balurghat Airport ~hi~ !Wts i~ 
abandoned since long ? 

THE MINISTER.OF STATE.IN .THE 
MINISTRY OF TOURISM AND CIVIL 
~ ~~TJQN '.($¥IU ASHOK IOBHLOT)! : 
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(a) and (b). There js no proposal t~ airlink 
Balurahat (West Dimajpur)· in the first phase 
of the expansion plans of Vayudoot. 
Vayudoot has, however, been asked to under-
take a traffic survey of this station. Service 
to Balurghat would, however, be considered 
in the subsequent phase of Vayudoot expan-
sion subject to economic viability of opera-
tions, development of infra-structure and 
availabiJity of suitable aircraft capacity. 

Incentives to the Staff of Forest 
Department 

6772. SHRI DIGVIJA Y SINH: Will 
the PRIME MINISTER be pleased to state : 

(a) the incentives given to the staff in the 
Forest Department for getting offenders 
committed and convicted for forest offences, 
State-wise details thereof; 

(b) whether Government propose to 
given an incentive equivalent between 5%. and 
10% of the apprehended forest produce ta 
the staff; 

(c) if so, the details thereof; and 

(d) the measures being taken to ensure 
uniformity of incentives in all the States? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Under 
the provisions of the Indian Forest Act, 
1927, State Governments are empowered to 
regulate the rewards paid to officers and 
informers out of the proceeds of fines and 
confiscations under the Act. 

(b) to (d). In its meeting held on 
1st March, 1984, the Central Board of 
Forestry recommended that incentives should 
be provided to forest personnel for detection 
and successful prosecution of forest offences, 
which could take the shape of monetary 
awards or by way of grant of increments, 
accelerated promotions, etc. While the State 
Government of Himachal Pradesh and 
Karnataka have decided to give 10% of the 
value of seized material as reward, subject 
to a maximum ceiling of Rs. 1000 and 
Rs. 4000 respectively, the other State Govern-
ments have not intimated their decision so 
far .• 

Intensive Research to Discver Lost 
Cities 

6773. PROF. P. J. KURIEN : 
SlIlU HARIHAR saRaN : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have launched' 
a scheme under which intensive search has 
been undertakt!n in the East and West CQast 
of Indian Ocean and Bay of Bengal to dis-: , 
cover the lost cities; 

(b) if so, what are lost cities for 
which such drive has been launched; 

(c) the amount spent on this programme 
so far; and 

(d) the progress made in the discovery? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRO-
NICS (SHRI SHIVRAJ V. PATIL) :'. 
(a) and (b). The Department of Science and 
Technology has sanctioned in Oetober, 1984 a 
research project entitled "Marine Archeological 
Studies in Indian Waters" being undertaken 
at the National Instjute of Oceanography. 
Goa for a period of three years at a totat 
cost Rs. 11.27 lacs. The scientists involved 
in the project will undertake survey "nd' 
underpwater excavation of submerged port 
instalJations at Dwarik, prospecting for !iihip-
wreeks and under-water photography, etc at 
Goa ttnd Kavcripattnam as well as deep sea. 
prospecting for ship-wrecks in Jaccadives. 
The data collected wi1l he analysed and 
documented for pub) ication. This work will 
contribute to our knowledge 'about ancient 
maritime ports and cities. 

(c) The project was sanctioned by the 
Department of Science and Technology only 
in October, 1984 and a sum of Rs. 5.76 lacs 
has been released for 1984 .. 85 as the first 
instalment. 

(d) It is too early report to progress on 
this project. 

Malayalam Newspaper on Board Air 
India Operating between 
Trlvar,drum and Corhln 

6774. SflRl MULLAPPALLY 
RAMACHA~JDRAN: Will the Minister of 
TOURlSM AND CIVIL A VIA nON be 
pJeased Cct state whether h is Dl'ODOMd to 
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make avialable Malayalam newspapers on 
board Air India operating from Trivandrum 
aDd, Cochin for' the convenitftce of Malayalee 
kllOWiaa pusenprs ? 

tffE MINISTER OF STATE IN THE 
MtNlSTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
Air-India do not operate from Cochin. 
However, the fonowing Malayalam publica-
tions are carried on board their flights 
between Trivandrum and Gu1f : 

(i) Malayala Manorama 

(ii) Mathru Bbumi 
(iii) Keral Kaumudi 

Premotlon of Ker.d-. Temple Barmer 
District Rajasthan as a 

Tourism Centre 
677S. SHRl VIRDHI CHANDER 

JAIN': .wm the Minister of TOURISM 
AND CIVIL A VIA TION be pleased to 
.... to' : 

<a) the details of the places for adoption 
and promotion of "Keradu" Temples (Barrner 
District) Rajastban as a Tourist Centre; 

(b) whether the Rajasthan Government 
Have sebt any praposal in this regard; 

(c) if so. details thereof; and 

(d) whether the Union Government are 
t)rovi"ding sufficient fund for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
A-VlATI<>N (SHRI ASHOK GEHLOT) : 
(a) to (d). The Department has not received 
any proposal for the development of Keradu 
T_pte ift the _ Barmer District of Rajasthan. 
'!'be' State- Government, however, are takin. 
aodoD' fOr developmont of Kcradu Temples 
g .• place of tourist interest. 

India Elected to U. N. Bodies 

67'16. SHRI N. VENKATA RATNAM: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

<a> number and norms of U. N. Bodies 
and other International Oraanisation to 
which India was elected for r984~8S; 

(b) fbe fUnctions of those bodies; and 

(c) important role played -~ Indi, in a 11 
CI(M hfttHA ? 

THE MINIStER OF STA TB IN THE 
MINISTRY OF EX~RNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) India was elected, to the followina 13 
U. N. bodies during 1984·85 : 

1. Economic and Socia) Council; 

2. Statistical COmmission; 

3. Commission on Human Settlements; 

4. Commission on Transnational 
Corporations; 

S. Committee on Natural Resources; 

6. UNICEF Exeeutivc Board; 

7. Commission on the Status of 
Women; 

8. Governing Council of United 
Nations Environment Programme; 

9. International Civil Service Commis-
sion; 

10. Sub-Commission on Prevention of 
Discrimination and Protection of 
Minorities; 

11. Committee on Elimination of all 
forms of Racial Discrimination; 

12. Excutive Council of Universal 
Postal Union; 

13. Consultative Council for Postal 
studies of the Universal Postal 
Union. 

(b) The U. N. is charged by its Charter 
with promoting the following objectives in the 
economic and social fields : 

0) Hisher standards of living, full 
employment, and conditions of 
c.,'Conomic and social progress and 
development; 

(ii) Solutions to international economic, 
social, health and related problems, 
and international cultural and 
educational co-operation; and 

(iii) Universal respect of observance of 
human rights and fundamental 
freedoms. . 

The various subsidiary bodies, functional 
commissions and specialised inter-Bovrn-
mental organisations are charged with 
functions retatina to tbe field or their specific 
A~tiuif'v 
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(c) Indian has p~yed in ,active and 
imp01¢aDt rale in the deliberations of tbese 
bodies in terms of our national policy and 
the broader commitment to the l'urpos8S and 
princi,oles of the U. N. Charter as well as the 
goals and objectives of the Non .. Aligned 
Movement. 

Profit ,of ITDC Hotel ,at Kov.lam 
6777. SHRI T. BASHEER : Will the 

Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the profit of ITDC hotel at Kovalam 
during the last three years, year-wise breaking 
thereof; 

(b) the occupancy rate of the hotel 

during the .last three years, year-wise bJeakup 
thereof; 

(c) t.he amount Spellt or. ~no\(.tion. 
repairs etc. duriog the last throe ,.ar5; 

(d) the number of complaiJDtl _nale-
ment received during the last three roatt, 
year-wise breakup thereof; and 

(e) the steps taken to streamline the 
functionit~g of the hotel, details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) to (e). Information is aivcn in the 
attached statement. 

Statement 

Year Net Profit/Loss %age room Amount spent Number of 
occupancy on maintenance complaints 

and repairs reQejved 

(Rs. in lakhs) (Rs. in lakhs) 

1982-83 (-) 10.34 42 3.93 43 

1983-84 1.35 40 2.96 23 

1983-85 4.33 43 4.29 19 

(Provisional) 

Streamlining the functioning of the hotel is a continuous process. As a result of 
stricter controls couple with rationalisation of tariff, the ITDC hotel at 
Kovalam has started earning profits from 1983-1984. 

Kutia Kandba Development Programme 
in Pflulbani District 

6778. SHRI RADHAKANTA DIGAL : 
Will the M.inister of HOME AiFFAIRS be 
pleased to state : 

(a) the year since when Kutia Kandha 
DevelQpment Programme bas been launched 
in Phulbani district in Orissa; 

(b) whether suob programmes have also 
been implemented in Orissa; 

(c) if so, tbe purpose and the time since 
when these programmes have been launched; 
and 

(d) the Dtlmber of beneficiaries benefited 
\lAGer tho above :proarammes in those districts 
10'(w ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) The 
Kutia Kondha Development Agency, Belabar 
Phulbani-District was launched dur.jna the 
Fifth Plan Period. 

(b) and (c). Programmes for twelve 
primitive tribal grouPS namely, Dongaria. 
Khond, Lanjia·Saura, ,Lodba. P.audi BhuyaD. 
Bithor. Dondo, Didayi, Juana, Kharia, K,,,tia 
Kondh. Mankidia, Soura are implemeatcd in 
Orissa, during Fifth and Sixth Plan period 
for the overail development of Klentified 
trib41J groups. 

(d) The proarammes cover .about 34.000 
tribal famiu.., 
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Setting up of Yatrikas in Orissa 

6779. SHRI HARIHAR SOREN : Will 
tbe Minister of TOURISM AND CIVIL 
AVIATION be .pleased to state : 

. .. (a) whether ITDC has taken steps to 
construct ·Yatrjkas' at selected centres of 
pilarimase in the country ; 

(b.) if 50, the number of such Yatrikas 
set up in Orissa so far; 

(c) the other places of pilgrim in the 
country where such 'Yatrikas' have been set 
up so far; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CiVIL 
AVIATION (SHRI ASHOK GEHLOT) : (a) 
No, Sir, 

(b) Does not arise. 

(c) and (d). Government of India has 
set up a Registered Society named Bharatiya 
Yatri Avas Vikas Samiti for construction of 
dharamshalas/sarais/musafirkhanas. The 
Samiti has under taken construction of a 
Yatrika at Jagannath Puri in Orissa. Two 
Dharanl~halas namely at Amarkantak and 
Chitrakoot is Madhya Pradesh have been 
commissioned so far and five Dharamshalas 
at Brindaban, Kanlpil, Karaikal, Bidar and 
Puri are under construction. 

. [Translation] 
Tourist Traftic to Bibar 

6780. PROF. CHANDRA BHANU 
DEVl : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
stale : 

(a) whether there has not been any 
sianificant. increase in the tourist traffic in 
Bihar despite the fact that there are several 
spots of natural beauty; 

(b) whether the Union Government 
. propose to take some special steps for boost-

ing the tourist traffic in Bihar during the 
Seventh Five Year period; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINIS'tRY OF TOUR1SM AND CIVIL 
AVIATION (SHRl ASHOK GEHLOT): 
(.) As per the Forei8n Tourist Survey 

1982-83, about 3.29% of the foreign tourists 
visiting India spent at least a nisht in Bihar. 

(b) and (c). The Central Government 
bas taken up a number of schemes for the 
development of tourism infrastructure in 
Bihar. These' include construction of a 
mediation park and expansion of travellers 
lodge at Bodhgaya, construction of a forest 
lodge at Belta, provision of sound and light 
show at Buxar, Nalanda and Vaisbali and 
provision of a tourist coach at Hazaribagh. 

Filling up of Posts or Chartered Accoun-
tants by Air India, Bombay 

6781. SHRI RAM SAMUJHAWAN: 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :1 

(a) whether Air-India, Bombay advertised 
for the post of Chartered ~ccountants some-
time back; 

(b) if so, when; 

(c) the qualifications and experience 
period laid down and the number of posts 
advertised and those reserve of SC and ST; 
and 

(d) when the selection for those posts 
was actually held? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (b). Air-India had issued advertise-
ments twice inviting applications for the 
posts of Assistant Accounts Officer. The 
first advertisement was published during 
November/December, 1983 and the second 
one, which was exclusively for SC/ST candi-
dates in February/March, 1984. In the 
second advertisement, there was a stipulation 
that general candidates could also apply, but 
would be considered only if no suitable 
SC/ST candidates were available. 

(c) The qualifications prescribed for the 
post were Chartered Account ant, with MBA 
as an additional qualification. Experience of 
a minimum of two years, with Chartered 
Accountant qualification and experience of 
accounts/audit work in Targe commercial 
undertakings was prescribed. The period of 
experience was relaxabJe in case of SC/ST 
candidates. It was also provided that in 
respect . of general candidates, experience 
requirement could be reJaxed in ~ of 
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deserving candidates. The number of vacan-
cies indicated· in the advertisement of 
November/December, 1983 was 12 out of 
which S were reserved for SCs and 2 for 
STs. In the second advertisement issued 
during February !March, 1984 7 vacancies 
were indicated out of which S were reserved 
for Scheduled Castes and 2 for Scheduled 
Tribes. 

(d) Interviews for these posts were held 
during tbe period Marcb, 1984 to June, 1984 
and the final selection completed in July, 
1984. 

RegularisatloD of Services of Employees 
Appointed during Non-Aligned 

Summit and CHOGUM 

6782. SHRI LAKSHMAN MALLICK: 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether a number of officers were 
engaged during the Non-aligned Summit that 
took place in Delhi; 

(b) if so, the number of such officers, 
technical as well as Class IV (Messengers etc.) 
recruited for CHOG UM; 

(c) whether all these officers and class 
IV also have been absorbed or have been 
regularised; 

(d) if so, the number of class IV parti-
cularly messengers who have been regutarised 
or still running on contractual basis; and 

(e) whether Government propose to 
regularise the services of such staff also in 
ITDC? 

THB MINISTER OF STATE IN THB 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SURI ASHOK GEHLOT): 
(a) Yes. Sir. 

(b) For CHOGUM a total of 362 persons 
were employed temporarily of which 31 were 
Class IV (Messengers etc.) 

(c) No Sir. The casual staff, which was 
employed on a purely temporary basis for 
the conference work was discharged after 
completion af the work. 

(d) In view of answer at (c) above, tbe 
question does not arise. 

(e) ITDC took up tbe services one 
ofti~t ~f tb~ level or Gcneral Manaaer OD 

deputation for CHOG UM Project and 187 
additional persons on purely daily wagel 
contract basis to tide-over the work load of 
Non-aligned Summit and CROG UM Confe-
rences. While the services of the deputationist 
are still being utilised by ITDC for other 
projects, the casual staff which was employed 
on a purely temporay basis was discharged 
after the completion of the work of Confe-
rences. 

"PoU£y Planning Committee of Air 
Pollution" 

6783. SHRI SANAT KUMAR 
MANDAL : Will the PRIME MINISTER 
be pleased to state: 

(a) whether Government had set up a 
Policy Planning Committee on Air PolJution 
some time back; 

(b) if so, the broad recon1mendations 
made by this Committee; and 

(c) the action taken or proposed to be 
taken thereon by Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, Sir. 

(b) The recommendations relate to setting 
up of ambient air quality standards, emission 
standards and strengthening of trainina 
facilities on air pollution control. 

(c) The action taken by the Government 
include : 

(j) Stack emission standards have been· ... 
formulated and notified in July 
1984. 

(in Ambient air quality standards have 
been formulated. 

(iii) Air pollution control areas have 
been notified. 

(iv) National air quality monitor ina 
network bas been made operational; 
and 

(v) A programme for post araduate 
technical training in air pollution 
control as formulated by the Central 
Board bas been accepted by tbe 
Univenity Grants CommiqiOA. 



"Capital Outlay Involved on tbe 
Acqllisition of Air and Water 
Pollution Control EQuipments" 

6784. SHRI SANAT KUMAR 
MANDAL : Will the PR(ME MINISTER 
be pleased to state the anticipated capital 
outlay involved on the acqusition of air and 
water pollution control equipments during 
d1e Seventh plan peried for the following 
Industries/Sectors; 

(i) Steel, (ii) Thermal Power Generation, 
(iii) Fertilizer Plants, (iv) Paper, (v) Cement, 
(vi) Oil Refining, :and (vii) Petro-chemicals '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SE~) : The resposi-
bility for investment on acquisition of air 
and water poilution control equipments is 
with the specific industries which belong to 
both public and private sectors. As such, it' 
is not possible to give figures of capital 
outlay. 

Afforestation Programme to Prevent 
Ecological Damage 

6785. SHRI SANAT KUMAR 
MANDAL : WiJI the PRIME MINISTER be 
pleased to state : 

(a) whether the Union Government is 
considering launching a massive afforestation 
programme to prevent eccological demage; 

(b) if so, its broad out-lines and the 
areas which will be ,covered in Went Bengal; 

(c) whether an indepth study was also 
being made to work out the modalities for 
relieving the pressure On forests, specially by 
encouraging the use of substitute materials; 
if so, its broad features thereof; and 

(d) whether it is proposed to amend the 
existing legislation to check indiscriminate 
diversion of forest land to non-forest uses? 

THE MINISTER OF STATE iN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) :, (a) Yes, Sir. 

(b) A National W-astelauds Development 
Boatd bas ,been set up with the object of 
bringing five million hectares of land every 
ytar und~r fuelwood and fodder plantation. 
The areas.in West Bengal which will be 
covered ate to be worked out. 

(c) Yes, Sir. It is proposed to carry out 
studies for relieving the pressure on forests 
by use ef altetnatives to wood material in 
major use areas such as fuel, industrial uses 
including paper-making, railway sleepers, 
mining, construction, etc. Fisc~1 measures to 
encourage use of alternative materials and 
to increase imports of pulp, etc. are under 
review. 

(d) The Forest (Conservation) Act, 1980 
(No. 69 of 1980) has been enacted to check 
indiscriminate diversion of forests lands to 
non-forest uses. 

Visits of Presidents and Vice-Presidents 
of ITDC to Foreign Countries 

6786. SHRI RAM ASHRA Y PRASAD 
SINGH: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state : 

(a) what is the total strengh of Vicc-
Presidents and Sr. Vice-Presidents in ITDC 
Head Quarters, New Delhi; 

(b) how many of them have been visiting 
foreign countries alongwith names and 
purposes of such visits achieved during the 
last two years with details of expenditures 
incurred; and 

(c) on what - basis foreign tours are 
organised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : (a) 
The total strength of Sr. Vice-Presidents and 
Vice Presidents in the ITDC Head-Quarters 
is 2 and IS respectively. 

(b) and (c). Information is given in the 
attached statement. 
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Construction of another Airport in 
Bombay 

6787. SHRI GURUDAS KAMAT: 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether a propo~al to construct 
aontber airport near Bombay is under 
consideration of Government; 

(b) if so, the details of the pr~posal; 
and 

(c) if not, the steps proposed to be 
taken by Governnlent to reduce congestion 
and safe take-off and landing of aircraft at 
the Bombay airport? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK' GEHLOT) 
(a) No, Sir. 

(b) Does not arise. 

(c) In order to reduce congestion at 
Bombay ariport, its terminal facilities are 
being expanded in a phased manner. The first 
phase of the Interntional Passenger Terminal 
with a handling capacity of 2.5 milion 
passengers annually has already been com-
missioned and the second phase, also of the 
same capacity, is likely to ·be commissioned 
by the end of 1985. Development of the 
third phase is proposed to be taken up 
during the Seventh Five Year Plan period. 
In addition, the Government also propose to 
develop certain domestic airports for 
handling of limited international flights to 
alienate the congestion at Bombay airport. 

For safe take-ofT and landing of aircraft, 
the navigational aid facilities recommended 
by the Jnternational Civil Aviation 
Organisation have been provided at Bombay 
arjport. 

"Import of Water aDd Air Pollution 
Control Equipment" 

6788. SHRI RAM SAMUJHAWAN: 
W.ill the PRIME MINlSTER be pleased to 
state : 

(a) the various types of air and water 
pollution control equipment which is being 
presently imported from abroad; 

(b) wbether any of these equipments can 
be manufactUftd in India; and 

(c) jf so, the steps being taken in this 
regard? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) Special 
fabric for bag filters and incinerators for 
hazardours, solid wastes are presently 
imported from abroad. 

(b) and (c). As the demand for such 
equipments is limited, it has not been 
necessary to build up indigenous manufactur-
ing facilities. 

"Pollution of Yamuna River" 

6789. SHRI RAM SAMUJHAWAN: 
WHI the PRIME MINISTER be pleased to 
state = 

(a) whether a suggestion has been made 
by the U .P. Chief Minister for control of 
pollution in Yamuna river also; 

(b) if so, whether Government will 
consider the expediency of referring this 
matter to the already set up Ganga Pollution 
Authority or set up a separate body for 
this; 

(c) whether the pollution in the Yamuna 
right from Delhi down-wards till its merger 
with the Ganga at Allahabad will be studied 
and controUed; and 

(d) if not, the stretches of this river 
flowing through Delhi and U.P. which will 
be covered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) Yes, 
Sir. 

(b) At this s.tage, Government is not 
considering creation of a separa te authority 
on river Yamuna. 

(c) Pollution potential in the basin of the 
river Yamuna has already been studied by 
the Central Pollution Control Board. 

(d) Does not arise. 

ConsideratioD of ITDC Manaled lIottls 
in Foreign Countries 

6790. SHRI JAGANNATH PATTNAIK: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state ; 



2S3 Written AnSwer, V AISAtcHA 25. '1907 (SAKA) 

(a) whether there is any proposal under 
Government's consideration ' to coustruct 
I.T.D.C. manaaed hotels in foreign countries 
during the Seventh Five Year Plan' .period; 

(b) jf so, the number of such hotels 
which are proposed to be constructed in 
Arab countries during that period; and 

(c) the names of the countries where 
ITDC nlanaged hotels are going to be' 
constructed during 1985·86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVJATION (SHRI ASHOK 
GEHLOT): (a) to (c). ITDC has no 
proposal to construct any hotel overseas 
during the Seventh Plan period. 

Construction of Yatri Niwas 

6791. SHRI AMARSINH RATHAWA : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) the nan1es of the cities w~ere Yatri 
Niwas has been constructed and the number 
of rooms constructed in each Yatri Niwas; 
and 

(b) whether there is' any proposal to 
construct Yatrl N iwas in other places also, jf 
so, the detai1s thereof and by when these are 
likely to be constructed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : (a) 
and (b). The modalities for constructing 
Yatri Niwases are being wod.~J out by the 
Central Department of TO"lri" '11 in consulta-
tion with the State Governments. 

Steps to Connect Calcutta with 
Major Ibternational Airlines 

6792. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state : 

(a) the total amount spent during the 
Fifth and Si:dh Plan for modernising the 
International Airport terminal at Calcutta; 
and 

(b) the steps Government propose to 
take to connect Calcutta directly with major 
International airlines specially in Ea§t and" 
South East bound traffic ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK OEHLOT): 
(a) During the Fifth and Sixth Five Year 
Plan periods, Rs.928.14 lakhs and Rs. 378.91 
lakhs respectively had been spent for 
modernisation of the Internationa1 Airport 
at Ca Icutta. 

(b) At present, Calcutta is being served 
by Air India and seven other International 
airlines viz. British Airways, That Airways, 
Bangladesh Biman, Royal Nel'al Airlines, 
Union of Burma Airways, Druk Airways 
and Aeroflot. Out of these, the foreign 
airlines other than Royal Nepal Airlines and 
AeroBot cater to East and South·East bound 
traffic from Calcutta. Indian Airlines will 
also start a twice weekly service between 
Calcutta and Bangkok with effect from 
June, 1985 so as to cater to the demands of 
East bound traffic from CaJcutta. 

While negotiating bilateral air services 
agreements with foreign countries and 
during airline level talks with foreign airJines, 
Calcutta is invariably offere'd as a point of 
call. In the recent past, Calcutta has been 
offered as an operating point to BuJaarian 
Airlines, Polish Airlines, Yugoslav Airlines 
and Jordanian Airlines. While Bulgarian 
Airlines llas agreed to operate to Bangkok 
through Calcutta, Jordanian Airlines has 
not evinced any interest. Polish and 
Yugoslav Air]ines are yet to communicate 
their decision in the matter. The choice 
of airport through which foreign airlines 
operate has to be left to the commercial 
judgement of the airline concerned, as, 
reciprocalJy Air India is given the choice of 
airports it wants to serve in foreign 
countries. 

Cunstruction of Joint Venture Hotel 
at Madras 

6793. SHRI N. DENNIS: Will the 
Minister of TOUR1SM _ AND CIVIL 
A VIATJON be pleased to state ~ 

(a) whether there was any proposal for 
construction of a joint venture hotel at 
Madras; 

(b) if so, whether the site for the same 
had not been found suitable for construe-
tion; 

(c) if so, the details thereof; 

(d) whether the site was inspected. by a 
joint committee of the TamiInadu Tourism 
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!loveJepment Corporation and the India 
Tourism Development Co,poratioa before 
rejectinl the site; and 

(e) if so, the steps taken for the selection 
of a new site for the hotel? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF TOUR1SM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) ; (a) 
to (c). Yes, Sir. The locality surrounding 
the site for the proposed joint venture hotel 
was not considered suitable for the type of 
hotel complex being envisaged. 

(d) The Chairman, ITDC alonlwith the 
officials of the Tamil Nadu Tourism 
Development Corporation inspected the site 
before the decision was taken. 

(e) The State Government is on the look 
out for an alternative piece of land for the 
Joillt Venture Hotels Project in question. 

"Adoption of Pollution Free Process 
Technologies in Industries" 

6794. SHRI BRAJAMOHAN 
MOHANTY : Will the PRIME MINISTER 
be pleased to state: 

(a) whether many innovations involving 
pollution free process technologies have 
resulted from research investigation on 
pollution control measures; 

(b) if so, whether Government have 
introduced such technologies in any of the 
industries; 

(c) if so, the details thereof; and 

(d) whether any guidelines have been 
communicated to State Pollution Boards and 
State Governments to adopt such available 
pollution free process technologies in the 
iodustries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOil ESTS (SHR( VIR SEN): (a) to (c). 
Several innovations resulting from research 
investigations have been introduced in 
industries. These include elimination of 
arsenic through change over in process 
technology for fertilizer production. elimination 
of mercury by use of membrane cell techno-
hlgy in chlor-alkali industry and use of 
ozone for treatment of wastes in pesticides 
and heavy orpnic che.mical industry. 

(d) Comprehen,sive industry specific docu-
ments detailing the process tecbnolog~ 
for pollution control have been prepared to 
provide necessary guideJines to the concerned 
authorities. 

"Endronmental Complaintl aealn.t 
Companies An Bombay" 

6795. SHRI DIGVIJA Y SlNH : Wijl the 
PRIME MINISTER be pleased to state: 

(a) whether complaints lodged against 
certain private and public sector chemical 
industries in the Bombay are on grounds of 
polluti<;n; and 

(b) the progress made in prosecuting 
and making these industries install pollution 
control measures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, Sir. 

(b) A statement is attached 

Statement 

In accordance with the information 
supplied by Maharashtta Pol1ution Control 
Board, Bombay. Complaints under the 
Maharashtra Prevention of Water PoHution 
Act, 1969 and Water (Prevent jon and 
Control of Pollution) Act, 1974, had been 
lodged against the following 8 companies. 

1. Mis. Aniline Dye-Stuff Pharmaceuticals 
Pvt, Ltd. 

2. Mis. Savita Chemicals Pvt. Ltd. 

3. MIs. Indo Nippon Chemicals Ltd. 

4. Mis. Calico Chemicals (Formerly Mis. 
The Ahmedabad Manufacturing and 
Calico Printing and Chemicals Co. 
Ltd). 

S. MIs. Indian Dye-stuff Industries. 

6. Mis. Mahajan Processors. 

7. M Is. Hindustan Insecticides Ltd., 
Rasayani. 

8. Mis. Hindustan Organic Chemicals 
Ltd., Rasayani. 

(B) Progress made in prosecuting and 
making these industries instaU the pollution 
control measures. 
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Prescnt position 'relarding, the, ~co11lplaints 
lodged and anti pollution measures taken by 
these "8 industries are as pe]ow :-

1. M Is. AnUlne Dye .. stuft" Pharmaceutl. 
cals Pvt. Ltd. 

A criminal case., No. 24781 of 1979 is . 
pending for final hearing in the .Court of 
J.M.F.C. Thane. 

The Factory has submitted in Oct. 1981 
feasibility reported on the affluent treatment 
plant to be installed. There is on further 
progress on actual construction and installa-
tion of the effluent treatment plant. The 
matter is being pursued in the Court. 

2. Mis. Savita Chemicals Pvt. Ltd. 

A criminal case No. 12113 of 1977 was 
dismissed by J.M.F.C. Thane. Appeal was 
filed on 4-7 -1977 against the acquittal in 
the High Court, which is pending for 
admission. 

The firm has provided oil and grease 
recovery p1ant foU0wed by plain aeration. 
The effluent treatment plant is not fully 
provided. 

3. Mis. Indo-Nippon Chemicals Ltd .. 

A criminal case No, 237/S of 1977 wa5 
filed in the ESl'l~nade Court 'No.19 Bombay 
on 2.10.1978.' The case has been stayed by 
the Court. Steps 10 revive the case are 
being taken by the Board. Effluent treat-
ment plant has now been provided by the 
firm. 

4. Mis. Calico Chemicals 

A criminal case No. 214/SI of 1977 was 
filed in the Court of Chief Metropolitan 
Magistrate, EspJanade Court, Bombay on 
24-9~ 71. The firm has provided necessary 
effluent treatment facilities. In view 
of the provisions of the effluent treat-
ment facilities, the case was compounded in 
1980 as per the provisions of Maharashtra 
Prevention of Water 'Pollution Act, 1969. 

S. Mis. Indian Dye-stutT IndustrIes 
A criminal case No. 5930 of 1978 was 

filed in l.M.F.C., Ulhasnagar on 26-7-1978. 

The industry bas since provided primary 
treatment comprising neutrali~ation and 
setting of waste water. Settled solids are 
4rJeO in ".'''tlm tilt.". I~ .. v'" or Uat 

provision of I effluent treato1ent facilities the 
case was compounded tn· 19&0·' as ,por·,the" 
provisipns of Maharashtra Prevention '{ of-, 
Water Pollution Act, 1969. 

6., Mis., Mahajaa, Proctssors · 

A criminal case No. ISIS of 1978 bas 
been dismissed on 20-3 .. 1979 by the 
Additional Chief Metropolitan Magistrate, 
Bombay. Appeals filed by the State Gov,ern-
ment and the Board on 20-4-1981 was 
dismissed by the High Court. 

The industry has not installed the neces-
sary affluent treatment facilities. Board is 
considering to institute Court case as per 
Water (Prevention and Control of PoUution) 
Act, 1974. 

7. Mis. llindustan Insecticides Ltd. 
Miscellaneous crimina). application No. 

991 of 1983 has been filed in the Court of 
J.M.F.C. Panvel under the Section 33 of 
Water (Prevention and Control of PoJlution) 
Act, 1974 on· 2-7-1983. Tho industry has 
providod efftllent treatment 'acilities as we" 
3'· carrier pipelines to· take' tbe treatN 
effluent into' the .saline zo •• 'of Pat_lpll,. 
River. The firm is not opera tins the treat· 
ment and" dispos.l fa~iJities ·PfO"rJy., The 
effluent is profusoly leaking.,: aad fi,dip, 
way into the nearby Nal1a causing pol1ution 
of Pata1ganga river. The Chief Judicial 
Magistrate Alibag bas passed an interim 
prohibitory order against the factory on 
9-4-1985. 

8. Mis. Hindustan Organic Chemicals Ltd. 

, M·iscel1aneous criminal application No. 
989 of 1983 has been fil~d in the J.M.F.e .• 
Panvel under Section 23 of Water (Preven .. 
tion and Conro1 of Pollution) Act, 1974 
on 2-7-1983 and interim prohibitory order 
hal been passed ,by the Court ,in November. 
1983. The industry has prtwided effluent 
treatment plan comprising primary treat .. 
ment and oxidation pond. The treated 
effluent is discharged, into tbe ,saline zone 
of Patalganga river through pipeline.. 
Further studies on improvement of tbe treat ... 
ment are beins made. 

"Water Treatment FacUlties fn eltle," 
6798. SHRI tJRAJAMOt:1AN 

MOHANTY ! Will UM ji~tME M1NIST£it] 
'" ."' .... t. til" : 
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(a) the names of the Class I cities of the 
country in which there are no water treat-
ment facilities; 

(b) whether it is a fact that in cities both 
C1a~s I and Class II, where water treatment 
facilities are not there, the polluted water 
goes into natural water course and spoils the 
environment; and 

(c) if so, the steps Government propose 
to take in this regard ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) According 
to the survey conducted by the Central 
Board for the Prevention and Control of 
Water Pollution in 1978~ 79, all Class I cities 
excepting Tenali in Andhra 'Pradesh and 
Singanallur in Tan111 Nadu have organised 
water supp1y and treatment facility. 

(b) Yes, Sir. 

(c) . By 1990, sewerage and sanitation 
facilities will be provided to cover 100 per 
cent of the population in Class. 1 cities and 
50 per _ cent in Class II and other towns. 

litiustrial Dispiates between th'e Management 
. and Workers of I.T.D.C. pending before' 

Courts 

6797. SHRI T. BASHEER: Will the 
Minister of TOURISM AN 0 CIVIL 
A VIATION be pleased to state: 

(a) the number of industrial' disputes 
pending before High CourtS/Industrial 
Tribunals/Labour Courts between the 
Management/and Unions/Workers in l.T.D.C. 
on 31st March, 1985; 

(b) the number of cases among these 
which are more than three years old the date 
origin of all such disputes; 

(c) the legal expenditure of the I.T.D.C. 
during the three years; 

(d) the year-wise, unit~wjse and depart-
ment-wise break-up of the figures; 

(e) whether there is any proposal to 
solve thcse disputes out of courts; 

(f) if not, the reasons therefor; and 

(g) whether there is any unrest because 
of non-settlement or such disputes "! 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : (a) 
As on 31-3-1985, 95 Industrial Disputes 
between the ITDC Management and 
Workers/Unions of ITDC were pending in 
various High Courts/ Industrial Tribunals/ 
Labour Courts. 

(b) Information is given in the attached 
statement-I. 

(c) and (d). Information is given in the 
attached statement-II. 

Ce) and (0. The Corporation always 
endeavours to settle disputes rnutual1y and 
takes necessary steps for speedy disposal of 
pending in dustrial disputes. 

(g) By and large, the Industrial relations 
in the ITDC are cordial. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Statement-I 
Number of cases Which are more tha" 

J years old, period from which 
. pending In the High Courts/ 

Industrjal Trlbuna/s/ 
Labour Courts J ~tc. 

Year from which the cases 
pending in High Courts/ 
Industrial TribunalS/Labour 

. Courts 

1973 

1975 

1978 

1979 

1980 

1981 

1982 

Total 

No. of 
cases 

1 

2 

2 

7 

4 

8 

3 -_ 
27 
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Statement-II 
Legal and Profe!'sional Charlles Incurred by Various ITDC U it 

during 1981.82 to 1983.84 n s 

(Rs. in thousand) 

1981-82 1982-83 1983-84 
---- .. "'"--~ ------,." .. ~-........ ~ '---... ,_ .. -'--~ 

1. Ashok, New Delhi 14.05 10.96 6.35 
2. Janpath, New Delhi 7.98 

3. Lodhi Hotel, New Delhi 4.91 0.75 
4. Ranjit, New Delhi 7.25 0.50 2.50 
5. Ashok Bangalore 25.85 16.60 7.80 
6. Akbar, New Delhi 6.00 3.25 1.13 
7. Hassan Ashok 5.86 3.59 1.30 

8. Jammu Ashok 0.30 2.20 3.00 

9. Aurangabad Ashok 1.56 1.90 13.03 

10. Khajuraho Ashok 0.35 0.02 0.20 

11. Kovalam Ashok Beach Resort (H) 7.44 17.68 7.93 

12. LVP Hotel Udaipur 2.59 0.20 1.44 

13. Temple Bay Ashok Beach 
Resort, Mahabalipuram 0.95 0.87 0.48 

14. Varanasi Ashok 0.73 4.19 2.33 

15. Qutab, New Delhi 0.53 0.65 1.62 

16. IMP Hotel, Mysore 11.58 2.90 1.85 

17. Airport Ashok, Calcutta 7.55 24.69 27.77 

18. Pataliputra Ashok, Patna 3.88 5.10 8.06 

19. Jaipur Ashok 3.14 16.10 0.49 

20. Kalinga Ashok, Bhubaneswar 4.86 2.91 

21. Samrat, New Delhi 0.15 

22. Madurai Ashok 2.25 

23. Kanishka, New Delhi 0.20 

24. Ashok Yatri N iwas 0.25 

25. TLs and Restaurants 0.58 6.50 

26. D.F.S. 0.55 

27. A TT Transport Division 16.74 27.46 13.40 

28. Headquarters 153.85 182.31 153.40 -
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Profit/Loss of Indian Airlines during 
tbe last three years 

6798. SMRI MOOL CHAND DAGA : 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(8) the number of the routes under 
operation of Indian Airlines during the last 
three years and yearly figures; 

(b) bow 'many of' these routes were 
economical and how many uneconomical 
during the above period giving reasons for 
tbe same; 

(c) how 'many routes are there which 

were constantly uneconomical since its incep-
tion and the reasons therefor; 

(d) the total profits or losses of Indian 
Airlines during the above period; and 

(e) the action Government contemplated 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) to (c). Details about the number of 
routes operated by Indian Airlines during the 
year 1981-82, 1982-83 and 1983-84 and the 
break-up of economical and uneconomical 
rou tes are as under : 

------------------------------------------------------------- - ----
Year Economical routes Uneconomical routes Total number routes operated 

1981-82 

1982·83 

1983·84 

38 

42 

40 

78 

88 

87 

116 

130 

127 
-------------..... " ...... -~-___.- .... -----.-~-.. _ ........ .._.------.-~, + •• -.'--"-~'" 

There are 38 routes which have remained 
uneconomical since 1979·80 mainly for 

, the following reasons: 

(1) Hopping flights involving shorter 
stag~lengths thereby increasing the 
cost of operation by 25% to 35%; 

(2) low fares in the Eastern region; and 

(3) airport limitations ... 

(d) During the years 1981-82, 1982·83 
and 1983·84 Indian Airlines earned a net 
profit of Rso 11.34, Rs. 17.92 and Rs. 4~J~5 
crores respectively. 

(e) These flights through unecononlical in 
themselves serve as feeder to other flights 
Ibereby contributing to Indian Airlines 
revenues. 

"Power Stations in the Vidnity of 
SlnerauJ i nea r Riband 

Resenoir" 

6799. -SARI MOOL CHAND DAGA : 
Will the PRIME MINISTER be pleased to 
state: : 

(a) the number of power stations which 

have been set up in the vicinity of Singrauli 
near the Rihand Reservoir; 

(b) what will be their MW production 
capacity; 

(c) when they will start production or 
how many have started already; 

(d) the preventive steps taken to avoid 
environmen tal hazards; 

(e) whether the ash is mixed with water 
to form a slurry that is pun1ped to specially 
created ash dumps at the edge of the reser-
voir and there is danger that the ash will 
either seep into the lake or after· having dried 
will rise in wirls of dust during the dry 
months and get into people's lungs; and 

(f) how the above is going to be done 
away with? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF ENVJRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) to (c). 
The power stations set up or proposed'in the 
vicinity of the Rihand Reservoir, their capa-
city and commissioning schedule are given 
below: 
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:Power .Station , Capacity Commissioning' Schedule 

Singrauli Thermal Power 
Station 

5 X 200 'MW 5 X 200 MW already commis-
sioned the remainig 2 X SOO . MW 
units are expected to' be 
commissioned during 1986 .. 87 
and 1987 .. 88. 

Vindhyachal Therm~l 
Power Station Stage I 

6X210 MW First unit would be set up in 
June, 1987 and remaining units 
will follow at an interval of 
6 months thereafter. 

Rihand Thermal Power 
Station Stage I 

2 x5QO MW To be commissioned in 1987.88 
and 1988·89. 

Anpara Thermal Power 
Station of UPSEB 

3 X210 MW 
and 

The 210 MW units are expected 
to be set up in 1985-86 and 
1986-87. The' 500 MW units 
in early years of 8th Plan. 

2 x 500 MW 

(d) The existing units of the NTPC 
having capacity of 5 X 200 are provided with 
high efficiency electro~s.tatic precipitators 
along with tall chimneys. Liquid effluent 
treatment plants are provided to treat the 
liquid wastes including the sewage as per 
the standards stipulated by regulatory 
authorities. 

" (e) and (0. Ash is transported in slurry 
form to specially designed ash disposal area. 
The water coming out of the ash disposal 
area meets the standards prescribed by 
regulatory' authorities. A layer of water on 
top of the Ash, precludes the possibility of 
ash drying which prevents emissions from the 

. ash disposal areas. 

l .. olSes/in Air India and Indian Airlines 

6S00. SHRI SATYAGOPAL MISHRA : 
Will the Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state : 

. (a) . profit/loss incurred during the year 
1984-85 by Indian Airlines and Air India; 

(b) proposals of Government and steps 
taken by Government to fetch more profits 
by the Indian AirHnes and Air -India; and 

(c) the details thereof? 

'THE MINISTER OF STATE IN THE 
MINISTRY 'OF TOURISM AND CIVIL 
AVlATiON (SHRI ASHOK GEHLOT) : (a) 
The estimated net profit of Indian Airlines 
and Air India during the year 1984·85 is 
~O crores and 34 crotes respectively. 

(b) and (c). T.he two airlines constantly 
endeavour to improve their profitability by 
optimising utilization of the availabJe aircraft 
capacity and exercising control over the 
operating and non-operating costs. A 
committee comprising representatives of the 
Air India and Jndian Airlines is presently 
engaged in exploring the possibility of 
rationalising the routes to ensure oPtimum 
utilisation of aircraft capacIty and maximum 
profi tability. 

Better Air Journey FaciHties between 
Bbubaoeswar and other Cities 

6801. SHRIMATI JAYANTJ PATNAIK: 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) whether Government of Orissa have 
requested his Ministry to provide better air 

, journey facilities to Bhubaneswar and other 
important towns and cities 01 the State· , 

(b) if so, the steps taken in this Jel8.rd; 
and 

(c) the details of air journey faciHtics 
proposed to be provided between Delhi, 

. M·adras, Calcutta .. Bombay and Bbubaneswar 
. in 1985--86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVtATION (SHRI ASHOK GEHLOT) : 
(a) Vee, Sir. 

(b) Bhubaneshwar is already airJinked 
with Calcutta, H)'~erabad, Varanasi ae4 



MAY IS, 19As Written Answers 268 

Delhi by Indian Airlines services. Vayudoot 
also operates to Rourkela and Bhubaneshwar 
in Orissa. Subject to the availability of 
aircraft capacity, development of infrastruc-
tutal facilities and economic viability of 
operations, Vayudoot proposes to airlink 
Jeypore and Jharsuguda during the Seventh 
Five Year Plan. Connecting services for 
Bombay and Madras are available from 
Hyderabad on Indian Airlines services. 

(c) There are no proposals to provide 
new services to and from Bhu baneshwar in 
the coming summer scbedule. 

Scheme to Develop Places in Almora 
and Pithoragarh Districts as 

Tl)urist Centres 

6802. SHRI.BARISH RAWAT: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Government are aware that 
the, most beautiful Pindari, Namik, Sunder-
dboonga and Milan glaciers and bugyals are 
located in Almora and Pithoragarh districts 
of Uttar Pradesh; 

(b) if so, whether there is any scheme to 
develop them as touriSln centres; and 

(c) if so, the details thereof and if not, 
the reasons therefor '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) to (c). The Department of Tourism in 
consultation with the State Government have 
identified 26 centres including Pindari glacier 
for phased development through the combined 
resources of the Centre, the State and the 
private sector. There is, however, no proposal 
pending at present with the Department for 
its deve1opment. 

Construction of Five Star I-Iotels to 
Meet the Demand o'f ASIAD 

6803. SHRI K. P. UNNIKRJSHNAN : 
Will the Minister of TOURISM AND CIVIL 

A VIATION be pleased to state: 

(a) the names of companies and corpo .. 
rations whose proposals for construction of 
5-star hotels to meet the demand of ASIAn 
and NAM were accepted by Government; 

(b) how much land was allotted to these 
approved projects, details thereof; 

(c) the amount of loans and other facili-
ties made available to these parties; 

(d) whether any conditions were attached 
to the allotment of land, loans and other 
facilities when they were given; 

(e) how many of them were ready for 
the ASIAD/NAM; 

(f) the number of projects which arc 
yet to be completed with detasls thereof; 

(g) whether Government have stipulated 
any time frame for their completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) to (d). A statement is attached. 

(e) and (f). Out of the eight hotel 
projects, four hotels owned by Mis. Asian 
Hotels Ltd., Siddharth Intercontinental Hotels 
Ltd., Hotel Corporation of India Ltd., and 
India Tourism Development Corporation Ltd., 
have reportedly been completed. The expectcd 
date of completion of the hotels owned 
by Mis. Cosmopolitan Hotels Ltd. and 
Mis. Bharat Hotcls Ltd., is June, 1986 while 
the hotels owned by M/s. C. J. International 
Hotels Ltd., and M/s. Nonhern Enterprises 
Corporation Pvt. Ltd., will be completed in 
November and December, 1985 respectively. 
According to the commitment made seven 
hotels companies out of eight projects made 
certain number of guest rooms available at 
the time of ASIAD, 1982. 

(g) The time limit stipulated by Govern-
ment for completion of the projects is subject 
to revision from time to time depending upon 
the circumstances of the case. ' 
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Statement 

Name of the 
Hotel Co. 

Area of land 
allotted 

Loans given by 
financial institu-
tions including 
underwriti ng 
facilities 

Conditions on land Other 
altotment and facilities 
sanction of loans 

(Rs. in Jakhs) 
1. Asian Hotels Ltd. 20,000 

(Hyatt-Regency Hotel) sq. mtrs. 

2. Siddharth Interconti- 42?0 
nental Hotel Ltd. sq. rotrs. 

3. Cosmopolitan Hotels 7400 
Ltd. (Surya Sofital Hotel) sq. rotrs. 

4. Bharat Hotels Ltd. 6 acres 

5. C. J. Internationa1 Hotels 4.5 acres 
Ltd. (Meridien Hotel) 

6. India Tourism Develop- 3.195 acres 
ment Corporation Ltd. 
(Samrat Hotel) 

7. Hotel Corporation of 4.5 hectares 
India Ltd. (Centaur (includes flight 
Hotel) kitchen) 

8. Northern Enterprises (own property) 
Corporation Pvt. Ltd., 
(Park Hotel) 

[Translatiol1] 

Flights for Dclhi-Jaipur-Kota 

6804. SHRl SHANTI DHARIWAL 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether there are only three flights 
in a week for Delhi-Jaipur-Kota; 

(b) if so~ the total net income earned 
from these flights during the last financial 
year; and 

(c) whether keeping in view the income 
on this route, Government propose to intro-
duce daily flight on this route? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVJATION (SHRI ASHOK GEHLOT) : 
(a) Yes, Sir. Tin 10-5-1985, three ftigbts 

1298.00 One of the conditions The facility 
was that the licencees of allot-
priority of lessees were ment of 

285.00 required to make steel and 
available certain num· cement 
ber of rooms before was also 

651.48 the commencement of extended. 
the ASIAD. In the case 
of loans, the condi-

1150.00 tions regarding rate of 
interest. creation of 

1992.00 secnrities, obtaining of 
requisite approval 
from local authorities 

550.00 etc. were broadly the 
same as applicable 
normany. 

666.00 

560.00 

per week were operated by Indian Airlines 
on the route Delhi/Jaipur/Kofa. With effect 
from 11-5-1985, Indian Airlines has discon-
tinued its services to and from Kota and 
Vayudoot has started operating three services 
per week with Dornier aircraft on the route 
Delhi/Kota/Jaipur/Bikaner/Jodhpur. 

(b) There was a net loss of Rs. lO.SS 
lakhs on this route during the year 1983-84. 

(c) No, Sir. 

[English] 

Exploitation of Potential for Elite 
Tourism 

~M. SHRI K. RAMAMURTHY 
Will the Minister of TOURISM AND CIVIL 
A VIA TJON be pleased to state 
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(a) whether according to the study 
commissioned by the Indian Council for 
Research and International Economic 
Relations India should not attempt to 
develop mass tourism and instead exploit its 
potential for elite tourism because of its 
comparative advantage in that area; and 

(b) if so. the action being taken on this 
proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOUR1SM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): (a) 
and (b). According 10 a methodological st udy 
made"by the Indian Council for Research on 
International Economic Relations (ICRIER) 
the development of mass tourism in India 
is neither feasihle nor desirable 
in the short to medium run. This 
conclusion is based on purely mathamatical 
models relying on only some economic 
aspects of international tourism. Government 
is not in agreement with this view. The dis-
tinction sought to be drawn in the study 
between el ite tourism and mass tourism is 
artificial. The social impact of international 
tourism Hke the creation of international 
understanding, projection of national image, 
reduction in the ideological gaps and spread 
of awareness of world affairs were not 
covered under the purview of this study. 
Further, it is also not possible to differentiate 
elite tourists from mass touri~ts at the 
operational level. In view of these short-
comings in the study it has not been con-
sidered necessary to take any act ion on the 
subject. 

Development of Golden Triangle 
in Orissa 

6806. SHRI HARIHAR SOREN : Wilt 
the Minister of TOURISM AN D CIVIL 
AVIATION be pleased to state: 

(a) the steps taken by the Union Govern-
ment for the proper projection of Golden 
Triangles in Orissa; 

(b) the amount spent on the various 
programmes pertaining to the development of 
Golden Triangle in the last th ree years; 

(e) the amount shared by the Union 
Government and the State Government in 
implementing the above programme in those 
years; and 

(d) the detaiJ" ·thereof '1 

THE MINISTER OF STATE IN THE 
MINISTR Y Of TOURISM AND CIVIL 
AVIA TION (SHRI ASHOK GBHLOT) : 
(a) The Department of Tourism projects 
various pJaces of tourist interest including 
Puri-Rhubaneshwar-Konark also popularly 
known as Golden Triangle in Orissa through 
their Tourist Publiciy Literature, Films and 
Audio Visuals. The Government of India 
Tourist Offices overseas promote the 
"Golden Triangle" throuth trade shows, 
e}'hibitions, and seminars etc. 

(b) to (d). The Department of Tourism 
in consultation with the State Government' 
has identified 2 Travel Circuits which 
include Golden Triangle viz. Puri-Bhubane-
shwar- Konark for phased development of 
infrastructure facilities through the combined 
resources of Centre, State and Private sector. 
During the last 3 years Department have 
taken up following schemes for the develop-
ment of Golden Triangle: 

1. Construction of a Toilet Block at 
an estimated cost of Rs. 3.49 lakhs 
out of which an advance of Rs. 2.61 
lakhs has already been released. 

2. Construction of a Forest Lodge at 
Lion Safari Park at Nandan Kanan 
(Bhubaneshwar) at an estimated 
cost of Rs. 19.23 lakbs. 

3. ITDC have taken up construction 
of joint venture hotel with 44 rooms 
at Puri at an estimated cost of 
Rs. 190,00Iakhs. 

4. Master Plan for Konark has been 
prepared and notified by the State 
Government for taking up various. 
facilities. 

Travel Circuits in Orissa 

6807. SHRI HARIHAR SOREN : Will 
the Minister of TOURISM AND CIVIL 
A VIATION be pleased to state the 
share of expenditure borne or proposed 
to be borne by the Union Government 
and the State Government for the 
developlnent of those travel circuits as 
Government have identified some travel 
circuits in Orissa for their development to 
boost tourism in the State of Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK 'GEHLOT) : 
1' ••. Union, Gov.rnment aq4 the State:. 
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Government generally share expenditure on 
the development of tourism schemes on the 
basis that the State Government provides 
land, approach road, external water and 
electricity connections, while the Union 
Government provides funds for construction 
of buildings. In cartain other types of 
schemes such as provision transport facilities, 
boats, trekking and mountaineering equip-
ment the entire expenditure is borne by the 
Union Government. The maintenance of 
facilities after completion is the responsibility 
of the State Governments. As regards centres 
on the travel circuits identified in consulta-
tion with the State Government, these will 
be developed in the Central, State or the 
Private sector depending on availability of 
funds and inter-se priorities. 

Tourist Potentialities on Western 
Coast 

6808. SHRI EDUARDO FALETRO 
Wilt the Minister of TOURISM AND CIVIL 
A VIA TION be pleased to state: 

(a) whether Government are aware that 
the western coast of the country and parti .. 
cularly Kerala and Goa have great tourist 
potential which has not been fu1Jy exploited; 
and 

(b) if so, the steps Government con-
template to develop tourist facilities in that 
coast? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATrON (SHRI ASHOK GEHLOT) : 
(a) and (b). The Deplrtment in consultation 
with the State Government/Union Territory 
of Kerala and Goa, Daman and Diu have 
identified 22 centres in Kerala and 7 centres 
in the Union Territory for phased develop-
ment in the Centre, State and the Private 
sector. 

In the 7th Plan, the Depnrtment, as a 
part of its strategy to promote beach and 
holiday tourism, will be taking steps in con-
sultation with the State Government of 
Kerala and the Union Territory to provide 
facilities for beach and holiday tourism in-
cluding introduction of wafersports. 

"p'all11tion by Chemical hased Industries 
In and around Baroda" 

6809. SHRI R. P. GAEKWAD: Will 
the PRIME f\-llNISTER be pleased to refer 

to the reply given to Unstarred Question 
No. 601 on 20 March, 1985 regarding air and 
water pollution by Chemical based industries 
in and around Baroda, Gujarat 8Dd state : 

(a) whether standing agricultural and 
vegetable crops of agriculturists of Bejwa. 
Karachia and round about other villages 
wpre damaged due to discharge of air 
pollutants from the neighbouring chemical 
hased industries during the month of 
September, 1984; 

(b) if so, names of industries which were 
responsible for causing damage to the standing 
crops; 

(c) whether ambient air quality of the 
said chemical units was aGsessed by a regular 
monitoring lItystem; 

(d) if not, the reasons therefor; and 

(e) the steps taken to give compensation 
to the agriculturists whose crops were 
damaged? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) to (e). 
Information is being coJJected aod will ~ 
laid 01'1 the TabJe of the House. 

Lion Popu)a tion in Gi r Sanctuary 

6810. SHRI R. P. GAEKWAD: Will the 
PRIME MINISTER be pleased to state : 

(a) whether lion population in the 
forests of Gir sanctuary has been on the 
increase 5ince last 1979 census; 

(b) whether a regular monitoring of the 
lion oopula tion in each block in the forest 
of Gir sanctuary is being done; 

(c) whether the next census of lion 
population is due in May, 1985. 

(d) if so, the lion population according 
to May, 1985 census; and 

(e) if not, done, when it will be taken up 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRT VIR SEN) ~ (a) to (e). 
The l)OTNle.tion of the Lions io the Gir 
sanctuary and national ..,.ric. accordi,.. to 
the census done in 1979. was 2M. The 
State Government of Gujarat is prosentJ, 
carrying out anof'ber census. The census 
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data is under compilation after which the 
results will be known. 

Steps to Minimise Delays In Transportation 
of Baggage from the Ain·rafts 

6811. SHRI DEBI GHOSAL: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to 'state : 

(a) whether Government have taken 
steps to eliminate/minimise delays in 
transportation of baggage from the aircrafts to 
the conveyor belts at different airports in 
India; 

(b) if so, the detalls thereof; and 

(c) whether there has been any improve-
ment in the mat ler ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GfHLOT) : (3) 
to (c). Through increased supervision, close 
monitoring and deployment of additional 
loaders in the arrival han for c1carh1g baggage 
from the conveyor belts~ Indian Airlines and 
Air India have tried to minimise the delay 
in' .btlf!gage clearance. Air India ensures th~t 
the first baggage reaches the conveyor belt 
within 15 minutes and the last baggage 
within 45 minutes of the arrival of a flight. 
Indian Airlines endeavours to complete 
baggage clearance of the passengers within 
20 tninutes of the arrival of the flight: 
Bunching of flights, however results in stray 
cases of delay in blggage clearance. 

Deployment of Para Military Ii'orccs 
in States 

6812. SHRI DEBT GHOSAL : 
SllRJ S. M. llHATTAM : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Centre has issued 
guidelines to the States in connection with 
the deployment of Para- Military Forces Ii~e 
BSF, CRPF, ITBP and 'other Central forces 
to assist the State Governments in maintaining 
law and order; 

(h) if so, the details thereof; 

(c) the number of occasions and in 
which States these' Central forces were 
deployed for maintaining law and order 
during the last three years, year-wise; and 

(d) what is the present rate or recovery 
for deployment of such forces in the States? 

THE MINlSTER OF STATE IN THE 
MJN1STRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : (a) 
and (b). From time to time instructions are 
issued to the State Governments regarding 
placing requisitions for Central forces to deal 
with law and order situations. CRPF is 
primarily concerned in assi~ting the State 
Governments in maintenance of law and 
order in situations which cannot be handled 
with the strength of local police force. The 
BSF as an armed force of the Union is also 
deployed to meet emergent law and order 
situations in the country when such assistance 
becomes necessary in the event of non-
availability of CRPF. The JTBP and 
Assam Rifles arc generally deployed when 
additional force is required by States during 
elections or for giving security to VJPs. 
In the instructions issued to the State 
Governments, the State Governments have 
been requested to make a proper assessment 
of the law and order situatiol1 before asking 
for Central assistance; to make rcque~ts for 
precise strength of additional force required 
to, to examine the possibility of mobiJising 
additional forces before placing requisition 
for Central forces; to release the Central 
forces immediately as soon as norma1cy is 
restored; and to note that the retention of 
the Central force should be for the minimum 
period and position should be reviewed from 
day to day to avoid wastage of Central 
resources. 

(c) A statement showing deployment of 
Central forces during the last three years is 
laid 9n the table of the House. [Placed in 
Library. See No. LT-l127/85J. 

(d) The State Governments other than 
Assam and Orissa are charged at the rate 
of Rs. 60 lakhs per battalion of CRPF or 
BSF per annum plus the actual cost of 
transportation/movement of the battalion. 
I n case of Assam and Orissa they are charged 
at the rate of Rs. 24 Jakhs per battalion per 
annum plus cost of t ransportation!movement 
of the battalion with effect from 1st 
April, 1985. No recovery of cost is made 
from the state Governments in respect of 
CRPF/BSF if they are tem')orari1y 
requisitioned for a period not exceeding 
10 days and the deployment is wit~in the 
district of their permanent Hor!;, In 
pursuance of the recommendations of the 
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8th Finance Commission, the States of 
Himach'al Pradesh, J. and K., Nagaland, 
Sikkim, Meghalaya, Manipur and Tripura 
have been exempted from making payment 
towards cost of deployment of CRPF /BSF 
battalions from 1st April, 1985 to 31st March, 
1990. No ()rJers have been issued regard-
ing rate of recovery for deployment of ITBP 
and Assam Kifies. 

Functioning of International Airports 

6813. SHRI MOHANBHAI PATEL: 
Win the Minister of TOURISM AND CIVIL 
A VIATION be pleased to state: 

(a) the number of International Airports 
functioning at present; 

(b) whether there is a great demand for 
opening more International Airports in the 
country; 

(c) if so, the steps being taken in that 
regard; 

(d) .oe names of the State Government 
which have approached the Union Govern-
ment to open International Airports in their 
States; 

(e) whether Government of Gujarat have 
also requested for opening International 
Airport at Ahmedabad; and 

(f) if so, the reaction of 90vernmcnt 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(a) At present there arc four international 
airports in India. namely, Bombay, Delhi, 
Calcutta and .Madras. 

(b) and (c). Representations have been 
received from time to time from various 
sources for opening new international 
airports. These were considered but it was 
felt that the existing international airports 
were adequate for catering to the demands of 
international traffic to and from India. 
Government had, however, recently appointed 
a Committee to, in/f:r alia identify some 
other airports to which international opera-
tions could be introduced with a view to 
relieving pressure on Bombay airport. 

(d) The State Governments of Karnataka, 
Aodhra Pradesh, Gujarat, Rajasthan and 

the Union' Territory of Goa have requested 
the Government for declaring BangaJore, 
Hyderabad, Ahmedabad, Jaipur and Goa 
airports as international airports respectively. 

(e) Yes, Sir. 

(f) The request of the Government of 
Gujarat was considered alongwith similar 
requests from other State Governments. 
While it is felt that the existing international 
airports are adequate to cater to the existing 
demands of the international traffic, the 
request for permitting international opera-
tions from other airports is being examined 
in the light of the recommendations of the 
Committee appointed by Government to 
suggest measures to relieve congestion at 
Bombay Airport. 

IIanding over of Civil Aerodrome at 
Cachar (Silchar) to the lndian Air 

):4'orce 
6814. SHRI INDRAJlT GUPTA: 

Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether the Department of Civil 
Aviation is likely to hand over the Civil 
aerodromc at Cachar (Silchar) to the Indian 
Air Force authorities; 

(b) if so, reasons for such transfer; 

(c) whether on behalf of the local 
inhabitants of tf.)c Kumbhirgram area, a 
representation has been made to Government 
apprehending various economic, social and 
other problems likely to follow from such 
transf~r; and 

(d) Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (b). Yes, Sir. The transfer of Cachar 
(Silchar) aerodrome from Director General 
of Civil Aviation to the M)nistry of Defence 
is to meet the operational requirements 
of the Indian Air Force in that area. 
However, a portion measuring 36.7 acres 
comprising a civil terminal complex and 
residential complex will b~ relained by the 
Civil Aviaiton Department for civil scheduled 
flights. ., 

(c) and (d). Yes, Sir. The decision to 
transfer the Cachar (Silcbar) aerodrome to 
the Ministry of Defence has been taken in 
public interest. 
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De'tlopmeaat of Nilairis as a Tourist Resort 

6815. SHRI R. PRABHU : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) ~he proposals of the Department of 
Tourism and .Civil Aviation included in the 
Seventh Plan for development of NiJgiris as 
tourist resort in the Seventh Plan; 

(b) whether the proposals include setting 
up of hotels and improvenlent of communica-
tion~; and 

(e) the number of foreign and 
Indian tourists who visited N i1giris during 
the years 1982, 1983 and J 984 <! 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(a) and (b). The Department in consultation 
with the State Government has identified 18 
centres in Tamil Nadu for phased develop-
ment in the Centre, State and the Private 
Sector. Uthagamandalam in the Nilgiris 
is one of the centres. There is, however, no 
proposal with the Department for the 
development of the Nilgiris. 

(c) Reliable statistics of yearly tourist 
arrivals in Nilgiris are not available. However, 
as J::er the Foreign Tourist Survey 1982-83 
about 1.4 per cent of the foreign tourists 
visiting India spent at least a night in 
Utbagamandalam in the Nilgiris. 

Difficulties in Remitting earnings fac('d by 
Indians Working in African CountrIes 

6816. SHRI R. PRABHU : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether lndian professionals working 
in several African countries a re facing 
problems in remitting their earnings to 
India; 

(b) whether it is also a fact that even 
after tbcir repatriatiOn from these countries 
their salaries havo yet to be remitted to the 
repatriates by the Central Banks of these 
countries; 

(c) the names of countries where such 
problems exist and the steps that are proposed 
to be taken to ensure that the Indian 
repatriat_ ICt back their lcaitimate dues '1 

THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : (a) 
and (b). Yes, Sir. We have received reports 
of problems faced by some of our nationals 
in some African countries, in remitting the 
admissible amounts of their earnings, even in 
some cases, after their return to India. 

(c) Such problems have been encounte-
red in Nigeria, Zambia, Tanzania and Uganda. 
The Government of India have made repre-
sentations to the authorities concerned. These 
countries have appreciated tbe problems and 
are agreeable in principle to allow remittances. 
However due to foreign exchange difficulties 
and the critical economic situation they have 
not been able to permit remittances at 
present. Our efTorls in this regard are 
continuing. 

"Setting up of National Environmental 
Minitoring Organisation" 

6817. DR. B. L. SHAILESH: Will the 
PRIME MINISTER be pleased to st'tte : 

(a) whether Government propose to set 
up National Environmental Monitoring 
Organisation to build a sound information 
base for fertiliser, chemical, cement and 
mining industries so as to assess the effluent 
discharged by these industries; 

(b) if so, details thereof; and 

(c) if not, the reasons thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) to (c). It is 
proposed to set up a National Environmental 
Monitoring Organisation (NEMO) for 
generating data on wide range of environ-
mental parameters. NEMO will be designed 
to cover air, water and soil quality monitoring 
source monitoring, monitoring of toxic waste 
dumps, heavy metals, environnlental impact 
assessment of developmental activities, area 
specific monitoring, etc. 

The organisational st ructure, locations and 
sites for monitoring stations, parameters to be 
covered, methodologies to be adopted, etc., 
are being worked out. NEMO is conceived to 
have a decentralised structure fully utilising 
the existing monitoring fad Ii ties avi lable 
with the Universities, llTs, Research Institu-
tions. Central and State Pollution Control 
Boards, etc. 



Killing of Animals ill Similipal Tiler 
Reserve 

6818. SHRI JAGANNATH PATNAIK : 
Will the PR.IME MINISTER be pleased to 
state: 

(a) whether Government's attention has 
been invited to the news item appearing in 
Hindustan Time~ dated 21 st April, 1985 that 
recently a number of tribals were arrested 
from Similipal Tiger Reserve in Mayurbbanj 
district (Orissa) for allegedly killing serveral 
animals there; 

(b) whether the killing or shooting of 
any animal or bird in a tiger reserve is tota)]y 
banned; 

(c) whether Union Government have 
sought any report from the Government of 
Orissa in this regard; and 

(d) if so, the details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND. 
FORESTS (SHRI VIR SEN): (a) Yes, Sir. 

(b) Yes, Sir. Similipal Tiger Reserve 
comprises of the Similipal National Park and 
the Similipal Sanctuary. The killing of a wild 
animal or bird inside a national park or 
sanctuary is prohibited under the Wild Life 
(Protection) Act, 1972. Killing of a wild 
animal or bird in a national park or sanctuary 
can only be permitted by the Chief Wildlife 
Warden, with prior approval of the State 
Government. Such permission is given on1y 
when the killing becomes necessary for better 
protection of wildlife or for any other good 
or sufficient reason, e.g. the animal proving 
hazardous to human life. 

(c) Yes, Sir. 

(d) As reported by the State authorities, 
108 persons were arrested for iIlcaaJ bunting 

in Similipal Tiger Reserve. A large number 
of bows and arrows, and 1.80 quintals of dry 
meat of wild animals and birds was seited 
from them. 

Indian died in Iran-Iraq War 

6819. KUMARI PUSHPA DEVI : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) the number of 'Indians died in the 
Iran-Iraq war; 

. (b) the various grades in which those 
Indians were working; 

(c) whether the next kith and kins of the 
emp]oyees died in the war bad been given 
compensation; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : (8) 
According to the latest information received 
from OUf missi'ons in these two countries, a 
total of 14 Indians have died so far as a 
result of the Iran-Iraq war. Of these. 11 
deed in Basrah on 23·9·1980. Two Indians 
died as a result of attacks on ships in the 
Gulf last year and one Indian died in 
Baghdad this year. 

(b) Ou t the 12 Indians who died in Iraq, 
11 were workers and one was an engineer. 
Of the persons who died last year as a result 
of attacks on ships, one was a chief cook 
while the other was a Captain. 

(c) Next of kin have been informed and 
compensation in all cases bas ei ther been paid 
or is being processed'. 

(d) Datails are given in tbe attached 
statement. 

Statement 

Details 0/ Dear'. CompesQI;on 

S. No. Name of deceased 

1 2 
----~--~----.. -.----

I. Iraa : 
1. Anant Waman Sapre 

Death compensation sanctioned by 
National il1'siirance' ,-, -Soci";lfsecuiity 
Company Department 
(in US $) in Iraq 

(In Dinars)· 

3 4 

60,000 -
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-.,.--~~ ... "----- .. 
2. Yusuf Khan 

3. Narasanna Idia Ganganna 

4. Joan Gangram Yellanna 

S. Shankarayya Rajajanna Kota 

6. Uaibanna Sobanna Gavalli 

7. Balu Gangaram Rajanna 

8. Poshanna Poshayya Buyya 

9. Bai Gangaram 

10. Kota Rusen Thakanna 

11. Satai Rajaram Bhamayya 

12. Salim Zaffar Hassan Zaidi 
(under process) 

According to information available with 
us the Insurance company has tranferred the 
amounts of compensation to Rafidain Bank 
of Iraq for Foreign Exchange Remittances to 
the next of kin of the deceased. Case for 
payment of compensation to D'ext of kin of 
Mr. Salim Zaffar Hassan Zaidi who died on 
18-3-85 under process. 

II. Iran: 
Two persons have died as a result of 

attacks on mer~hant vessels in the Gulf, as 
follows :-

(1) Gilbert D'Costa, chief cook of MV-
1 ran Eteghad belonging to Iranian 
Shipping Lines, who died at Bushehr. 

(2) Capt. Goutam Chakraborty of MV 
Abid of Iran-Hind Shipping 
Campany who died Bandar Imanl 
Khomeini. Compensation in both cases 
appears to have been settled directly 
by the shipping company with the 
next-of-kin, as per the employment 
contract. No complaints have been 
received from any quarter about the 
non-payment of compensation. 

URepresentation from Idukki Project 
Field Laboratory" 

6820. PROF. K. V. THOMAS : Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government have received 
ao~ representation fronl Idukkj Project Field 

30,000 

30,000 

30,000 

30,000 

30,000 

30,000 

30,000 

30,000 

30,0~0 

30,000 

Died on 18-3-85 

60.000 

56.000 

56.860 

51.950 

57.410 

50.953 

53.000 

Laboratory, which is studying the ecological 
effect of the ldukki Hydro Electric Project, 
stating that this Field Labora1ory wi11 be 
closed soon and so the scientists should be 
given employment by taking up the acological 
study in other hydro-electric 'projects; and 

(b) if so, the steps taken ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) and (b). 
The representations received from th e research 
staff working in Idukki Research Project 
Field Laboratory of the Zoological Survey of 
India were considered carefully and sympa-
thetically. The research staff appointed for 
the execution of research projects including 
the Idukki Project are subject to specific 
terms and conditions which inter-alia stipuiate 
that the very nature of the project does not 
entail any liability on the part of the institu-
tions or the Governrnent foJ' post project 
employment. There are various other research 
funding organisations who have similar terms 
and conditions applicable to the research 
staff. The research projects are sanctioned 
for a limited period of 3 to 5 years for the 
attainment of specific results envisaged in 
them. The appointment of the research staff 
is thus co-terminus with the completion of 
the research projects. The purpose of the 
Idukki project is monitored by a centra 
committee of the Zoological Survey of India 
which has decided to wind up the project in 
June, 1985 after ·SivinS it a one-year eX!~D-
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sion in June, 1984. This extension was 
considered necessary for preparing a report 
on the outcome of the research project. As 
the Survey has no other ecological study of 
hydro-e1ectric projects on hand, whenever 
the research staff of the project applied for 
posts else- where the applications were freely 
forwarded. Information to the foregoing 
effect was sent in response to the represen-
tations. 

"Supply of Good Quality of Coal to 
Thermal Power Plants" 

6821. DR. G. S. RAJHANS : Will the 
PRIME M1N1STER be pleased to state 

(a) whether Government are aware that 
one of the major reasons of pollution from 
thermal power plants in the country is due 
to supply of inferior quaJity of to the power 
plants; 

(b) whether to avoid the increasing pollu-
tion from such thermal power plants, 
Government propose to take steps to supply 
the good quality coal to thermal power 
plants; and 

(c) if so, details thereof and reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) Yes, Sir. 
Indian coal generally contains less sulphur 
but has high ash content. Use of such coal 
in power plants may cause pollution unless 
high efficiency electrostatic precipitators are 
provided. 

(b) and (c). Washing IcJuces ash conte--nt 
in coal. However, this has to be examined 
from techno-economic angle. 

"Pollution by l,ime Stone Mine ncar 
Malabar Cement s in Kerala" 

6822. SHRI V. S. VIJAYARAGHAVAN: 
Win the PRIME MINISTER be pJeased 
to state: 

(a) whether the earth being discharged 
from the Hmestone mine near the Malabar 
Cements, a public undertaking in KeraJa is 
flowing into the Malampuzha reservoir and 
thus endangering it; 

(b) if so, whether this matter has been 
taken up with the authorities of the Malabar 
cements; 

(c) if so, the result thereof; and 

(d) the steps being taken to stop tbe 
destruction of the reservoir ? 

THE MINISTER OF STATE! IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) No 
earth is being discharged from the lime-kiln. 
The reservoir is not endangered. 

(b) and (c). Does not arise. 

(d) Production has recently commenced 
and the factory authorities have assured all 
precautions, such as, contour bunds and 
check dams etc., are proposed to be taken 
up shortly. 

Abolition of Pnssport Offices at 
Corhin and Calicut 

6823. SHRI V. S. VIJAYARAGHAVAN: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether Government propose to 
abolish the passport offices at Cocbin and 
Calicut; 

(b) if so, the reasons thereof; 

(c) whether this will not atTect the speedy 
issue of passport in the Sta te; and 

(d) if so, the steps being taken in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : (a) 
No, Sir. 

(b) to (d). Does not arise. 

Talks between India and Pakistan 

6824. SHRI B. V. DESAI: 
DR. G. VIJAYRAMA RAO: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether India and Pakistan resumed 
official level talks after a . gap of nearly 
8 months on 5 April, 1985; 

(b) if so,_ the main topics discussed 
during the talks; and 

(c) whether a 11 the conditions put forward 
by the Government of India for resumption· 
of talks have heen fully tnet by the Pakistan 
Government; and 
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(d) is so, the outcome of the talks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) to (d). The Foreign Secretary, who visited 
Pakistan from 4th to 6th Apri11985 as part 
of a sories .of visits to all neighbouring 
countries, held discussi.ons with President 
Zia-ul-Haq and other Pakistan leaders 
and official-; on bi.1ateral as well as other 
matters of common interest. 

A coy of the Joint Press Statement issued 
Oft the conclusion of the visit is laid on the 
Ta.ble of the House. [Placed in Library. See 
No. LT.l118/8S]. 

U Reorganisation of Central Board for 
Prevention and Control or Water 

)'ollution h 

6825. DR .. G. S. RAJHANS : Will the 
PRJME MINISTER be pleased to state: 

(a) the main functions of the Central 
Board for the Prevention and ~ontrol of 
Water Pollution and the annual allocation of 
funds therefor. 

(b) to what extent this Board has 
achieved the objectives for which it was set 
up; 

Cc) whether Government propose to 
reorganise the administrative set up of the 
Board to improve its functioning; and 

(d) if so, facts in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : (a) The 
Central Board is a statutory authority for 
Water and Air Pollution nlonitoring and 
conlro·l at national level. The Board also 
acts as a State Board in respect of Union 
Territories and co-ordinates activities of 
State Boards in nationwide implementation of 
pollution control and monitoring. 

Tile a\location of funj~ for the financial 
year 1985 ·86 for Central Board is 2.90.38 
Lakhs. 

(b) The Central Board has taken up 
several pollution control measures and 
projects/programmes at the national level to 
meet its objectives. Some of the olajor 
rrogrammes undertaken are: Monitoring of 
National Water Resources; Integrated Study 

or entire Ganga Basin inc1ud:ng the Yamuna 
sub-basin; classification of 14 major rivers in 
the country; compilation of inventory of large 
and medium water pol1uting industries; 
Industry specific national implementation 
programmes; setting up of ambient Air 
quality monitoring stations and initiating 
Research and Development projects. 

(c) No, Sir. 

(d) Does not arise. 

Inspectors Worklnl! as S.H.O's in 
Delhi Pollee Stations 

6826. DR. G. S. RAJHANS WiJI 
the Minister of HOME AFFA1RS be pleased 
to state : 

(a) the total number of inspectors in 
Delhi Police Force and out of those how 
many are working as S.H.O's in various 
police stations at present; and 

(b) the criteria for appointment and 
tenure of posting of an Inspectors as S.H.O. ? 

THE MINISTER OF 5T ATE TN THE 
MINISTRY OF HOME AFFAIRS (SHRT-
MATI RAM DULART SINHA) = (a) At 
present. the total number of Inspectors in 
Delhi Police Force 18 395. Qut of these of 
66 are working as Station House Officers. 

(b) Suitability. c}I;perience, reputation for 
integrity and hOiJesty are the main criteria 
for the posting of an Inspector as SHOo The 
n.ormal tenure of posting for SHO at a 
police station is three years but under excep-
tional circumstances, it may be extended 
upto 5 years. 

Reported Threat of British Government 
to Cut Aid for not Purchasing 

Westland Helicopters 

6827. SARI BHOLA NATH SEN: 
SHR( BRAJA MOHAN MOHANTY : 

Wilt the Minister of EXTERNAL 
AFFAIRS be plea~ed to state : 

(a) whether the Indian High Commission 
in London has sought clarification as to 

whether the British Government has threatened 
to cut it aid to India if it does not order 
purc,",ase of Westland. Helicopters from 
Britain; 
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(b) if so, the details thereof; 

(c) what are the conditions attached to 
the British offer for aid tt) India; and 

(d) what is the Government of India's 
stand in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) Yes, Sir. 

(b) In answer to a query by the High 
Commission, a senior functionary of the 
British Department of the Overseas Develop-
ment confirmed the contents of the interview 
given on the BBC on 26th April, by Mr. 
Timothy Raison, the Bri tish Minister for 
Overseas Development. The authentic text 
of the portions of this in terview. pertaining 
to the Westland helicopters and U. K. aid, 
is laid on the table of the House. [Placed in 
Library, See No. IJT-IJ29j8Sj. 

(c) British aid to India is entirely tied to 
purchases made from U.K. sources. 

(d) It is not Government's policy to 
accept aid from any source with strings 
attached. 

Proposal regarding daily flights for 
New Delhi-Goa-Cochin-

Trivandrum 

6828. SHRI P. A. ANTONY : WiIJ 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether there is any proposal to 
make the New Delhi-Goa-Cochin-Trivandrum 
flights daily; and 

(b) if so, when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (b). Tn the summer schedule effective 
from 1 st June, 1985, Indian Airlines plans to 
step up the existing four days a week service 
on Delhi-Goa-Cochin-Travandrum route to 
a dail y service. 

Human Rights Committee Held in New 
York 1984 

6829. SH,RT N. VENKATA RATNAM 
Will the Minister of EXTERNAL AFFAIRS 
be . pleased ~to "'state : 

(a) the main features of the report 
submitted by India to the 21st Session or 
Human Rights Committee held in New York 
from 27 to 30 March, 1984; and 

(b) the outcome of the discussion held 
in the said Committee ? 

THE MINISTER OF STA TB IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : (a) 
India's Report under Article 10 of the Inter-
national Government on Civil and Political 
Rights was presented to the 21 st Session of the 
Human Rights Committee in New York by tbe 
Attorney General on March 27 and 30, 1984. 
The main features of t-he Report included 
India's commitment to the cause of self-
determination as well as to the observance of 
civil and political rights concerning right to 
life and personal liberty. freedom of thought. 
conscience and religion, right to participate 
in public affairs, elections and public services, 
protection and rehabilitation of destitute 
and unfortunate persons, right to association 
and right to privacy. It was highlighted that 
the Constitution of India guarantees tbe 
enjoyment of Fundamental Rights without 
any discrimination on grounds of reJiaion, 
race, caste, sex or place of birth. An indepen-
dent judiciary, with tbe Supreme Court at 
its apex, ensured the enjoyment of tbe funda-
mental rights by all individuals. The Report 
mentioned that any violations of individuals' 
rights in India can be suitably redressed 
througb necessary remedies, including the 
exercise of writ jurisdiction by the judiciary. 

(b) The Human R iahts Committee 
commended India's Report and its efforts 
for the preservation of Democracy and 
observance of Civil and Political Rights of 
individuals in the country. 

Dedlnir:ag Trend in Traffic between 
India and Gulf Countries 

6830. SHRI JAGANNATH PATTNAIK: 
WiJI the Minister of TOURISM AND CIVIL 
AVIATION be pJeased to state: 

(a) whether there have been declininl 
trend in traffic between India and Gulf 
countries; 

(b) whether it is causing serious worry in 
airlines circJes as Gulf operations a~. the 
maximum profit-rn,kin, routes for Air JodI. 
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.. well as otbet international carrjers opera .. 
~n. from bere; and 

(c) if so. the details in this regard and 
the efforts of Indian Government to come 
to any decision in th is regard ? 

raE M,INISTER OF STATE IN THE 
)iINlSTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): (a) 
There bas been no decline in the total 
passenger traffic between India and the Gulf 
countries. However, declining trends were 
e~perienced in some markets like Iraq, 
1(.~wait and Qatar. 

(b) Yes Sir. 

(c) As a part of the overall effort for 
Improving the Gulf market, Air-India has 
provided direct connections between 
trivandrum and Dhahran and between 
Madras and Dubai as well as Madras and 
Abu Dhabi. 

~[Tran"atio~] 

IDaplepaentation of Offt~lal ~a~Kuage 
. . . Act, 1963 

6831. S'HRt'-VIJA Y KUMAR Y ADAV : 
wni the Minister' of HOME' AFFAIRS be ,-
pleased to state : 

(a) wh~ther it is essential to implement 
the OffIcial Languages Act, 1963 and Rule 
1976 for carrying out official work; 

(b) if so, whether it is necessary to 
.ppoint officers and employees for this 
purpQse; and 

(c) if 80, Government's policy in this 
regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) Yes. 
Sir. . 

(b) Yes. it is necessary to appoint officers 
.n~ employees according to the norms prescri-
bed by this Department vide O. 'M. No. 
1303S!3!80-0.L. (C) dated 27-4-81. 

(c) The Government's policy bas been 
to Jive ~xpcditious sanction to create these 
posts. 

[Eng/ish] 

Identification of Schemes for Tribal 
Sub-Plan Area and Quantlfiea-

tlo,.. of Fund under Plan 

6832. SHRI GIRIDHAR GOMANGO : 
Win the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether his Ministry has asked the 
Central Ministries/Departments to identify 
the programme and schemes for Tribal Sub-
Plan areas and quantify the funds for the 
same during the Fifth Five Year Plan 
and Sixth Five Year Plan; and 

(b) if so, the names of the Ministries/ 
Departments which adopted the policy and 
the funds provided therefor during Sixth 
Plan period, Ministry-wise? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) Yes, 
Sir. 

(b) The following 15 Ministries/Depart. 
ments have reported quantification of funds 
for Tribal sub-plan areas during the Sixth 
Plan period: 

Ministry/Department Funds quantified 
for TSP areas 
(Rs. in lakhs) 

1 2 

1. Ministry of Agricultule 
Cooperation 5219.55 

2. Ministry of Commerce 164.58 

3. Ministry of Communi-
cations 17387.17 

4. Ministry of Education 
and Culture 4451.13 

5. Ministry of Health and 
Family Welfare 5165.78 

6. Ministry of Industrial 
Development 3444.00 

7. Ministry of Information 
and Br()8dcasting 1377.86 

8. Ministry or' Irrigation 105.70 
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1 2 

9. Ministry of Labour 21.64 
10. Ministry of Rural 

Development 29420.00 

11. Ministry of Shipping 
and Transport 8369.00 

12. Ministry of Social 
Welfare 10843.00 

13. Department of Civil 
Supplies 385.45 

14. Department- of Food 345.00 

15. Department of Rehabili-
tation 8.73 

MR. SPEAKER: Shri Buta Sjngh ...•.• 

(Inlerruptionl) 

SHRI BASUDEB ACHARIA : Sir, ...• Of 

(Inlerruption) 
MR. SPEAKER : What is your Point 

of Order, Sir 7 

SHRI BASUDEB ACHARIA : Sir, the 
industries of West Bengal ..... . 

(Interruptlon) 

MR. SPEAKER: What is the rule, Sir. 
Under what rule you are referring to it ? 

(Interruptions) 

SHRI AMAL DATTA: Sir, the West 
Bengal industries are closing down because 
of lack of industrial alcohol ....• 0 •••• 

(Interruptions)·· 

MR. SPEAKER : Not allowed .••.•.• ,. 
(Interruptions)·'-

MR. SPEAKER : This is irrelevant, 
Sir. It is not a Point of Order, Sir .....•..• 

(1 nl errupti ond·· 

MR. SPEAKER.: I do not know 'Why 
arc you speakins all at one time .••.... 

(lnterrllJlti DIU)·· 
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MR. SPEAKER : I can allow ypu jf )'ou 
come under lome ruJe; not like tbis. 

(Interruptionl)·· 

MR. SPEAKER.: It is all riabt. I 
cannot ........ . 

(Int~rru,ption')·· 

MR. SPEAKER : Mr. Amal Datta .•••.• 
(Interruption.)·· 

MR. SPEAKER: NothiDI will be 
recorded. Absolutely I have not allowed. This 
is all irrelevant ....... " 

(Interruptions)·· 

MR. SPEAKER: Mr. Acharia, do you 
know the rules? .....•.• 

(Interruptions)·· 

MR. SPEAKER: All ri.ht, then I will 
see to it. I cannot do this. Not like this. 
It is impossible to run the House like 
this .•..•.••• 

(Interruptions). 

MR. SPEAKER : Might be, but I have 
to run the House according to tbe rules. I 
cannot break the rules for you. 

(lnterruptions)--

MR .. SPEAKER : I have not allo~ed, 
absolutely not. 

(Inl errup t ions )*. 

MR. SPEAKER: Now take your seats 
please. If you want to abide by the rules, 
nothing like this can be discussed in tbis 
way ••••• , ••• 

(Interruptions)· • 

MR. SPEAKER: Not allowed ••••••.•• 
(InltrruptJonJ)·· 

MR. SPEAKER : Hon. Members, 1 
have already listed one subject tooat' that 
concerns the industry t and if you want to 
have your own way of doina tbe thinlS. tben 
the House is yours, do whatever you liko. 
But I cannot take it like this. you ate .taodioa 



ten people, trying to force your way like 
this, like a ramrod. Don't do it like that. 
AU ot you shout, it is very bad. I go 
accordinl to the rules. 1 ask you what is 
what and 1 sive everything ou the floor of 
this House for discussion. I am not barring 
anything. But you cannot force your 
ramrod like this. Don't do like that. I 
dislike tbat. 

SHRI AMAL DATTA: You allow one 
by onc. 

MR. SPEAKER: But there is no 
question of one by one. It is ·not a question 
or discussion hour ........• 

(Interrupt ion) 

SHRI AMAL DATTA: We have given 
notice of it. 

MR. SPEAKER: It is out of order. 
On principle, I ca"nnot allow it. There is no 
Point of Order ....... .. 

(Interruptions) 

MR. SPEAKER: I have taken a note of 
it but you cannot ask me here. You are 
unnecessarily taking the time of the House. 
Absolutely irrelevant, absolutely irresponsi .. 
,ble ••••••••• 

(Inlerruptions) 

SHRI AMAL DATTA! You are not 
listening to us for one minute. When it is 
a question of jobs for lakhs ........ . 

(Interruption) 

MR. SPEAKER: It is all right, but 
everything has to come according io the 
rules .... e •••• 

(Interruption) 

SHRI AMAL DATTA: I have given a 
notice ... ' ..•.. (Interrupt ions). 

MR. SPEAKER: That is aU right. 
Thaf is under my consideration. I cannot 
allow you like that. *' •••• II 

(1nt~'ruplions) 

MR. SPEAKER : The ruJes do not allow 
,ou lik. that. 

(Interruptions) 

-
MR. SPEAKER : I cannot. I have to 

, consider it. If the time is available, I can 
consider it. It is $0 !'limple. 

SHRI INDRAJIT GUPTA (Basirhat) : 
Sir, the House is going to adjourn ...••.... 
(Interruption). 

MR. SPEAKER: No, no. 

SHRI INDRAJ1T GUPTA: Kindly 
listen, Sir. You are not even listen ing to 
anything. You will certainly c\,)nsider the 
matter, I know that. 

MR. SPEAKER: Yes, I can, and you 
are always welcome. 

SHRl INDRAJIT GUPTA: I am not 
welcome here, I am only welcome there. 

MR. SPEAKER : Not like this when he 
is trying to ramrod the Chair ........ . 

(Interrupt; ons) 

SHRI INDRAJIT GUPTA: I am not 
trying to ramrod. I am making a request 
to you. Since the House is going to 
adjourn in about two days time, there may 
not be a time for you to admit Call ins 
Attention notices. And since this matter we 
feel is of urgent nature you may look into it 
and ask the concerned Minister to make a 
statement. 

MR. SPEAKER: I always request you 
to come and 1 will also call the Minister. 

(Interruptions) 

MR. SPEAKER: I am not averse to 
anything, but it should be done according to 
the decorum. It is not like this, I abhor 
this. 1 am always open to sug~estions. I am 
always open to cooperation. You come and 
I will do whatever I can, but not like this. 
If you do like this then I go the other way 
round and I become allergic to this. So 
simp:e it is. 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah) : On the identical matter I save a 
notice and since the time is very short you 
may consider it or may not consider it. My 
suggestion is simple. The Minister may 
malee a statement in the House or may 
.Dot do anything, but I would request that 
since the Minister is here. be may be asked 
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after the Session is over at least to call all 
the MPs belonging to West Bengal and 
discuss the matter. 

MR. SPEAKER: You ask the Minister 
and he will do it 

SHRI PRIY A RANJAN DAS MUNSI : 
If you direct him, it will be all right. 

MR. SPEAKER : I cannot. He is here 
because he has to cater for us. He is not 
a Minister for himself. 
(Translation] 

SHRI SHANTI PHARIWAL (Kota): 
Mr. Speaker, Sir, in the big and small 
villages in and around Srinagar. 

(English] 

Press. You have just now said tbat there 
is going to be no Calling Attention. I 
presume this is based on what it is already 
on your Table. Therefore, I would like to 
draw your attention to the point that 
everyday there are matters of urgent public 
importance appearing in the Press and 60 to 
70 per cent of the Calling Attention are 
not discused. 

MR. SPEAKER: I don't want my 
attention to be drawn like this. No. 

Now, Papers to be laid. 

12.08 brs. 

PAPERS LAID ON THE TABLE 

MR. SPEAKER: Not like this. Not [Eng/ish] 
aIlowed. 

(lnterrupfions)** 

MR:. SPEAKER: Not allowed. 

(blterraplion.r;)· * 
[Translation] 

SHRI SHANTI DHARIW AL: Please 
ask the Minister of Home Affairs to make 
a statement on this subject. 

MR. SPEAKER: Do you think that 
a statement can be made' only if pressure 
is exercised? 

(Interrupti OilS) 

[Engli~hl 

PROF. K. K. TEWARY (Buxar) : You 
will recall that during a debate, an 
hOD. Member of this House mentioned a 
friend and a colleague of ours, as being 
involved in a bank fraud. His name was 
expunged from the proceedings. Yet the 
Indian Express has published his name. It 
is a privilege of the House. 

MR. SPEAKER: Mr. Tewary, you are 
going the wrong way to give your point of 
view. You have given me a privilege 
motion. I am getting it looked into. When 
1 get ~he facts. I will see what to do and 
what it is. 

SHRI KAMAL NATH (Chhindwara) :. 
Every day there are reports appearing in the 

•• Not recorded. 

Annual Report and Rlvfew In the working 
of the National Federation of Labour 
Coopera tives Limited, New Delhi and 
statement showing reasons for deJay in 

laying papers on the Table 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT ~HRI CHANDULAL 
CHANDRAKAR) : On behalf of Shri Buta 
Singh I beg to lay on the Tobie: 

(l) 0) A copy of the Annual Report 
(Hindi and English versions) of 
the National Federation of 
Labour Cooperatives Limited, 
New Delhi, for the year 1983"84 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government of the working of 
the National Federation of 
Labour Cooperatives Limited, 
New Delhi, for the year 1983-84. 

(2) A statement (Hindi and EoaJish 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. (Placed In Library. 
See No. L T-927/SS). 

Trade and Merchadise Marks (Secon' 
Amendment) Rules, 1985, Weight. and 
Measure. (Packaled Commoclft'e.) 
Amendment Rule •• 1985 and Statement 

showing rea'ODI for delay la 
laying uotiflestloa at (1) 

THE MINISTER OF FOOD AND 
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CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : I hes to lay on the Table: 

(1) A copy of the Trade and 
Merchandise Marks (Second 
Amendment) Rules, 1985 (Hindi 
and English versions) published in 
Notification No. S.O. 1396 in 
Gazeete of India dated the 6th 
April, 1985, under section 134 of 
the Trade and Merchandise Marks 
Act, 1958. [Placed in Library. 
See No. LT .. 928/85]. 

(2) A copy of the Standards of Weights 
and Measures Packaged Com-
modi ties Amendment Rules, 1985 
(Hindi and English versions) 
published in Notification 
No. G .S.R 96 (E) in Gazette of 
India dated the 20th February, 1985, 
under sub-section (4) of section 83 
of the Standards of Weights and 
Measures Act, 1976. 

(3) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the notification mentioned 
at (2) above. [Placed in Library. 
See No. LT-929j8Sj 

Annual Reports and Reviews of the 
Karnataka Dairy Development Cor-
poration and Animal WeJfare Board 

of India etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL 
CHANDRAKAR): I beg to lay on the 
Table: 

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1 ) of section 
619A of the Companies Act, 1956 : 

(i) Review by the Government on 
the working of the Kamataka 
Dairy DevelopmeD t Corporation 
Limited, Bansalore for the year 
1980-81. 

(ii) Annual Report on the Karnataka 
Dairy Development Corporation 
Limited, Banplore, for the year 
1980-81 alona with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
Oo~ral tbereon. 

(2) A statement (Hindi and Enalish 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. [Placed in Library. 
See No. LT .. 930/85]. 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Animal Welfare Board of 
India, Madras, for the year 
1983-84 ajong with, Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Animal Welfare Board of 
India, Madras, for the year 
1983-84. 

(4) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the. papers mentioned at 
(3) above. [Placed in Library. 
See No. LT-931/8S]. 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Farmers Fortiliser 
Cooperative Limited, New Delhi, 
for the year 1983-84 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and- English versions) by the 
Government on the working of 
the Indian Farmers Fertiliser 
Cooperative Limited,., New Delhi, 
for the year 1983-84. 

(6) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(5) above. [Placed in Library. 
See No. LT-932j8SJ. 

Notification under Section 48 of the Life 
Insurance Corporation Act. 1956. State-
ment showing reasons for delay in layinll 

papers on the Table 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE. (SHRI 
JANARDHANA POOJAR Y) : I beg to lay 
on the Table: 

(1) A- copy of the Life Insurance 
Corporation of india Class III and 
Class IV employees (R.evision of 
Terms and Conditions of Service) 
Rules, 1985 (Hindi and English 
versions) published in .Notification 
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No. O. S. R. 357 (E) in Gazette of 
India dated the 12th April, 1985, 
under sub-section (3) of section 48 
of the Life Insurance Corporation 
Act, 1956. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the notification mentioned 
at (1) above. [Placed in Library. 
See No. LT-933j8S]. 

Annual Report. Annual Account and Review 
on the working of the National Council of 
Science Museums, Calcutta. Statement 
showing reasons for delay in laying papers 

on the Table 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K. P. SINGH DEO): 
I beg to lay on the Table: 

(1) A cOPY. of the All I ndia Services 
(Provident Fund) Amendment 
Rules, 1985 (Hindi and English 
versions) published in Notification 
No. G. S. R. 338 in Gazette of 
India dated the 4th May, 1985, 
under sub -section (2) of section 3 
of the All India Services Act, 1951. 
[Placed in Library. See No. LT-
935/84]. 

(2) (i) A copy of the Annnal Report 
(Hindi and English versions) of 
the 'National Council of Science 
Museums, Calcutta, for the year. 
1983~84. 

(ii) A copy of the Annual Accounts 
(Hindi and Lnglish versions) of 
the Natio'la t Council of Science 
Museums, Calcutta, for the year 
1983·84 together with Audite 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Council of Science 
Museums, Calcutta, for the year 
1983-84. 

(3) A statement (Hindi and English 
versions) showing reasons for delay 
in laying tbe papers mentioned 
at (2) above. [Placed in I."ibrary. 
See No. LT-935/8SJ. 

12.10 brs. 

MESSAGE FROM RAJY A SABRA 

[English] 

SECRETARY-GENERAL : Sir. I have 
to report the foHowing message recoived 
from the Secretary-General of Rajya Sabha : 

"In accordance with the provisions 
of sub-rule (6) of rule 186 of the Rules 
of Procedure and Conduct of Business in 
the Rajya Sabha, I am directed to return 
herewith the Appropriation (No.4) Bill" 
1985, which was passed by the Lok Sabha 
at its sitting held on the 7th May, 1985, 
and transmitted to the Rajya Sabha for 
its recommendations and to state that 
this House has no recommendations to 
make to the Lok Sabha in regard to the 
said Bill. 

12.12 hrs. 

CALLING ATTENTION TO MATfER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

SItuation arising out of the reported 
closure of Rohtas Industries Limited 
resulting In unempoyment of lar.ge 

number of workers 

SHRI MAURICE KUJUR (Sundargarh) = 
I cal) the attention of the Minister of Industry 
and Company Affairs to the foJlowing matter 
of urgent public importance and request 
that he may make a statement thereon: 

"The situation arising out of the 
reported closure of Rohtas Industries 
Limited resulting in unemployment of 
large number of workers and the action 
taken by the Government in tbe matter." 

THE MINISTER OF CHEMICALS 
AND FERTIL1ZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) ": Rohtas Industries 
Ltd. (RIL) belongs to Sa'Ju Jain Group. It 
has five undertakings in its Dalmianagar 
Complex, namely cementt paper asbestos, 
vanaspati and vulcanised fibre. In addition the 
company had a vanaspati unit in Jaipur 
which has since been disposed of by the 
original promoter in July 1984. The Company 
employs' about 10,000 regular workers and 
SOOO casual/contract workers. The operatiBt1 
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[Shri Veerendra Patil] 
results of the company have been unsatis-
factory since 1977·78 and it has been 
incurring losses continously. As on 
31-12-1982, the accumulated losses and 
intangible assets aggregated to about Rs. 12.32 
crores against subscribed and paid up capital 
of Rs. 6.04 crores and the reserves and 
surplus ot Rs. 1.01 crores. The company 
has defaulted in the payment of various dues 
including statutory liabilities amounting to 
over Rs. 30 crores. Due to liquidity 
constraints RIL was unable to make current 
payments and as a result, it ran into serious 
difficulties in regard to supply of n1aterials 
and services. On account of the uncertainty 
about the future of the company, there was 
a steady exodus of qualified and experienced 
personnel, which added to the alr~ady serious 
operational problems faced by it. The 
company declared a series of lay offs and 
lockouts for varying periods during 1982, 
1983 and 1934. According to the Government 
of Bihar, the R1L units at Dalmianagar have 
remained closed since 9-9-1984. 

According to the detailed diagnostic study 
undertaken by IFCI, the m:lin rea~onl) for 
sickness for RIL are (i) managem!nt deficiency 
(ii) lack of mojernisation. Various efforts 
to revive the company have been made and 
consultations have been l;leld between IFCI and 
other financial institutions, State Governments 
and the concerned Ministries. A rehabilitation 
package finalised by the financing institutions 
in June, 1983 which comprised of rehabilita· 
tion and modernisation/expansion of various 
units at the Dllmianagar Complex and 
expansion of the Vanaspati Unit at Jaipur, 
was approved by the Guidance Commi ttee of 
the Ministry of Finance in February, 1984. 
This rehabilitation package was bas'!d on 
various assistance/reliefs and concessions to 
be given by the institutions, the State 
Governments, Ministry of Industry and 
Railway Board. In the meantime, in July, 1984 
the RIL disposed of its Vanaspati Unit at 
Jaipur Company which was the only profitable 
undertaking of the thereby ne:essitating a 
fresh look at the whole package of assistance 
as the cash contribution of this unit in the 
overall operation of the company was now 
no longer available. Financial Institution 
took an adverse view of tne sale of the 
Vanaspati Unit at Jaipur and expressed their 
total 'Sick of faith in the nlanagement of RIL. 
The institutions also expressed strong doubts 
about tbe \,iability of Robtas Industries Ltd. 

A series of inter-departmental meetings 
have been held to discuss the affairs of RIL 
and the prospects of revival. These discussions 
have revealed that the financial position of the 
company bas further deteriorated in view of 
the total liabilities having increased to nearly 
Rs. 75 crores, and the unit has no prospects' 
of viability. 

MR. SPEAKER: I would like to request 
the hon. Members not to talk standing in 
the aisle. This is not the way to talk to each 
other, they must learn all these things. Hon. 
Members, this is not the way to do it. If 
you want to have some parleys, you can go 
outside and have it. but don't disturb the 
hone Minister and the hone Members who are 
on the job. Please don't do it. 

SHRI MAURIC KUJUR: Sir, the Rohtas 
Industries Limited at Dalmia Nagar is the 
second largest private sector company after" 
TISeO in Bihar and it has remained closed 
since Jast September. Since then, about 
15,000 workers ha ve been thrown out of 
employment and are forced to face starva-
tion. 

May I know from the hon. Minister what 
legal action was taken by the Government 
against the management of for throwing 
thousands of workers and their families on 
the street? 

Has the management paid all the out· 
standing dues of the workers or those arc still 
pending? If so, how much are the outstand· 
'jng dues? 

Has ever the State Government of Bihar 
moved the Central Government to take over 
the management of th~se units? If so, what 
steps do the Government propose to take for 
the revival of these units and to protec t 
the interest of both the State and the 
workers? 

SHRI VEERENDRA PATIL: Sir, as I 
have already explained (he position of these 
units is really very bad. 

12.16 hrs. 

{MR. SPEAKER in the Chair1 

The han. Member wanted to know about 
the dues of the workers outstanding. 
The dues of the workers oustanding 
are of the order of Rs. 7 crores. 
As the bon. Member has mentioned 
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about 15,000 workers are involved because it 
is a very big comp.lex where these workers 
are working and the un it is closed now. 
Therefore, I have mentioned in my statement. 
the efforts made by the Central Government 
and the State Government to rivive these 
units. But unfortunately, the financial Posi .. 
tion of the ~nit has further deteriorated and 
when the financial institutions were thinking 
of rehabilitation of this unit, the nlanagement 
suddenly dispose of one unit at Jaipur which 
was making profit. So, the financial institu-
tions have Io;:)t !aith in the managem~nt. 
After that, there were discussion in the 
Industries Ministry; there were discussions in 
the Finance Ministry; there were discussions 
with the Chief Minister and the State 
Government representatives. 

So far as taking over is concerned, I 
think, it is for the State Government to 
consider. I feel that the State Government' 
is considerin,g it. If tbe State Government 
wants to take over and run these units, 
whatever assistance, whatever cooperation 
and whatever help they want from the 
Central Government, we are prepared to 
consider and extend all possible help to 
them. I do not know whether the Govern·-
ment of Bihar will be in a position to 
rehabilitate all these units because there are 
several units in this complex and if they want 
to r~habilitate the unit one by one, then to 
that extent, the workers will have to cooperate 
with the Bihar Government. I know the 
prl!sent Chief Minister of Bihar who is 
himself an eminent trade-union leader and 
he has all sympathies for the workers and 
therefore they are C'onsi(kring seriollsly how 
best to get over this difficuity and 
find a satisfactory solution. 1 can 
only say that if the Bihar Government is 
thinking of any such proposal, to that extent, 
whatever help is required and whatever help 
is possible fro~n our side, the Government of 
India is prepar~d to consider, if sucn porposal 
comes to the Government of India from the 
Bihar Govetnment. 

[Trans/at ion] 

SARI ZAINUL BASHER (Ghazipur) : 
Mr. Deputy Speaker, Sir, the Rohtas Indus-
tries Ltd. is located in a very backward area 
of Bihar. It is in fact located b(,tween the 
two quite backward areas of Bihar and 
... terD Uttar Pradub. 15,000 workers. 1,000 

regular workers and 5.000 contract/cHual 
workers. are employed there. Besides, a 
large number of other 'people are also 
benefited by it. There are other contrac~ 
tors, markets and transport (:omp~es 
directly or indirectly connected with it. 

The Rohtas Industries Ltd. has been 
lying closed since September Jast. It. has not 
only affected the livelihood of the workers 
employed there and their famUies' but has 
shattered the economy of that area also. The 
entire area has been badJy atf("cted by it. 

There was a time when the Rohtas Indus-
tries Ltd. used to be a prosperous industry. 
I ts owners earned good profit from it. But 
they utilised their profits in other areas 
instead of utilising it for the modernisation 
and expansion of this industry. This industry 
produces paper, vanaspati gbee and cement. 
They run a railway line also and carry both 
passenger and goods traffic. I do not know 
whether that line has recently been na~jonaliaed 
or not, but this line is also lying closed. The 
factory is also lyjng dosed. 

A very important aspect is that tbe raw 
ma.terial used in this Industry in the manu-
facture of paper. cement, vanaspati, etc. is 
avaHable in abulldaoce in that area itself. 
A 11 these are essential commodities. These 
commodities are now in short supply in the 
market because of dosure of this industry. 

Besides, it has adversely afTected the 
1ivc~jho(ld of the workers. The (iovernment 
of Bihar tried to help restart this industry 
somehow or the other becau!'e its closure 
was adversely affecting the ecor.omy of Bihar. 
They gave certain concessions also, the details 
of which have been furnished by the Minis .. 
ter in his statement. Some financial insti-
totions also wanted to provide assistance to 
it ••• (Interruptions) 

This industry in located in Mr. Tiwari's 
district and not in his constituency. 

(Interrupt I ()ns) 

[English) 

He is very much concerned about the 
closure of the mill. 

{r,.ans! atioll] 

But before the financial instituti®s could 
co .. ld help them and tbe Bihar Oovetamerlt 
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lShri Zainul Basher) 
could Jive them some concessions in regard to 
the 'repayment of their dues. they sold their 
Jaipur Unit. The Jaipur Unit was a viable 
unit. After the sale of that unit. the Govern-
ment of Bihar lost confidence in their 
management. Now they are not prepared to 
extend any concession or facility to this 
industry. 

What are the reasons why this very old 
and, once old prosperous industry, which had 
provided employment to many people in the 
backward area, has been closed? The main 
reason which the hone Minister has stated in 
his statement and which we all know, is its 

. bad and inefficient management. Bad manage-
ment has raiRed a very useful industry. The 
second reason is their rna/a-fide intention. 
Perhaps they thought that they might not be 
able to earn more this industry and so, they 
started gradually transferring elsewhere the 
funds invested by them in it. They started 
doing so to earn profit or to get benefit in 
some other ways. They have not even 
deposited the providend fund amount of the 
workers for t,he last four years. It is a 
criminal act. Questions were ~aiscd in 
this House also that the amount of the 
provid~nt fund <?f the w~rkers had not 
been. deposited by, them for the last fOUf 
years. I understand that no action has 
been taken against this criminal act. It is a 
very serious matter. The main point is what 
to do with that industry, how to get it re-
started. Mr. Deputy speaker, Sir, as 1 said 
earlier, the closure of the Rohtas Industries 
Ltd. has shattered the economy of eastern 
U. P. and Bihar. This industry has to be 
restarted. The Government . of Bihar had 
lent a proposal 4 or 5 months ago that the 
Central Government should take over this 
industry and after taking it over, it may be 
nationalised later on. The first step is to 
take it over and the second step is to 
nationalise it. I would like to know whether 
the Central Government have received any 
luch prol)Osal from the Bihar Government 
and if so, why they have not taken any action 
an it so far. The time for taking it over is 
over now. The livelihood of about one lakh 
people directly depends on this min. If. on 
all average, a family consists of five to seven 
members. then at least one lakh people are 
on the vcr. of starvation today. The 
Rohtas Industries Ltd. has been lying closed 
for the last more than 6 or 7 months but 
no efforts have been made to get it restarted. 

The Bihar Government and certain financial 
institutions have tried to provide concessions 
and facilities to the management of the mill, 
but inefficient management is unable to run 
this mill despite all these concessions and 
facilities. I. therefore, demand that this 
mill be nationalised. The earlier it is nationa-
lised, the better it would be. It is no use 
delaying its nationalisation. In his budget 
speech, the hon. Finance Minister had said 
that inefficient management would be punish-
ed. But the management of this industry is 
not being punished even after the lapse of 
such a long time. Now, they have lost the 
confidence of the Bihar Government and the 
financial institutions, what to talk of getting 
assistance from them. I, therefore, strongly 
demand that the Rohtas Industries Ltd. be 
nationalised. Arrangements should be made 
to reopen their mill as early as possible. I 
would like to know when you propose to 
make arrangements for its reopening? Many 
questions arise in respect of this factory-
whether criminal cases would be filed against 
them or not; whether a case would be filed 
against them for not depositing the amount 
of providend fund; whether the money ad-

, vanced by the financial institutions would be 
recovered from them or not. I do not 
want to ,raise these questions, because there 
is no need of them. I would only like to ask 
when thi., mill is proposed to be nationalised 
and the arrangements made to reopen it. 

[English] 

SHRI VEERENDRA PATIL : I have 
already said that the state of affairs so far 
as this unit is concerned is very bad. I can 
give the figures so that the Members can 
appreciate the real position. The fixed 
assets of the company as on 1-3-1984 was 
Rs. 18.29 crores. The depreciation on the 
fixed assets value upto 1-3-1985 was Rs. 2.45 
crores. The net value of the assets as on 
1-3-1985 comes to Rs. 9.84 crOTes. As 
against the assets of Rs. 9.84 crores, the 
liabilities as on 12-11-19~4 were of the order 
of Rs. 75 crores. The hon. Member wanted 
to know what steps the Government of India 
proposed to take to revive this unit or take 
over this unit or nationalise this unit. Very 
recently an exercise was made in the Finance 
Ministry. A Committee was asked to go 
into that and that Committee has prepared 
a rehabilitation scheme. According to the 
scheme prepared by the Finance Ministry for 
rehabilitating the unit. the amount required 
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is Rs. 174 crores. Since a large amount is 
required for revival of this unit, I want to 
tell the hone Member and also the House, 
because the hone Member wants to know 
whether the Government of India wants to 
take over this unit. whether the Government 
of India wants to nationalise this unit-I 
may humbly submit that the Government of 
India is not in favour of either taking over 
this unit or nationalising this unit because so 
far as the nationalisation question is con-
cerned, it does not fit in the criteria that are 
laid down by the Government of India 
for nationalisation; we feel that this unit is 
not fit for revival. If the G\lvernment of 
Bihar wants to nationalise, then it is for the 
Government of Bihar to consider it and take 
whatever necessary action they propose to 
take or they intend taking in this matter. As-
I have already mentioned, if the Government 
of Bihar wan ts to nationalise or wants to 
revive some of the units, to the extent 
possible we are here to extent all support 
that we can to the Government of Bihar. 
We have already said this to the Government 
of Bihar. In fact, they demanded that the 
Government of India should nationalise, and 
we have made it very clear to the Govern-
ment of Bihar that we are not in favour of 
nationalisation. We have made it clear that, 
if the Government of Bihar wants to nationa-
lise, it is for them to take a decision in the 
matter. So, there is no question of the 
Government of India either taking over or 
nationalising this unit. If the Government of 
Bihar comes forward with any concrete 
proposals, certainly the Government of India 
will consider. 

12.33 brs. 

STATEMENT Re: FREIGHT RATES FOR 
SALT FOR HUMAN CONSUMPTION 

[English] 

THE MINISTER OF RAILWAYS (SHRI 
BANSI LAL) : Hon. Members may recall 
the general discussion on Railway Budget 
which took place in March 1985 and my 
reply thereto on 20th March 1985. The 
revjsed fare and freight rates bave accordingly 
taken effect from 15-4 .. 1985. However, some 
of tbe Hon. Members had made mention 
about giving some relief in the matter of 
freight rates for salt for human consumption .. 
Wo ~vo boon pviDa ~Dlidorablo tbouabt to 

this matter. In deference to the wisbes of the 
Hon. Members and on arounds of scnti-
ment, I ha ve decided to exempt salt {or 
human consumption from the levy of the 
10% supplementary charge, on consignments 
movins over 500 kms. I, therefore, aDDouoeo 
that tbe 10% supplementary charae imposed 
on goods traffic with effect from 15·4·1985 
will not be leviable on salt for human 
consumption with effcct from 1 .. 6-1985. 

J 2.35 brs. 

ANDHRA PRADESH LEGISLATIVB 
COUNCIL (ABOLITION) BILL 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ) : I beg to move 
for leave to introduce a Bill to provide for 
the abolition of the Legislative Council of 
the State of Andhra Pradesh and for matters 
supplemental, incidental and consequential 
thereto. 

MR. DEPUTY SPEAKER: The question 
is : 

"That leave be granted to introduce 
a Bill to provide for the abolition of the 
Legislative Council of the State of Andhra 
Pradesh and for matters supplemental, 
incidental and consequential thereto." 

The motion was adopted. 

SHRI H. R. BHARADW AJ : I introduce 
tbe Bill. 

SHRI S. JAIPAL REDDY: I think this 
is a non "controversial Bill. It can be taken 
up immediately. 

MR. DEPUTY SPEAKER: Now it is 
only the introduction stage. 

12.37 brs. 

MATIERS UNDER RULE 317 

[English) 

(I) Need to give top priorfty III tile Seventb 
Five Year Plan lor Irrigation 

project. in lacU. 

SHRI Hl)SSAIN DAlt WAI (B.atnasiri) : 
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belia hal beea blessed by very many big 
rivers through its length and breadth. If 
the water ftowiDI in these rivers is properly 
cbanneliacd for irrisation purpose. out 
G08ItWy can emerp in years to come as the 
biaaeat •• nary of .the world. We are 
committed to better the lot of majority of 
our people, -many of whom are liviDI below 
the poverty line. As a democratic country 
having implicit faith in socialism we have 
to reduce the disparity in distribution of 
wealth. We can only achieve these goals if 
we concentrate our efforts in the direction of 
agricultural development of our country. 1 he 
vast irrigation potential which is available to 
us if properly planned and implemented, , . 
can convert our vast fallow and grass .. growmg 
pastures into fertile f~od growing fields. The 
Government of India should give topmost 
priority for undertaking a massive pr?sramme 
of irrigation projects in India and earmark 
substantial provision of funds for the same 
in the Seventh Five Year Plan. 

(Ii) Need for allocation of funds by 
HUDCO fur rural Housing or to set 
up a separate Corporation for financ-

ing rural Housing Schemes 

SHRI S.M. BHATTAM (Visakhapatnam) : 
As per the policy of the Andhra Pradesh 
State Government the A. P. State Housing 
Corporation is entrusted with the construc-
tion of 1,40,000 houses of which 90% are 
being taken up for the benefit of the rural 
poor. 

The financial outlay for the construction 
of 1,40,000 houses comes to about 88 crores 
out of which the loan component is Rs. 45.45 
crores, the ba1ance being subsidy and benefi-
ciary contribution. 

the main objective of HUDCO is to 
undertake housing and urban developmental 
proarammes. Its priority is for financing 
urban schemes. HUDCO earmarks only 
15% out of the total lending for rural housing 
for weaker se "tions. In this connection, I 
would suggest ns follows: 

(i) The present priority of HUDCO 
should be changed so as to increase 
it to SO% in case of rural housing 
as for all loans released by 
HUDCO, the State Government 
stands guarantee. 

(ii) The period of repayment in the 
" ," ~e of rural bOll!ina is 10 years 

whereas it 20 years in urban areas. 
This disparity should go. 

(iii) In view. of massive programme 
undertaken in Andbra Pradesh for 
rural poor, HUDCO should give 
preference to rural housing schemes 
in Aodhra Pradesh. 

(iv) If reorientation of policies of 
HUDCO on the above lines is not 
possible, a separate independent-
corporation may be set up exclu-
sively for financing rural housing 
schemes for weaker sections. 

(iU) Need to formulate 8 code of conduct 
and pthlcs for the Press 

SHRI KAMAL NATH (Chhindwara): 
Sir, the Press which is an important organ of 
Indian democracy and having a long reach 
over the public mind has no codified norms. 
Accountability is essential and for accounta-
bility a code of conduct and Ethics is 
extremely important. Agencies of mass 
communication are carrjers of public 
discussion and information acting to learn 
and report facts. Newspapers, magazines 
and those who write for them are bound by 
no specific Code of Ethics. 

Certainly no code of ethics can be 
imposed on the Press j t has to evolve from 
within the Press itself as any imposition may 
lead to control of the press which would be 
undesirable. Without a code of ethics, long 
established values of journalism get devalued. 
A mere libel law is not enough. Therefore, 
what is needed is a code of ethics formulated 
by member bodies of the Press itself and 
thereafter a pledge by individual members 
that they would be bound to the code of 
Ethics. The Governmen t should thereafter 
deny accredition and its ~oncon1itant facilities 
to those who refuse to subscribe to it. The 
Press must not only function freely but also 
responsibly to promote and preserve the bond 
of mutual trust and respect between the 
Indian journalists and the Indian people. 

(I,) Need to expedite tbe W(lstern 
Kosi Car a: P.oJeet 

DR. G. S. RAJHANS (Jhanjharpur) : Sir, 
sometime back t he Central Government had 
reviewed the progress made in the execution 
of the Western Kosi canal project, keepioa in 
view tire urgent need for bamessing river 
Kosi for irri ..... ion pu.rpo!lleS ill the Madbubaoi 



and Darbbanga districts of Bihar and 
reducins its propensity for causing flood. It 
is gratifying to note that work on this project 
is almost complete in the Nepalese ter.ritory 
but there is hardly any progress in the Indian 
side. I t bas been told repeatedly both by 
the Central Government and the Government 
of B har that the project would be completed 
by June 1987. But seeing the slow progress 
of the work, it is almost impossible to 
complete the work by the above date. As 
such, the Central Government should ask 
Bihar Government to expedite the execution 
)f the project and also monitor its progress. 

(v) NeEd for reTaxa1ion by South Central 
Railway in the rule regarding booking 
of 20 wagons a t a time for one place 

in Karnataka 

SHRI D.K. NAIKAR (Dharwad North) : 
The trade and industry in Karnataka are 
greatly handicapped because of the insistence 
of the South-Central Railway ~uthorities to 
book 20 wagons at a time for one place for 
allotme.nt of wagons. The traders in North 
Karnataka particularly in Hubli are small 
traders. They are finding it very difficult to 
move their goods from one place to another, 
since they are unable to accumulate goods 
for being carried in 20 wagons at a time. 
This in fact has caused scarcity of essential 
goods in rna ny parts of Karnataka State. 
Th~s insistence of booking 20 wagons at a 
time has indirectly affected the common 
people in the State. The Karnataka Chambers 
of Commerce and Industry has repeatedly 
requested the General Manager, South-
Central Railway to relax this rigid rule of 
booking 20 wagons at a time. It is, therefore, 
requested that the hon. Minister for 
Railways be pleased to concede the request 
of the Cham bers of Commerce and 
Industry, HubH and direct the South-Central 
Railway authorities immediately to relax the 
rigid rule of al1ocation so as to enable the 
traders to promote their trade in Karnataka 
State. 

hi) Need for amending the Fore.t 
Co.tervatloa Act to obviate delay. in 
execution of development works in 

tribal areas 

SHRI RAM PYARE PANIKA 
(Robertsganj) : Sir, it is a matter of great 
concern that construction works, especially in 
tribal areas of the country~ are hamper.,d due 
to the Forest Conservation Act 
whiCh was enacted in 1980. Ac:cOtdiDa 

to the above Act, a State government 
has to take prior permission for startinl 
any construction work on forest land. 

- State governrnen t have to tak.e permission 
even for e1ectrification in the villages which 
are situated in adjacent areas of the forest 
resulting in slow development of tribal area. 
in the country. It bas been also brought to 
notice that in the Sixth Five Year Plan man, 
Projects in different States were affected 
resulting in great discontentment amonpt 
the tribal and other inhabitants of the area. 
l, therefore, want tbe Government to look 
into this and see that no development work 
is stopped or delayed due to above said 
Act. If need be suitable amendment to the 
Forest Conservation Act may be brouaht. 

(vii) Plight of the "orkers on account of 
denotiftcation of Indian Rubber 
manufacturing Unit of West Denial 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah) : The Indian Rubber Manu(actut'ina 
Unit of West Bengal had been dcnotified 
for the last Ii years, resulting in star-
vation of about 1,000 directly employed 
people of my constituency. 

Meanwhile, a year ago, the Govern .. 
ment of India set up the Tyre Corporation 
of India, incorporatinll some of the premier 
tyre or rubber uniJs excepting the unit of 
.lndia Rubber Manufacturing Unit, popularly 
known as IRM unit. 

The market of rubber goods is expanding 
in India and abroad. A number of Govern-
ment organisations inct'uding defence and 
Railways are also the bulk consumers of 
rubber goods specialty manufactured by 
skilled labour of IRM. 

The workers are prepared to reduce 
the strength on the ground or superannuation 
etc. if the Government agrees to re-opetl 
the units. 

The Industry Ministry can consider the 
following proposals io save the unit: 

(i) Bring back the issue to Cabjn·et 
withdraw the de-notification order; 
or 

(U) Make arrangements for merger 01 
lR M unit in to Tyre Corporation or 
India or Bum and Standard Co.: or 

(iii) Make it an ancillary unit 0(· railway. 
for exclusive supply or rubber "*" 
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If ursent steps are not taken, many 
starving workmen will die. 

(viii) Need to open the closed units and 
to make the sick units stable 

SHRI BASUDEB ACHARIA (Bankura): 
In response to the call of tbe National 
Campaign Committee. lakhs of industrial 
workers throughout the country are observing 
an All-India Day on May IS, against lock-
out, closure, retrenchment and de-notification, 
which are playing havoc with the lives of 
hundreds of workers. Sir, as per the 
Government's own admission, 80,110 
industrial units reported sick in 1983. And, 
during the last 16 months, I.e., upto April. 
1985, the number of sick units has increased 
more. The total outstanding bank credit 
amounting to Rs. 3,101,29 crores is involved. 
The analysis of RBI indicated that the factors 
contributary to sickness included mismanage-
ment and management deficiencies, faulty 
initial planning, mark~t recession, power-cuts, 
shortage of raw materials, etc. The conscious 
workers and their unions had pointed out these 
above factors a number of times. Now, tbe 
menace is not only playing havoc with the lives 
of lakbs of workers but it has caused a huge 
amount of loss of public exchequer. There-
fore, tbe Government should come forward 
with aU vigorous steps to save the indus-
tries and lives of the workers. The Central 
Government should immediately reopen the 
closed units and make the sick units viable to 
rejuvenate the economy of our country. 

[Translation] 
(Is) Need to provide loans in time to 

barijan farmers and unemployed youth 
by banks in Sriganganagar district 

SHRI BIRBAL (Ganganagar) : Sir, I 
would like to draw the attention of the hone 
Finance Minister towards a matter of urgent 
public importance pertaining to my own 
constituency. The main occupation of the 
people in Shriganganagar district is agricul-
ture and there is predominance of Scheduled 
Castes there. Most of the Harijan families 
come in the category of selected families. 
Punjab National Bank is the Lead Bank of 
tbis area and there are many branches of 
other banks also, but the farmers are not 
beiDa liven loan by the banks in time under 
the integrated rural development schemes as 
a result of which the farmers are not bene-
fited. Time and aaain the farmers have to 
'ace many hundles and difticulties. Loans 

are not disbursed in time, which results not 
only in loss of agricultural production, but 
also loss of national production. The 
Central Government and the State Govern-
ments are supporting the farmers in this 
regard and are bent upon bringing about 
rural and asricultural development. 

Lesser amounts of Joans are being ad-
vanced for agricultural production and deve-
lopment than those advanced to trade and 
industry. A very megre amount is advanced 
as loan under D. I. R., as a result of which 
the farmers are not benefi ted properly. 

Compound interest is realised on the 
principal amount. The banks are not follow-
ing properly the policies and the rules laid 
down by the Central Government for dis-
bursement of loans to the educated unem· 
ployed. The condition of unemployed 
persons belonging to the Scheduled Castes is 
very pitiable in my district. 

I would, therefore, request the Union 
Finance Minister to take the following steps 
to remove the increasing difficulties in this 
regard: 

(1) The families identified as the poorest 
should be given loans without delay. 

(2) More persons should be given loan 
under the D. I. R. Scheme. 

(3) The procedure for granting of loans 
should be simplified. 

(4) Loans to unemployed Harijan Youths 
should be g; ven on priority basis 
under the scheme of providing em-
ployment to the unemployed. 

[English] 

(x) Need for early construction of a fishing 
harbour at Astorang (Ori ssa) 

SHRI LAKSHMAN MALLICK 
(Jagatsinghpur) : Government of India 
through their pre-investment survey of Fishing 
Harbour, while making connaissance survey 
of Orissa Coast in 1974 selected Astorang as 
a site of fishing harbour. In the year 1976 
the Government of India prepared a project 
report for construction of fishing harbour at 
an estimated cost of Rs. 66 lakhs. Subse-
quently, the tropical products institute, 
Ministry of Overseas Development, London 
prepared a project report for this harbour at 
an estimated cost of Rs. 291.40 lakbi. 
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Subsequently, the Chief Engineer, Irrigation, 
prepared detailed plan and estimates at an 
estimated cost of Rs. 451.80 lakhs. Then 
the Director, Pre-investment Survey of 
Fishing Harbour, Baogalore has updated the 
estimate at Rs. 4-:5 lakhs. 

After that the Governnlent of India have 
not taken any 'step to expedite the implem~n­
tation of the project.' If a Fishing Harbour 
is established at Astorang it will go a long 
way in boosting the fishing development in 
Orissa. As a large number of the people in 
Orissa earn their livelihood from fishing, step 
should immediately be taken for the develop .. 
ment of fishing in that State. 

In view of this. I demand that a Fishing 
Harbour be constructed at Astorang in Orissa 
without any further delay. 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NABI AZAD) : 
Mr. Deputy Speaker, Sir, 1 propose that we 
can skip the lunch-break today, to complete 
the pendjng business 0f the House. 

MR. DEPUTY SPEAKER : I think all 
of you agree to this and now we will take up 
the next item of the business. Mr. Ashok Sen 
Minister of Law and Justice, is now to repJy 
to the Discussion under Rule 193. 

DISCUSSION ON T~IE URGENT NEED 
FOR JUDICIAL REFORMS IN THE 

COUNTR Y-(Contd.) 

{English] 

THE MINISTER OF LAW AND 
JUSTICE (SHRI ASHOK SEN) : Mr. 
Deputy Speaker, Sir, I am so glad that this 
discussion has disclosed how unanimous 
different sections of the House are so far as 
the problem of judiciary is concerned. It is 
like the Election Commission or the Army, 
one matter on which all parties converge and 
t heir views cut across party line and 1 may 
refer to what Mr. Churchill said in 1954 
when he moved for increasing the salary of 
judges from old time £ 3500-it was the 
salary for hundred years before the war- to 
£ 8000. It was in 1954. a reasonable sum. 

Today, or" course, as you know, it has ,one 
up to £ 50,000 and for the Court of Justlce, 
£ 60,000. in England. Then. he said this if 
I may quote what he said in 1954 on tbe 
23rd March in the House of Commons. 

It is something worth reading bccnuso 
whenever our judges and our judicial adminis-
tration become the subject of controversy. 
either here or outside, I feel very alarmed 
and the-re is no reason why the judges of our 
judicial administration should ever be brought 
under politics or in to controversy. This is 
what Churchill said on 23rd March, 1954 while 
as the Prime Minister of United Kingdom, be 
moved for increasing the salary of judles. 
All of you have said that the conveyance 
allowance of Rs. 500 should be increased 
to something more; all of you have said that 
Rs. 3500 in 1950 was something, but today it 
is nothing. This is what Churchill had said : 

"There is nothing like them at all 
in our Island." 

He was very proud of the Island, i.e. 
United Kingdom. He said : 

"They are appointed for life. They 
cannot be dismissed by the executive 
Government. They cannot be dismissed 
by the Crown either by the Prerorgative 
.or on the advice of Ministers. They have 
to interpret the law according to their 
learning and conscience. They are distin-
guishable from the great officers of State 
and other servants of the Executive, high 
or low, and from the leaders of commerce 
and industry. They are also dearly distin-
guishable from the holders of less exalted 
judicial office. Nothing but an address 
from both Houses of Parliament, assen .. 
ted to by the Crown, can remove them." 

Then, he said fUrther = 

"The principle of the complete 
independence of the judiciary from the 
executive is the foundation of many 
things in our island life." 

I am glad that Prof. Madhu Dandavate 
is here. Our Prime M iniste{, while laying 
the foundation stone of the new Bar Council 
building at Delhi said in unequivocal terms 
that we wanted a fearle!S and independent 
judiciary, because that is the grf"atest safe-
guard for our democratic institutions. 
Nothing better can be said except to quote 
our Prime Minister. 
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This is wbat Churchill said further: 

"It bas been widely imitated in 
varying degrees throughout the free 
world." 

Whether we have imitated or not, but 
today it is recognised by highly placed judges 
even in England that we have in our courts 
advanced much further than the Bri tish 
administrative law, particularly there is the 
great judgement of the Supreme Court in 
Maneka Gandhi passport ca[.e, where their 
lordship struck down the order, the Janta 
Government's order, when her passport was 
sought to be withheld. The court said in 
unequivocal terms that arbitrary powers, and 
unguided discretion are the anti -thesis of 
rule of law. You do not concede any man 
the right to govern according to his whims; 
our Constitution envisages a Government 
by law and not by men. 

SHRI C.P.N. SINGH: Man makes laws. 
I hope. you, would not quote Winston 
Churchill on what he said about India. 

ll,59 hr •. 
{MR. SPE"~ER In the Chair] 

.stlal A. K. SEN: Let me quote his 
aced ~bes. He said further : 

"It is perhaps one of the deepest 
gulfs between us and all forms of totali-
tarian rule." 

All around us democracies afe crumbling 
one after the other and in the desert of 
totalitarian military Governments, this is 
the only oasis where the freede m and free 
life still survives and we are a beacon to the 
rest of the world. the entire free world. The 
non.aligned world looks upon us as a great 
beacon of ell human life and hUn1<Hl dignity 
and so, we are not imitators of anyone any 
more. 

He said further : 

'-The only subordination which a 
judge knows. in his judicial capacity is 
that which he owes to the existing body 
of legal doctrine enunciated in . c:, r~ past 
by his brethren on the bench, past and 
present, and upon the laws passed by 
Parliament which have received the Royal 
asse:lt. The judie has not only to do 
justa betWeeD man aod maD. He ."0--

and this is one of h is most important 
functions considered in comprehensible 
in some large parts of the wor)d-ha~ to 
do justice between tbe citizens and the 
State," 

That is a great work in a democracy which 
our courts have to perform. The British 
judiciary and I shall say the Indian judiciary, 
with its traditions and record, is one of the 
greatest living assets of our race and its people 
and the independence of the judiciary is a 
part of our message in the ever·growing world 
wllich is rising so swiftly around us, I cannot 
do better tban quote this and say that our 
judiciary has set standards for the ever-
growing world all around us. I can quote 
one instance and it is a matter of pride for 
us. When Dharma Teja was sought to be 
extradited from England under a requisition 
from the Government of India under the 
Fugitive Offenders' Act or the Extradition 
Act, as it is now called, the matter was 
argued in the Court of Appeal. Government 
of India was briefing the Attorney General 
at that time, Sir Elwin Jones, who later 
became Lord Elwin Jones, the Lord 
Chancellor. He appeared for Covernrr;(nt of 
India and I have got it from himself. When 
the leading counsel for Dharma Teja said ver, 
emphatically as to how His Lord:)hip expected 
his client to get justice in a country where 
the Prime Minister herself is against him. 
Lord Parker, the Chief Justice who was 
presiding over the court said very firmly and 
very clearly and it is something which is 
worth remembering. He said, "Mr. So and 
So, jf there is any country where your client 
can expect to get justice and justice of quality, 
we have no doubt that it will be in India." 

Therefore, our judicial standards and our 
judges by and large, excepting possi bly a few 
cases, have reached a standard which now 
are considered to be a model for all countries 
where a free judiciary is aJloweJ to fune tion 
and our judgements are quoted in extence, 
and I will tell you one thing that Lord 
Scarman told me two years ago. He was then 
inquiring into a case. Lord Scarman is the 
Chairman of the Law Commission in England 
and he is a great judge. He was then inquir-
ing into the Brixton ,riots. There were racial 
riots between the Black US Indians and the 
\\hites and the police de-alt with the rioters 
rather firmly and there were damages and 
vari('lu§ other things. The Government sou,ht 
that ,he .... for tM riots, tbe aeDtlit' for 
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racial hatred and various other things have 
to be inquifed into. He told me very frankly 

, that in inquiring into this matter. he borrow-
ed copiously from our great Inquiry 
Commissions' reports headed by great judges 
and he found that whenever and whereever 
he wanted guidance on some point, he got 
in from the Indian precedents. 

(Interruptions) 

Whether it is Janata Party or our Party, 
we are all wedded to the same principles. 
There have been lapses in the past. I knew 
because I was arguing in the Special Courts 
case and I remember the hone members 
thought that Mrs. Gandhi and various others 
can be dealt with by the Special Courts. 
There, I can again tel1 you, the Supreme 
Court laid down various guidelines and that 
showed that even in times of Emergency or 
thereafter when the Janata Government came, 
laws spoke the same language. The great 
Cicero said in the Roman Senate once and it 
is quoted repeatedly. 

"Amidst the clash of arms, laws 
are not silent. They speak the same 
language in war, as in peace.H 

If law is law and if it is based on morality 
and justice, it is expected to speak the same 
language whether the Janata Party is in power 
or whether we are in power and it will be 
our duty to see that our judicial and legal 
foundations remain unsullied. 

PROF. K. K. TEWARY (Buxar) : They 
spoke the language inspite of them, not 
because of them. 

PROF. MADHUj DANDAVATE 
(Rajapur) : Don't be distracted. 

SHRI A. K. SEN : I know Prof. 
Dandavatc did not see eye to eye with all 
the aberrations at that time; and many of his 
good friends never liked the persecution. I 
said this on the floor of this House-Prof. 
Dandavate will remember-when we passed 
the resolution revoking that privilege order 
against Mrs. Gandhi where they directed 
Mrs. Gandhi to be sent to prison for seven 
days. 1 said it~ and I said so even at that 
time because I was not a Member of Parlia-
ment when that thing happened. I am glad 
that I was not, because like many of us who 
were defeated. that was the first. and the last 
tilM" bapD, 'b.t. ,I was ,,-.. ted. 

I said, when we came back in 1980 • • oct 
we debated until, I think, 1 O'clock at nl,lht. 
tbat wbenever a Government takes to 
persecution, it digs its own grave; and the 
day you sent Mrs. Gandhi to jail. the grave 
of the Janata Par t)' started being dUM. 

SHRI S. JAIPAL REDDY (Mah-
bubnagar): The same thing happened tp 
you because of Emergency. 

PROF. MADHU DANDAVATE : I 
think both of us went to the grave for the 
saMe reasons. Your Prime Minister is on 
record-he said: ''In 1977, we did not under-
stand the pulse of the people. Therefore, 
we went out. In 1980, the Janata Party did 
not understand the pulse of the· people. 
Therefore, they went out of power:' The 
rightly said that. I agree with him. 

SHRI C. P. N. SINGH : The Law 
Minister Said that you \Vent to the grave 
because you imprisoned Mrs. Gandhi; he 
did not say what you are quoting. 

SHRI S. JAIPAL REDDY : During 
Emergency, you imprisoned two lakhs of 
people. 

SHRI A. K. SEN : Persecution is a 
legacy of the Star Chamber. Persecution is 
a legacy of the arbitrary Government. 
Whenever persecution was taken as the 
instrument of the Government, the perse-
cutor has perished. ) will tell you; when 
Robespierre, the great French leader of the 
Revolution was being sentenced to the 
guillotine by a mad a!\sembly-as you will 
remember, there if you are a leader to-day, 
tomorrow you will be guillotined-
Robespierre was one of the finest men that 
France had produced at that time. 
Robespierre was sentenced to be quillotined; 
and as he was mounting the guil1otine, he 
spoke these words which are guoted by 
Ruskin in "French Revolution". He said 
this, because Marad had become the leader 
for the time being; as you know, the 
Jacobean., and Pseudo-Jacobeans and others 
came. He said these words: "Mon Ami 
RohespierreH (My dear Rebespierre) 
SOllvre bien tnl'· (you will fonow me very 
soon). Very soon he did follow him. He was 
gui lIotined. 

So., this is the fate of the tyranny, 
because tyranny never niles, never Survi~. 
The vo;oe of the 'Buddha, of the Mahatma 
aad of '. ,tho ....... r ...... ,. of ..,.... 
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thought all o~or the world will he perennial, 
but the voice of the tyrant is only for the 
moment; and like Hitlers, grave, they are 
assigned to that ignominy which tyranny has 
always led to. 

PROF. MADHU DANDAVATJ?: Now 
let us come to the Subject. 

SHRI A. K. SEN : Now let us come 
to the stlbject. I was on the subject. Prof. 
Dandavate; because you said that we 
believe in arbitrariness. getting our 
Judges appointed according to our whims 
and all the rest of it, I was trying to refute 
it, and I was trying to stress the very great 
philosophy on which our rule of law has 
been based by the framers of our 
Constitution. 

We had the great leader at that time; 
Pandit Jawaharlal Nehru. He believed in 
the rule of law. And I remember that every 
time he came to this House-I have said 
that so many times, and I shall remember 
it till. the end of my life-first of all, he 
would bow to the Speaker, next to the 

'Oppc;>sition and nex~ to th~ House. Here was 
a man who. if h~ had wanted to take 
dictatorial powers in his hands he could 
have done so with case because the people 
would have willingly given him everything 
that he wanted. But he disdained all that, 
and he. ruled with passion and dedication 
for the rule of law. Which had set the 
foundation of our democracy on golden 
threads which will never be destroyed. 
Therefore let us remember the great 
traditions which have been left for us as 
rich legacy never to be trifled with. I say 
this because Prof. Dandavate very vehe-
mently attacked the government as if we 
have forgotten all these values and we are 
treating' the judiciary with contempt, we are 
treating them as Chapras;s" paying them 
very trifling salary and things like that, 
and so on. We have not done so and the 
judges win bear testimony for that; and the 
relation with judiciary has never been better 
than what it is today un~er the Prime 
Minister, Mr. Rajiv Gandhi. When he gave 
me the assignmen t. his one command was 
that this matter of judicia] reforms has 
been trifled with for a long time and it i~ 
time that it is flnished quickly; and if all of 
you live power to do set. I have no douht 
that within five years at 0 ur c,",mmand. we 
• ball .. &be' ead or dU. aoo"'J&ID\lI.tf"o. tbe 

backlog and tbe various other tbings which 
have been built up over the years, and it 
needs a radical treatment and it will be 
possibly available, not in the very distant 
future. 

About the various things you have 
raised, salary, elnoluments, leave, their 
dignity, their prestige and everything, the 
Government has called for a conference of 
Chief Ministers, the Law Ministers which 
was going to be held on the 30th May. But, 
unfortunately, the Prime Minister will not 
be available. So, it will be held after he 
returns and he will inaugurate the Conference. 
This will show the earnestness of the 
Government in dealing with this problem. 

Regarding the problem of justice, this 
is almost a mandate of the Constitution. 
Let us read Article 39A. This was passed in 
Congress time. not that you opposed; 
everybody supported it. It reads as 
follows : 

"The State shall secure that the 
operation of the legal system promotes 
justice, on a basis of equal opportunity, 
at;1d shall, in particular, provide free 
legal aid, by suitable legislation or 
schemes or in any other way, to 
ensure that opportunities for securing 
justice are not denied to any citizen 
by reason of economic or other 
disabilities. " 

A great mandate which has to be fulfilled. 
J think in the President's Speech, this year, 
there is a clear reference to this that we 
intend to see that this becomes a reality 
and within our life time. I have no doubt 
that it will become a reality. 

Let us take the history of other countries, 
England, for instance, where most of these 
courts have been established on the basis of 
its tradition also America, Australia, Canada 
or other countries and so On. There was time 
when justice was sold in England to the 
highest bidder as to a certain extent it is sold 
today by a court fees, and it is jokingly said 
that our justice is ad velorenl justice; you 
get justice as you pay court fee. But in 
England it was a reality. Lord Denning 
quoted instance after instance in 1 he 18th 
century when a litigant in the Chancery 
Court could not get any order unless he 
greased the palm of the judae and be save 
aD iataDct 01 • maD; it I. • blatOll1ca1 fKt • 
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Wben the Solicitor said that he had to pay 
3000 pounds to the judge to get his decree, 
the poor man mortgaged his property-
3000 pounds in those days was hig money-
and the case dragged on for nearly ten 
years. At the end of it, after paying interest 
and everything, the man lost everything. But 
the day the judgment was deJivered, he found 
to ~is dismay that the judgment had gone 
against him. He rushed to the Solicitor's 
office and asked, UWhat is this? You said, 
I will get my decree with £3,000!" He said, 
"No, Sir. The other side has paid more Itt 
This is recorded history in England. 

PROF. MADHU DANDAVATE : In 
those days Parliamentary constituencies were 
also sold. 

SHRI A. K. SEN: Rattenboroughs. 

What is more important is the office of 
judgeship was sold! The Master of the Rolls 
was the President of the Court of Appeal. 
He is still, now. More judges have been 
produced on that Bench. The highest bidder 
used to get that post. The Lord Chancellor 
used to sit with his velvet bag open to find 
out the man who paid the most. Someone 
produced, 1,000 silver shillings and it is said 
that-it is also a historic fact-he said, "But 
gold is more gJittoring." And so, he took the 
hint, went back and got 1,000 guineas and 
got the post of the Master of the Rolls. 
That is how these are done. 

But over the years what a magnificent 
judicial system was built! Great judges and 
great parliamentarians were produced, so that 
even in times of war the Judges were doing 
their duty upholding individual liberty and 
the great example is the case of Lord Atkins, 
in the case of, Eshugfai Elego Versus 
Governor of Nigeria where that man from 
Nigerja was imprisoned without the authority 
of law. knocked from door to door. He got 
no justice in Nigerian courts and then he 
came to the Privy Council and then Lord 
Atkins io the case reported in 1936 Appeal 
Cases page 48, he uttered these words which 
have been repeated in the Supreme Court 
many times. He said : 

"According to the British jurispru-
dence no man's liberty or property can be 
touched except by the autbority of law 
and if it is so touched, it is for those 
who touch it, to prove that it is by the 
autbo~ty of law. And if be does not 

prove that authority the Judge will 
prcv~nt"him from being deprived of the 
liberty." 

This is the system on which we are based. 
Now, Judges have been incorruptible through-
out. Despite that, over the years due to 
inflation and other reasons, saJaries whic'h 
were fixed, with the hope that they would be 
guaranteeing the judges' independence turned 
out to be rather a milestone in their neck and 
they found that Rs. 3,500 today is only worth 
Rs. 400 in 1950. And you have voiced all 
these grievances, all over the country inclu .. 
ding this House, and this is very much in 
the mind of the Government and this matter 
will he seriously looked into. 

But we have to take note of two thinss. 
The structure of the judiciary and the 
administration of the judiciary-the two 
things are different. The structure of the 
judiciary depends upon the quantity and 
quality of the judges. I say, quality. Why? 
Because over the years litigation has gone 
up. It was 3,000 in 1950 when the Supreme 
Court started. It is 85,000 today. It was 
55,000 two years ago. But it goes up in a 
geometrical ratio. Then you cannot keep 
up with the same Judges, the dispo~al that 
you want and it is true not merely of 
Supreme Court, but every Court, every High 
Court. That is why quantity is a very 
relevant factor. 

Then comes the question of quality. I 
say quality for two things, because without 
a good judge you cannot think of speedy 
disposal. We know of one Judge disposing of 
the work of five mediocre judges. If you 
have good quality judges they will do the 
work of 20 Judges each. That we have seen 
in our experience. Therefore, the structure 
of the judiciary is basically sound so far 
as the Constitution is concerned. It bas 
provided for the Supreme Court, the 
High Court and the subordinate judiciary 
and it cannot be improved upon. What we 
have to do is to fill up the flesh and blood 
in their structure. We must put quality. 
We must put enough quantity so that the 
work proceeds apace. And the work is 
increasing in every court. Thousands of new 
laws are being passed resulting in thousands 
of new rights being affected and prosecution 
and various other things being followed. 
Therefore, it will be our endeavour to find 
out ways and means Dot merely to improve 
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the quantity but quality also so that the best 
talents from the bar and the academic life 
are drawn to the judiciary. 

Quantity I say because we have already 
accepted the position that we should have a 
number of judges in the High Courts and 
the Supreme Court. As you know already, 
most of the High Courts have got the increa-
s~d strength. We are concentrating on increa-
sina the strength in the Supreme Court from 
the present 18 to about 30 so that there will 
be no backlog. Today the Suprenle Court 
has' become a miscellaneous Court; only 
applications are heard and no appeals are 
being heard. When I came. I remember, 
oo1y appeals were heard and two days in a 
'Week miscellaneous matters were heard and 
that too for one or two hours. Some is the 
case in the High Courts also. Therefore, we 
must put in the maximum. And the optimum 
that we have set for ourselves is this that there 
should be no criminal case pending for more 
than one year in any court and no civil case 
pending for more than two years. We must 
fix the number of judges accordingly. I think, 
we are tryins to do so. The only difficulty 
is that we do not have enough courts any~ 

where. Take the case of subordinate courts. 
For example, in Bihar there were only 300 
courts in the British days. Now, we have 
got 1400 Magistrates and Judges functioning 
in Bihar. How can they be accommodated 
in 300 courts? So, they are sitting out in the 
open. They have no toilet facility and no 
place of convenience. And various other 
difficulties are being experienced. Therefore, 
all these things have to be attended to 
together. We are quite conscious of it. 
Though we are going to set up a Judicial 
Reforms Commission, we shall not wait for 
its report but shall try to do things quickly 
and speedily and effectively. Therefore, I 
entirely agree with th~ hone Members in-
cluding Prof. Dandavate that our subordinate 
judiciary has to be t rea ted wi th the same 
brush. We have far too long, ignored the 
subordinate judiciary. A District Magistrate 
in the British days used to get Rs. 2500 
before the War. It is worth Rs. 25,000 
in terms of the present-day value of the 
rupee. The District Judge had a car and 
lived like a prince. Today, when I go to 
the District Court I find that the District 
Judge as five stiches on his coat-five suitches 
I bave counted myself. 

PROF. MADHU DANDAVATE : Five 
Stars! 

AN HON. MEMBER: Stings. 
SHRI A. K. SEN : Do you know how 

much it costs to have a black jacket and a 
coat which a judge has to wear? At least 
Rs. 1000 today. So, do not call him stingy. 
A District Judge was telling me here in Delhi 
that the Magistrates and Judges had to go to 
Shahadra in buses which were growded during 
the office rush hours; that sometimes, the 
Chaprasi got in earlier and he was left behind 
and he had to brusb his shoulders along with 
the litigants who were appearing before his 
court the same day possibly. These are 
certain anomalies which have to be noted, 
appreciated and treated properly. I have 
no doubt that the Government is very agile 
about that problem. And the subordinate 
judiciary has to be brought up to the level 
of dignity, prestige and efficiency which 
possibly was the standard in the olden days, 
unfortunately in the British days. I remember 
the great judge who tried Mahatlna Gandhi. 
His judgement is memorable. The judgement 
of the great English judge, Shri Aurobindo, 
who tried this case, is a memorable piece of 
English prose. When Gandhi ji came into 
the court, he rose on his feet. .. (Interruption). 

PROF. MADHU DANDAVATE : It was 
described as a battle of justjce. 

SHRI A. K. SEN: And mind you, the 
law respects even the so-calJed traitors or 
persons accused of sedition. This is the 
touch of justice. Therefore, the subordinate 
judiciary is the core of our judicial system. 
Excepting four High Courts no other High 
Court has got its original side. All the 
original sides are in the subordinate cout"ts. 
Unless the standard, their dignity, their 
prestige, their conditions improve, we cannot 
get the best and we must get the best. Best 
go~s to the commercial world. Today I was 
told by a judie of Bombay-I was very 
surprised, I did not know that a driver 
in one of the great multinational firms, was 
getting about Rs. 3,000 a month, with all 
the dearness allowance and bonus and every-
thing, and a sweeper was getting about 
Rs. 2,000 ... (Interruptions). 

AN HON. MEMBER; Mahendra and 
Mahendra, Hindustan Lever, SO many are 
paying. 

SHRI A. K. SEN : Some particular 
company, I forgot the name DOW. I was 
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amazed to hear this and I was very sorry for 
my ignorance. This poor magistrate told me 
that he co.n!s so:netim!~ from Mlhim, 
sometimes from Dadar. somelim:s from far 
more distant places and he said, '~Look at 
me, I am sw~ating all th! tim~ in the heat of 
Bombay. The court wh~re I sit is OJt air-
conditioned. Sometimes the electricity is 
gone, so we are fuming and fretting." Whlt 
justice can you expect froal ~nch a jujge ? 
These are great problems and h~ve to be 
looked into. 

There are only a few mltters on which I 
wOuld like to inform the House. 1 am glad 
that this discussion has taken place b~cause 

we had no debate this time on the D~mlndi 
of Justice Ministry. The hon. M~mbers are 
possibly not aware of various things that have 
from done. I think my pad which was here 
yesterday, has been dislocated. Anyway, I 
remember it. Som~body sa.id tha.t th:se 
wretc!led lawyers are polluting the telnple of 
justice. Without lawyers, and without judges 
and without litigants, no temple of justice can 
properly functlor!. Lawyers w\!re considered 
to be villains even in EnglanJ. You r~ad 
Swift's book. Swift says, I think I C:ln quote 
•.. (Interruptions). 

PROF. MADHU DA~,)AV-\T8 : Thlt 
is common book of quotations. 

SHRI A. K. SEN: No. nJ, it is nol a 
comlflon book. This quotation you will not 
get anywhere, Professor Dandavate, except 
from me. 

Swift says, here are th~;e lawyers. Into 
their den if you get in when you are bothered 
by storm, you may go there tempted by their 
sweetness, but when you come out after years 
of toil, all your will go, like a ship which 
travels into a harbour, beaten by a storm. 
And Dicken says in his Bleak HiJlHe, "In a 
Chancellery court-this is Jarndyee vis Jarndyce 
-all the gentlemen with wigs and spe~tacles, 
pour over their briefs. Tw.!nty years the case 
has gon.: on, p.:ople have co;n~t p.!ople have 
gone, and at the end of it; no justice ha~ 
come. So, be ware. Never enter this court of 
Chancellery." But it is quite different today. 
With legal aid for the p')or anj a very well-
run legal aid system, tbe courts are much 
dearer touay to the common man than they 
ever were. Our legal aid system is of a more 
advanced type. By this we are not only 
helping the litigants in court, but we are also 
trying to pr\:vent litigation by the leBa) aid 

cl:n,H a,j by ledll education. In Kerala uel 
in Madras and in various other States they 
hav!! succeeded tremendously. When I was 
in Madra~, Mr. Raghavchari, who is head of 
the Legal Aid there said there were 3,000 
ca~e~ in the last legal aid camp. This is the 
feature of the Indian legal aid which is quite 
different from t he English system. 

MR. SPEAKER: Mr. Minister, we have 
it saying thlt if a man has some incurable 
disease and his income was not much when 
that mln go~s to a civB court or to anythina 
like that, his house becomes just as if it has 
been burgled by SOine people. Isn't it ? Once 
I said it in some speech and a writ was filed 
against m~ for contempt. 

SHRI A. K. SEN: Well, the last thina 
is about the so-called commitment of the 
Judges. The only commitment of the Judges 
is the c.).n nitment to the Constitution, the 
Directive Principles, the principles laid down 
in the Constitution for bringing about an 
egalitarian society, giving justice to the 
com nO,l~st of the common and making 
justice e:<peJitious. Th~ oath of the Judge is 
his co.n-nitment thlt he will act according to 
the Co.lstituti0n and the Jaw without fear 
and without favour. That is his commitment. 
A juJge ffi.lst be co~nmitted, but Prof. Madhu 
D.l.nd;lvate says the commitment means 
ab~rration of com.nitment. It means not 
cOITI_nitffi!nt, but loyalty to individuals .. 

PROF. MADHU DANDAVATE The 
past aberrations you have corrected. I am 
happy with your comment. 

SHRI A. K. SEN: I hope you mean the 
Janata aberrations. 

PROF. MADHU DANDAVATE : No. 
No. 

(Interruptions) 

SHRl A. K. SEN: To me a committed 
judgl.! is a go.)d jujg~, but a disloyal judge or 
a JudAe loyal to an individual is not worth 
his salt. 

PROF. MADHU DANDAVATE: Well 
said. 

SHRI A. K. SEN: They must dispense 
justice without fear and witoout favour. Well, 
Lord Coke was Chief Justice of England. 
James 1 asked him not to proceed with a cue 
which was before him. He said in memorable 
words ~ 
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"I have taken my oath to do justice. 

I am sorry that I cannot carry out the 
command of Your Majesty, because that 
will be against my Oath." 

James I asked his other Judges whether they 
agreed with him or not. 

PROF. MADHU DANDAVATE: You 
sald His Majesty. 

SHRI A. K. SEN: Yes, because at that 
time it was not Her Majesty. It was James I. 

There were twelve Judges with him. So, 
His Majesty asked the Judges later if they 
agreed with Lord Coke. These servile 
Judges said they did not. So, they did not 
hear the case which the King asked them not 
to hear. Those servile Judges have been 
forgotten in history. They have gone into 
oblivion, but Lord Coke's example will 
remain a shilling example. That is the 
standard and that is the principle. That is 
the norm to which we should all aspire. 

So far as the Congress Party is concerned, 
this Government is concerned, the Judiciary 
will always remain unsullied by individual 
judges. It will only be affected with the touch 
of the Constitution. The Judges are expected 
to deal with justice with the healing touch 
and not with the touch of the bones and 
marrow and the try letters of law. They have 
to carry out the Constitution manJates with 
the touch of the Buddha, with the touch of 
the Mahatma with the touch of Christ, which 
alone would five justice in a country like 
ours. All the Judges must aspire to come 
forward with a healing wand and not with a 
made of technical Judge who forgets justice 
in the debris of the dry letters of law, which 
must be ovrecome. 

With these words I thank all the hon. 
Members for the excellent advice that they 
bave given to the Government. I am glad 
that there is so much of unanimity. The 
Prime Minister is here and I wish to commu-
nicate the wishes of all the Members that at 
least some of the conditions of the Judges 
have to be improved. I may tell you that 
already apart from this conveyance allowance 
we have increased the travelling allowance 
for the Judges-now free travels-and also 
increased their water and electricit.y allowance. 
TbC$C are trifling matters. Let us see this 
matter in a big way, as they have done in 
England and other coun tries. to that the 
JuQpa will ~mc bavk to their old position 

and they will occupy -the position of prestige 
and authority which we all want them to do. 
And let them not beg for water and electri" 
city and so on, let us give them something 
generously which this country will never 
grudge, as Winston Churchill said, 'This 
price England will never deny the Judges. 
for it is our greatest institution." With these 
words, Sir ... 

PROF. MADHU DANDAVATE 
Above all, give them freedom. 

SHRI A. K. SEN: They have freedom. 
Only in your time they had no freedom. 

(Interruptions) 

About transfers, each transfer has been 
with the consent of the Chief Justice in all 
cases. There is not a single case where it has 
been against the advice of the Chief Justice. 

SHRI E. A YY APU REDDY : There has 
been no answer to the observations of the 
Supreme Court Judge recently made. You 
have carefuJJy avoided it. 

SHRI A. K. SEN: I tell you why. 
Because, after the adoption of our Constitu-
tion, the rules forbid any discussion or 
criticism on the conduct of the Judges. That 
is why they are free to say whatever they 
like and we have bound ourselves with the 
rules of restraint and we do not want to get 
into a controvercy with their observations. 

PROF. MADHU DANDAVATE : Let us 
not go into the details because you have 
dealt with it on the philosophical plane. 

SHRI A. K. SEN: I have the highest 
respect for Justice Tulzapurkar, but one may 
differ about the vehemence of the expressions 
which have come from the learned Judge. It 
might have been possibly more tempered and 
one may have a different opinion about that 
and I certainly dispute that a Judge can be 
a sycophant. We do not want sycophant 
judges and by these observations the pubJic 
may be led to believe that they are lying in 
some nook and corner. And I do not think 
it has done justice to our Judges. There is 
no sycophant Judge, we do not want syco-
phant Judges. Thank you very much. 

PROF. MADHU DANDAVATE 
This is the best commitment. 

MR. SPEAKER: Right. 
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HIGH COURT AND SUPREME COURT 
JUDGES (CONDITIONS OF SERVICE) 

AMENDMENT BILL-Contd. 

[English] 

MR. SPEAKER: We shan now take up 
further consideration of the Bill further to 
amend the High Court Judges (Conditions of 
Service) Act, 1954 and the Supreme Court 
Judges (Conditions of Service) Act. 1958. 

Shri Vijay Kumar Yadav may continue. 

[Translation] 

SHRI VIJAY KUMAR YADAV 
(Nalanda) : Mr. Speaker, Sir, I had expressed 
my views yesterday also on this subject and 
I would like to add only this much that so 
far as increasing the facilities for the judges 
is concerned, there are no two opinions about 
it and during the discussion which took place 
yesterday t almost all the Mem bers had 
unanimously supported the measures being 
adopted to increase the facilities being given 
to them. 

13.39 hrs. 

(MR. DEPUTY SPEAKER in the Chair] 

While speaking on the issue of judicial 
reforms, they said that :with a view to im-
proving the judicial system in our country. 
not only proper judges were required, but 
proper lawyers were also required. The 
condition of the junior advocates in OUf 
country is very pitiabk. Without improving 
the condition of the advocats, you connot 
expect better justice. It is, therefore, necessary 
that the Central Government should consider 
measures to being about an improvement in 
the present condition of the junior advocates. 
I had tabled a question also in this regard. 
In his reply, the hone Minister had said that 
the Central Government were going to set up 
a committee in this regard and they wanted 
to examine the condition of the junior 
advocates on an all India basis. I would Jike 
to request the hon. Minister to expedite this 
work, because the junior advocates through-
out the country are sending representations 
to the Central Government and the State 
Governments in this regard. They have also 
launched a&itations at many places in this 
roprd. W. bopo that GovenuDlDt would 

expedite this work so that their condition is 
improved and they may work properJy in the 
courts and make suitable contribution in the 
courts for providing justice to the people. 
With these works, I conclude my speech. 

[English] 

SHRI SHANTARAM NAIK (Panaji): 
Mr. Deputy Speaker, Sir, it is very good that 
in a way, our Law Minister, at the instance 
of the Prime Minister has taken a sort of 
vow to solve the problems or rather service 
conditions of our judicial officers in this 
country. I have no doubt that our hon. 
Minister, Mr. Asoke Sen wi11 look into the 
problems effectively and solve them as be 
has vast experience at the Dar. 

I would like to make some observations 
here. There are some laid down compart-
ments, namely, the judiciary, the executive 
and the legislature in this country. Each one 
is supposed to function within its own sphere 
or jurisdiction. Sometimes it is said that it 
is the executive which encroaches upon the 
field of judiciary. This sort of allegations 
are made time and again. But rether it is 
strange that these days-J say with due 
respect-·the judiciary sometimes tries to 
encroach upon the functions of the legisla ture. 
I have got sound reasons for this. For 
instance, in the matter of reservations. what 
percentage of reservation should be 
given to a certain section is to be 
obviously decided by the legistature. But 
what we see today. Who decided the 
percentage? It is the judiciary which decides 
it. I do not know whether I am correct. But 
the judiciary says, you should not cross so 
much percentage. I think. this is a little bit 
of encroachment upon the powers of the 
legislature a'1d therefore we should specify 
the limit. 

The second sort of encroachment on the 
legiSlature is this. Whereas the court of law 
is only to interpret the Jaw as it exists, it 
may lay down sma)) sort of precedents and 
judicial decisions. But they should not Jay 
down a new realm of legislation. For 
instance, a thing like "basic structure'Jt was 
not there when the Constitution was framed. 
Right from 1955, we are interpreting the 
Constitution but nobody found what was the 
4Cbasic structure"'. Only in J 972· 7:', some 
judie, found the "basic structure". If tbero 
II IIOIDeIbiDI in black aDd wai&c. it '''ould 
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have beeD there in 1955, 1956 or 19·57 when 
tho Constitution was interpreted by the 
Supreme Court. How is it that a set of 
judges found this "basic structure" after 10 
or IS years of the first interpretation of the 
Constitution? Therefore, "I am saying that 
the judiciary should interpret the law as it 
stands and should not lay down a new law. 

Thirdly, as far as public interest litigation 
is concerned, I would I ike to say something. 
It is a good thing that there is a sort of 
public interest litigation. But even in the 
field of public interest litigation, there must 
be some sort of rules and regula~ions. Just 
because you get a letter, you are treating it 
as a writ petition. It does not sound good 
in the spirit of law. It is because, in the 
lower judiciary, we are observing all the laws 
strictly. In the lower judiciary level, the 
procedures are very strictly observed and at 
the highest level we are treating even a letter 
as a writ petition. If there are some rules and 
regulations in regard to this matter, it would 
be very nice. 

As far as legal aid is concerned, it is very 
good and the legal aid system should be 
strengtbened. Otherwise, rights have no 
meaning at all and poor people cannot get 
justice from the COUlts of Jaw. 

Another pomt which I" would like to ,. 
stress is this. The Government has ruled 
out any possibility of having a bench of the 
Supreme Court in the Southern part of the 
country. ] feel this is not in consonance 
with the principles of taking law and justice 
to the door-step of the people. No doubt, 
justice and judidary at the lower level should 
go to the door .. step of the people. But when 
justice go to the door-step of the pec pIe, all 
sorts of courts-Supreme Court, High Court 
and lower courts-have to go to the door-
step of the people. Therefore. in this field. 
there must be a bench of the Supreme Court 
somewhere in the South. If there is a 
controversy about the location whether it 
should be at Madras or Bangalore, 1 
suggest that let it be established in Goa. Our 
land is there and Goa is a non-controversial 
place. A bench can be established in Goa. 

As far as the rules and regulations are 
concerned~ we have got different Acts. laws 
and legislations passed by State Legislatures 
and Parliament. In many Reidt), I find, there 
_,'kIt of 1eIi.lttiC)M patted by tM'State 

legislature as well as Parliament on the same 
subject. As a result of this, each Jawor Act 
becomes a piece-meal legislation. If there is 
a legislation of a State legislature and 
Parliament, then the rules should be so 
embod jed that in one set everything is 
found. 

With these words, I hope the Law 
Minister wHl take these points into considera-
tion. I support the Bill moved by the Law 
Minister". 

SHRI K. R. NATARAJAN (Dindigul) : 
Mr. J)eputy Speaker, Sir, on belalf of the 
AIADMK Party. I support the Bill. I 
expected a comprehensive Bill will be 
introduced by the Law Minister. Now, he 
has promised to introduce a comprehensive 
Bill so far as the salaries and allowances of 
the judges nre concerned. The Law Minister 
has now come forward to say that the 
salaries and allowances will have to be 
increased. We suggest that the salaries of 
the judges may be increased to Rs. 5,000 per 
month so far as judges of High Court are 
concerned. So far as the Chief Justice of 
the High Court is cocerned, it may be raised 
to Rs. 6,000 per month. So far as the 
judges of the Supreme Court are concerned, 
their salary may be increased to Rs. 6,000 
per month. The .salary of the Chief Justice 
of India may be increased to Rs. 7,000 per 
month. Apart from thise, other allowance 
like ar allowance, house rent allowance etc .• 
as given to the Secretaries to the Govern-
ment, my be given to them. 

At this juncture, it is not out of pJace to 
say that the salary of the District judges and 
the magistrates should also be increased. 
The salaries of the district judges should be 
at par w jtb that of lAS officers in the State. 

I would like to mention hete that a 
bench or a circuit bench of the Supreme 
Court is to be established at Madras. Madras 
was the capita] city for a long time for the 
comt1osite Madras Presidency which will 
comprise most of the territories now in Andhra 
Pradesh, Karnataka, Tamilnadu and Kerala. 
So, that is the suitable place for establishing 
a Branch or a Circuit Bench of the Supreme 
Court in the South. One of the three 
Chartered High Courts has been established 
at Madras. A very good library is available 
in Madras. Madras is, the central place in 
tile Soutb. 
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So a Circuit Bench of tbe Supreme Court 
may be established at Madras. 

Apart from that, a Branch or a Circuit 
Beach of the Madras High Court may be 
estbHshed at Madurai. That is the suitable 
Place. 

About 200 years ago, a District Court 
was established at Madurai by the Britishers. 
That Court had jurisdiction over the 
territories now comprising most of the 
Southern districts of TJruchi, Madurai, 
Ramanathapuram, \ Tirunalveli and Kanya 
Kumari. 

Madurai is the suitable place for the 
establishment of a Circuit Bench. Morever, 
Madurai was an important city that was 
referred to in Ramayana also. That is an 
ancient city. Three Tamil Sangams were 
functioning there from 3,000 Be and there 
were a number of courts functioning. In the 
circumstances, it is a suitable place for 
establishment of a Circuit Bench for Madras 
High Court. 

So far as the appointment of juciges of 
Madras High Court is concerned, only Tamil-
knowing judge alone has to be appointed. 
The reason is tha! original documents and 
also the deposition of witnesses are available 
only in Tamil. So Tamil-knowing judges 
alone are to be appointed for the High Court 
of Madras. Now there is a policy that the 
Chief JU'1tice cannot he appointed for the 
same H;gh Court. So far a<; the Madras 
High Court i"l concerned. there arC frequent 
ctu.ngc" in appointments of Cllief Ju-;tices. A 
numb~r of vjh~ancie5 hl ve not been filled up 
in the High Court of M auras. The reason 
is the new Chief Justice is not able to asseS4) 
the ability or the suitability of any Advocate 
or Subordinate Judges for the Judgeship of 
the High Court. He has to depend upon 
somebody else and who is that somebody 
else is not known. He is not able to come 
to a proper conclusion. So, it is better to 
give more weight for the views of the State 
Government. Th~y have got a number of 
channels to assess the suitability of an 
Advocate or a District Judge for Judgeship. 
The vacancies available in the High Court of 
Madras have to be fined up with suitable 
candidates. 

In these circumstances, I request that the 
Union Government should take effective 
steps to implement these susaestions as 
quickly as possible. 

[Trans/alio,. J 
DR. CHANDRA SHEKHAR TRIPATHI 

(Khaiilabad) : Mr. Deputy Speaker, Sir, 
hone Members have spoken jn detail about 
judiciat reforms. I have seen that the judiciary 
is not constituted with judges alone. There 
are three main parts of it-this judges, the 
advocates and the litigants. 1 have no hesita-
tion in saying that the most important 
component of the judiciary is the litigant. 
It is he who pays all the money in the form 
of fine, court fee and various other charges, 
but this main component of the judiciary 
has not been given due consideration so far. 
Sir, all this set up has been created to provide 
justice to the poor. But although more than 
10 or 12 years have passed, yet the poor are 
not getting justice. Even after the lapse of 
so many years, cases remain pending, as the 
dates of hearings are extended again and 
again and judgements are not delivered. 

Sir, on the protect of amending the 
petitions, filing of documents and other im-
portant papers, dates are extended frequently. 
I would request that documents or otber 
particulars relating to a .,articular case should 
be filed before the case is instituted, so that 
delay in delivering the judgement could be 
minimised. 

Summary trials are held in some of tbe 
States of India. There are certain states, 
where trial of even minor off~nce<; take 2 or 
3 Y~:.HS. J n examining the witnesses, fram-
ing tht.:: i~sues and in delivering the judgc-
n1;!l1ts, there i\) undue delay. There should 
be summary trials in minor cases like gamb-
ling and alcohol consumption, as is done 
by the Maharashtra Government. Cases 
should be disposed of after summary triats 
so that the rcndcncy of Jakh~ of cases could 
be done away with, 

, 

I would like to draw the attention of the 
hon. Minister towards another important 
issue and that is the appointment of a com-
missioner to examine the factual position in 
cases. All the members are aware of this fact 
that a commissioner Is appointed to prepare 
a sketch, map or to make an on the spot 
inspection of any plot or controversial house 
or any other controversial item and the liti-
gant has to (~eposit Rs. 75 as fees for this 
purpose. When this map is filed in the court, 
the other party objects to it and says that 
the map is totally wrong and it does not 
depict tb~ factual position. ,The litipin is 
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then told that another comrnissioncr 'Y4ould 
be appointed and he has to deposit Rs. 75 as 
fee once again. Then again the second Inap 
is also proved to be wrong and, in this way, 
scores of commissioners are appointed and 
tbe litigant has to deposit fce every time and 
there is undue delay in the disposal of the 

, cases. 

13.56 brl. 
{SHRI ZAINUL BASHER ill the Chair] 

I would like to say that we are discuss-
ing a very important issue of judicial reforms 
and these important points should not be 
ignored. Arragements should be made to 
ensure that the poor get justice expeditiously 
and at lower cost. 

The salary and othhr facilHies join to the 
judges have been discussed in great detail 
here. I support them. My hon. friend Prof. 
Dandavate had said yesterday that senior 
persons had been superseded and junior 
persons promoted. I would like to say with 
areat emphasis that in this House that 
seniority should not be the only criterion 
fot' appointment and promotions of judges, as 
the position of judge is one of great ,;restage 
and honour and hence their appointment 
.Qr promotion should be made ke~pjng in 
view tl)eir efficiency, skill and past perfor-
lnance. 

There are many examples in this country 
where judges have bailed out many big crimi-
nals out of fear, whereas according to the 
Indian Penal Code, such criminals shou!d not 
have been bailed out. ] t is the duty and the 
responsibility of Government to guaranttee 
the safety and security of judges adequately 
so that they could deliver their judgements 
fearlessly. 

The judiciary has an important role in 
funning the affairs of the country. Taking 
this into consideration, our constitution 
makers had envisaged an independent judi-
ciary and this was established also. But 
today, the common man is losing faith in the 
judiciary. If people do not get justice, their 
faith in the judiciary wilt decline. If justice 
is delayed and it is costly, then society will 
have ~o face the situation of lawh:~sness. If 
the .Mople lose faith in tho j\id~aey, then 
lawl~ and corruption will ~'at. and 
t&.rt:· .au .. ~ chao. l.n tb' loct'&1. . 

Mr. Speaker, Sir, you have allotted me 
very little time. I wanted to give valuable 
suggestions to the hon. Minister. These are 
points which should consider to that we 
may make improvements in our judicial 
system and justice available to the society. 

So far as penalty is concerned, we all 
know that two parties indulge in litigation. 
)f one party does not appear in the court 
along with his witnesses, the court imposes a 
fine which is called 'cost' in the technical 
language. This 'cost' should accrue to 
that person who suffers loss on that day. 
But, at present in our country, the advocate 
gets the 'cost-, whereas it should be given to 
the client. A system should be evolved 
under which that person should get the 'cost' 
who has sutTered loss and not the advocate. 

So far as the disposal of cases is con· 
cerned, a quota has been prescribed for a 
judge that he will dispose of cases upto a 
certain number during a given period. But 
what happens is that serious and important 
cases are left out and the quota is filled up 
by disposing of not so imJ)Ortant cases. So, 
some such arrangements should be made 
that where a quota is fixed for a judge, 
serious and important cases should also be 
inCluded in it. In this way, the practice of 
fulfilling the quota by disposing of simple 
cases only may be put to an end to. 

With these words, I conclude. 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ): Sir, after 
the great speech of the Minister about the 
judicial reforms a vast subject has been 
covered. So far as this BiB is concerned it 
mainly concerns the High Court and 
Supreme Court judges' condition of service 
and it is a small amendment in which we 
are increasing the conveyance allowance of 
the judges from Rs. 300 to Rs. 500. 

After hearing hon. Members speaking 
from both sides we have noted certain 
observations which have been made and we 
have also assured throuah the Minister that 
the Government is far more anxious to go 
into this than what has been SU:,.: in the 
House. 

Sir, this amondment bas been brouJht 
today pursuant to • awoJUtJOD wblola was 
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,passed in the conference of Chief Justices 
and tbey themselves recommended that the 
conveyance allowance may be increased 
from Rs. 300 to Rs. 500. These recommen-
dations of the conference were pending and 
we deem it a privilege to introduce them 
before th is august House. 

There were three matters as a matter of 
fact which were pending when we took over. 
One was with regard to the conveyance 
allowance. The second was with regard to 
the water and electricity charges. Because 
they get free accommodation and they are 
also entitled to Rs. 200 p.m. as water and 
electricity charges, they had desired that 
this should also be raised to bring it at par 
with what is permissible to Cabinet 
Minister. We are also considering that 
matter. We are also seized of the matter 
regarding travelling facilities to the judg~s. 
So, whatever was recommended by the 
Chief Justices. the government has practically 
implemented all the suggestions. ] am very 
happy to take the House into confidence 
that all the recommendations with .. tegard to 
three service conditions which were suggested 
have been accepted without any reservation 
by the government. That reflects our desire 
to always voluntarily go into whatever the 
judges want us to do. 

In that sphere 1 would also put the 
record straight for the information of this 
august House that in addition to their 
salaries provided under the Constitutioll 
since 1984 government has allowed dearness 
aJlowance to all the judges to the tune of 
Rs. 2250 p.m. So, Sir, that adds to their 
salary substantially keeping in view the 
inflations that take place in the day to day 
life. In addition, the Chief Justice of the 
Supreme Court is also paid a sumptuary 
allowance of Rs. 500 per month. The High 
Court Chief Justice is paid Rs. 300 Sumptuary 
allowance per month. The conveyance 
al10wance which was paid earlier was 
Rs. 300; we are increasing it to Rs. 500. 
We can still go into all these things at a 
later stage when we can meet the Chief 
Justices and consider suitable amendments. 
Prof. Ranga was anxious and I share his 
concern. We arc keen to go into all these 
things and we wiJI get back to them very 
soon. W~ have increased their water and 
electricity charges. We will soon come 
with another Bill to amend their service 
COJl4iuODS. So, so ·far as the QODCetD of 

the Government to keep the judges in a 
dignified way of life is concerned, we are for 
it and we shall do it. Various ()ther 
suggestions were made about the question of 
arrears, how to go about minimising delays 
and expenses, etc. This is a serious problem. 
I agree with the views expressed by hon. 
Members that we have to grapple with this 
problem in a very speedy nlanner. How to 
do it? We have conle up in the 
Presidential Address saying that we are going 
to set up' a Judicial Refcrrns Conuniss.ion. 
You will soon see that this Judicial Reforms 
Commission will start functioning within a 
very short time. The question is this. We 
have announced that a Supreme Court Judge 
will head the Commission. That recommen-
dation has to come. We will give it a 
time bound programme to see how far 
judicial reforms and legal reforms can be 
brougbt about in a speedy manner. There 
is no going back on this issue. We are 
seized of this matter. Who is more concerned 
about the lot of the poor man than the 
Congress party? We have always stood 
for the poor man. As a matter of fact ours 
is the only party which is bothered about 
the poor people; no party can claim it better 
than us. I can assure you, Sir, that our 
concern for the underprivileged, for the 
weaker sections and for the poor sections of 
the society remains unshaken over the 
historical past. 

SHRI BASUDEB ACHARIA: Only on 
paper. 

SHRI H. R. BHARADWAJ : We would 
not like to get into any controversy with 
you. We shall show you the results which 
will speak for themselves. This is not the 
way that you exchange one word here; and 
I say something here. We shaH show you 
the result. We mean business. We will do 
it. 

The second aspect is this. I will try to 
distinguish bc.twecn the Congress Party and 
the otbers. Who were the peopJe who 
stopped legal aid in this country? You can 
remember if you know it properly. Please 
remind yourself that it was not the Congress 
but it was some other party which stopped 
the legal aid in this country. I t is our 
privilege in 1980 to restore it. We are going 
in that direction very fast. We have a 
network of legal aid to the poor. If you 
want to enter into any controversy I will 
tell you 'the distinction between the Conarea 
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and the other parties. But I don't want to 
do it. You know it. You pretend as if 
you don't know it. Our commitment to 
the underprivileged is not something new. 
It is historical. Our forefathers gave 
protection to weaker sections and poorer 
sections and this is enshrined in our 
Constitution itself. It is our legacy from 
the past. We are bound to implement it. 
Today judges come from the same society. 
Judges who come abandoning their practice 
always come with the idea to serve the 
society. They do not come to earn more money 
because all of us know that a lawyer who 
had lucrative practice at some point of time 
feels that he should dedicate himelf to the 
nation; he feels he should come up to the 
stature where the country should feel that he 
has a role to play. They do not want more 
money. They want dignified life. We are 
in constant contact with them. I wish to 
tell you about their service conditions. We 
have a very senior memeber of the Bar who 
is our Minister who has practically trained 
all the judges in the country. 1 am proud 
to say this. There is absolutely no gulf 
between the judges and the Government. 
Within 3 or 4 nlonths, we are proud that 
we have brought three matters for the benefit 
of the judges. It is not something that it 
should not have been done. This is done 
because it was their duc. We are caHing 
another Conference -it was annQunced 
earlier-very shortly and you will see that this 
anomaly is removed. 

PROF. SAIFUDDIN SOZ: Wr;; have 
not talked about more perks to t he judges. 
We have voiced our most important demand 

" about the judges. 
SHR( H. R. BHARADWAJ: I am 

coming to every point. I am considering 
about the services. I may remind you again 
that we will not hesitate to transfer any judge 
if it falls within the policy of the Govern-
ment and the Supreme Court laid down in the 
Seven Judges case and we have implemented 
each guideline which was given by the 
Supreme Court. The guidelines are: 

(1) The Chief Justice of High Courts 
shall be from the outside; 

(2) 

(3) 

He will be senior to the sitting next 
puisne Judges; 

One High Court should offer a 
Cbief Justice to another Hiab 
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Court and then the express 
concurrence of the Chief Justice of 
India has to be obtained before 
transferring him. 

I am proud to say that yesterday also we 
have scrutinised each case. It is always with 
concurrence of the Chief Justice that the 
judges are transferted and wi]l be transferred 
according to the guidelines. Where is 
drawback '? I feel rather surprised and 
shocked that on half-truth and on certain 
imaginations people try to denigrate. 'fr It is 
not like that. We are proud of our judicial 
system and the judges today are very happy 
that they have in India an atmosphere of 
democratic thinking and they subscribe to 
this. But the question is that the poor ma.n 
feels that the justice is not conling to him. 
We have recently got a report and we 
are going to lay it on the Table of the 
House. We are going to see that the High 
Court function for the benefit of the cornman 
man. Then, we have to request the 
members of the Bar also to change their 
thinkini that they are not to serve the rich 
people only but they are also meant to serve 
the society as a whole and the fee 
should not be a consideration while render-
ing service. Then, we have also to see the 
procedure. Today. if 1 amend the procedure, 
you will be the first to criticise "look. this 
Government is doing something wrong, it is 
changing the procedure and there is some-
thing fishy". We are putting this 
responsibility on the shoulders of the judge 
who will examine as to what drastic changes 
in the process are bound to be there and are 
needed. These are the matters where you 
will accept only when tl)e Supreme Court 
Judge and the High Court Judges' com-
mission agrees that this procedural changes 
are within the framework of the Constitution. 
Yor give us the opportunity and we will 
show that the amendments are brought in 
the procedure. The procedure has to be 
bent in favour of the weak, the procedure 
has to be bent in favour of the weaker 
sections, scheduled Castes, Scheduled Tribes 
and minorities. It is our commitment. We 
will not go back on what Mahatmaji and 
what Panditji said. We will implement them 
and we will show the results very soon. So, 
these issues are absolutely non-controversial. 
We announced about the judicial reforms in 
the Presidential Address. I would respect-
fully submit that if some Judges sometime 
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say something whjch pinches us, it puts us 
on alert. We don't take it as criticism. 
We appreciate criticism. But certain 
prejudices should not be reflected outside. 
We are prepared to listen. We may commit 
mistake. Everyday we come to the House 
and we are before you. You can always 
point out to me, my officers are availablet 

my Minister is available, the Prime Minister 
is available and we are here prepared to 
listen to you. But if there is absolutely 
nothing wrong anywhere and still you say 
that we have done something wrong, then 
you have to correct your feelings. Now, we 
are here face to face and you can talk. So, 
we assure you whether it is judicial reforms, 
legal reforms or concerning emoluments 
of judges or functioning of the 

courts, it would b~ th~ combined elforts 
of the whole House as to how we will m~ke 
it more modern, morc efficient, more prone 
to help the poor people because rich people 
can use judiciary and they can use that 
institutions to their advantag~. But when:: 
do these poor p~oplc go? Yor are their 
representatives, elected reprl.'!sentatives and 
you most see to it that when we talk of 
these thing~, W~ mu')t avoid talking of High 
Court judges, because they arc performing 
their duty and it is equally difficult. The 
judge sits in the court and hG does not know 
what we are discussing here, except from 
what th! new . .;papl!rs say. Therefore, 
whenever there is sam.! comment on ~ome 
thing, we hav~ to go with r~.;traint because 
judiciary is equ;}lly an important pillar of 
the State. If som:thing goes wrong with 
the judiciary, the State will suffer and people 
of this country will suffer. 

Regarding the service conditions, I can 
assure you, we will give much more than 
what they want. But we expect that they 
should also scrv\! the people with the same 
zeal and same spirit. If the judges do not 
work and if they do not d~cide calies speedily, 
that will frulitratc the cause of institution 
itself. 

Backlog is a serious problem. We are 
going to ask the Supreme Court and the 
High Courts to form categories of ca~es 

and to form particular branches to decide 
those categories. If one case of a particular 
category is decided. I think hundreds of cases 
of that category can be decided by one 
judgment. But this problem has to be given 
a thousht to by the Chief Justice himself. 

We cannot do it. All these things are going 
to be tankled. I can assure you that· this 
small amendment which we have proposed is 
going to be the first one in the vast series 
of actions that we are going to take. I hope 
you will agree to pass it. 

SHRI SATYENDRA NARAYAN SINHA 
(Aurangabad): I would like to know from 
the hon. Minister whether he is proposing 
to being a very comprehensive bill regard-
ing the conditions of service of judges. 1 f 
so, is he going to bring in the near future 
any amendment to amend the provisions 
relating to and the service conditions, so 
that Judges may get the same gratuity 
amount which an lAS officer is getting 
today? 

SHRI H. R. BHARADWAJ : We have 
already recommended it to the Finance 
Minister. Whatever was announced in the 
Budget Speech by the Finance Minister here, 
it should be equally applicable to the jud~es 
also. 

SHR{ SATYENDRA NARAYAN 
SINHA: It cannot be done without amend-
ing the Act. 

SHRI H. R. BHARADWAJ: We will 
do so. There is no problem if the Finance 
Minister agrees. We have already gone 
half the way in this direction. 

I?ROF. SAIFUDDIN SOZ (Baramulla) 
The hon. Minister has sincerely assured us and 
I believe him that the Government will but 
forward certain kind of reforms for the 
betterment of the lot of the common man 
and perhaps revamp the whole system. I 
have no doubt about his integri ty. I would 
like to know whether there are any guidelines 
so far as this bal.:klog is concerned. Yesterday 
in his reply to a question, he said that the 
Supreme Court did not clear many cases 
during the last J 2 years and 110 cases are 
pending before the Supreme Court and so 
on. You say that you will tell them. But 
telling them will not have any effect. Will 
there be any guidelines for clearing the 
backlog'? How many vacancies of judges are 
with you which you ha ve not filled up? WiJl you 
take into considerations the recommendations 
and suggetiolls made by Shri Tarkunde for 
clearing the back log, regarding appointment 
of tribunals and so on. These are definite 
and solid proposals before you. Will you 
respond? 



3 .. 1 Hig,'" Courl at,.! S'lprem:! 
Court Julg es 

SHRI H. R. BHARADWAJ : Sir, I am 
sorry he has not understood what I said. 
I said that the backlog has to be cleared by the 
courts and not by degislators. The backlog 
wilt be cleared by them and when they want 
more judges we will give them. We can give 
them suggestions also. We will have consulta-
tions with all the Chief Justices. The Minister 
said so. We can suggest ways and means as 
to how backlog could be cleared. You 
cannot really reduce the backlog by arguing 
here. You have to do some practical work. 
The courts have to decide. They will request 
the lawyers they will request the judges 
probably and if they want more Judges we 
will give. We have said that from 18, we 
are prepared to make it 30. We have 
increased the strength of each High Court 
and we are prepared to increase more. But 
if those judges do not work, we can only 
request them. We cannot fight with the 
judges. You can fight with me but I cannot 
fight with the judges. 

MR. CHAIRMAN : The Question is : 

"That the Bill further to amend the 
High Court Judges (Cond itions of 
Service) Act 195.t and the Supreme Court 
Judges (Conditions of Service) Act 1958 
be taken into consideration." 

The Motion was adopted. 

Clauses 2 and 3 

MR. CHAIRMAN: There is one amend-
ment each to Clauses 2 and 3, from Prof. 
Ranga. Since the President's assent to move 
these amendments has not been received, 
there is no need to move these amendments. 

We now take up Clauses 2 and 3 
together. The question is : 

"That Clauses 2 and 3 stand part 
of the Bill." 

Tbe Motion was adopted. 

Clauses 1 and 3 were added to the Bill. 

MR. CHAIRMAN : The question is : 

"That Clause 1, Enacting Formula 
and the Long Title stand part of the Bill." 

Tbe Motion was adopted. 

Clause 1, Enafting Formula and tbe Long 
Title were added to tbe Bill. 

MR.. CHAlRMAN : Tbe Ministor. 
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SHRl H. R. BHARADW AJ : I beg to 
muve: 

"That the Bill be passed." 

[Translation] 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Speaker, Sir, how much work the judges 
do in a year? Thay work for 183 days in 
a year. You can yourself see that the judges 
of the Supreme Court and the High Courts 
do not work fJr nlore than 182 or 183 days 
in a year. 

There are 1,40,000 cases lying pending in 
the Supreme Court even today and the 
number of such cases in the High Court is 
10,00,000. 

It is not a question of increasing the 
salaries judges. When you assess the work 
of the judges on the basis of their salaries 
then you may also see what a Member of 
Parliament gets, who works so hard. You 
may also see the condition of the Ministers 
who work for as long 3S 18 llours a day. 

14.23 hrs. 

[MR. DEPUTY SPEAKER in the ellai,] 

The judges get dearness allowance and 
sumplinary allowance. They get w~ll furnished 
bungalows. Tranelling and medical facili· 
ties are provided to them. Still, you are 
talking about their salary. Do you know 
what the total emoluments of a judge are? 
A judge gets Rs. 2,250 per month as dearness 
allowance, Rs. 500 per month as sumplinary 
allowance. Besides, his whole family gets 
medical facilities. Even after retirement be 
gets this facility. 

You may see the condition of our free-
dom fighters who had sacrificed so much and 
had gone to jail. You may see the condi-
tion of M.Ps also. You may also see what 
salary our Ministers get. 

The judges of the Supreme Court and 
the High Courts work for 6 months in a 
year. On the other hand, there is no holiday 
for a Member of Parliament. When he 
reaches home, he has to receive visitors there 
also. You can see Shri Janardhana Poojary 
sitting in the office upto 9 P.M. He never 
goes to see Cinema. Bharadwaj, it is a 
prestigious office. Just now Sbri Ashok Sen 
delivcre<l a very aoad philosophical speech. 
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Under the conditions prevailing in the 
country, if you want to do justice regarding. 
Salarie~, then I would like to say that the 
salaries of M.Ps are much less. What are 
they getting? Th-! prices are rising. We 
do not get water ao(1 (,1cctricity free whereas 
they get reimbllrsem~nt of water and electri· 
city chargec:;. They get fr..!.! bungalows while 
we get them on rent. What are the salaries 
of M.Ps and Ministers? So, while sopport~ 
ing the Bill I would like to say that attention 
should be paid to this side also and the cases 
should also be disposed of expeditiously. 

MR. DEPUTY SPEAKER : The 
question is : 

"That the Bill be passed." 

The motion was adopted. 

COINAGE (AMENDMENT) BILL 

[English] 

THE MlNJSTER OF STATE IN THE 
M[NlSTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : 00 behalf of 
Shri Vishwanath Pratap Singh, I beg to 
move: , 

"That the Bill furtl)er to amend 
the Coinage Act, 1906, be taken into 
consideration. tt 

Th'!re hav~ b~en reports shortage of coins 
in the country for some time Past. Hon. 
Members of this House have also expressed 
concern on the situation. Th'! Government 
have taken various steps to step up the total 
availability of coins. P.·,,)jd:.:[ion of coins in 
the three Mints IO~'lte1 at Bombay, Calcutta 
and Hyderabad has been geared up with the 
purchase of new machinery and equipment. 
introduction of productivity· linked incentive 
scheme and two shifts. including extra 
workiog hours. As a result, the production 
has already increased from 525 million pieces 
in 1981·82 to 1063 million pieces in 1983-84 
and J 356 million pieces in 1985~85. The 
target for production for 1985 -86 is 2000 
million pieces. 

Howev~r, despite these measures, there 
still remains a gap between the demand and 
the supply of the coins. The Reserve Bank 
of India has estimated its requirement of 
coin in 1985·86 at 2600 millon pieces, which 
would rill to 3100 million piOQeI In 1~92·~3. 

Therefore, as a longterm ""measure, it is 
intended to modernise all the existing three 
Mints and to establish a new Mint of about 
1500-2000 nlillion pieces per annum capacity 
at NOIDA, Distt. Ghaziabad, Uttar Pradesh. 
The Government have also constituted a 
Technical Committee to recommend a long-
term Coinage Policy for adoption in stages 
a new series of coins, with its size. weigbt 
and metal/aHoy composition etc. 

The Reserve Bank of India is responsible 
for the distribution of coins in the country. 
It is closely monitoring the supplies to the 
public at the Issue Offices, Counters and 
through Small Coin Depots. It also proposes to 
have a net work of SmaJI Coin Depots at local 
public sector bank branches so that issue of 
coins at the RBI counters are reduced. It 
has olso Inade arrangements for releasing of 
coins of mixed denominations from the same 
counters. 

Unfortunately, certain elements in society 
have taken advantage of this situation and 
there are reports of hoarding, therby creating 
artificia I scarcity. 

Necessary instructions to the various 
State Governments have been issued to take 
action under the Small Coinage Offences Act, 
1971. if complaints of melting of coins are 
reported. The problem however, can be 
effectively tackled only if the avaiJabili·y of 
coins is there, thereby mInimiSing the 
po~sibiJity to create a psychology of shortage. 
The existing Act, namely the Coinage Act 
of 1906 restricts the manufacture of coins to 
the Mints in the country. It is proposed to 
amend the Coinage Act of 1906 so aC\ to 
provide greater manoeuvrahility to Govern~ 
ment stepf)ing up the sUPJ11ie.;; through minting 
of coins abroad. T would like to a assure 
the House tf'1at this step is heing taken to 
meet the shortage. '. It shall he the endeavour 
of the Counterment to meet the demand 
through production of coins at the mints in 
the country I As I stated earlier, all efforts 
to modernise the existing three mints are also 
heing made so as to meet all forseeable 
demand in the furture. The recourse to the 
provisions of the propo~ed amendment 
in the Act wou Id be to actua lIy to the 
shortage. 

Now~ t would Jike to commend the BiU 
for tbo conllderatlon of tbe HOUR. 
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MR. DEPUTY SPEAKER Shri 
Basudeb A~haria may initiate the debate. 
Before that, we have to fix the time. 

PROF. SAIFUDDIN SOZ : One hour 
is sufficient. 

MR. DEPUTY SPEAKER: Only three 
persons have given their names. One 
hour. 

SHRI BASUDEB ACHARI A (Bankura) : 
The Government has come forward with this 
piece of legislation to amend the Coinage 
Act of 1906 in order to make provision to 
import coins; from foreign countries. 

The shortage of coins is not a recent 
phenomenon. It was felt during the years 
1981, 1982 and 1983. Since 1982 the 
production of coins has been substantially 
increased from. say 660 nlillion pieces of 
coins in 1982-83 to 1,356 millions in the year 
1984-85. And this year, the hon. Minister 
has stated, that the estimate is 3 hout 2,000 
millions. Not only tl-tere is shortage of 
these coins today, we feel that the supply of 
one rupee and two rupee oates also is not 
satisfactory. So, will the Government in 
future come forward with another legislation 
to import one rupee or two rupee notes 
because of the contraint in the supply of one 
rupee and two rupee notes ? 

Last year, the Railway fares were 
increased. What was the plea made by the 
Railways? The railway fare wa .. increased 
due to shortage of coins. From 50 Paise 
to one rupee. Rs. 1.50 to Rs. 2 and so on 
was the increase. The shortage of coins was 
the main re<;ult which was stated hv then 
Railway Minister to increase the Railway 
fare. The shortage of coins is a con~traint. 
This constraint and the supplv of coil1~ were 
discussed various times in this HOII<;e and 
in the Rajya Sabha also. And the Govern-
ment was to take some steps. Already they 
have taken some steps to modernise all the 
three mints which are there in our country. 
But despite all these measures, the problem 
still remains and the Government has decided 
to import coins. There was another proposal 
to start 22 new coining presses in three mints 
in Calcutta, Hyderahad and Bomba". So, 
the Mini~ter will kindly clarify whether these 
22 coining presses have been installed or 
not. Last year it was stated in this (-{()'llse 

in reply to an Unstarred Question that a 
new mint would be established. What is the 

progress of that mint? Why has it not been 
expedited? Why was this decision of setting 
up a new mint not taken when the shortage 
of coins was felt three years back? If that 
decision would have been taken three years 
back, a new mint would have come up by now 
and the Government need not go in for import 
of coins from foreign countries. In rep1y to 
a question last year the Finance Minister had 
stated both in this House as well as the 
other HOllse that this problem of shortage of 
coins would be eased within a year. If that 
is so, tryen why is the Government going in 
for import of coins? 

There is the question of capacity utilisa-
tion. There are three mints. ]s the capacity 
of these mints fully utilised? If it is not, 
then what steps is the Government taking to 
have full utilisation of existing capacity of 
the three mints? 

There is the coc;;t factor. It has been 
stated that about 500 or 600 million pieces 
of coins will be imported. Has the Govern-
ment made any assessment as to what will be 
the cost per coin and whether this cost will 
be more than the indigenous cos t ? What 
will be the amount of foreign exchange 
required for importing these coins ? Has 
this been worked out? I would also like to 
know whether any agreement with any country 
has been made for import of coins. 

Last year the All India Rc)erve Bank 
Employee') Association gave some suggcstLms 
on how to solve the coins shortage problem. 
I would like 10 know what arc their 
suggestion nnd whether the Government have 
thought over those suggestions and what 
action the Government have taken on 
those. 

My proposal is th:1t there should be 
increased utilisation of the existing coin 
mints. Besides the GovC'rnment should 
expedite sr:-tting up of new mint factory whi...:·h 
is proposed to be ~ct up in NOIDA near 
Delhi. The Government should not go in 
for import of coins by spending crOfes of 
rupees. 

With these words I oppose this piece of 
legislation. 

[Translation] 

SHRI HARISH RAWAT (Almora) : Mr. 
Deputy Speaker, Sir, I welcome the proposals 
which the hon. Minister has brought forward 
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and would like to draw his attention towards 
tbe acute shortage of coins in the country. 
TheN i. 10 much mortait' of coins that the 
ccMllnoo man is feeling great difficulty in this 
reptd. 11tis is more so in the case of those 
~ .ho bave to 80 out or those who have 
to ttavel. 

While travelling in '3 bus if you give a 
currency note to the conductor for a ticket, 
be ",HI express his inability to return the 
change. A similar situation arises when we go 
to a shopkeeper. The result is that there is 
an unintentional increase in the real price of 
a commodity which a person wants to buy. 
This situation is creating discontentment 
among the people unnecessarily. 

This matter has been raised at least 
thrice or four times in the House during the 
last five years. Every time the same reply is 
given that efforts are being made to remove, 
the' shortage to coins. The Reserve Bank of 
India, whl;h is responsible for monitoring 
tbe situation of remove this shortage of coins, 
has been given instructions in this regard. 
It is Dot understandabl-e why this shortage 
persists ia spi.se of the instructions liven every 
time. It SeeMS either the Reserve Bank of 
In ... does sot follow your instructions or if 
it dots N, thoa there may be some persons 
woRiII, at your outlets who are indulgiol in 
the Uletal trade of coins or it may be happen· 
ing . that when tbe coins are dispatched for 
circulation in the market some persons having 
an eye on our economy and the currency, 
accumulate coins with them. One thing has 
been noticed that some people do have a 
tendency to accumulate coins. Some do so 
intentionally while others do it uninten-
tionally. Then, there are coins whose metal 
value is more than their face value. 

There are laws enacted for this purpo~ 
but their use is not effective, as a result of 
which diffic..uty arises in their proper imple-
mentation. I n this way, those who adopt 
suoh wrong practices escape from tbe laws. 
I would like to suggest to the hone Minister 
that if he bas the information regarding the 
quantum of coins which are required for 
circulation and of those which are in short 
supply, there will be 00 difficult in removing 
th. shortaao. Besides this, taking into consi-
deration the shortaae of coins during tbis 
year it should also be assessed what tbe 
demae<i for coins will be next year. After 
makriaI dlit .......... t. c:oiD.;an t. mll1ted 

here so that their shortage in future may be 
averted. We shall have to find out some 
solution to this problem at the earliest. It 
is good that at an immediate solution, you 
are importing coins. You should 8nd owt 
the difficult; of the people and the ways aad 
means of removing this sbortate and the 
import of coins is oot a permanent solutien. 
There can be a permanent sOlution eniS' "heft 
the streamline the system artd find out tbe 
lacunae. The management should alSo be 
properly controlled. 

So far as the setting up of a mint is 
concerned, the Government of Uttar Pradesh 
have allotted land at Noida in Uttar Pradesb. 
I do not know the reasons for the delay in 
starting the constructions work there. The 
mint which you propose to set up is loiDI to 
be small in size. I would like to request 
you to increase its capacity. You should let 
up a big mint so that keeping in view the 
event of shortage of coins, you could have 
an effective control to combat the shorta. 
in a proper way. 

I would also like to draw the attention 
of the hon. Minister towards soiled notes. 
At present, it i~ very dimcult for. d't8!l to 
get MW n~te$ of the dmOminations Of Re. I, 
Rs. 2, S or 10. Unless we requ~t th 
Reserve Bank ()f Irtdia by writing letterS 5 
to 10 times that such and stJeh a person may 
be issued new currency notes, that person 
does not get the new notes. It means that 
the peoJ)ie do not get new currency notes 
and instead get soiled notes. In a way. the 
people baving vested interest have been in-
dulging in this trade. You may kindly, Jook 
into the matter with these words, I welcome 
the Bill. 

[Enllish] 

SHRI V. S. KRISHNA IYER 
(Bangalore South): Mr. Deputy Speaker, 
Sir, I have not heard of any free country 
importing coins. Sir, I am speakina on 
principle. What has happened to our 
Swadeshi movement? Day in and day out 
we are discussing about self·reJiance in tbrs 
very House. If we cannot manufacture 
coins which are required for oUt' countty, 
what will the other countries think of u* '1 
We have made tremendous stridet in the 
field of science and ttebnoJOIY. It fs 
unfortunate that the Government did not 
foresee Uae requirements of coial iD Our 
IOUDt.,., CttID llaert8Ia II JJOI • ..... 
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phenomenon. I t has been therefor the 
last two or three years. I want to know 
wbat the Government has been doing all 
t~ years. For two years they have slept 
over and one fine morning they bring a 
Bin bere. As I asked already, what will 
the other countries think of us when we go 
a~ beg for coins in other countries? 1 am 
lure tb~t if we do this the image of our 
country will be tarnished. Anyway, it has 
become a necessity now. My only desire 
and wish is that this should be the last time 
when we go in for import of coins. We 
know and many of the hon. Members have 
already spoken about the difficulties we 
have experienced. Every day, every hon. 
Member is experiencing this difficulty. Now, 
the other day in Delhi, I could not give one 
rupee note as I had only 70' paise or 80 
paise change. The taximan was very 
lI~ppy to receive 80 paise change instead of 
one 'rupee. Such was the position of coin 
shortage. Even the small notes are not 
av~i1able, as some of the the hon. ~embers 
baY,e ~aid' about it .. There is no exagg~ration. 

. I am sure. the, Minister will not, bring 
another Bill for, seeking permission of this 
House for. importing notes .. That will be 
much more . disgrace . to: our count,ry. I do 
not understand tbe reason why there is such 
a shortage. We have got very sophisticated 
mints and the capacity of the mints should 
be fully utilised. If necessary, we should 
have one more mint. Really I cannot 
understand this shortage. ]t is very impor-
tant. 

I only hope that this will be the last 
occasion to import the coins. What will 
the people outside think abput us. if we, 
import small coins? Particularly, only this 
morning, we discussed about self-reliance in 
the matter of technology. So~ I would 
strongly oppose this Bill on principle and I 
only hope that this will be the last occasion 
when a Bill is brought before this House. 
We are manufacturing aeroplanes and other 
sophisticated equipments and many of the 
countries are looking toward~ us for many of 
the sophisticated instruments and equipments. 
We have made so much development in the 
field of industry at a tremendous pace. I 
therefore think that this will be the last 
time when the Minister will COtT\~ forward 
with such Bill. .. I _. ' 

, On ',ritlciple, J ·oppose ttll f Dint ~ 

[Translation) 

SHRI MANOJ PANDEY (Betia): Mr. 
Deputy Speaker, Sir, there is acute shortage 
of coins in the country. Through you, I 
would like to draw the attention of the hon. 
Minister towards the great difficulties being, 
faced by the public due to shortage of coins. 

We are all aware of what happens at the 
railway booking offices due to shortage of 
coins. If you go to a railway booking office 
for purchasing a ticket, generally one rupee 
is charged for a 40 paisa or 50 paisa ticket, 
because the balance is not refunded. When 
asked to refund the balance, the stock reply 
comes that there is no change with them. 
You can very well understand the position 
of a poor person who has to pay one rupee 
for a 40 paisa or 50 paisa ticket for travel by 
train thice or four times a day. Particularly, 
the poor people in the far off villages are 
seen standing at the ticket windows waiting 
to get ,back the balance and they even miss 
their train. We should understand this 
situation. 

The situation in the rural areas is worst . 
Due 'to the shortage of coins, goods are no't : 
sold or purchased against paymenf of coitls 
there. One can purchase goods there in lieu' 
of paddy or' wheat. IT y6u· have no change, 
you cannot' escape this. You ~annot pur-
chase anything without paddy or wheat' 
under su~h circumstances. What I mean to 
say is that every section of our society is 
experiencing the shortage of coins. It is a 
commendable thing that the hone Minister 
has brought forward this Bill. The shortage 
of coins in the country must be removed. 

I wo'uld also like to submit that there 
are no proper arrangements for distribution 
of coins. Generally. it is seen that new coins 
and new currency notes remain in cities 
only. The coins or notes distributed in the 
villages are in such a bad shape that if these 
notes are kept in the pocket, they get soiled 
du~ to sweating. The social notes and 
defective coins are adversely affecting the 
rural life. 1t is good that you intend to 
import coins from abroad in order to meet 
their shortage. If there is need, you must 
import coins from abroad. But, at the same 
time, you have to see whether the amount of 
foreign exchange to be spent on importing 
them will be equal to their cost of production 
here or it will be Jess than that~ You win 
hllV~ ~~ ~w if we ~IlP millt Wip$" ip - QlIf 
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country at a lesser cost than that. If the 
'imported coins are costlier than the indi .. 
genous)y produced ones, then it will not be 
proper to import coins from abroad. The 
hon. Minister has just now stated that 
Government propose to set up a mint at 
NOIDA to produce new coins there. If by 
inverting less, we can produce more coins 
in our own country, there it will not be 
proper to import coins from abroad. In 
case it is not possible to start this work soon, 
you must import coins if you want to do so. 
Government should take steps to use such 
raw material for small coins as may be Jess 
costly. We should try to increase the indi-
genous production of coins with lessor invest-
ment so that there is no need.to import coins 
from abroad. In tbis way, we shall be able 
. to save our foreign exchange. 

One of the reasons for shortage of coins 
is that the people have accumulated coins in 
their homes. They melt coins for manu-
facturing other articles. This practice has 
been seen in the villages also. You should 
try to check it and if need be a Bill or an 
amendment must be brought forward. With 
these words, I support the Bill. 

[English] 

SHRIMATI GEETA MUKHERJEE (Pans .. 
kura) : Mr. Deputy Speaker, Sir, this Bill is, 
on the one hand, confounding and on the 
other, disgraceful. It is confounding because 
the Government during the last three years has 
been claiming that the production of coins 
bas increased quite a lot and that there is 
substantial increment, double, in one year 
and then a little more than that. Has the 
economic activity in India got a sudden spurt 
last year that despite the issue of coins in 
double the quantity, we are in this difficulty? 
It is confoundiug because I do not know 
whether at any point of time there was rea)]y 
any serious attempt on the part of the Govern .. 
ment to underst and this coin shortage and to 
judge how all tbis is artificial. 

15.00 brs. 
To my mind this coin shortage, for a big 

part, is artificial because the persons who 
are gaining out of this coin shortage are 
definitely some companies. Leave aside the 
lozenges companies. Leave aside the match 
companies. But there are some new entrants 
into the consumer fields. There are multi-
national$ whose advertisements all the time 

we are seeing on the television advertisios 
their products. They are also benefiting. 

Everywhere we are being forced to pay 
more than what we should pay according to 
the legal cost. So there must be certain 
agencies functioning in this whole working 
of the thing. To my mind it cannot be just 
accidental or some villagers taking to mel tins 
of coins. So first I charge the govornment 
of not taking any proper investigative attitude 
towards it in the past two years. SecondJy, 
it is disgraceful because the year 1985 seems 
to be the year of our launching into the 21st 
century. If launching to 21st century starts 
with the import of coins, I do not know bow 
the people will take your launch. Will they 
not think that this missile also is goins to 
fail ? This seems to be the situation • 

I know there are not many countries-
but there are some countries which tried to 
import coins from other countries. I know 
the Australian government once decided to 
get coins imported from Japan. I also k.now 
what a tremendous amount of agitation was 
launched in Australia against the Australian 
government going to Japan for import of 
coins. Therefore, this import of coins is 
really, as I said, disgraceful. It is said in the 
financial memorandum that the Government 
are now taking only the option and only if 
we use the option, then only the question of 
import comes and only then the financial 
expenditure involved arises. Naturally now 
we are asked to approve this blind-fold. 
Since the coin shortage everybody is in 
trouble. Therefore, the Government wants 
us to vote for import of coins without 
knowing what will be the cost, what will be 
the drain of foreign exchange' and 
whether production can be done here. 
As I said earlier, the financial memo .. 
randum is silent al;lout the expenditure as 
they say that they are only taking tbe option. 
Therefore, I have said this is also another 
point of both confusion and disgrace. There .. 
fore, I really cannot agree to this proposal 
of government taking option of importing 
coins from foreign countries. I think instead 
of taking the option the Government should 
have come forward to c.;hasing the black-
marketcers who are involved in it and bring-
ing them to hook and if in reality there is 
some coin shortage not artificial, tben to 
step up its production. There is no such 
difficulty with regard to it. 1llerefore, from 
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the point of view of national honour, from 
tbe point of view of the necessity of the 
GoYC11)RlOllt moviOl apiast black-marketeers 
and frosn tbe point of view of the people 
f..una very <1isl\Uted about the whole tbing, 
1 th\Dk the Financo Minister should withdraw 
the Bill aad say that they are goina to make 
akoraative arransoments to meet the coin 
_or ... expJoitina our own resources which 
i, quite pOS$ible. 

PROF. SAIFUDDIN SOZ (BaramuUa) : 
I had no intention of speaking on this 
amendment. But when I saw this Bill curso-
rily, I found that it was a very dangerous 
amendment ... (Interruptions) I am speaking 
very briefly but it will be my appeal to the 
colleagues on that side that they request the 
Minister to withdraw it. Sir, I am saying 
something very seriously. I do not know 
whether the Minister has the authority to 
withdraw this Bill all by himself but it is a 
very dangerous amendment that you are 
asking us to vote. 

I am in agreement with Smt. Gceta 
Mu~bcrjee and Shri Krishna Iyer that 
country's prestiae will receive a very great 
set .. back. That is the first objection. 

The hOD. Minister bas explained about 
tlae shortage of coins. Who will not agree 
with bim on this? Tbere is acute shortage of 
coins but there seems to be· some lacunae 
because you say that the production of coins 
bas doubted. The population has not 
doubled over a period of time. So, there must 
be hoarding. Let the Government go into it. 
Then you have not worked out the details 
with regard to setting up of more mints in the 
country. What would be the cost of one more 
mint? Then, Sir, how n18ny countries have 
imported coins? What is the history? What 
is the convention? My colleague referred 
to Australia. There was a powerful aaitation 
there and they had suspended the operation. 
They did not import finally. 

Tben, Sir. it is the circulation of a legal 
tender. It is not an ordinary paper. If you 
import currency then India will certain1y lose 
its prestige. Can't you print currency notes ? 
Minting of coins may be a difficult proposi-
tion but printing of notes should not be 
c;$ifficult. Your financial memorandum is 
incomplete. You are in the habit of insulting 
the House by bringing in amendments at 

short notice and putting forward OrdiulDCC. 
You are going to import legal tender.. 'fIlat 
is a risky proposition. 

You say in the financial m"morandqm 
that there is the problem of ~curity aQd 
about security the Statement of Objects aDd 
Reasons says that necessary sttps will be 
taken io ensure security. What a .. e tbose 
necessary steps ? With you cxptaill to 
bureaucrats and others but I)ot to PalrUa-
ment ? Are we not entitled to this information 
as to what are the security measures you 
will be taking? 

Then in the financial memorandum it is 
said you will not be importing curronay notes 
or coins from governments only but from 
persons also. Why from a penon 1 I have 
objection to importing these from govun· 
ments not to speak of a person. 

So, you have brought forward this 
amendment at a short notice. Since In_'s 
prestige will be at stake and there is no 
emergency, we shall face this shortale tin all 
of us think about it I insist thad Mr. Poojary 
may rise to the OOC8aion and he must kindly 
withdraw this amendment. 

THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Sir, six hone 
Members have spoken on this Bill. They 
ha ve given their suggestions. The sa hone 
Members spoke are Shri Basudeb Acharia. 
Shri Harish Rawat, Shri Krishna Jyer" Shri 
Manoj Pandey, Shrimati Geeta Mukherjee 
and Shri 80z. Some of the bon. Members 
have criticised the Bill saying that it is 
a dangerous one the prestige of the country is 
affected, there is a set-back and all that. Also 
they wanted the withdrawal of this BiR. We 
have been receiving complaints from various 
parts of the country about the sbortqo of 
coins. We have heard such complaints 
inside Parliament and outside Parliament 
also. The hon. Member Shri lla.watji 
had brought home the sufferings of the 
people on account of the short. created 
in the country. Shri Pandeyji also made out 
certain points regarding the plight of the 
poor regarding the shortage of coins faced by 
the nation. If you kindly gO into tbe hiltory 
of shortage, what has bappened ? There are 
three mints in the country situated at 
Bombay, Hyderabad and Calcutta. The three 
mints used to work on the hif. or 60 bouTS 

~~-~~-----------------
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in a week. 10·t. year 19t77-1 am uadorliniQ8 
tM yeer 1977-tbe hours of tbe week were 
reduced frolR 60 to 54. 10 the year 1978 
once .pin from S4 hours this was reduced 
to 48 boars. As han. Members know, so 
'far as distribution of coins is concerned it is 
the job of the R.eserve Bank of India. What 
bad happened ? The RBI did not lift the 
production. There· was accumulation of 
pro4uctiM at the Plint. I may beiDi to the 
D9t~ Qf bOD_ Members for their information 
that in 1979 .. 80 the production of coins was 
551.93 miUioo pU=s. RBI off take was 766.57 
million piecO$. The accumulation without 
bei1l& lifted by RBI was 714.42 million 
pieces. 

AN HON. MEMBER: Who was 
responsible ? 

SHRI JANAROHANA POOJARY : The 
bon. Member wbo spoke from the opposite 
side was also in the Janata Party Government 
bctw.oon 1977 and 1979. Shri Krishna Iyer 
if aware of the fact as to who were ruling 
this country between 1977 and 1977 and who 
wcs. tM supporter, of the Government at 
tIlat ti~ also. At one point tbe Government 
w~ a),out to take a decision that the 
Hydf,rabad mint should be closed. We came 
to powor. We reversed that decision. If 
we bad Bot done these th i ngs, the matter 
woukl Uv.e beep quite different. Now, 
"~tunatelN. this had happened. In the 
yeat 19.81 .. 82, ~odt,ICtion was 525 million 
pi~.. The off ... take by the Reserve Bank 
was ~36 million. piecea. The accumulation at 
the Mints was 57 million pieces. The 
mortap was there. The shortage was felf. 
Now, tbore a.re unscrupulous people in this 
country. We have written to tbe State 
Oovemmen~s s~~ting that it is an offence of 
melt the coins. We have written to the 
State Governments to see that the coins are 
npt. Olelted.. Otherwise, action should be 
t~~en auJ~t them. 

Sir, since 1982, production started picking 
up aOll we have introduced so many 
incentive schemes. Steps are also being 
ta~cn to modernise the Illint system and more 
• bif~ are also introduced in the mint. 
U&a!'ort.,unately for us, at Calcutta Mint, the 
workers' Union dia not agree to the shift 
sy.stem. Only in the month of February 
.~8S, the)' 4Ireed tor another shift. Now, 
wbat is the result or it ? In the year 1981-82, 

the production was 5.25 millioa pi... ne 
prodllCticn sin~ bad incrc;ased by three ti~, 
The production for the year 1984·85 was 
1355.69 million pieces. In $pite Of these 
measures, we could not meet the dema.ad 
and the proj~tion that ha~ been nla4e by tb-
Reserve Bank of India for 10 yean iii for 
1983 .. 84-2050 million pieces, for 1984·85, 
2250 million pieces and for 1985.86, the 
projection is 2600 million pieces. Our 
target is 2000 million pieces from the three 
mints. 

The hone Member, Mr. Acharya. had 
asked about the Noida piant. 1 woLlJd 
submit that the land bas already bfen 
acquired there. Even tbe people arc beiDI 
sent to work out the plan for this pia,". 
They had also gone abroad to act the 
technology. The Government has. set apart 
a sum of Rs. 20 crores for this project and 
it would be completed by 1989. The wotk 
for the installation of the plant will start in 
September 1985 and it would be completed 
within a period of 34 to 36 months, that is, 
by the end of 1989 we will be in a positioo to 
commission this project and start production. 
But the reaHty today is that there is sbortase 
of coins. As the bon. Member, Shrimati 
Geeta . Mukherjee, pointed out there are 
unscrupulous elements in this country who 
are indulging jn creating shorta8e of coins. 
They are responsible for hoarding the coins 
for the purpose of sale at premium. That 
is also there. Some of you may perhaps ask 
"why can't you take action againlt those 
hoarding for the purpose of $&leU? We 
have taken into consideration the amount of 
harassment that would be meted out to the 
people because there are some customs iQ our 
society to give coins at the time of the 
marriage. Some people have the custom of 
collecting coins for the purpose of offering 
them to God. For example, for the temple 
in Tirupati, people colJect coins and offer 
them to the God. Now, in the temples 
they have boxes for the collection of offerinp 
in the form of coins and curreDCies. These 
things are to be taken into consideration. 
We should have such a lesi.lation that even 
the implementina machinery is not iD • 
position to create any trouble or harass the 
people. But at the same timo, I want to 
briog to the notice of tbe hon. Members that 
the projection of requirement as made by the 
Reserve Bank is 3200 million pieces by 1992. 
The question is, whether we ate fOina to 
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· have these 3200 million pieces by 1992. I 
can assure the hon. Members that we would 

· be able to meet the requirements. We have 
lot the target for 1984-85 of 2000 million 
pieces and we are going to have a mint at 
NOIDA with a capacity of 2000 million 
pieces by 1989. That means that by 1989, 

· we would be in a position to produce 4000 
million pieces against the projection of 
3200 million pieces by the Reserve Bank. 

Now, the question is why we are going to 
import these coins. There is a crisis, nobody 
can dispute it. The question is whether we 
should take measures meet. the req uirement, 
or whether we should sleep over the matter. 

· The people, particularly the weaker section, 
· are facing difficulties. I fully understand 

and share the concern expressed by the hon. 
Members. What is happening to the weaker 
section particularly? If a person goes to a 

: place twenty miles away and takes his meals 
in a hotel, the hotel keeper gives him a chit 
of paper in place of the balance amount due 
to him, as according to him, he has no 

· change. That would be a Joss to him, because 
be will not come from that much distance to 
claim his money. It is not possible. Thus, 
the people are suffering on account 
of shortage of coins. Even in the buses, 
the passengers are given small pieces of paper 
by the conductor instead of the balance 
amount. This is the plight of the people in 
the country. How do we tackle this 
problem? It may be a one- time measure, a 
short-term measure, or the first and perhaps 
the last time, but we are going to import 
2000 mi1lion pieces, if the Parliament 
approves the Bill. 

SHRIMATI GEETA MUKHERJEE: 
When you ha ve kept the target of 2000 
million pieces, you must have looked into 
the economics of it also. 

SHRI JANARDHANA POOJARY : 
I will come to that. 

Let the people who are making attempts 
to board the coins understand that mor. 
supply will be pumped into the circulation, 

, and they must part with the cl)ins. 

PROF. SAIFUDDIN SOZ: By your 
own admission, the coins are being converted 
for com,roercial purposes. If. you supply 
more coins, they will convert more. 

SKRI JANAR.DHANA POOJARY I 

may say this for the information of hone 
members that the cost of melting in much 
more than the cost of. the metal. 

SHRI G. G. SWELL: If you make 
coins whose intrinsic' value is more than the 
face value. You cannot solve the problem. 
If you pump more coins into the system, 
more coins will be marketed. 

SHRI JANARDHANA POOJARY: 
Hon. member Prof. SOl has made one point. 
I can give him this information. For one 
rupee coin, the metal cost is 32.68 paise and 
minting cost is 20.31 paise. So, this will not 
be profitable for people to melt it and then 
sell the metal. Our information is that 
they are not going in for melting, but they 
are going to sell them at a premium. 

PROF. SAIFUDDIN SOZ: What is 
the evidence to show that they are selling at 
a premium? 

SHRI JANARDHANA POOJARY : I 
want to make it very clear. We have 
already written to the State Governments also 
to take action. If more coins are supplied 
into the system, definitely those people will 
think twice before hoarding the coins. 
Another point has been raised by the hone 
member, to find out whether the cost 'of 
production of the coin inside the country 
will be less than the cost of prod uctjon of 
the coins in the foreign country. For the 
benefit of hone member, we can say that the 
cost of production outside is less than the 
cost of production inside the country. 

SHRIMATI GEETA MUKHERJEE: 
In terms of foreign exchange, how much is 
it going to be ? 

PROF. SAIFUDDIN SOZ: What 
about our image ~ 

SHRI JANARDHANA POOJARY : By 
importing coins, if you think that our image 
is going to be affected and by importing 
coins, if there will a set back so far as the 
prestige of our country is concerned, it is for 
the House to consider it. But I respect .. 
fully submit that I do not argree, so far' as 
this aspect is concerned. We have to meet 
the requirements and we have to find a 
course. That is why this step has been 
taken. 'Now, han. member Shrimati Gceta 
Mukherjee has said that this Bill should be 
withdrawn. Before making the request, the 
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bon. member ,should have thought about the 
plight. of the people. I am fully aware of 
the fact. that you people from CPt and 
CPI (M) represe~lt the ~ause of the weaker 
sections and it is a step, which I think, 
sbould have ·been ·welcomed by you. With 
these words, I cQrnmend the Bill. 

MR.' DEPUTY 
q~estion is : 

SPEAKER: The 

"That the Bill further to amend 
the Coinage Act, 1906, be taken into 
consideration. " 

The'Motion was adopted. 

Clause 2 

MR. DEPUTY SPEAKER: The House 
will now take up clause-by-clause considera-
tion of the Bill. The question is : 

"That Clause 2 stand part of the 
Bill. " 

The Motion was adopted. 

Clause 2 was added to ~be Bill. 
, .' 
MR. DEPUTY SPEAKER: The 

question, is.: .' 

. '''That Clause I, Enacting Formula 
and; the Long Title ~tand part of the Bill. '.. . ~ .' . . . . 

The'Motion was adopted. 

Clause 1. Enacting Formula and the 
I ... ong Title were added to the Bill. 

MR. DEPUTY SPEAKER: The 
Minister may now move that the Bill be 
passed. 

PROF. SAIFUDDIN SOZ: I must now 
make my point. The l\1inister has not 
answered my point. 

less, i.e. if tbe Government makes coins of : 
Rs. 10 or Rs. S, I think the conversion will 
be checked to a very great extent., 
(Interruption) Because the face value will be·' 
more, and the commercial value would be . 
Jess~ conversion would not be there. ' ' 

MR. DEPUTY SPEAKER: N ow Prof. ' 
Soz. 

PROF. SAIFUDDJN SOZ (Baramulla) : 
This is a very important amendment. I had 
raised an objection, saying that we should 
not import. ] am very serious about it. 
We h'\ve reached a stage in our development, 
where we should not do it, because it will 
impair our image before the international 
community. I raised the objection, and 
asked why we should import from Govern-
ments. But the Ministry proposeds to import 
from persons. At teast they should drop 
this proposal. Let them import from 
Government, if at all they are going to 
disregard our opinion. 

Secondly, the Minister has admitted 
before us that people are converting coins 
for commercia1 purposes. Later, he 
withdrew it. 

SHRI JANARDHANA POOJARY: I 
have not made that statement. The hon. 
Member from the Opposition, Shrimati 
Geeta Mukherjee had st~ted that some people 
were hoarding, and melting them. I stated 
that we had written -to the State Governments 
to take action in this regard. If some people 
melt the coins, may be for commercial 
purposes, the State Government can take 
action. 

Regarding the security aspect, I want to 
make it very clear that we are taking 
necessary steps. 

SHRI JANARDHANA POOJARY 
beg to move: 

I PROF. SAIFUDDIN SOZ : I ltad raised 

"That the Bill be passed." 

SHRI P. NAMGYAL (Ladakh) : I would 
not like to ta ke much time of the 
House: just a suggestion about the coinage 
system. The Minister has just stated that 
people were resorting to conversion of these 
coins for some commercial purposes, since 
the face value of the coin is less than the 
comolercial value. In some foreign 
countries~ I ,have found copper coins of the 
valQ~ Qfl $ar ~ l\s, ! O~ ~f ~b~ f~~ val~~ is pot 

it earlier. Now you remember it. Thank 
you. 

SHRI JANARDHANA POOJARY : We 
are taking security measures also. For Your 
information, we are going to give instruc-
tions. saying that after manufacturing or 
minting the coins, the tools prepared by 
those people should be destroyed. 

So far as you suggestion that individuals 
should not be asked to manufacture these 
coins is concerned. these matters are beinl 
~s~s~a vif' wba~ ~,ers W9 hav~ ~~ "~~~, 
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Kia4ly lea" it to the Gevemment. Have 
tomo r.i~h in the Government. (Interruption) 
Wo have to take into consideration so many 
other factors also, and see what steps we 
sbould take in the best interests of the 
cotMtty. ptease leave 'it to the 'Govern-
mente If the Government is going to do 
something wrong. it is going to be 
accountable. You can raise your point about 
it later. We are subject to questioning. 
(In/~rruptl()n) 

PltOF. SAIFUDDIN SOZ: Please say 
that the individuals will not be involved. 

MR. DEPUTY SPEAKER: Now the 
Minister to move that the Bill be passed. 

MR. DEPUTY SPEAKER: The question 
is : 

"That the Bill be passed. tt 

The MetJon WI' adopted. 

15.3$ br •. 

STATUTORY ~ESOLUTION RE: 
APPROVAL OF NOTIFICATION 
INCREASING EXPORT DUTY 
LEVIABLE ON BLACK PEPPER 

(English) 

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI JANAR-
DHANA POOJAR Y) : I beg to move : 

"That in pursuance of sub-section 
(2) of section 8, read with sub-section 
(3) of section 7 of the Customs Tariff 
Act, 1975 (51 of 1975). this House 
approves the notifioation of the Govern-
ment of India in the Mini$try of Finance 
(Department of Revenue) No. G.S.R. 
403 (B), dated the 7th May, 1985, 
increasing the export duty leviable on 
black pepper to Rs. 3 per kilogram from 
the date of issue of the said notification". 

15.30 hrl. 

lStiRf SO"NATA kATH I" tM eluilr] 

BlaCk pepper Is specified und~r Beadln. 
No. 2 of export TarifF and t1te tate of ex~ 
duty prescribed therefor bas been b. 1.2~ 
per kg. However, with 'effect ttorn the t 6th 
Februs:ry, 1919, black pepPer bas been 
exempt from the whole of the customs duty 
leviable thereon. The F .O.B. unit reaHsation 
at that time was around Rs. 20 per kg. 

International prices of pepper started 
goinl up by the end of 19.83. The Govern-
ment have been watchina the trend or export 
prices for quite some time. The l.teat export 
value realisation of black pepper has been 
around Rs. 40 per kg. Accordingly, tho 
exemption from e'port d\tty has been with .. 
drawn and black pepper subjected to an 
export duty at the rate of Rs. 3 per kildgram. 
This meacsure is expected tobrins an addi-
tional revenue of Rs. 7.S crares in a year. 

. Sir, as you are aware, changes in export 
duties are made from time to time. As part 
of the current year's budget ptoposa)s, the 
rate of ex·port duty on as marly at 12 items 
was abolished, leaving only 4 items subject 
to export duty. Oat of these 4 items, the 
rate of export duty on coffee wls atso 
reduced on 29th April, 1985 from Rs. 720 
per _qu!~tal. to Rs. 57~ per quintal. TJae 
present one 15 yet anotber pr6posal to revive 
the export duty on our tttditlon&l items of 
export. In this revival of export duty care 
has also been taken to ensure that on~y a 
part of the gain arising from tire rise in 
international prices is mopped up and that 
the levy does not adversely affect our exports. 

I commend this resolution for considera-
tion and passing. 

MR. CHAIRMAN : The question i. : 

UThat in pursuance of sub·section 
(2) of section 8, read with sub-section (3) 
of section 7 of the Customs Tariff Act 
1975 (51 of 1975), this House approve~ 
the notification of the Government of 
India in the Ministry of Finance (Depart .. 
ment of Revenue) No. G.S.R. 40l(E), 
dated the 7th May, 1985' increasing the 
export duty leviable on black pepper to 
Rs. 3 per kilogram from the date eM 
issue of the said notification.·t 

The motion ".1 .'o,led. 
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MONOPOLIES AND RESTRICTIVE 
TRADE PRACTICES (AMEND .. 

MENT) BILL 

[English] 

THE M1NISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPA~Y AFFAIRS (SHRI 
VEERENDRA PATIL) : I beg to move: 

"That the, Bill further to amend 
the Monopolies and Restrictive Trade 
Practices Act, 1969, be taken into 
consideration. " 

I have, with the leave of this House, 
already introduced the MRTP (Arr.endment) 
Bill 1985 which provides for the upward 
revision of the value of assets from Rs. 20 
crores to Rs. 100 crores in Section 20(a) of 
the Monopolies and Restrictive Trade 
Practices Act. 1969. The amendment pro-
posed in the Bill is most timely and 
appropriate. The nation is standing at the 
threshold of technological revo1ution which 
the 21st century is likely to usher in. We 
must. therefore, take stock of the economic 
development achie\ed so far and prepare 
ourselves to seize the challenging op,ortuni-
ties of the future. Over the past 30 years 
lndia has made impressive strides in 
augmenting both agricultural and industrial 
outputs. However, the country is yet to 
make considerable progress in eliminating 
poverty, increasing the supply of wage 
goods and in augmenting the supply of key 
inputs as welt as developing the industrial 
structure. The approach to the Seventh Five 
Year Plan rightly lays emphasis on reduction 
in infra-structural bottlenecks and shortages, 
improved capacity utilisation and produc-
tivity and on modernisation and competition 
in industry. 

Although the Monopolies and Restrive 
Trade Practices Act, 1969 (MRTP Act) 
which is in operation! for . the last over 14 
years has succeeded in containing the 
concentration of economic power in the 
bands of a few, the view is almost univer,s. 
ally shared especially by the new entre· 
preneurs, that the present asset limit of 
twenty crore rupees for bringing an under-
taking within the purview of the regulatory 
measures. in Chapter III of the M.ll.T.P. 

Bill 

Act gives an unfair advantage to the 
monopoly houses with larger assets for the 
new entrepreneur is treated at par with such 
monopoly houses with larger assets against 
whom he wants to offer competition. It has 
been argued with considerable (orce that 
competition would be encouraged and con-
centration in the hands of the monopoly 
houses curbed, if independent new entre .. 
preneurs with reasonably large investment 
are permitted without the restriction of the 
MRTP Act to enter the fie1d hitherto 
monopolised by these houses. 

Initially when the original Bill on the 
M R TP Act was passed in tbe Parliament in 
the year 1969, the asset limit of twenty 
crore rupees was introduced in Section 20(a) 
of that Act rather tentatively and the then 
Minister of Company Affairs had stated in 
the Parliament that it was 'merely as a 
working arrangement', Ever since the MRTP 
Act came into force, Government have been 
receiving the representations from different 
sources that the asset limit of twenty crore 
rupees to bring an undertaking within the 
purview of the MR TP Act is rather un-
realistic and should be revised upward. 
Government did, of coune, realise that the 
smallness or bigness of an undertaking is 
rea]Jy 'relative to tbe state of development 
of the economy. Thus, \\ hile a unit with an 
investment c.f Rs. 5 lakhs in plant and 
machinery wa~ considered for the purposes 
of the Industries (development and Regula-
tion) Act, 1951 (lDR Act) to be a smaJl 
scale unit in 1970, today a unit with thirty~ 

five Jakh of rupees of investment in plant 
a nd machinery is considered to 'be a small 
scale unit under the JDR Act. Indeed, this 
is as it should he, for as the wealth of the 
nation expands. so does Ollf perception of 
what is small ()r big necessarily undergo 
a relative change. Besides, with the erosion 
in the value of money the some size plant 
whicJt would have cost no more than twenty 
crorc rupers in 1970 would cost much 
more today and by its very natLlre, the 
monetory limit of assets as the index or 
economic power cannot remain at a static 
figure. As the economic grows. the resources 
of the nation incrca(ie and as the wealth of 
the nation expands, the m0tletary limit has 
to undergo an upward trevision relative to , 
the growth of the economy. Such a revi· 
sion is inherent in the very dynami!im or 
tbe ~Dm1. To retain tbe asset limit at 
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twenty crore rupees in section 20(a) of 
the MRTP Act as the index of concentration 
of economic power for all time to come 
would seem to erroneously suggest as if 
there has been no economic development 
since the MRTP Act had come into force. 

In the premises, and particularly taking 
into account the increased in prices and 
the growth in the industrial base, the 
Government feels that it is only reasonable 
that the value of assets for the purposes of 
applicability of the regulatory provisions 
and registerability of undertakings, in terms 
of clause (a) of section 20 of the Act, 
should be raised to the level of rupees 
hundred crores. The proposed provisiCln in 
the 'Bill reflects this intention of the 
Government. 

I now move that the House be pleased 
to take up consideration of the Bill and 
pass the same. 

SHRI S.M. BHATTAM (Visalrhapatnam) : 
The Minister has just now moved an 
amending Bill. It is stated jn the Objects 
and Reasons of the Bill that there is an 
increase in the cost and the economic size 
of the projects and, therefore •. upward revi-
sion is warranted. Which is the field where 
there is ,no revision upward, escalation in 
prices and increase in cost? In a11 sectors 
and all fields you will find th1s. It is not 
limited to MRTP concerns and undertakings. 
Is the Government going to take such a 
liberal view, making generous gesture and 
adopting such an attitude in respect of other 
sectors? Certainly not. 1 take a very 
common example. In the case of rural 
housing, for instance, HUDCO permits an 
upper limit of Rs. 6000 for construction 
of a single house. Wi1I you increase it by 
five fold and make it to Rs. 30,000? 
Certajnly that is not going to be permitted. 
The upper limit is only Rs. 6000 and it 
cannot be increased. So, when it comes to 
the poor people, the common man and 
ordinary man, such benefits are never given, 
because it is not the intention of the 
Government at an to take this aspect into 
consideration. Escala tion in prices is not ' 
tbe main criteria based on which this 
JeaisJation has been brought in. There is 
more to it than what meets the eye. We wi1l 
be aettins another Bm which will regularlise 
donations: of private con~~~pl~~s to polit ical 
P.~~., The~ ~wQ fhillSii flre ~i1tef'rr~1~1cd. 

... , t tf ~ 

Is there not sufficient basis for entertaining 
such an apprehension ? Therefore I. say that 
the escalation of prices is. just a bogey. It 
is a pretext which is raised only for the 
purpose of making an argument which does 
not hold water. The main intention is to 
boost up the healthy private sector-
privatisation and not nationalisation. It is 
nationalisation in the reverse direction. 
Even works and programmes which are 
being undertaken currently by some of the 
public sector undertakings, are graduaUy 
being handed over to the private sector, 
may be in this country or abroad. This 
nationalisation is in the reverse gear. I am 
referring to Article 38(2) of the Constitution. 
This Bill is not in tune'with the spirit of 
the Constitution. This is against the 
provisions of the Constitution. Article 38(2) 
says: 

"The State sha 11, in particular, 
strive to minimise the inequalities in 
come, and endeavour to eliminate 
inequalities in status, facilities and 
opportunities .... " 

Article 39 says: 

"(a) that the citizens, men and 
women equally, have the right to an 
ade,quate means of livelihood; 

(b) that the ownership and control 
of the material resources of the com-
munity are so distributed as best to 
subserve the common good; 

(c) that the operation of the eco-
nomic system does not result in the 
concentration of wealth and means of 
production to the common detriment." 

So, .the Constitution prohibits any act 
on the part of the Government which helps 
concentration of wealth in a few hands. 
But here is a case where monopoly houses, 
big business houses., capitalists are being 

. encouraged openly, blatantly and delibera-
tely. So, at time when the FICeI was not 
able to anticipate the hike in exemption 
Jimit beyond Rs. SO crores, this Government 
has come forward with a deliberate announce-
ment of increasing this lImit to Rs. 100 
crores. This came as a pleasant surprise to 
them. What are the reasons f( r doing so ? 
I am afraid now the days or the socialism 
are over and that it has been given a go-by. 
Of ~o"r~, r~~eptty in t~~ A1C~ fU~elin, 
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be<;ause of some pressure groups they had 
to revert to the same old slogan of socialism 
and that it was incorporated in the amended 
fonn in the revised Resolution. They have 
openly come forward in supporting the 
big business and monopoly houses. Pre~ 
viously we used to talk in terms of having 
ceilings on wealth. Those days have now 
gone. Previously we were all repeatedly 
told that there is every need for bringing 
down the disparity in income. Now we are 
nO longer hearing anything in that favour. 
Inequalities in income and wealth are 
increasing. Wealth is accumulating in a few 
hands. Standard of the common man is 
deteriorating and he is suffering more and 
more. Poverty is increasing. This is the 
present state of affairs ia our economic and 
social conditions, which is not only being 
tolerated, but is deliberately being encouraged 
by way of governmental policies. This is the 
Bill which suits those policies. That is my 
main objection. 

Instead of dilating on this matter and 
because another Bill is also coming up, on 
behalf of my party 1 take strong exception 
to the. way in which the Bill has been 
brought forward only with a view to support 
and encourage and promote the big busi-
ness interests and stand by them at the cost 
of the nation, at the cost of all the ideals 
of socialism and other traditions for which 
this country stood all along. 

(Trans/ation] 

SHRI K. D. SULTANPURI (Simla) : 
Mr. Chairman, Sir, under the provisions of 
the M.R.T.P. (Amendment) Bill, the asset 
limit of Rs. 20 crores is being raised to 
Rs. 100 crores. I support this measure. 

Just now. one of my very learned friends 
has said that the Government are not march-
ing forward towards socialism but towards 
capitalism. So far as capitalism is concerned, 
this very' Government is abolishing it. By 
their efforts, they have made a Constitution 
under which the public sector is playing a 
dominant role. 

So far as big business houses arc con-
cerned, they have got every right to exist in 
the country. As regards brinilns abou~ 
socialism and eradicating poverty t our party 
has always worked for this objective. There is 
QOtlliPf so important in the amcpdmcnt Jill 

introduced by the hon. Minister. Only a 
small benet) t is being given under it. 

He has said that such a question was 
raised at the Congress Contenary Session also. 
It is not correct to say that in that session , 
re~erences were made to help the biS busi-
ness houses, as has been alleged by tht 
leaders of the opposition. Our aim is to 
work for socialism. 

The opposition should remember that 
Government have always taken the initiative 
to protect the workers and safeguard their 
interests. The capitalists are mostly he1J)td 
by the opposition. Only they are instru-
mental in holding most of the agitations in 
factories to the advantage of the capitalists. 
The production goes down thereby and the 
factories incur losses. I sugsest that we 
should not resort to any .such action as may 
hamper the country's growth and progress. 
The present amendment Bill will definitely 
help the country in achieving the progress. 
Mention has been made about the private 
sector just now. I would like say about the 
public sector. We should try to encourage 
the public sector. The public sector indus-
tries shou1d be set up in the backward and 
hill areas, where there are less industries. 
The tJig· capitalists should be given licences 
to set up industries there. The licensing 
policy should be such that they should set up 
industries in such areas so that the poor 
people could be benefited. 

I feel that, by taking good steps we are 
marching towards socialism. It is necessary 
to develop the back ward areas in order to 
bring about socialism. We shaH have to 
make investment there. We shall have to 
pay more attention towards the rural people, 
who are cultivating the land. We shall have 
to give incentives to the capitalists to invest 
their money for the betterment of the people. 
Their nloney should be utilised for ca rrying 
out social works. . 

PROF. MADHU DANDAVATE: This 
Bill is not aimed at recovering but rather at 
forgoing the revenue. 

SHRI K. D. SULTANPURl: We shall 
be able to give something only jf we ts ke 
something. )f we do not take anything. how 
shall we be able to give some,binl '1 You 
must pay attention towards this thins. If we 
do not have mone)" wber~frQID .ban ·wo. be 
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agle to give it? I, therefore, request the 
hOD. Minister to pay attention towards this. 
You have taken very good steps and are 
trying to take further steps. More and more 
assistance should be provided for setting up 
industries in those areas. You can do a lot 
for the backward areas of Himachal Pradesh 
and the hill areas of U. P. and for Nagaland 
aDd Mizoram. Your department can improve 
the economic condition of these areas. The 
bia people are setting up factories at the 
places where the rail-head facility and other 
facilities are available and where much sub-
sidy is provided. Factories should be set 
up in tbese backward areas in the private 
sector also so that the economic condition of 
tbe people there may be improved. In 
Himachal Pradesh, apple and potato are 
grown in abundance. I would like to say 
tbat steps should be taken in such a manner 
whereby the condition of a particular State 
may be improved. In our State, all industries 
are set up in the plains. They function like 
Aya Ram and Gaya Ram. Their only aim 
is to look. They reach every place in 
Haryana, Punjab, Uttar Pradesh etc. where 
subsidy is given. After receiving subsidY, 
they set their factory transferred to some 
other place and again from there to some 
third place. Everywhere, huge amounts 
remain outstanding against them. BeSides 
giving concessions and incentives, we should 
also try to make the country's economy 
strong. We should march ahead keeping 
this in view. I mean to say that the facili-
ties a'nd incen-tives being given should be 
utilised for the country's progress. The 
opposition always opposed for the sa~e of 
opposition. 

With these words, I support this Bill. 

16.00 brs. 
MOTION RE : REPORT OF UNCOVER-
lNO OF PLOT BY AMERICAN 
FEOERAL BUREAU OF INVESTI .. 
GATION TO ASSASSINATE THE 
PRIME MINISTER DURING HIS 
IMPENDING VISIT TO THE UNITED 

STATES 

(£ngJilh) 

SHtl: G~ O. SWELL (Shillong): I beg 
to mo\'t'! 

"That this House takes note of and 
views with great concern the report of 
the uncovering of a plot by the American 
Federal Bureau of Investijation to 
assassinate the Prime Minister during bis 
impending visit to the United States~U 

Sir, the news of this' dark plot, that there 
was a definite plot to assassinate ,the Prime 
Minister during his visit to the States next 
month uncovered by the prestigious Intelli-
gence organisation of the United States of 
America, This has come as a great shock 
to us. But it was no surprise. We have been 
facing this problem with the Sikh extremists 
for the last three years. Nothing could be 
a greater shock or greater surprise to us than 
the assassination of the Prime Minister, 
Shrimad Indira Gandhi. But we are more face 
to face; more eye ball to eyeball. With this 
dark entity, whatever you call it, extremism, 
terrorism, treachery to the motherland, 
treachery to your own roots. However I 
think) there is a silver lining in this whole 
dark cloud. The whole thing has been 
unmasked by an American intelligence organi-
sation on American soiJ, For us, it is no 
surprise. The former Prime Minister had 
been calling attention to ,this again and 
again until she paid for that with her 
life. We have been calling attention to these 
dark forces working inside the country and 
outside the country. But not many people in 
the world gave credence to what we were 
saying. The countries in the Western world-
whether it is United States of America or 
Canada or the United Kingdom or the 
Federal Republic of Germany-seem to have 
been more amused than concerned with the 
warning we have been giving. It is a known 
fact that they have given shelter to some of 
the people from this countay who had 
committed crimes in this country, had gone 
away and haa found shelter in those 
countries. It is also a well-known fact that 
these people have been spouting poison 
against the country and against this Govern-
m~nt publicly. It is also a k.nown fact that 
these people who run away from the law of 
this country had been able to travel freely 
from one nation to the other in the Western 
world on the travel do~uments given by the 
host coun1ries. 

Now t for the first time. the Federal 
Bureau of Investigation of America has 
unmasked this evil on their own soil.' For 
the first time the face of'this evil, mim!tess, 
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conscionceless, totally ev.il, demented. crazy, irresponsible people, especiaUy those people 
has beon unmasked right in America. before who have fled this coun try, the people wbo 
the Government of America and before the have found shelter in the affiuent countries 
public of Amorica and, therefore, it is only in the West alld live in comfort, the people 
natural that we should expect that Govern- who do not have to pay the price if anything 
maot of America from now on to take happens to the Sikhs in India, it is these 
further steps. What the FBI has uncovered people, who indulge in t~is terrorism. I would 
is only one plot. There could be many other like to say that for the people of America 
plots. What has happened in America has as well as the Government of America, this 
received publicity all over the world. All the is a period of re-thinking about India alld 
communication networks of the world have about the problems of India. 
carried this news and, therefore, there is no 
more need for us to convince the rest of the 
world, whether it is the United States of 
America or Canada or Britain or the Federal 
Republic of Germany. I t is there, by their 
own agency_ That ugly face of this extremism 
and terrorism has been unmasked and, there ... 
fore, it is only natural fOf them to follow up 
from here, to deal w'ith all this group of 
people, with all these individuals, that belong 
to this group, to deal with them in that 
manner. This terrorism does not only do 
harm to India but blackens the face of the 
country where the crime may be committed. 

Having said that, before I go a little 
furtber on land get on to a few other things, 
I think I should not miss this opportunity 
and I would like to convey to the Govern-
ment of United States of America and to the 
Federal Bureau of Investigation, our appre-
ciation and, may I say, the appreciation of 
the Houses? I understand the Ministry of 
External Affairs yesterday have already 
wnvcyed their deep appreciation to the 
Go-vermnent of America. for having done this 
lood job. 

PROF. MADHV DANDAVATE : They 
'anticipated your mind. 

SHRI G. G. SWELL: I think I would 
have the support of all the Members, my 
collcques in tlUs House, in conveying our 
'lPPflCiadon ~o the Government of America, 
for ba~ing done this good job. 

I *,Jso would like tbat since the true face, 
~11 it' ~alistan, I would not call- it ' the 
Si~s-I s,till make a great difference between 
tb9se wbo '~aU themselves Khalistanis and 
the ,Sikbs-l stUI believe .that the vast 
QlfjQrity ,of ,the lood Sikh .community who 
haye ,4Qne so ml'-ch for this country, who 
llllve b,QU,Bht $10,1')' to the pages of history in 
tbls C9".l.~ ,~t cjloWtl tl\e centuries, u~der­
,tan,! tll,i$ .. \~l;l.at ~be~r ~tness is inter-lin~ed 
wi$b '\bC: ,fMfu* of Iodi,a. ~ t ~s on])' a re~ 

What is the kind of challenge that these 
people are hatching 'l We may think that 
they are hatching a plot against the life of 
the Prime Minister. We have been told that 
they wanted to create another sensation by 
doing away with the Chief Minister of 
Haryana. This is something which is a little 
mysterious to me. ]t is a matter that we 
may discuss it a little more calmly when we 
have more iuformation. Prima facie it appears 
to me that it is the height of ineptitude. If 
they really wanted to do something to the 
Prime Minister, why should they do a prelude 
by first assassinating the, Haryana Chief 
Minister ? By doing that jf they had 
succeeded, perhaps it was a good luck of the 
Chief Minister or the efficiency of the FBI. 

16.11 hrs. 

[MR. DEPUTY SPEAKER ill 'he Chair} 

I do not know. If they had succeeded to 
do that, there would have been no question 
of any plot against the Prime Minister at 
least in the immediate future. Why? If the 
Haryana Chief Minister had been assasinat ed 
it would have pre-empted all their plans 
against the Prime Minister. But what I would 
like to say here is that the Prjrne Minister of 
this country is not just a Prime Minister, he 
is not just the head of the government that 
he happens to lead, he is in mOfe sense than 
one the syanbol of the will of this country, 
the symbol of th e wiJI and direction of the 
o,verwhelQ,ling majority of the people of this 
country, a three-'ourtb majority and, there· 
fore, ,if anybody aims at the life of the Prime 
Minister, he aims at the life and direction of 
this entire nation. If anybody plots against 
the Prime Minister, it means that he plots 
against this nation and it is good of you, it 
is good, of the Speaker to have lost no time 
in admitting this motion so .. tbat it is not 
just· _ mere incident reported in tbe paqer 
but this House,. t~ Hous~ of 5b~"bAg1e .('\I .• ;, '.' 
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India, where the people of India meet, where 
they express themselves, tbis House has, 
therefore, an opportunity to express itself as 
to how it feels about it. What we S3Y bere 

. will not only go out of the corridors of this 
House into this country, I am sure it will go 
to the United States. It will go all over the 
world as to how the people of India and this 
Parliament feel about It. 

I would like to stress that this is a dark 
plot. This is a challenge not' to the Prime 
Minister alone but a dark plot and a 
challenge to this country as well. What do 
these handful of people think sitting there in 
New York making this plan? What are they 
aimin~ at ? Apart from plotting against the 
person of the Prime Minister" we have been 
told in subsequent releases of' the FBI that 
they are planning at the same time to commit 
certain outrages in this country, by bombing 
certain buildings in this country, by bombing 
the bridges in this country, by bombing a 
nuclear plant in this country. Just think of 
the diabolic .. lI nature of their plan. Are these 
people who will ever run a State if they get 
it 1 Do these Khalistanis ever think of the 
life of the people? What will happen if a 
nuclear plant is blown up? Any cowardly 
traitor can do that. But what happens to the 
lives of hundreds and thousands of people 
who wBl be poisoned by the radiation fall 
out from the plant. Do they think about it ? 
This is the true face of these people they 
have exposed and I think again we should 
be grateful and appreciate the Federal 
Bureau of Investigation for having unnlasked 
it before the whole world. 

India stands for democracy. Everyone 
knows that. America stands for democracy. 
Whatever be the difTerence in geo-political 
and geo-stra tegic perceptions there is one 
thing in common between India and America. 
We are both democracies. If America stands 
by its word for democracy and if there is a 
danger, a challenge, a dark plot t~ democracy 
in India. I think, it is fair· for the people of 
America to consider it as a dark plot to the 
democracy as whole. People of America have 
been more at the receiving end of terrorism 
than we have ever been although our trauma 
is more recent as it happened only a few 

, months back. People of America should 
remember this that 100 years ago terrorism 
cook __ ay their greatest President in their 

'" ........ 1. ... '"'c; .. "".... A hNlk!Jm , inl''''" U/hn fill fh,. 

to the United States 
end fought a bitter struggle to retain the 
unity of America and by retenti.on of that 
unity America is today what it is. If the 
unity of America had not been retained by 
Abraham Lincoln, as I said, once, America 
today would have been one of those banana 
republics in South America. He paid for that 
with his life. When an assassin put a bullet 
at him whtm he was watching a theatre and 
was relaxing after that bitter struggle. 

Twenty years ago or more America paid 
the price to terrorism in losing 'the life of 
another young and vibrant President of 
America, John F. Kennedy. President Reagan 

c himself just by sheer luck escaped death. 
He was lucky and he must be thankful to 
God that he escaped that but he had to 

'sufTer the bullet of an assassin or would be 
assassin. Therefore, Sir, I think it is a 
congruence of good luck that this thing has 
happened in Atnerica and the FBI of America 
has unmasked this. Therefore, here is an 
opportunity-as said differences in geo-politi-
cal and geo-strategic perceptions should not 
come in the way -here is a common ground 
where the people of America and people of 
India, the government of India and the 
government of America should join hands 
tagether to combat and destroy this dark 
face ot terrorism. And I would express this 
wish that there arc more measures t hat the 
American government should undertake to 
identify these people, to nab them; to tether 
them and to muzzle them in every way and 
I would also expect the other friendly 
countries like Canada. Federal Republic of 
Germany, Britain and France to do more 
about it. 

Sir, there is definitely a pattern in what 
is happening. The other day we had a 
debate on this and I Said that there is a 
central command somewhere; a brain some-
where; a collect ice brain somewhere whether 
it is inside this country or o\ltside m'aster-
minding and directing the activities of these 
extremists and terrorists. You just take into 
aCtount the chronology. Certain leaders of 
the Sikhs have been released in the Govern .. 
ment as a gesture for re-conciliation. There 
was a move, almost a hope for talks towards 
the settlement of this problem. The moment 
that opportunity seemed to presnt itself a 
number of people by manipulation tbrew out 
tbose leaders and to~k entire control and 
direction or the Akali Oat. Soon after 
that, it was followed by these dasta·rdly and 
I'nUlJtt'.r1lv hn.,.,htftoe in 1"'-I"'i' til ... " A ..... :.... ... _1 ... ,.._ 
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where a large number of innocent lives were 
lost. Is there anything n1eaner and more 
cowardly than to put a thing somewhere like 
a transistor, to play with the credulousness 
and poverty of the people, but actually a 
booby·trappcd bumb. Some innocent fellow 
takes it,. fiddles with it and it explodes .and 
he loses his life. Is there anything more 
dastardly, some cowardly, than this? And 
along with this now we get this news 
of a plot to assassinate the Prime 
Minister. Therefore it is a clear pattern; 
it is a link. I see from the papers that our 
Intelligence man have also gone to \Vashington 
to confabulate and to work together with the 
men of the Federal Bureau of Invest~gation. 
That is as it should be. And we hope that 
they will be able to do something more than 
just uncovering this plot. But there should 
be now an international coordinated etTort. 
We have to face all kinds of terrorism; there 
should be now nlore international coordinated 
effort. This opportunity should be taken of 
working it out together betwecn the Govern-
ment of India and the Government of USA 
and if possible to bring in the Governmen ts 
of Canada and UK and the Federal Republic 
of Germany to find out where is this Central 
C~mmand of rerrori~m. 

. , Sir, I must. say this with. a little bit of 
disappointment that while an undercover 
agcnt of the FBI could penetrate this ring of 
the sikh extemists we could do very little. 
He had been their friend, they had confided 
to him, they wanted things from him-they 
saw that he was a retired naval officcr. Yes, 
he was a naval officer, but he had ceast!d to 
be a Naval OF-err (lpd was an undercover 
agent of the FBI and that was he get into 
t his friendship ahat was how they confessed 
what all they were trying to do because they 
were seeking his help. It is not something 
that anybody has made up. We are told 
that the entire conversation between the 
extremists and the undercover agent and 
these people was videotaped from an adjacent 
room and these videotapes have been 
produced before the American Court. We 
must congratulate the Government of 
America not only for uncovering but for 
having gone a step further in bringing these 
people before the Court and the Videotapes 
have been produced before the Court. When 
we think about all these things I mUit say 
that we speek with a sense of disappointment. 
1 would not say shame. How is it that these 
people llive como to commit tbOif I\trQ~itiet 

of planting these booby .. trap bombs all over 
Delhi and other places and we have not got 
an idea about it? How is it possible that 
these people could penetrate right-I don't 
know how to put it-aJn10st to the bedroom 
of Mrs. Gandhi. That has never been in 
history. Political assassinations have taken. 
place right down the centuries. But assassina .. 
tion by a person's own guards, .this thing. 
has never happened. Wen, I say this not 
with a sense of rancour, not to criticise. I 
think we must face facts. How was it 
possible that these blackg:.Jards could 
be so trusted, could be so near to 
the person of Mrs. Gandhi ? It is a 
total failure of our InteJligence organisation 
it is a treachery and total failure. We have 
failed not only at th~tt time but today also 
we have failed. The very fact that these 
people were plotting this kind of thing is a 
demonstration of our incapability. Of course, 
we do not have all those sophisticated means 
as the Americans have got. But· still we can 
do much better than what we have done. Sir, 
I would like to say that it is for the Govern-
ment of America and it is for us to explain 
to the people of America that these people, 
by aiming at the Prime Minister of our 
country are aiming at the democratic will of 
the people of India. For five persons sitting 
in New York and thinking of undoing the 
will of 700 million people of India, it is sheer 
madness. It can nev~r happen. But a lot 
of damage can be donc. 

Now, Sir, having said so, I would say 
this again. 1 hope my friend, Mr. Mirdha 
is representing the Ministry of External 
Affairs because it has happened in America. 
If it has happened in India, it would have 
been the responsibility of Mr. Chavan. 
I would ask him what are his Embassies 
dOing ? What is his Embassy doing in 
Washington 1 Of course, after the FBI has 
given an that ncw~, that is confirmed by our 
Embassy in Washington. That is all right. 
I would like to draw the attention of the 
Minister to the fact that there is something 
very serious here. The other day we had a 
debate on a briefing, the so-called briefing 
in an Annexe building of the American 
Congress ahout the supposed violations of 
the Sikh Human Rights. I may also say this 
that the State Department of America has 
nothing to do with it, A few do·gooders in 
America under the aegis or some do-gnoding 
AJll~ri~aJlI "P~~f tJl~ l'~l pf ~O~ fgt' 
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Humau.Rights got together, In the some way 
we might have allowed any organisation to 
have a gathering in one of the Committee 
Rooms in the Parliament Annexe building. 
Now, we have to· discussed that and I think 
the Government of Ameriea came out with a 
statement that they had nothing to do with 
the briefing. It is the work of a few private 
people and there is no sllch thing as a full 
hearing by the American Congress. We must 
make a difierence. Now hearing hy a few private 
individuals with the assistance of a few 
Members of the Congress is dcffcrent from a 
hearing by the American Congress. I have 
said at that time that if this thing builds up 
into a full hearing by the American Congress, 
it would mean a hreak between India and 
the United States of America. We shall 
never tolerate our Parliament, our country 
being subjected to an investigation by any 
other official body outside this country. We 
are a sovereign strong independent nation. 
But that is saying one thing. Here 1 have got 
a report sent by the U. N. I. bye lined-
Washington, May 4. 1 will read Ollt three or 
four paragraphs from this : 

"Seventeen prominent US Coqgress-
men, led by Robert Mra7ek have decided 
to get the US Congress to hold a full-
fledged hearing on the Sikh situation in 
India if the findings of the judicial inquiry 
ordered hy the Government into the 
Delhi riots are "not found to be accurate 
and satisfactory." 

"Congressmen Robert Mrazek, 
Democrat from New York said at Capital 
Hall that 'unless Rajiv Gandhi is forth-
coming in his pledge to hold a fair inquiry 
into the Delhi riots then I will personally 
lead an initiative to hold a hearing on 
the Hill on the Punjab issue.' Mr. 
Mrazek said he has the support of 17 
other Congressmen who had eartier 
written a joint letter on March 25 to the 
Indian ambassador calling for an inquiry 
into the Delhi riots. 

Mr. Mrazek said that 'we hav~ 
received no acknowledgement either by 
phone or by letter to our Jetter of 
March 25'. 

Most of the influential group of 
Congressmen who are demanding the 
hearing, belong to key strategic sub 
committees. 

When asked to comment on why 
the Congressmen were so angry with 
India several well-informed congressional 

.sources said that they feel that the Indian 
Embassy unwise1y wrote off the March 2S 
letter which was essentially an 'expression 
of concern' and tha t act bas led several 
of the signatory congressmen to' believe 
that India was hiding somethina. 

The March 25 letter signed by 18 
Congressmen had specifically brought to 
the notice of the Indian Ambassador 
their 'concerns' on issues such as to 
what extent was the police negligent in 
preventing the violence that erupted soon 
after Indira Gandhi's death. The letter 
further asked the Ambassador of India 
whether there was any val idity to the 
claims made by many Sikhs and by the 
former external affairs minister, Mr. Atal 
Behari Vajpayee that members of the 
Congress (I) Party might have incited the 
riots." 

He said that why they were angry. 

Further, the report says : 

"It is also being widely stated in 
congressional circles even in quarters 
sympathetic to 1ndia that this move by 
18 Congressmen to hold a hearing on 
the Punjab situation is an indication that 
India might have lost what has been its 
traditional strength on the Hill and that 
is the Democratic Party. Fi~teen out of 
the 18 Congresmen who are advocating 
action on the Punjab issue, are democrats 
and most of them are high on the Hill's 
seniority list with memberships in various 
powerful committees. 

The Congressmen have also written 
to house Foreign Affairs Sub committee-
on Asian and Pacific Affairs 'expressing 
concern over the safety-and welfare of 
lndia~s minority Sikh population' and to 
'encourage the committee to begin 
hearings to investigate the validity of 
reported human rights violations which 
transpired in the days following tbe 
tragic slaying of Prime Minister 
lndira Gandhi'. The Conaresa .. 
men also pointed out to the House Sub 
committee on Asian Aft'ain that the 
answer to these questions is of the tttmost 
importance. 
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What has also surfaced IS the 
widely-held belief that the face behind 
the Congressional pressure was not 
anyone individual, but groups of disen .. 
chanted Indians mostly Sikhs scattered 
all over the US and with rightful access 
to their Congressmen. 

It is beJieve that jf the House Sub 
Committee on Asian and Pacific Affairs 
refuses to conduct such a hearing then 
the House Foreign Operations Sub 
Committee will in all certainty conduct 
the Punjab hearing at thc behest of Mr. 
Mrazek who is an influential member. H 

It is thus ObVIOLlS that Mr. :f\1razek and his 
sixteen Congressmen who wrote to our 
ambassador are angry. They arc angry 
b~causc our ambassaJor refused to acknow-
ledge the icttl!r, he refused to answer this 
letter. Is this the way in \\ hich our 
embassies and ambassadors should function. 
How will you feel if fifteen Mcmbl.!fS of Lok 
Sabha b~ to the Am :rican Ambassador 
here and he refuses to acknowledge your 
Jetter? How will you fed about? I should 
have thought that this was an opportunity 
for our embassy and for our ambass:loor in 
Americd to write and to explain the po:;,ition. 
Even if peoJ')le use har~>h l:lllguage, what does 
it matter? We gel an opportunity to cxplain 
what we stand fnr. But in'ltcad of taking 
this opportunity, we antegoniscd these people 
by refusing to acknowledge and respond to 
~hcir letters. I.;; this the way how our 
ambassadors should behave Sir? I have been 
an ambassador myself ;;)nd I know the 
responsibilities. There wa". never a man so 
humhle who wrote to me and the Jetter came 
to nle thlt I did not deal \vith personally, 
because I think that it was one of the most 
important duties of the arnba~sador to project 
a friendly and p'!rsua~ive image and to ex-
plain what his country stands for and not to 
pick up quarrels with people's representatives 
of those countries. I would like Mr. Mirdha 
or whoever is answering, to please find out. 
If there is no truth in what this paper said 
why did you keep quiet about it ? 

Lastly, Sir, there have been t'ilks and 
demands from many quarters that in view of 
what has happened. the Prime Minister 
should cancel or postpone his visit to the 
United States. My good friend Mr. Madhu 
Dandavate has given a notice of amendment 
motion that the Government should not 

cancel the visit. I do not understand how 
does tbis question arise. What do you want, '? 
Why should We think about it '? If we ever 
do that, we shall be handing over victory to 
these extremists on a platter. It would mean 
that a few extremists somewhere hqlding out 
a threat, can stultify the fUllctioning of this 
Government, can bring the wheels of this 
Government to a standstill. Can we be 
threatened so easily ? What kind of an 
image shaH we project of ourselves abroad in 
this way'] 

I would say that ,~. this is the right 
opportunity for the Prime Minister to make 
the trek to the United States. Here is an 
opportunily that has never been there before, 
when that Government and the agencies of 
that Government hdve themselves admitted 
that these people were acting against the 
best interest" of Inditl, against the be~t interests 
of America and against the best interests of 
democracy. 1 think, in view of this, our 
Prime Minister will he listened even much 
more today, when he goes to the United 
States. His presence, his youthfulness, his J'er-
suasivel1ess, his reasonableness, representing' 
the democratic wql or India at this stage in 
America will act as a great f~rce which will 
push nut of th~ way many of the !'tnall and 
little nitpkks. They wiIJ disappear like dew 
in the morning when the Sun shines. Let 
the Prime Mini'iter go at this stage. Let him 
go with all our good will and our btessin:~s. 

MH... DEPU fY SPEAKER : Prof. 
l\1adhu Dandavate has given a notice of 
amendment. I request him to move it. 

pr.OF. MAOHU OANDAVATE: 
Whil~ endorsing evcry word of Shri Swell, 
I beg to move: 

(l) "That in the motion-
add at the end-

uand urges the Government 
not to cancel Prime Minister"s visit 
to the US since that wou1d amount 
to an object surrender to the 
deplorable coercive tactics of the 
exrremist"i abroad." 

MR. DEPUTY SPEAKER : I want to 
say on~ thing. As many hone members want 
to sp~ lk on tbis subject, I reque"~t them to 
be bricf and not to take more than seven or 
eight nlinut'.:s ea~h. Time allotted is two 
hours. 
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SHRI C. MADHA V REDDI (Adilabad) : 
Mr. Deputy Speaker, Sir, I will take only two 
to three minutes. I was listening to the speech 
of Mr. Swell just now. I do not want to 
reiterate those points. I would like to say 
that tbis danger has cropped up in America. 
We should remain alert. It is a good thing 
that the U.S.A. has uncovered the plot, but I 
do not believe that America would be able to 
do much for us in this matter, because history 
bears testimony that America could not 
protect even their own President. I wonder 
how she will protect our Prime Minister. 
What I mean to say is that we should make 
OUf own security arrangements there. Are we 
pr~pared for it? Are our security personnel 
in sufficient number there? I know that 
many people have sone there. Government 
must be aware of the exact number of 
persons sent there and about the area covered 
by them. I do not have complete informa-
tion with me about the persons arrested so 
far. I would like to submit that we are not 
fully prepare" for this yet. ) n . my opinion 
tqe Pri,me Minister should not take a risk by 
going. there.. After two to three months when 
comple~e arrangements are made, a fresh 
pt:ogramr;ne can be chalked out. Our security 
per$onnel are there. American security per-
sonnel are there. When :you feel that there 
is no danger, then a programme can be made. 
The same arrangements should he made at 
every place to be visited by the Prime 
Minister. We should not depend entirely 0n 
those people. We should get all the arrange-
ments made through our people. The Sikhs 
there are our own people although they are 
not Indian Citizens now as they went there 
many years ago. Still we know about their 
way of thinking, Their movements are more 
understood by us or by ou r Intelligence 
Department than by others. Americans can-
not do what our intelligence people can do. 
It is a different thing that by chance people 
were arrested because the F. B. I. personnel 
ha?~ned to be there. I t was simply a 
cOincidence that they were prescnt there. 
They taped the entire discussion which took 
place there. It is purely a coincidence. But 
how can it be that the Americans know 
every~hing about everyone? I, therefore, 
submit that we should be "ery cautions. We 
S~O\Jld not do anything in haste and in my 
vIew the visit of the Prime Minbter should 
be postponed for some period. Jt depends 

on Government because we are not aware of 
the arrangements made by them. If Govern-
ment feel that the intelligence people are 
there and complete arrangements have been 
made, then the visit can materialise. I agree 
with Mr. Swell that the visit should not be 
cancelled, but there is no harm in postpon-
ing it. What is the purpose of this visit? 
The main programme is to inaugurate the 
Festival of India there. If the purpose is to 
meet the president and other persons, it can 
done at any time. I do not know whether the 
inauguration of the Festival of India is so 
important. Festivals of India are being 
organised in France and the U. S. A., but I 
fail to understand their importance. In Japan, 
a very big vestival is going on. We should 
have participated in it. In orner to take our 
country into the 21st century, we talk about 
high technology, but we did not participate 
in the festival showing high technology being 
used by the entire world, which is going on 
in Japan since March 17th, and we did 
no! go there. There is no country of the 
world which has not participated in it. 
Russia, South Africa, the U. S. A. and many 
other coun~ries have participated in it. India 
has not participated but now you are going 
to inaugurate the Festival of India .. I do not 
feel it is so important because if they want 
to see our ancient culture, they can very well 
come here and see it. To remove idols from 
our temples so that they could be deplayed 
there just to show that this is our culture 
and civilisation is meaningless to my mind. 
(Interruptions) 

Therefore, in my opinIOn the Prime 
Minister should not go at this time and 
sufficient precaution should be taken because 
there are certain persons who are not worried 
about their own lives and are ready to die. 
They can do anything. Certain people have 
come forward who can gb to any extent. 
they are ready to kill and ready to die. 
Precautions should be taken against such 
persons because they are ignorant; they are 
mad men. They will not listen to any advice. 
Poet Bhartrictrari had said : 

Phoo/ ki patti se kat sat. ta hai "cere ka jigar 
Marde nadlln pe kalame narm-o-nazuk be asa~. 

They should of course, be dealt with as they 
deserve. My request at present is that he 
Fhould not go at this moment but should 
Postpone his tOUf. 
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[English] 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah) : Mr. Deputy Speaker, Sir, at the 
outset, I hope the entire House will join me-
l wish S..1r~ journey to the Prime Minister and 
safe return and long and active life. I am 
confident that his contribution during his 
visit to these countries will further strengthen 
our ties between the nations especially to 
promote world peace. 

Despite the fact that FBI unearthed the 
plot, I cannot offer houquet to FBI's credit 
as Mr. Swell has done, because I know what 
FBI means it and I know what CBI means 
it. While one operates in domestic matters 
for the domestic surveillance, the other at 
the same time is actively engaged in doing 
clandestine activities in other parts. If you 
study the entire history of the United 
States you will find that this a unique 
technique and strategy to maintain goodwill 
of their own country in the homeland. They 
guard themselves effectively to maintain 
their relations while opening the flood gates 
in other parts. Therefore, we should not be 
misled to concentrate our whole strategy 
and effort only on what will happen in the 
United States. I rather request the Foreign 
Minister to give equal importance to study 
in depth the intelligence preparations in 
Egypt, France and other places where our 
Prime Minister will visit, because it is 
always the strategy of the terrorists to 
confine the mood of the intelligence and 
others to a particular place highlighting 
issues and thereby keeping eyes dark in 
some other places. As you know,. the 
infrastrllcture of the terrorist movement and 
the other kind of clandestine operations 
right from the days of De Gaulle, when 
he took over in France, and also in the 
United States, are' very active. Recently, 
during the army guard of honour, Sad at was 
assassinated. So, all these activities, right 
from th.! days of Iran war, lran.Iraq conflict, 
Israeli operation in Arab land and finally 
shifting of the 1ine of Egypt towards certain 
quarters and assassination of Sadat and 
also the activities of the world are known 
to us. FBI does its job. It is not that FBI 
was engaged to unearth the p1ot. It so 
happened that it came in touch with this; 
it was not that FBI was p1anning to unearth 
the plot. Had it betn so, if the United Stated 
was so active and so alert to think of India 

and its unity and integrity, then definitely, 
they could have projected the same manner 
during Los Angeles Olympics when our 
hockey players where beaten, humiliated and 
nobody, no pofice~ came to rescue them, not 
to condemn of it. I am sorry, I cannot 
offer that much beuquet to FBI, but I am 
happy that they have done the job possibly 
to create a condition which may give some 
better understanding between our two 
nations. I hope it wi]l be fruitful, but, at 
this stage, I would not like to make any 
comment on that. 

Mr. Swell, enthusiastically and out of his 
emotions, in his experience as Ambassador, 
did criticise our Ambassador's functioning in 
the United States. 1 do not know the details 
of it. But I do fecI that our Ambassador 
should always meet every people no doubt, 
but on a issue which concerns the preslige 
of the country, if the Ambassadors do not 
react to the tone of the people of the 
country, he is not the Ambassador of India. 
I personally feel in the matter in which he 
referred to the acknowledgement of the 
letter of few Congressmen he is absolutely 
right. Why should Ile? But the point is that 
in a country where their officials, some of 
the people are writing articles about the 
assassination of Mrs. Indira Gandhi long 
before the assa~sination had taken place. 
At that time what were the Congressmen 
doing in tht! U.S.A. '! They have been 
keeping quiet or silent. So, I think it is not 
the way to castigate our Ambassadors 
functioning in this manner. It is a fact that 
the An1bassadors can do very well. in a 
much more better way to involve the 
people. 

My first suggestion today is this. I will 
come to suggestions and also be brief. 
Suggestion number one will be, will the 
External Affairs Minister convince us, about 
the preparations on the part of the foreign 
n11SS1ons to involve the Indian people 
abroad, to condemn the extremists and 
terrorist activity-as also those which 
have taken place in India? This point I am 
harping everytimc, that a dozen extremists in 
New York, California, New Jersey, or Paris 
or in other places have been active. But 
there are a number of people, Indians who 
want the good of our Prime Minister, who 
want the good of Parliamentary democracy 
they were Dot of.licially involved. A few 
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dOlens of selected people and a few friends 
of the Embassy are called to receive the 
Prime Minister. Why is it? There is a 
people's movement against terrorism. They 
must be involved in the Prime Minister's 
visit. There afe many organisations which 
are so much concerned about India and I 
tell you and I wish this present visit of 
Rajivji to the United States, you will find, 
how many Indians are anxiously waiting. 
We are getting many letters. Our constitu .. 
ents are there. They are anxiously wailing 
to see our Prime Minister there. I am getting 
letters. Therefore, our Embassy staff should 
make available to them some materia), 
conduct some programme to make them feel 
that India is with them and make them 
feel that the Prime Minister·s VISit is 
important. If they are active, what can the 
extremists do ? What can the extremists do ? 
There are more people who want the good 
of India rather than extremists in United 
States of America. Our Embassies possibly 
are not functioning in that manner, or they 
are very sceptic. I know from the intelli-
gence of view they will doubt everybody. 
But there are much more Indians abroad 
who are working for the country, barring a 
few terrorists and extremists. 

~ And the FBI uncovering the plot, the 
report is about Indinn Sikhs. It is to be 
answered by the Foreign Minister'. I doubt 
whether those are even Indian Sikhs. those 
who are abroad, a larg\! number of them, 
they want the good of this country. Then 
there are American Sikhs, the Canadian 
Sikhs. I do not wanl to use the holy name 
of India with them. They have nothing to 
do with India, they will never come back to 
India, they nt!ver give a penny to the 
development of Gurudwaras, they are happily 
enjoying there without coming to India. 
And it is ne,essary to involve the people 
who want the good of India, those Sikhs 
\~ho are patriotic, because the ~thcrs. they 
do not have any link with India at all. 
Therefore, we have to estahlish our contacts 
with the Indian Sikhs who want to act for 
India through the Indian missions. 

Well, as I have referred ~arlier, we 
should be very cautious. The plot may not 
be at all in the United States. Again, 1 am 
coming balk to the C.I.A. The plot which 
they want to highlight is not at all the 
plot. So 1 thiDk our iDtclliacoc;e is quite 

cap.able enough to study and they should 
study. They should not be suddenly 
mellowed down, or emotionally perturbed 
with this so-called discovery of FBI. They 
should meticulously take care of the strategic 
parts with the CIA, what they do in various 
parts of the countries during the visit of 
the foreign dignitaries.· There I think our 
intelligence should also equip themselves with 
those designs. 

]n fact, the visit as you know is about 
the Festival of Jndia. Someone was mention .. 
ing that the Agriculture Minister-probably 
sarcastically-should go and take part in 
it. 1 do not count myself in that. In this 
hour of crisis this is not merely a cultural 
festival. It is a projection of the entire 
nation's image and that too in an hour of 
crisis when a new era begins with Shri 
Rajiv Gandhi and therefore his presense. I 
am confident, will enhance the prestige of 
the country and provide much more material 
about India to the people who are residing 
in the United States and France and other 
parts. Therefore, curtailing the trip docs 
not arise or to send some other leader 
other than Shri Rajiv Gandhi to inaugufRte 
tr.e Festival. Also, I do not think that it 
will be the right course. 

Lastly I wi)) conclude with two sugges-
tions. One suggestion is about the security 
of the Prime Minister till his departure 
from the airport. Of course it is in the 
hanos of our Home Minister, Shri Chavan, 
and the security abroad has to be arranged 
with the countries involved. What I want to 
say is this. Since a few Mcmb~rs feel that 
the Uhited States has done a great job and 
all that, let the United States, jf they want 
to be very friendly with us as they say, the 
United Kingdom and France, after having 
known the fact that there was a plot to 
assassinate our Prime Minister and that was 
revealed by FBJ, now they should condemn 
it and utilise all the energy and intelligence 
to isolate and segregate the extremists from 
their lands and stop their operations ~hether 
it is through BBC or Voice of America. 
If they do it collectively I can understand 
their wish and will. If they do nol do it. I 
will simply say that they arc feeling in the 
same manner as they were feeling before 
31 st of October. 

I request the hone Minister to assure the 
H,ouse not only about the preparations but 



393 Motion re: Report 0/ VAISAKHA 25, 1907 (SAKA) Investigation 10 Assassinate 394 
Ullcovering of Plot by the Prime Minister during the 
American Federal Bureau 0/ Impending Visit to the United Stales 

also about the arrangements of the Foreign 
Office, the preparations made by others 
where OUf Prime Minister wi1l go like 
Egypt, USSR and US and of course, the 
countries which want to be friendJy with 
us and where these activities are going on 
like Canada. and UK. Will all these 
Government take these steps? When players 
from Iraq and Iran came to play the Asian 
Games here, nobody could say in the 
world that we had allowed anything by 
which they felt hurt. When Shah of Iran 
was in Iran and anti. Shah demonstrations 
were going on in India, we never gave a 
chance to any of the off1cials of their 
Embassy that they were hurt. This kind of 
security was provided during the meeting of 
NAM and in Asian Games. We have 
expressed our goodwill to all parts of the 
world. 

While the US Congressmen are looking 
after the Sikh issues and CIA is acting 
against our interest, the FBI has done a 
good job for which we must congratulate 
them. But let us not suddenly feel that 
everything is OK and fair enough. That will 
be wrong. I once again caution that the 
plot may be somewhere else, please take 
care of that and study in depth the CIA 
strategies. 

16.58 hrs. 

[MR. SPEAKER ill tile Chair] 

SHRI SAIFUDDIN CHOWDHURY 
(Katwa) : The whole country has heaved a 
sigh of relief on hearing the news that the 
FBI has uncovered a plot to kill the Prime 
Minister in USA when he is to visit that 
country. This news came to us at a time 
when just two or three days before in our 
country, in Delhi and northern parts of our 
country, we had witnesses a very gruesome 
attack on the people by the terrorists. It 
was also revealed by FBI that in the plan 
of the terrorists this kind of activities were 
there. After this thing had happen~d in our 
country, we discussed it in Parliament, 
despite the lapses of police and administra-
tion they were able to prevent aggravation of 
the situation, and the Home Minister 
significantly told that in the arms used by 
the terrorists some foreign markings were 
there. suddenly we were told that FBI had 
'unveiled some plot in USA. OUf Government 

has complimented the Government of 
America. I have no objection to that. I am 
second to none to believe that there is 
a plot to kill our Prime Minister. I agree 
with many thing what the hon, Member, 
Mr. Dasmunsi, has said. There is a plan 

17.()O brs. 

to kilJ the Prime Minister. I do not consider 
the CIA to be so foolish to act compal-
cently that the Indian Prime Minister is 
killed on the American soil. Mrs. Gandhi 
was not killed on the American soil. So, do 
not be elated MI. Swell. Oh! be is not 
here. But the point that I want to make is, 
as we have seen in today's papers, that an 
affidavit was filed by the FBI in New York 
Court which showed that it was in January 
this year that the Sikh plot was uncovered, 
when the ex-Navy Officer first met the 
terrorists in a New York Hotel. In January 
it was uncovered. The point to be considered 
is that in the plot what was uncovered was 
the kind of thing that took place in India, 
that is, the bomb explosions and the killing 
of the people. Did they pass any informa-
tion to our Government in this regard? 
They did not. Now for a bigger plan you 
have to unearth something also. I consider 
this revelation as an attempt to conceal a 
bigger involvement of the US agencies to 
dismember and disintegrate India. If the 
kind of reaction this is enunciated by Mr. 
Swell is going to be the reaction of this 
counfry, then there will be unearthing of 
similar types of plots everyday and every 
month. There is a plot to kill our Prime 
Minister, but what FB) has done and what 
the CIA is to do, we have to make a 
difference. 

Now, there is another point that Mr. 
Swell has referred to and it has appeared in 
the editorials also today. The Times of India 
has written : 

"It is, on the face of it, rather odd 
that a group of terrorists wanting to kill 
Mr. Rajiv Gandhi during his forthcoming 
visit to the United States only next 
month should have risked exposure in 
an attempt to kill the Haryana Chief 
Minister. " 

I do not know, the whole thing is 
confused. They have lost much of their face. 
They are now facing tbe wrath of our people. 
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They wanted something to happen as a 
reaction of the majority community when the 
bomb blasts took place. That did not happen. 
Now, they are coming out. They want to 
show that they are innocent; we are not 
guilty, we are extending our friendly hand. 
Very good, I have no objection. I am not 
one of those who should suggest that our 
Prime Minister should postpone going there. 
No. He should go there, It is their duty to 
give security to our Prime Minister. At the 
same time we should not relax our vigilance. 
We should take all possible care to see that 
he is not touched. What Mr. Madhav Reddy 
said was right. When they cannot take care 
of their own President, how can they take 
care of other country's Prime Minister. 

Now, the point is that the terrorists are 
getting encouragcmpnt by the US Govern-
ment. They may have gone beyond their 
limit that they actually planned to attack 
Mr. Gandhi when he visits the USA. They 
could have. There is no doubt about it. 
But who is to blame for that? Now, we are 
sending compliments. What about that 
Centre of the World Sikh Organisation whose 
office is there by the side of the Pantagon? 
Are they closing it ? NOt they are not closing 
it. In this context I want to quote another 
editorial published in the Indian Express 
today. It says: 

"The point needs to be made that 
things would not have assumed such 
dimensions had the extremists abroad 
not had the feeling that the host govern-
ments would never take any serious 
action against them." 

They are responsible for this. They have 
encouraged this. Now, when you go on 
encouraging the extremists in the beginning 
sometimes you find it goes out of your hand. 
Bhinderanwale went out of your hands. 

Now, this revelation that has come, I 
consider, is also a part of a sophisticated 
campaign. Not to say, not to undermine the 
plot that is there to kill our Prime Minister. 
We know that is very much there and we 
know the philosophy of America ruling 
circles about terrorism, what they did in 
some countries. what they did in Guatamala, 
what they did in Chile, what they did in 
some of the Indian Ocean countries. We 
know what they did everywhere. How many 
times they tried to kill Castro, we know 

that. So, I am not going to take much time 
dealing with all this. 

I have no objection to have a good 
relation with USA, I have no objection to 
our Prime Minister going and inaugurating 
the Festival of India. But we have to exer-
cise caution, we have to 'see what the impli-
cations are and what is going to happen. 
The Festival of India is a very good thing, 
but behind the Festival of India so many 
things are happening. I have got one very 
disturbing report. In Princeston University, 
on 16th of March one Seminar took place. 
The topic of the Seminar was "Cohisiveness 
and effectiveness of Indian Army, the 
possibility of a coup in India by military. 
And out of all, Mr. L. K. Jha, our Economic 
Adviser, attended that, Mr. K. S. 
Subramaniam of Defence Research Institute 
also attended. Did they take the permission 
to go and attend that Seminar ? What 
business some people in USA have got to 
discuss whether the coup will take place or 
not? So we have to understand all this. We 
should praise what FBI has done, I have no 
objection. But the point is very clear. In a 
prepared statement after the uncovering, the 
State De,partment spokesman, Edward 
Djerjian said: 

"We wish to take this occasion 
once again to reaffirm America's strong 
support for the unity and territorial 
integrity of India." 

Now they find that this is the occassion to 
see. And what about their involvement in 
different conspiracies? Things are quite clear. 
The House of Representatives Foreign Affairs 
Committee in a resolution welcomed the visit 
of Mr. Gandhi and said: 

"The visit will be the opening 
chapter of improved relations between 
India and US." 

Now, certain lobbies may be active. They 
may suggest that we should give up all kinds 
of caution and we should open ourselves, 
we should make ourselves vulnerable to all 
the manoeuvres. I only suggest that we have 
to exercise cautfon and we have to remember 
that a curved tree cannot cast straight 
shadows. In this connection I would like 
to state a story that is very popular in South 
America. It says that one huuter was tracking 
a bear. After some time he became tired and 
sat under a tree and feU asleep. Then the 
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bear saw him and carne there and woke him 
up and asked : "Why are you chasing me T' 
The hunter said: "1 want a fur coat". The 
bear said, "I also want to fill my belly. So 
let us cooperate." Then the man agreed. 
The bear embraced him and gave the fur coat 
and after that the bear filled its belly' by 
killing him. 

We have to exercise caution and this is 
what I want to tell. We have to take enough 
precautions for the security of Prime Minister. 
Thank you. 

PROF. K. K. TEWARY (Buxar) : Mr. 
Speaker, Sir, I really feel benumbed and 
frozen to my narrow at the very mention of 
this idea that the Prime Minister while he is 
abroad will be assassinated. Sir, we are 
renl'lined of the time and discussions in the 
Houlic when we discussed slIch threats to 
Madam Gandhi on several occaliions. And 
most of the cautious words which have been 
uttered by my fri,_;nds. were uttered by us 
ad nauseum. What ultimately happened is 
known to all of us. This country has paid 
the highest price for its unity, for its integrity 
and for its independence and 1 think, we 
cannot afford to pay a second price, come 
what may. Therefore, in the light of this 
experience. our wound is very fresh. Our 
memory is fresh of the ghastly murder of the 
late Prime Minister and the forces she used 
to point out. She was never tired of caution-
ing the nation, cautioning the forces of 
freedom and peace all over the world. We 
are also aware of the processess of destabili-
sation. Our country has heen lhe central 
target of destabil isation :I'!! I L Slllcm bcrmcllt 
for long. Therefore, thi" threat to Rajivji's 
life, I trcat, as 1 h.; l:olllinuation or the ~ame 
process which has started with Madam's 
assassination. We somctinlcs tend to get 
carried away by emotion" n nd in such 
matters, in such discussion and on such 
issues. it is better, if we switch off our 
emotions and apply cool, logical approach 
and our c)(perience and time-tested methodo-
logies in dealing with such situations. The 
FBI fortunately has uncovered this plot. But 
I am convinced that those who sow the wind 
should be prepared to reap the whirlwind. 
You cannot run with hare and hunt with 
hound. But this i"i w~Hlt the countries where 
these plot5 are heing discovereu and un-
covered have been doing. Mr. Speaker, 
Sir ••• 

MR. SPEAKER : I am just trying to 
make it more amenable for you, because they 
are disturbing. They were so loud that I was 
not able to listen what you were saying. 

PROF. K. K. TEWAR Y : This challenge 
to the Prime Minister's life is actually a 
challenge to the unity of our country, 
to the integrity of our country. I am 
not prepared to believe that suddenly a 
handful of misguided Sikhs or whosoever they 
are decided to do this or execute a plan to 
commit this hoinous, barbaric thing. There 
must have been some planning and the 
plat:lning has taken long. 1 caution the whole 
country about it. I am happy to note that 
the entire House, the entire nation of 
70 crores of people stand behind the Prime 
Minister and the Prime Minister today 
symbolises the determination of India to 
subdue all such forces, the fasdst and the 
reactionary forces, the forces of oestabilisation 
and balkanisation of India-whether they are 
operating from inside or outside. Mr. 
Speaker, Sir, how can you forget And jf we 
forget, we will be doing it only at our periJ. 
Not in very distant pa~t but in very recent 
past what things have taken place in the 
United Kingdom, America and Canada? 
How can we forget that? After all, these 
conspiracies are the off-shoots of those 
encoura8ements and those activities-overt 
and covert activities of official and semi-
ofIkial agencies-both in the United States 
of America and in Canada and also in 
Britain. Can you forget that the price of 
Madam's head was announced in the news-
papers in the United Kingdol11? What steps 
were taken by the Gov~rnm('nt of United 
Kingdom? Can we forget thi.' ...;hamt:ful and 
unprecedented thing'! Sinn: i hav~ spoken 
severa] times on this suhj~ct. I vOlllJ not like 
to rcp<.:al hut I will only makl rcfcrcnccs to 
the relevant roints. '1 his is unp! ecedentcd 
in the history ()f civilbeu \\.ol"ld where a 
Government pretending to be friend1y 
commences a study on the likely effects of 
the murder of sudden death of the Head of 
the State. Hardgrave study has not hardened. 
~'e are not supposed to lapse into forgetful-
ness. amnesia, becau~c you nlUst draw a 
lesson from recent experiences, 

The hands which were res! nsiblc for the 
assassination of Madam G,l hi have not 
withdrawn. They have Rxten· d their terri-
tory and I caution the whole ctltlfltry, through 
you and through this House, that let us not 
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relapse into credulity for, one of the banes 
of our society is our credulity. We are 
credulous by nature, by Samskar, by tempara-
ment. Therefore, I am prepared to believe 
that this uncovering of the plot is the out-
come of long preparation and for this 
preparation, the same forces are responsible. 
If this discovery has been made, this all the 
more convinces and alerts the nation that 
sanctuaries were provided and who are the 
people who provided sanctuaries for the 
outrages which have been committed by these 
extremists and are likely to be continued in 
future? Let us identify them finally and let 
us not get carried away by emotions. I am 
actually very sorry to say these things because 
when sometimes we see such enthusiasm, such 
credulity on the part of very very experienced 
people, then we feel sorry. We feel that 
something has gone wrong with our percep~ 

tions and our tools of analysis. We have to 
analyse the whole perspective very coolly. 
very calmly and very dispassionately and in 
the very impartial manner and if you do it. 
if the hon. Members of the House take 
into account the history, recent history. 
past history, the nature of our relationships 
and forces of destabilisation working all over 
tbe world, then we will not be misguided into 
believing that this is good gesture, this 
Federal Bureau of Investigation uncovering 
the plot, brings this entire long story to an 
end. It does not lie in anybody's mouth to 
say that we are insuring or prepared to 
insure or guarantee the freedom of India, 
the integrity of India. We do not need these 
empty words from anybody whether it ;s 
America, or whether jt is Britain or Canada 
to insure OUf freedC'm. We have spent a 
century in winning our freedom and bUli.1i'lg 
up this nation and we are prepared to (!L'klld 
it. Whosoever tries to impinge on the freedom 
of India. whoever tries to destabilisc .it, 
we will meet the challenge and threat, with 
resolution and determination. This should be 
the determination of this nation and] think 
when Prime Minister goes, he must go, for 
we are not scared. Jet us not feel scared of 
this threat. We must be cautious, but Sllch 
threats have been comping to us. We I!Hl'\t 

ide.ntify the people who are holdinp out 
threats, extending this t·hreat and their 
patrons, and when the Prime M inister g:~h~S 
abroad, he must tell in plain terms, that our 
freedom and our liberty is not on sale. It is 
not on anybody's mercy, however powerful 

a country may be. 

I n conclusion, I would 1 ike to know 
from the hon. Minister what steps have been 
taken to ensure-· as my previous speaker 
said and other speakers have also said, some 
diversionary tactics are practised by a)) such 
agencies, CIA and other. So, the real threat 
to him may be from some other places. Sir, 
I have cautioned this House in my previous 
speech when Congressional hearings had been 
discussed and I have said that this time and 
there are reports galore-that tht~ terrorists 
who are being hired for this job, for this 
heinous. unthinkable, fiendish plot a diaboli-
cal and Satanic plot, may not be Sikhs this 
time, they m~y be international gangs of 
thugs, professional gangs of thug.;;. Therefore, 
Id us not feel that the threat comes only 
from one place and only fro.n one group of 
people ... 

MR. SPEAKER : Please conclude. 
have my own limitation. 

PROF. K. K. TEWARY : One word, 
Sir. J am again astounded ~ 1 felt very said, 
when I heard the previous speaker talk about 
our Embassy. Although this point has been 
dealt with, I would like to add one word. 
Our Embassy in any foreign land is there to 
look after our interests. But \vhcn a grour' of 
people, the self-~tyJed lovers or human 
freedom and human rights sit and try to 
decid~ on the sovereignty of India, on the 
freedom of India, do we expect our Embassy 
there or the Ambassador there or the oflkials 
of India to respond to their call and associate 
themselves with this group in taking decisions 
on the future destiny of this land. ] think 
that their letter should be treated with utter 
contempt because the attcrnpt was to pass a 
judgement. We arc a free country, an 
independent country, a sovereign country and 
there has been no violation of human rights 
anywhere. And if a group in America or 
England decides to hold an inquiry, OUf 

Embassy is right in rejecting, and not respond-
ing to, that letter. 

l Translation] 

MR. SPEAKER : I t is very easy to find 
fault with others. 

[English] 
SHRI S. JAIPAL REDDY 

(Mahbohnagar) : Mr. Speaker, Sir. t'his is an 
occa"ion on which not only the Members of 
this House but the oeoole of our country 
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should refuse to be divided on the basis of I want the hone Minister. fo deal with this 
caste, creed, Ideology or party. The news aspect also. 
that the FBI has uncovered a diabolical plot 
to kill the Prime Minister of India, to kiJl 
the Chief Minister of a State, to calise many 
serious acts of damage and sabotage in our 
own country' has stunned (very citizen of 
this country. But after hearing so many 
Members speak, I was wondering whether we 
were discussing this Motion or sliding into a 
debate on India·s foreign policy, nay on the 
state of the world situation. I do not want 
the scope of this discllssion to be extended to 
an those subjects ..... . 

MR. SPEAKER : Let us be pragmatic. 
That is very right. 1 am appreciating what 
he says. 

SHRI S. JAIPAL REDDY: The reports 
emanating form the USA not only refer to 
the plot to kill the VIPs in our country but 
also refer to acquiring such large explosive 
power a'\ to cau.se a sabotage of great 
magnitude in this country. The reports 
refer to the manner, the nlonstrous fashion, 
in' which they were thinking of causing 
sabotage 10 a nuclear plant, brjdg~s, govern-
trieDt buildins~, etc. Therefore, this is not an 
issue which is concerned merely with the 
visit of our Prir:ne Minister tt> the USA. 
This is a prOblem,' which our country has to 
fate in the months and years to come. 
Fortunately. until recent times our country 
was free from this menace of terrorism. I 
am afraid terrorism as a phenomenon which 
was known only in the M iddJe East and other 
parts of the world has also come to stay in 
our country ..... . 

MR. SPEAKER: I would not stay. 
Don't worry. 

SHRI S. JAIPAL REDDY: 'has come 
to stay'- I am afraid, I said. 

Therefore, our government must evolve 
aD elaborate machinery to combat and 
counteract such terrorist activities. 

Mr. Swell y in his own characteristic 
fashion, has referred to the manner in which 
our intelligence agencies had failed earlier 
not only in uncovering the plot that was 
hatched to kill the late lamented Prime 
Minister, Mrs. Gandhi, but also in uncover· 
ing the plot of bomb series that took place 
only a few days ago. I do not know 
whether our intelligence agencies have been 
pared up for this task even now. Tberol'ofC, 

Our leader, Prof. Dandavate bas tabled 
an innocuous amendment. I think the visit 
of the Prime Minister of a country should 
not be confused merely with the Festival of 
India or merely with the foreign affairs of 
our country. Our Prime Minister is to 
visit USSR and also USA. If a Prime 
Minister of a country of our size is to cancel 
or postpone his visil merely because some 
handful of misguided non-resident Indian 
Sikh terrorists are doing something, it is an' 
insult to the whole nation. \\'"c will be 
presenting an undeserved victory on a silver 
platter to some of these people. It will be 
boosting up the morale of some misguided 
forces in our own country. I am one of 
those who believe that all the Sikhs outside 
our country are not a party to this kind of 
a diabolical act. Only a few of them are 
doing it, with or without the help of some 
foreign l')owers. This is an aspect which has 
to be investigated. I do not want to rush 
in where angels fear to tread. I merely 
would like to draw your attention to the 
aspect of Prime Minister's security when the 
Prime ~1jnjster makes his visit to USA and 
France next month. I do not know what 
steps have been taken. I do not really kriow 
how far the Government of India can disclose 
the steps that are being taken to ehsure the 
security during Prime Minister's visit. But 
no effort should be spared. While we can 
completely rely upon the host country to 
provide security I am of the view tbat 
our Government must also initiate parallel 
steps in this regard. 

Many of our members referred earHer. 
These few misguided ..... . 

PROF. N. G. RANGA: They are not 
misguided. They are devilish. 

(Interruptions) 

PROF. MADHU DANDAVATE: You 
use whatever adjectives you want. 

SHR[ S. JAIPAL REDDY: Well-
directed and misguided. That should 
satisfy Prof. Ranga. 

(Illterrupt IOl1s) 

PROF. 'N. G. RANOA: Three times he 
has repeated.. That is why I wanted to 
correct him. 
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SHRI S. JAIPAL REDDY: Sir, I stick hopes and aspirations of 700 million people 
to my word 'mis-guided'. 1 am not one of of this country. Our Prime Minister Shri 
those who tar the entire Sikh community. Rajiv Gandhi symbolises the unity of the 

country. He symbolises the hopes and 
AN HON. MEMBER: They are not aspirations of the entire people of the. 

Sikhs. They are terrorists. country. He is the symbol of secularism in 
(Interrupt iOIl.'i) this country. Any attempt on his life will 

not be tolerated by the people. On the 
SHRI S. lAIPAL REDDY: Sir, even darkest day of November 31, when the entire 

when I agree with them they cannot put up nation was plunged in grief and sorrow in 
with me. I do not know \\-hat should I do the face of the brutal assassination of OUf 

in this House. When I support and when I 
am more in agreement with the line of the 
government than the members of their own 
party I am disturbed. When some members 
of their party are divided with Mr. Swell 
appearing to speak for America and Mr. 
Tewary for Russia, I am only doing it for 
India. They have nothing in common 
between themselves while I am speaking for 
India. (InterrupliOlu) 

PROF. K. K. TEWARY: Sir, I 
vehemently protest. We have spoken for 
tbe country. Our perceptions may differ. 
(Interruptions) 

latc Prime Minister Madam Indira Gandhi, 
when the entire peoplc were in a state of 
uttcr helplessness and desolation, the only 
solace that came to the nation and to the 
people was that Rajiv Gandhi wil1 be 1eading 
the nation. On this occasion I want the 
Minister of Home Affairs and also the 
Minister of External Affairs to note that 
there should be no laxity on their part to 
protect the life of OUf Prime Minister, when 
he goes abroad or when he is inside the 
countay. Any attempt on his life will not 
be tolerated by the people of this country. 
I want that the Ministers should assure this 
House that both inside the country and also 

PROF. MADHU DANDAVATE: It is outside when he goes abroad, foolproof . ~ 

not proper to divide the House. 
(Interruptions) 

MR. SPEAKER : Please conclude now. 

measures will be taken to protect his )jfe. I 
don't want to agree with the suggestion 
made by the hon. Member from Telugu 
Desam that Prime Minister should not go to 
the USA. He should visit USA. As has 

PROF. MADHU DANDAVATE: I am already been pointed out, the threat can be 
only telling that Speaker is more charming. from any other country also; it need not be 
Let him look at him. from USA alone. There are terrorists 

SHRI S. JAIPAL REDDY: Sir. this is 
a kind of long process. So, our 
Government should get completely prepared 
to arrest these terrorists. With these words 
I support the motion. 

PROF. P. J. RURIEN (Jdukki) : Sir, the 
entire nation was shocked and alarmed to 
hear about the plot hatched in USA by some 
terrorists. Not only this HOllse but also 
the entire nation, irrespective of political 
affiliations, caste, creed ccmmunity, or 
religions is shocked and alarmed by this 
news. 

Sirt this is not a plot ag[l inst the life of 
our Prime Minister alone. This is a plot 
against the entire nation, against the 700 
mimon people of this country. This plot 
that has been uncovered in the United 
States is a plot against the im1cgrity of the 
nation and our. It is n plot .'l~~~~st the 

operating in USA, London, Canada and 
other western countries with the active, overt 
or covert, support and knowledge of the 
authorities there. In such a situation we 
should be very vigilant. 1t is very important 
to note that this story is uncovered when the 
blasts have taken place in our country. 
This shows the connection between the 
tcrfl'rists acting in lndia and those abroad. 
This link hns fl1ready been established. 
This has been raised in this House and 
outside many a time. Some persons 
ridiculed it; some other countries also did 
not accept it. Now it has come (lut that in 
the United States itself there is this plot to 
kill our Prime Minister. Hereafter \\ c should 
be more careful and we should be more 
vigilant in our future action. ) woult! like 
to know one thing from the External Affairs 
Minister. What arc we doin~ to educate the 
vast maJority of Sikhs who arc Jiving abroad 
Who are supporting us, who are proud of 
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our country, who are proud of our 'culture, Therefore, a policy of destabHilation bas 
who are proud of our heritage '! Only a been adopted against India. AOlerica cannot 
certain handful of Sikhs are working against thrust its wrong policies 00 the world by 
us. The External Affairs Ministry is not ignoring India. That is why India has been 
providing necessary assistance to the vast made the target and such acts are being 
majority of Sikhs who are living abroad who committed through C. B. J. as affect us. In 
want to support us. Please give them the '·neighbourhood of India, in tbe Indian 
necessary guidance and necessary assistance Ocean, military preparations are going on in 
so that they can come forward and speak Diego Garcia; Pakistan is heing armed with 
out and they will act against all these war weapons; Bangia Vesh is being provided 
terrorists. I would like to ten you that the with assistance. Even with China an unholy 
eKisting law is not adequate to meet t he alliance is being entered into. In this way, 
terrorist challenge in the country. There is an attempt is being made to enevele India. 
terrorism not only inside the country but We must keep this thing in mind. The basic 
outside also. This Bill should be passed; aim behind all this is to weaken India. 
for that we can sit for extra hours or you 
may extend the session by one day. But 
the law should be passed immediately. We 
have paid the greatest price for the integrity 
and unity of our country. We can't pay any 
more price; we should not leave the security 
of our Prime Minister to any chance even 
infitisimal chance. The people will not 
tolerate any laxity on the part of the 
Government in regard to the protection of 
the life of the Prime Minister. 

What is at state is the desting of the 
people of this country and I hope the 
Government will take not of this and take 
e" treme measures, in a foolproof way to 
protect tbe life of our Prime Minister. 

[Tralls/ati 011] 

SHRI VlJOY KUMAR Y ADAV 
(Nalanda) : Mr. Speaker, Sir, the entire 
nation is concerned over the dangers to the 
Prime Minister. Our country does not believe 
in violence, murders etc. I am talking of 
political murders and not of what is happen-
ing in Bihar. What I want to say is that 
we do not believe in usumping the chair of 
the Prime Minister by killing him. Generally 
speaking, there is no difference of opinion 
between political parties on this issue. What 
I am stressing is why Prime Minister Smt. 
Indira Gandhi was assassinated and why a 
conspiracy is going on to kill our present 
Prime Minister. The causes for which the 
late Prime Minister Smt. Indira Gandhi was 
murdered still exist. One of the main causes 
for that is that India has adopted the policy 
of non·alignment. India wants world peace 
and wants to help the underd:veloped Coun-
tries io stand on their own feet. But there 
are countries like America and others whose 

,"asic in\erests suffer due to ,8uch pol~iClS. 

I feel that these acts are not the acts of 
a few persons. It is rather an international 
conspiracy to train and finance the extremists. 
Without an international plot it is not possi-
ble for just a couple of persons to indulge 
in these activities. Therefore, Mr. Speaker. 
Sir. we must all be aware of this and should 
remain vigilant and fully prepared. 

Mr. Speaker, Sir, some of our hon. 
Mcnlbers have itated here that the CIA 
cannot commit murder in its own country, 
i.e., America. But if we keep the CIA 
history in mind, the way its has hatched 
plots in different countries and also what has 
happened to Smt. Indira Gandhi, we can 
expect anything from these powers. There-
fore, we have to keep all round vigilance. 
We have to exercise vigilance both inside and 
outside the country. Now when the Prime 
Minister is going abroad, not only to America 
but to other countries also, what are the 
security arrangements that have been made 
for him ? Sir. I am concluding. What 
security arrangements are being made for 
him? I hope our Foreign Minister will 
enlighten us on this. 

SHRI ZAINUL BASHER (Ghazipur): 
Mr. Speakl!f, Sir, the F.B.I. has exposed a 
conspiracy in America. I thank them for 
this but this has not lessened the danger. 
Rather, our fear has increased. It has now 
become clear that the information being 
received about the possible attempts on the 
life of the Prime Minister and other VIPs 
in foreign countries was correct. Apprehen-
sion of such attempts in our own country is 
of course there. 

We read in novels and see in Indian 
films that sometime there is one gana leader 
under wbOlll many &aDD, work. but theY are 
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not aware that they are working under the 
same leader. They operate separately and do 
not know about one another. I think in our 
own country such a situation is coming up. 

Efforts are being made to create an 
atmosphere of instability in our country. We 
are seeinl it clearly. The extremist elements 
active in Punjab, Kashmjr, the North 
Eastern States and other parts of our country 
recently met in London and they are trying 
to coordinate their activities are seeing. 
What is happening ,-in our country. 

Mr. Speaker, Sir, you come from Punjab. 
You will be knowing more about Punjab. 

, We have lesser experience about it but the 
situation is before the country. 

AN HON. MEMBER: The hon. Speaker 
has come from Rajasthan. 

SHRI ZAINUL BASHER From 
Rajasthan, be has been elected. 

MR. SPEAKER: I belong to India. 

SHRI ZAINUL BASHER: Mr. Speaker, 
Sir. you cou1d have been elected from any 
part of the country. U.P. too can be fortu-
nate to have you but you arc a resident of 

, Punjab. 

What is happening in Kashmir ? Mr. 
Soz is present here, he wiJI excuse me. In 
'Kashmir also, there are elements who want 
to take the country towards instability, What 
is happening in Gujarat is still more ~erjous. 
In Gujarat, anti-reservation agitators want 
to incur the displeasure of one sect ion of the 
society. The riots going on there are for the 
purpose of displeasing a particular section. 
In Calcutta the people, who want to file a 
writ against the Quran, want to incite the 
,feelings of the people. Their aim is to cause 
riots. 

So, there is a Joss who is engaging differ-
e,nt langs alld these activities are being co-
ordinated somewhere to disintegrate the 
country, to create an atmosphere of insta-
bility. \\'ho is that boss? That is for ihe 
Government to find out. It is the responsi· 
bility of the Foreign Minister, Home 
Minister and others. We, the Parliament 
Members can become his victims but cannot 
fi~ out who hc is. 

Realll'ding Intelligence Agency, Shri 
SweU hal &aMI 8. very 200d thinK that the 

American agency can catch bold of them, 
but our people cannot. You should be very 
careful about this. I thank you for Bot 
ringing the beH. I conclude before that. 

[English] 

PROF. SAIFUDDIN SOZ (BaramuUa).: 
Mr. Speaker, Sir, I must congratulate Mr. 
Swell that be rose to the occasion 'and 
brought this issue before the Parliament. 
Otherwise, the Treasury Benches -are 
niggardly in takina us into confidence. I 
sincerely share the concern of Mr .. Swell, so 
far as Prime Minister's security is concerned. 
I would not congratulate tbe Federal Bureau 
of Investigation of America for having 
unearthed this plot to assassinate the Prime 
Minister of India during his visit to that 
country. It is the duty of that country. 
The security of our Prime Minister while be 
is visiting America is the duty of tbat 
Government. We are not taking any obliga-
tion and tbat country must know it. While 
I share Mr. Tewari's assertion that Prime 
Minister symbolises the aspirations of tbts 
country. We must say 'it with certain amount 
of stress in this Parliament that whatever 
kind of terrorism is experienced or seen 
any where, we must denounce it. We may 
be having our political differences while we 
are here in this country and that is the 
essence of democracy. But when our Prime 
Minister goes abroad, he represents all 
shades of opinion and he represents a 
broader India. He is the leader of 70 crores 
of people. So, he is not an ordinary VIP. 
Therefore Sir, while he is in America, it is 
that Government's responsibility to protect 
his precious life. But along with that I want 
to make it clear tbat protection of tbe 
Prime Minister's life and other VIPs is the 
responsibility of our Home Minister. While 
Mr. Jaipal Reddy was speaking, he invited 
attention of Mr. Mirdha. He must be 
representing the Foreign Minister. But, 
while the Prime Minister is bere or abroad, 
the Home Minister has to convince himself 
that the Prime Minister's life is very safe. 
Therefore, Sir, it is "the duty of the American 
Government to protect the life of the Prime 
Minister. 

I stress that our Prime Minister shouJd 
visit America. There was some suggestions 
in newspapers and else where that the 
Prime Minister should cancel his visit to 
A mPh"'_' ThA twill Ina.o ... 1' tlu~ ftl'aco"'- _r 
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our country. We should not be aft'aid of House but even in the minds of the people 
terrorism. Therefore, our Prime Minister at large outside ,this House. Of course, the 
must hav·e his programme to visit America proposed visit of tbe Prime Minister would 
intaot and wbUe it is the duty of the US be very beneficial for us and it would, 
Government to provide protection to the facilitate our new Government to put forth 
Prime Minister and supervise very closely our point of view before the U. S. Govern-
the arrangements for his security, I want to ment and we can infonn the vigilant public 
place it on record today that our Home opinirn in U. S. A. of our difficulties and of 
Minister, Shri S.B. Chavan must satisfy the atmosphere of war being created around 
himself about the security arrangements. us as also of the anti-India activities beiRg 

undertaken by certain people there. But 
PROF. MADHU DANDAVATJ!: The along with this, we also should not forget the 

Home Minister should accompany the Prime fact that t-here is danger to the life' ,of Sbri 
Minister. Rajiv Gandhi, the Prime Minister of this 

country. This danger has been created as a 
(Translation] result of a well-planned conspiracy. This 

SHRI OHULAM NAB I AZAD : conspiracy has been hatched not against one 
Probably, Prof. Madhu Dandavate wants to single individual, not against Shri Rajiv 

Gandhi or against the Prime Minister, but 
go. this conspiracy is against our sovereign 

PROF. MADHU DANDA V ATE : No, policies and principles against the very demo-
Sir. I do not want to be killed. cracy of which Shri Rajiv Gandhi is tbe 

protector. 
[Engli6h) 

PROF. SAIFUDDIN SOZ : Madhuji 
bas brought some humour into the House. 
Humour apart, I have every reason to say 
that it is the Home Minister's duty and 
respollsibiUty to satisfy himself about the 
security arrangements, particularly for the 
Prime Minister and it should not be a kind 
of anxiety for the Prime Minister or others 
who are accompanying him. Therefore, 
whatever the American Government does, 
it is their responsibility. So far as this 
country is concerned, and I represent the 
entire public opinion when J say it, it is the 
Home Minister who should satisfy himself 
about these security arrangements. 

( Trans/at jon] 

saRI HARISH RAWAT (Almora) : 
Mr. Speaker, Sir, perhaps in the history of 
DO country, the people might have involved 
tbemaelves so much in the foreign visit of a 

. Prime Minister as tbe people of our country 
have involved themselves today in the pro-
posed visit to U. S. A. by our Hon. Prime 
Mioiatcr Shri R_jiv Gandhi. The people here 
are very keenly interested in the proposed 
visit. 

Tho reports which are comina from the 
pJaces prO,~ to be visited by our Prime 
Mini,teu'; have; creatcKi aoxiet)' not ooly in this 

Mr. Speaker, Sir, We all should stand as 
a rock to face this danger. Today, certain 
people deliberately or at the instigation of 
others want to challenge our democracy by 
carrying pistols or bombs in their hands; 
they want to challenge the people who are 
the symbol of our pipes and aspirations. 
The people of the entire country would have 
to think very seriously about it and 
would have to stand united as a rock behind 
our Prime Minister, 

As Prof. Tewariji has said, this conspiracy 
is not new. This conspiracy started at the 
time we started adopting such policies and 
principles as went against the interests of 
certain people. This conspiracy started espe-
cially from the year 1971 when we appre-
ciated the hopes and aspirations of the people 
of Bangladesh and helped in the creation of 
a sovereign country on the map of the world. 
The imperialist powers considered it as a 
challenge to themselves and tried to provoke 
an~ misguide the peo: ,Ie by ind'l)gina in 
various conspiracies. In this way they acted 
against us. 

The Federal Bureau of Investigation has 
apprehended some conspirations. Que hone 
Members, Shri Zainul Basher and Shri Swell 
have said that in a way this plot hal been 
uncovered. But I do not agree with them 
on this point. 1 asree that the F. B. 1. baa 
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worked hard to apprehend some persons in-
volved in this conspiracy, but it would not 
be a good thing, if we consider it to be 
an end of this conspiracy. We have appre-
hended some extremists in our country, but 
the conspiracy to weaken the country has not 
ended with the arrest of the extremists. The 
uncovering of this plot cannot, therefore, be 
construed as the end of the very conspiracy. 
The assests have raised ccrtaia questions and 
these questions remain unanswered even now. 
1 would request the hon. Minister to look 
into all these things. The two main cons-
pirations involved in this conspiracy have 
escaped from America. They a re now not 
traceable in the U.S.A. How did they escape 
from the U. S. A. ? When the conspirations 
had already been trapped, as has been 
reported in the press or has been made out 
in the press, 1 fail to understand how they 
could have escaped. Besides, should also 
consider if these conspirators were part of 
any bigger conspiracy. What was their link 
with the conspirators in Europe, Canada and 
many other places? Nothing is clear from 
the case filed by the F. B. 1. in the court. 
It has not been made clear what their link 
could be with intelligence agencies operat-
ing in one or two countries. We have also 
not been able to know what their link with 
the extremists of our country was. These 
persons were not working in this direction; 
only now, but they had been active in such 
conspiracies for quite a long time. The 
F.B.1. has also not given any list or names 
of such persons. Therefore, it does not 
appear that their intentions are good. 

Mr. Speaker, Sir, I agree to accept these 
assets as a beginning' towards a healthy 
change in the attitude of the U.S.A., but it 
cannot b~ considered to be a very big change 
in itself. I would like to submit, as some 
of my friends have also said that the activi-
ties of the F.B.I. and C.I.A. would have to 
be viewed separately. While we appreciate 

because we have taken a decision in this 
direction and home accepted their invitation. 
1f the Prime Minister postpones his visit at 
present, it would give a boost to the morale 
of the extremists. I would, therefore, like-
to say that the good wishes of tbe millions 
of people of India are with him today; every 
citizen of India is paying for the long life of 
Shri Rajiv. He is the symbol of the unity 
and integrity of our country May God pro~ 
teet him. 

With these words, I would like to submit 
that the decision with regard to the proposed 
visit of U. S. A. by Rajivji should he left to 
Government. 

[Eng/ish] 

SHRI PIYUS TIRAK Y (Alipurduar): 
Our Prime Minister has a scheduled pro-
gramme for America; that is O. K. We 
have accepted it. But the situation so arises 
that the Government of India expresses its 
concern about the safe visit of our Prime 
Minister. After all, it is the Government of 
India who will decide whether the situation 
is quite O.K. or some danger is there. The 
House cannot decide it. The government 
knows everything, what to do and what 
not to do. The final decision should come 
from the government. 

The difficulty ev€n in his own country is 
that the Prime Minister'.) sand other VIP's 
life is not safe. Our intelligence have failed 
and because of that we had lost our Prime 
Minister recently. OUf government officials 
have been working for the security of our 
Prime Minister. Even they have failed. 
Our intelligence people are going alome for 
the safety of our Prime Minister to America. 
How can I believe. how can I have faith or 
how the Indian people could have faith that 
the extremists would not he following 
them? 

Some time ago a Naxalite movement was 
there and our people were think ing that 

the actio~ of F.B.I., we would like to submit perh B I' 'N l' Th aps enga IS were axa ltes. e 
that would have lll1praisc the people of t ' t tl . 1 d' h . errOrtS s a over ,n la ave got theIr own 
U.S.A. and their Government about our groups, hut we have not yet found out who 
doubts and suspicious regarding the activities 
of the C.I.A. in our country. are doing this. Yet we have not recognised 

who are doing this and for what purpose 
Mr. Speaker, Sir, I am myself of the they are doing. So, these,. people are 

view that the Prime' Minister must visit purchased derailed, mjsguided persons, not 
U.S.A. He should undertake this touf not ... Sikhs-may be Hindus, may be Christians 
because their mind has changed or there has or may be of any other religion-may be 
t.een a very big change in their attitude, but of other countries also. Ther h~ve no, 
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given any proof about their activities. So, who are not very much in our favour al1 the 
there is no question . of postponing the time and on every issue. 
VISIt. The Government of India should 
completely ensure the safety of the Prime 
Minister when he visits such and such 
countries. 

MR. SPEAKER: Shfi Ajay Mushran. 

SHRI AlA Y MUSHRAN (Jabalpur): 
Mr. Speaker, I stand to associate my feelings 
with the entire House as wen as the country 
which has universally and stupendously 
reacted in the right direction as soon as we 
came to know that a plot has been unear-
thed in America to assassinate our Prime 
Minister when he visits the European 
countries and the United States. 

I would personally like to thank the ex-
serviceman who was directly responsible-
through inadvertently it seems- to have 
unearthed this plot. Had those terrorists 
not met him in the hotel and asked him to 
become an agent, to get arms and ammuni-
tion, this plot would have never been 
unearthed. How do we know that this is the 
only plot? Because America has two hands, 
left and right, the FBI and the CIA. One is 
Dr. JekylJ and the other Mr. Hyde. I 
personally feel that their left hand does not 
know what their right hand does, or probably 
it is not allowed to know what the other 
hand is doing. The consequences of the 
Delhi episode, after the Punjab killings, 
after the Delhi killings, and the assassination 
of the Jate Prime Minister and the present 
plot to assassinate the prc<.;cnt Prime 
Minister have to be seen. This is not merely 
an act of some mlsgll;~kJ terrorists. They 
are all very well guided terrorists who have 
some leadership, who are actual1y working 
behind them and this is more or less on the 
pattern of so many wars of liberation, in 
some perts of the world. And we have seen, 
for example, the war of Israel. 

Now, there is a political ac;pect to this 
whole issue also. 1 think the main aim of 
intentionally getting this plot unearthed was 
to deter the Prime Minister and to mak c us 
go into a shel1 of self-protection by cancel-
ling or postponing his visit. I personally 
feel that if we do so, we will only be playing 
into their hands. Therefore, the Prime 
Minister's visit should never be put ofT. It 
has been verY wetJ programmed. He is going 
to be exposed to public opinions of persons 

Therefore, I feel that this tl1ust be done. 
So far as the security arrangements are 
concerned, J have made it cl~ar earlier also 
in my speech, but the lesser said the better. 
OUf security is the worst in the entire world. 
I know that security can never be complete. 
Even in America two.Presidents have been 
assassinated and one was nearly killed. But 
so far as security is concerned we must 
create an element of fright or suspicious 
alertness among all the security people who 
are the personal bodyguards and who are 
in other matters or in other ways responsible 
for the Prime Minister·s security, I have 
personally seen that they look at the Prime 
Minister's friends, and MPs who visit him 
with the greate~t suspicious alertness; even 
yesterday and today it is so. I hope they 
do not do it tomorrow. 

Next, we want to know what security 
arrangements had been made for him and 
how quickly they react, how suspiciously 
alert they are. 

I on my behalf and on behalf of the 
House wish to say that no complacency 
~hould be there in this matter. The Prime 
Minister carries our best wishes for a 
successful and safe trip and happy landings. 

PROF. N. G. RANOA: iJappy returns! 

PROF. MADHU DANDAVATE : 
Hctppy returns! 

SHRJ AJA Y M USHRAN: I would also 
like to say that while our young leader is 
striving hard to build a socialist structure in 
the Punjab and a political institution which 
will be the biggest asset for Punjab these 
terrorists and leaders of these terrorists are 
stifling the progress. They are even making 
a drift to a rational thought with their 
angry and bloody fanaticism and nothing 
short of it. They arc employing these gun-
trotting tactics not only in our country but 
abroad also. Their simple aim is to inject 
an element of fear and silence in the 
innocent villagers and even the educated 
elite which, at the moment. has ~uccumbed 
to them. I wish a very happy trip and happy 
return to OUf Prime ~1inister. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
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(SHRI RAM NIWAS MlRDHA): It is but were made to incite people to. assassinate 
natural that the House and the country as coupled with offer of rewards for assassina· 
a whole should feel concerned and shocked tion. We protested. Our missions were 
at the revelations recently made in USA attacked in Canada and in London. We 
abGut the plot to assassinate our Prime protested to the concerned Governments 
Minister. Shri Rajiv Gandhi when he visits that these are the elements, that have to be 
those countries. These threats cannot be kept in check. I regret to say that those 
taken lightly. As a matter of fact, they are Governments did not take this matter 
no longer mere threats but have taken the seriously and in our view did not take any 
sbape of diabolical plots and conspiracy, serious action as even the laws of those 
details of which have now been revealed by countries would warrant. They say that there 
FBI and other agencies of the USA is freedom of expression in their country to 
Government. express their feelings as they like. Well we 

In the past, as Prof. Tiwary and many 
others also mentioned, a number or res~ 
ponsible persons including MPs and others 
raised the question of threat to the life of 
Indiraji. These pronouncements were not 
only not taken seriously but disregarded and 
ridiculed. Any by \\hom ? fly certain sections 
of the press and very responsible people. 
The worst had happened and we lost our 
beloved leader end Prime Minister. The 
trauma of those days is still with us. The 
concern expressed by the hon. Members in 
this regard is really very well taken. It will 
alert us and the nation against the nefarious 
activities of extremists whether they are in 
India or abroad. 

As regards the action by the US agen· 
cies, different vie\\ points have been expressed. 
Shri Das Munsi and others have said that it 
is not necessary or even desirable to thank 
or give kudos to FBI and other agencies. 
But we must at least appreciate that these 
important Government agencies in US had 
taken prompt action when they came to 
know about it. They have also initiated 
legal proceedings against the pC:fson5 con-
cerned. We greatly appreciate the prompt 
action taken by the US administration in 
unearthing the plot to assassinate the Prime 
Minister, Shri Rajiv Gandhi. We note with 
satisfaction that legal process has been 
initiated and we hope that prom~t action 
will be taken against persons who' are 
involved. Several other countries have not 
done the same whether it is Canada, UK, 
Pakistan, or Federal Republic of Germany. 
Even the USA, in the past we had occasions 
to bring to the Jlotice of the Governments 
what the militants were doing, and our view 
that their media and the Government were 
projecting and not taking action against 
those people who were giving vent to 
extremist views. On tbe BBC open threats 

have also laws like that. After all we are 
also a free country under which our people 
can express their feelings, but I do not 
think that the Governments whether here or 
abroad could not find legal remedies to act 
against culpably undesirable, illegal and 
criminal acts. In that context we appreciate 
what the FBI has done and we do hope 
that at least this much action other Govern-
ments I mentioned will take so that we feel 
reassured that those governments are serious 
and that they have taken note of our very 
serious feelings in this respect. 

A lot of other things. were said by the 
hon. Members about various aspects of this 
issue. The working of our· Embassies was 
also brought in. Mr. Swell wanted to' know 
why on certain instances our Embassy was 
not active as it should have acted. Well, 
Sir, our Embassy in Washington has been 
very active. When the so-called briefing 
Question came up, they protested. They 
approached all the persons who were involv-
ed in organising that so-called briefing and 
it may be good to note that not a single 
Congressman attended that briefing. The 
mere_ fact that it was held at the Capital 
should not mean that there was some 
congressional backing as such to the so-
called briefing. Well, they have a system in 
the country that the premises in the Capital 
are made available to the private groups for 
meetings of this nature. We can have no 
grouse on that, but that particular briefina 
were not patronised by any Congressman. 

PROF. MADHU DANDAVATE: You 
mean American Congressmen. 

SHRI RAM NIWAS MIRDHA : If they 
do something of that nature. I think there 
is not much tbat our Embassy can do. 

Well as regards the letter that tbe 
Conaressmen wrote to our Embassy, some 
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Members have sougbt to answer that. I can- PROF. N. O. RANOA: But several of 
not say in what terms the whole Jetter was us who are silent, are not Quite sure whether 
couched and what was expected of our it is right or wrong. 
Ambassador. Our Ambassador was invited 
to attend the briefing and jf some such 
request is made by one or 17 Congressmen, 
I do not think our Ambassador can react in 
a positive way. But I am not sure what he 
really said or did not say. 

PROF. N. O. RANOA: He could have 
scnt resrets. 

SHRI RAM NIWAS M'!RDHA: It all 
depends on what was the operative clause. 
What they wanted us to do and whether we 
would not have fallen into a trap in trying 
to defend a u'rselves. I do not think we 
should discuss this because the facts afe pot 
before us. 

PROF. MADHU DANDAVATE: Mr. 
Mirdba, non-acknowledgement of the letter 
is part of our administrative culture. We also 
get the same experience. 

SHRI RAM NIWAS MIRDHA : Some-
times it may be a bureaucratic lapse, but 
sometimes it is a diplomatic ploy also. 

PROF. K. K. TEWARY: If I under-
stand it correctly when in a country some 
groups get together and try to discuss the 
human rights situation, first matters relating 
to security and integrity are discussed, will 
the Embassy respond to such letters. It is a 
question of that nature. It is not a ploy, I 
think. 

SHRI. G.O. SWELL: I think I have been 
misunderstood. Let me explain. 

SHRI RAM NIW AS MIRDHA: Let us 
leave this at this because we do not have 
full facts. The Jetter that has been quoted 
in extens is not with us. So, I would not 
like to comment on the merits of Mr. 
Swen's question except that we will try to 
find out. 

Wen, lot of hone Members referred as 
to whether the Prime Minister should 
continue with his foreign visit or not. And 
it is possibly Shri Madbav Reddy who said, 
it need not be C8ncel1ed, but it can be post ... 
poned. AU otber Members laid tbat this 
visit should bo lone throuaht 

SHRI RAM N1WAS MIRDHA: Yes. 
Prof. Dandavate moved an amendment that 
t.is visit should take place. We)). with the 
feeling in the House as it is, 1 do not think 
there is any necessity to sit down with this 
amendment. Firstly, the wording and the 
phraseology is not something that we can 
debate or accept without amendments. 
Secondly, it would not be proper by a 
Resolution of the House, by, an amendment, 
to pre-empt Government action under the 
circumstances that prevail at a particular 
time. So, I think 'Prof. Dandavate .... 

PROF. MADHU DANDAVATE: Let 
me make it clear that I do not want to 
divide the House on such a ~ensitive subject. 
If the Ruling Party and the Opposition 
Party do not accept it, then only I will 
press for it. Otherwise I am not a fool to 
press for such a thing. 

SHRI RAM NIWAS MIRDHA : I am 
very thankful to Prof. Daodavate for, his 
observation and sentiments. (/ntt-,'"pt;Dns). 
Fortunate1y his sentiments have been endors-
ed by almost aJl speakers who took part in 
this debate. It is much more than acceptance 
of the amendment. 

PROF. MADHU DANDAVATE: It is 
partly accepted and partly rejected. 

SHRI RAM NIW AS MIRDHA : So, 
Sir, the feeling is not to proceed witt] this. 

Some suggestions were made as to how 
we should organise Prime Minister's security. 
Some details are demanded of us. It is a 
very well 1aid out exercise as to how the 
security of the Prime Minister when be goes 
abroad should be handled. We have done 
the same in this respect, our people' have 
gone abroad. they are in touch with the 
respective Governments. but to say that we 
should not depend on the foreign govern-
ments to provide security to our Prime 
Mjnister. to send our people to do it, I 
think .•• 

(lnt~'ruplions) 

AN HON. MEMBER : Nobody said so, 
tbat we ShOl~.ld our people. 
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SlIlll R.AM NIWAS MIRDHA: Some 
people have hinted that. I think it is clearly 
said so. 

PROf'. SAIFUDDIN SOZ : Nobody 
dfd'that:. 

SHIll RAM N]WAS MIRDHA: Then 
l Woutd not like to dispute it. 

MR. SPEAKER: Leave it here. 

(lltterttlpt Ions) 

stlltl RA·M NIW AS MIRDHA : I am 
aft tilla Hoose will understand that it is not 
pOaibte. to live aft details, but I certainly 
assure the Hoose thBt their fears in this 
respect are fully before us and jf anything, 
'*1Jel will mal{e' a milch greater effort than is 
usual')' done in a situation like this to see 

... ~ \ I " • tlllt perfect security is available to the Prime 
Minfster when he goes abtoad and within the 
eo*rttl')' also. This is certainly a thing which 
,~rs: uS an very much because as was 
mentioned by some Members, our Prime 
Minister represents the nation, the desire of 
the nation to live in a free and united 
country and we do appreciate the sentiments 
etc. of the hon. Members and the Govern-
ment. is fully aware of its responsibiJity in 
tbis respect and I can assure you, Sir, that 
we shall discharge it in the best possible way 
we can. So. this is the vigilance about which 
the' Govtrmnent it ... 

PROF. N. O. RANG A : Mr. Speaker, 
Sit, I WdIlt to speak for one minute. I can 
onlY sa;. I am not quite happy whether to 
say 'yes' or 'no'. 1 stand neutral. I only pray 
to God that he should come back again to 
us bale and hearty. 

, Mil. SPEAKER. : Everything is going 
itt'rfSftt. No problem. 

SHIU RAM NJWAS MIRDHA : Sir, "'* jblw in this prayer, and with these words 
1(·.Itd" requ- Prof. Dandavate not to press '* Ptdnt or amendment. (lnterruptlo'll). This 
ii' ~H I laVe ttl say. Once again I assure the 
~titJn fha.t wbAtever they said with respect 
to the seriousness with which this matter 
should be taken will be taken note of. 

(Inr~rr"pI;on$) 

PROF. MADHU DANDA,VATE: One 
Word about the amcadmcat. I bad formally 

moved an an'lendment. But I find that the 
spirit of the an,endment is accepted by the 
entire House. I am worried more about the 
spirit and not about the form and, therefore, 
I accept this spirit and I seek the permission 
of the House to withdraw my amendment. 

SHRI G. G. SWELL: Sir, I am happy 
that there is unanimity in this House about 
OUf concern for the Prime Minister's security 
and I am also happy that you have g.iven us 
this opportunity in which this House has 
been able to express itself on this very vital 
matter. 

I would like just to clarify one or two 
points. One is in regard to the letter which 
1 am to Jd 17 Congressmen wrote to our 
Ambassador seeking informatfon on various 
things with regard to the al1eged violation 
of the Sikhs human rights in India. I would 
assert that even without the letter, it is the 
duty of the Ambassador to put across things 
about the country to others in the country 
of his accredition. He has got the letter from 
the Congressmen which should have been 
an excellent opportunity for him not only 
to ecknowledge but to take the pains to 
explain. If they have been disinformed, to 
disabuse them of that disinformation, if 
they have been misinformed, he could have 
given them the correct information. This is 
an I say. By not even admitting the letter 
and meeting those points, you are antagoni-
sing those 17 influential Congressmen, most 
of whom belong to the Democratic Party who 
are the traditional friends of India. This is 
my ,oint. 

If the Minister does not have facts. he 
can call for the facts and find out what it is. 
This is not the way in which our Ambassador 
in any country, should function. We cannot 
treat anybody with disrespect, especially when 
we are in their country. 

Another point that was made was, well, 
I would like to take what the FBI has done 
at its face value. They have done a good 
job. They have a]so told us that these 
extremists had planned not only to harm the 
Prime Minister but simultaneously to 
destabilise this country. They had sought for 
powerful explosives, for weapons to blow up 
36-storey building, to blow up our nuclear 
plants. All thi,s information has been given 
to us. Wo should take, note of it and appreci~ 
pate what it is. They have tovealCd it. 
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From January, these men were under the 
cover of the FBI and it was in touch with' 
these people and all the conversation with 
these people had been video taped. So, they 
were doing the job. So, let us take it a( its 
face value. What the CiA is doing or not 
doing, wdl, it is a matter of speculation, it 
is a matter of conjecture. Let us take this 
opportunity for what it is. Let the Prime 
Minister go and 1 am sure llothing will 
happen to him. But I will utter one warning. 
.He is not going only to United States. He 
is going to France; be going to Egypt : He is 
going to Algeria. 

SHRI BASUDEB ACHARIA: He is 
going to Soviet Union also. 

SHRI G. G. SWELL : Soviet Union 
apart, because these .things would not happen 
there. We l\now that there is a different 
system. I think tha t there is reason also to 
ensure his safety in France. I do not know 
about Egypt and Algeria. If harm is to be 
done, it can be done anywhere in the world 
and therefore I will request the Minister to 
look into this also. 

MR. SPEAKER : Has Prof. Madhu 
Dandavate leave of the House to withdraw 
his amendment ? 

HON. MEMBERS: Yes. 

The amendment was, by leave, withdrawn. 

MR. SPEAKER: I shall put the motion 
moved by Shri Swell to the vote of the 
House. 

The Question is : 

"That this House takes note of and 
views with great concern the report of 
the uncovering of a plot by the American 
Federal Bureau of Investigation to 
assassinate the Prime Minister during his 
impending visit to the United States.H 

The motion was adopted. 
-~ ----~.---~ .. ------

MESSAGES FROM RAJY A SAHHA 
-Contd. 

SECRETARR GENERAL: S;r, I have 
to report the following message received from 
the Secretary General of Rajya Sabha : 

"In accordance with tbe provisi4Jos 
. ,of ,,,,Ie III of 'be I.\ulc$ of pl'ocadlUe and 

Conduct of Business in the RJlj)ra Sabbtl, 
I am directed to enclose a copy of the 
Companies (Amendment) Bill, 1985, 
which has been passed by the 'RajY8 
Sabba at its sitting held 00 the 14th 
Ma,y, 1985." 

COMPANIES (AMENDMENT) BILL 

As Passed by Rajya Sabha 

SECRETARY GENERAL: Sir, I Jay OD 
the Table of the House the Companies 
(Amendment) BiIJ, 1985, as pas$cd by 
Rajya Sabba. 

18.30 hrs. 

HALF-AN-HOUR DISCUSSION 

[English] 

Special Charger and Return Fare Facility 
to Cities Outside India 

MR. SPEAKER : Now Half-an-Hour 
Discussion. 

SHRI DIGVlJA Y SINH (Surendranagar) : 
Me. Speaker, I rise to raise a dabate on 
the biggest and the most dynamic 
industries in the world which is touri~m 

and before I deliberate on the subject, 
let me thank you for allowing me to 
raise a debate on this subject. It is because 
tourism and civil aviation was not given a 
chance for discussion under the Demands. 

Even in India, it is an industry which 
today has a foreign exchange earning of 
Rs. 1,030 crores and the tourist arrivals in 
the year, 1983 .. 84 were somewhere around 
8,84,730. Of course, this includes the ethnic 
tourist arrivals as well and it is an industry 
which has great future. I need not at this 
juncture go into the details of what the 
potential it of tourism arrivals into Jndia 
arc. But let me tell you that tbi~ is an 
industry with this kind of ma.nitude ·of 
foreign earnigs. The import content of 
promoting this industry is only Ifts than I'*». 
So, it is not foreign exchange e,rninp 
against any export as of today. As far as 
ilS potentialities of givilll diru;t and ioo.i ... ct 
employment in various fields)\'~ it is 
sophisticted industry or wb4tbcr it is 
handicrafts is co~. it ia . unlimdM_ 
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'{Shri Disvijay Sinh] 
We all know that. It also helps to develop 
the under-developed parts of the country, 
the backward areas of country, for tourism 
development and, more than that, tourism 
and civil aviation is an industry which has 
the finest scope of cementing international 
relationship between one country and the 
rest of the world and yet with all these 
potentialities, let llS look at, where India 
stands touay. 

The tourist arrivals into India are today 
mu,h less than the small countries like Korea 
and philippines, and other tourist dcstinat ion 
countries which have been promoted 

. and developed like Hongkong and 
Singapore and may be, Thailand, which 
are almost 2b times the size of what India 
as far fourist arrivals are Concerned can 
generate. Minn you, the reason why it is 
important to focus attention on this industry 
today is because in 1984, India's tourism 
was at its lowest ebb. The reasons were 
political. But perhaps there have been a 
more spectacular drop of tourist arrivals that 
what India saw in 1984 due to about five or 
six reasons, mainly political. 

I would like to make a very specific 
suggestion. The hone Prime Minister is very 
much interested in developing relationship 

. between SARC South Asi:ln Regional 
Coordination Programme. It is high time 
that we thought hig and propose having an 
Orsanisation similar to PATA auu SARTA 
and ~all it the South Asian Regional 
Touri&m Association. This Association could 
coordinate between nine countries which 
include Afghanistan, Pakistan, Maldives, Sri 
Lanka, Nepal, Bhutan, Bangladesh and even 
Burma. And if you add SAR T A, with India 
as focal point, obviously it generates more 
tourism than four times of all the other 

, countries put together. Look at the potentia-
lities we have of competing with ASTA and 
'PATA. What have ASTA and PATA done 
to India? They have not brought even 0.7 
per cent of the total international tourism of 
the world. although we are paying millions 
of dollars, by both Government as well as 
private enterprise for membt:rship in these 
two organisations. 

I would like to focus attention on a 
clear-cut definition of the tourism policy of 
the country which, it seems, is a little 
ambivalent now. I made a suggestion to the 

'hnn . Prime Minister and to the hone 

:fvlinister that we should set up a high-
powered Tourism Board, not one of these 
wishy-washy things which exist today, which 
is supposed to be an Advisory Board, but a 
Board which has more executive functioning 
and more authority, and this could do the 
perspetive planning and coordination between 
various ~1inist .. ies and Departments both at 
the Centre and in_ the States for effective 
implementation. We have been talking for the 
Jast several years that tourism should be 
placed at par with other priority industies 
specially those that are export-oriented. But 
t here has been no clear definition or clear 
guideline as to what is made and what is 
being implemented. ] have a clear picture 
of what it should be and I would like to put 
it before the House. 

It should be classified as an export-
oriented priority industry, so that promotional 
efforts are geared up. Investment and 
depreciation allowances under section 32A of 
the Indian Taxation Act should be given. 
Benefit under section 80 HHC where 50 per 
cent of the profits arc set aside as a foreign 
exchange-carner-industry should' be offered. 
Exemption from wealth tax on equity shares 
of investments-because it is a hotel 
industry-should be given so that there is 
more capital investment and, therefore, more 
potentialities for earning foreign exchange . 
Exemption from excise duty on sale of goods 
which earn foreign exchange and waiving of 
import duty on essential imports for the 
trade whereby we create more foreign 
exchange-earning capacity. 

Let me come duwn to the specifics of 
this question which is concerning charters. 
We all know that those countries where 
international tourism has developed phe-
nomenally in the last decade or two have 
been able to do it because ther' has been a 
direct policy of the Government for promot-
ing charters, and charters are methods 
whereby cheap travel facility is offered. As 
far as India is concerned, last year only 2S 
charters operated in this country on point-
to-point basis. There were several promoters 
who had asked for chartering point to point, 
specially between New York and Bangalore. 
But it was declined for some reason or the 
other. The excuse tbat is always liven is 
that it will decrease the earnings of Air 
India. Now let me try and tell you this. 
Perhaps there is nobody in this House who 
is mC'fe concerned about tho wolfare or Air 
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India than I am because I am the only 
ex-employee of Air India in Parliament 
today. The Air India has done well and we 
are proud of that. In 1983·84 the company 
made a profit of Rs. 58 crores; and the 
Indian Airlines made a profit of Rs. 60 
crores. But that should not be an excuse 
for not allowing these charters and thereby 
hampering, restricting and restraining your 
international tourism, the arrivals into India. 
The excuses that are often given are that it 
will result in loss of revenue for Air India. 
And that with a little tab the workers would 
be encouraged to come back to India on 
cheap fares and it wlll promote and give 
more chances for ethnic visitors to come to 
l~dia and thereby decreases the profits of 
Air India and, therefore, point-to-point 
tourist arrivals should be restrained. I 
would only say tnat we should have clear~ 
cut guidelines on charters. My suggestion is : 
(1) when you allow a charter, allow that 
charter to operate from any foreign destina-
tion to an airport which does not ha ve 
international airport facilities so that they 
may not compete directly with Air India. 
Give it to any other airports in India and 
not to international airports. (2) For all 
those who make usc of the charter, don't 
allow an' Indian passport~holder to ~ome. 
You can stipUlate tbi's as it does not come 
in the way of JAT A regulations. You can 
put this restriction and then open up 
chartering from any foreign destinatio'l to 
any airport outside the international airports 
which are 8 or 10 in this country. If you 
Uberalise to this extent, this very year, this 
very winter season you will be able to have 
one charter a week and a charter plane 
usually carries 272 passengers. And between 
8 to 10 airports in the country we will have 
one lakh foreign tourists thss winter and 
in the course of five years with the divelop-
ment of this demand it may reach one 
charter per day to all these 8 to 10 airports. 
Over a period of 8 months which is the 
tourist season, it would bring about one 
million tourists to the country and that 
would enhance your tourism potential two-
fold and briDl you much more revenuc. 

But before tbat let me also tell you the 
other facilities which are very important to 
be aiven. One il the visa facility. We set 
complaints tbat it takes months for a person '0 pt a visa from a visa-issuina authority. 

I know security is an important measure, 
especially in the prescnt situation about 
which we just now discussed. Security 
measures are very important. But jf we have 
a system of some sort of computerisation 
whereby the visa·issuing authorities in the 
various Consuls and Embassies abroad get 
the feed-bake, visa can be issued immediately. 
Why should it take two month,1 Look at 
the cumbersome procedure. 

This year is a great year wbere seats are 
being sold for promoting international 
tourism into India. One is the Festival or 
India in USA for which the hon. Prime 
Minister is going to USA next month and 
followed by the Festival of India in France. 
Therefore, I think it is imperative that some 
kind of market research we do and see how 
best we can promote tourism into our 
country. 

A few suggestions I would like to make 
for strengthening the department and I 
thought it would be important to mention 
them at this juncture. One is issuing of 
licences for buses, coaches and tourists cars 
which to~day is in the hands of the Ministry 
of Transport and there is no I inkase between 
the Ministry of T{)urism and the Ministry of 
Transport. Why should it not be with the 
Ministry of Tourism-the issuing of licences, 
specially tourist car licences ? 

The other thing is: we are talking of 
hotel development. Why should the IFCI 
which advances loans for putting up hotels 
not be with the Ministry of Tourism ? 
Because they know where and who to aive 
these loans. I wouJd also like to say that 
hotels have, of course, to come but there is 

· a trend of putting up five-star hotels. The 
need of the hour is to put three-star hotels-
good, cheap and at reasonable price. Hotel 
industry is not comins forth to put up 
three· star hotels. May be they feel tbat tbey 
will get more profit or more loan if they 
put up five-star botels. 

I would also like to talk about ITDC 
because J have been a director or that 
orpnisation. 11'DC this year with all aood 
intentions has acen a year whereby even tbe 
flagship Ashoka has to defray tbe depreciation 
and. th~refore, I feel very strinaent coat 
controll have to be put not only in Asboka 
but in all JTDC lay -outs throuabout tbe 
country and establish ina better coordi"'tiOQ 
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between Hotel Corporation of India and 
ITDC. The Hotel Corporation of India· is an 
Air India outlay and is putting up hotels in 
Srinagar, Rajgir, etc. 

I would like to make a few concrete 
.uUC6tions, viz., better production of Buddist 
tourWn in India; Krishna tours in India and 
setting up of an India River Tourism 
Development Corporation which would 
promote tourism to the larger rivers and 
thereby not only develop international 
'tourism but domestic tourism as well. 

{Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
Mr. Chairman, Sir. The hon. Member has 
expressed his views here that there should be 
fa pid developnlent of tourism in the country 
aJl d he has expressed his anxiety about it. 
He has also thrown 1ight on the state of 
develo,pment of tourism in the country during 
the last few years. I am happy to note that 
he is aware of the reasons for decrease in 
the number of tourists in 1982-83. He has 
himself referred to it. 

First of all, I would like to say, as the 
bon. Member bas also expressed his desire 
and we ourselves also want, that to~dsm 
should be developed in the various regions 
of our COWltry. He has thrown light on the 
importance of tourism. There are no two 
opinions about it and our Ministry is also 
working for the development of tourism, 
keeping in view this point. 

He bas asked for the setting up of a 
Tourisan Boar'!. I would like to bring it to 
his notice that the Tourism Board is already 
in OKistcnce and its next meeting is sched·uled 
to be held in June this year. So far as his 
luagesttons for ma.king tourism an export-
OlMmled ind\lstry are concerned, we have 
already taken this matter up with the Minis-
try of Finance. It is our endeavour that the 
facilities which, are available to industries 
and ~p~ia1ty to the export-oriented indus-
tries, may also be available to the persons 
engaged in the tourism industry. We are 
continuing our efforts in this direction and 
we hope that the Ministry of Finance would 
take an early decision in this regard and as 
a result of that decision. the people working 
in this field would be able to aet the 'aoili .. -, 
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The hone Member has said that a request 
had been made for a -chartered flight from 
New York to Bangalorc, which wa~ not 
granted. No s\1ch request has been received 
in our Ministry and we do not have any 
information about it. If the hon. Member· 
gives some more information about it, I 
would get furtper information about it. Till 
now, we had given permission for chartered 
flights to four places only, but no~ we have 
added Goa and Trivandrum also ·in this list. 
It has been our continuous endeavour that 
companies arranging chartered flights. in 
foreigll countries might be given the maxi-
mum facilities. In addition we have been 
continuously relaxing our policy and the 
guidelines regarding chartered High ts so that 
the tourists visiting our country could get 
more facilities. These companies were pro-
vided facilities to send tourists here in 1984, 
but you know that the year 1984 has been 
a very bad year from the point of view of 
tourism and this is the reason why our figures 
regarding tourism have gone into minus. 
But despite that it has been our endeavour, 
and whenever the Director General or the 
Secretary or other officers of our Ministry 
visit foreign countries, they make continuous 
efforts to have a talk with the chartered 
operators and to convince them that they 
would be provided with all the facilities there 
so that they could bring the tourists here 
under their chartered programme. 

The hone Member has expressed his views 
about developing tourism. I would not like 
to say anything in detail regarding the deve-
lopment of tourism, but I wou1d like to sub-
mit this much tbat we are working in this 
direction and we are keeping contact with 
various other Ministries so that in'co-ordi-
nation of aU of toom. the maximum facilities 
could be provided to the touri$ts coming 
here. 

The hon. Member has given a very good 
suggestion that instead of Ii ve sta r hotels, the 
number of three star hotels should be in-
creased. I would like to inform the hon. 
Member that after hon. Shri RaJiv Gandhiji 
has taken chang~ of his Ministry, it has been 
our policy that three star, two· star or one 
'Star hotels should be given more emphasis. 
We are also thinking in the direction of 
building cheaper accommodation for the 
facility of domestic tourists. We have also 
asked ihe I.T.D.C. to formulato·tbeir schemes 
in this direction. 
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The hone Member has said that tourists 
visit Hongkong, Singapore, Thailand and 
other neighbouring countries through char .. 
tered operators. There are no two opinions 
about it. We are also making efforts to 
provide similar facilities to the maximum 
extent here also so that the maximum 
number of tourists could visit our country. 
I would also like to submit that it would take 
a lot of time if I read all the guidelines and' 
relaxations which we have given. I would 
send them to the hon. Member and he would 
get a11 the information. Even then if he 
would seek any clarification, I am prepared 
to give it. 

SHRI HARISH RAWAT : The hone 
Minister has explained everything in detail. 
Nothing remains to be 8;sked now. J would 
)ike to congratulate the hone Minister on his 
excellent reply. 

18.55 brs. 

11,e Lok Sabha the" adjourn~d I; II Eleven 01 
the Clock on Thursday. May 16, 1985/ 

Vaisakha 26, 1907 (Saka) 

Chowdhury Mudran Kendra, Delhi-S3. 



PL~. 40. VI. 44.8~ - - -.--cjiC) ___ · __ w 

~ 1985 By LOE: SABHA SeCRtrrARIAT 

Published under Rules 379 and 382 of the Rules of Procedure and 
Conduct of Business in Lok Sabba (Sixth Edition) and printe4 

by Mis. Chowdhry Mudra Kendra, Delhi .. ! 10053. 




